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The Lok Sablia met at FEleven of the

Clock
[MR. SPEAKER in the Chair]
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OBITUARY REFERENCE

MR. SPEAKER Hon. Members, 1
have to inform the House of the sad demise
of Shri Niranjan Jena, who was a Member
of First Lok Sabha during 1952-57 represent-
ing Dhenkanal-West Cuttack Constituency
of Orissa.

An agriculturist, Shri  Jena devoted
himself to welfare of scheduled Castes and
Scheduled Tribes and uplift of poor and
downtrodden pcople. He took keen interest
in the proceedings of Parliament,

Shri Niranjan Jena passed away at
Cuttack on 18th July, 1983 at the age of 67
years,

We deeply mourn the loss of this
friend and T am sure that the House will
Join me in conveying our condolences to
the bereaved family.’

The House may stand in silence for a
short while to express its sorrow,

The Members then stood in silence for a
short while.

ORAL ANSWERS TO QUESTIONS

Use of Public Funds by Monopoly Houses

*#453. SHRIMATI SUSEELA GOPA-
LAN : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have taken
into account various criticisms levelled by
the organised labour in regard to the .unfair
use of public funds by the monopoly houses;

(b) il so, whether the points raised
by the organised labour have been referred
1o a commiltee;

(¢) whether organised labour had
demanded a dialogue with Government in
regard to the policy of aid by financial
institutions to the sick industrial under-
takings;

(d) whether Government have received
any representation for expansion of high
level committee to include representatives
of organised labour; and

(e) Government’s decision on the

same?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (e)
A Statement is laid on the Table of the
House.
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Statement

(a) to (¢) In the ubsence of specific
details relating to the criticism and demands
of the organised labour, it would not be
possible to comment on  these details. The
administratively concerned Departments
namely, Decptt.  of Labour, Deptt. of
Company Aflairs and  Department of
Economic Affairs have not set up any high
level committce as  referired to  in the
question. No representation from organised
Jabour has also been received in  this regard
by the above mentioned Departments.

In regard to the use of f{unds of public
financial institutions by the assisted com-
panics, including those belonging to MRTP
Houses, the financial institutions cnsure
through periodical reporlts, site inspections
and the nomince dircctors appointed on
the Board of the assisted concerns that the
funds are utilised for the purpose for which
they arc disbursed. Tt is the policy of the
Government that the banks and financial
institutions should identify sickness at the
incipient stage itself, carry out viability
studies and nurse such of those units as are
considered potentially viablc. The banks and
financial institutions are functioning in accos -
dance with the above Government policy.

SHRIMATI SUSEELA GOPALAN :
Sir, the Ministry of Industries had appointed
a Committee in 1977. The represcntatives
of the Trade Unions had submitted to it to
go into the working of the public sector and
sick units. The Committec had presented
a Report emphasising the diversion of funds
and embezzling of funds from these com-
panies to other sources. That report was
submitted to the Government in 1977, but
nothing has been done so far about it.

Morcover
the Escorts,

in many big companics like
the D. C. M. and other com-
panies, the financial institutions have got
more than 549 of their shares and the
Government 15 suggesting that they have
the Directors in these companies. But yes-
terday itself, the Finance Minister had said
that they are going to advise these Directors
to be a little more active. That means that at
present they are actually acting as the agents
of these companies, not as representatives

AUGUST 26, 1983

Oral Answers 4

of these financial institutions. They can
divert any amount of money to other sources;
and afterwards they will say this is a sick
unit.  Naturally the workers are very much
woiried and they request the Government
to take them over.

Sa, my question is whether the Govern-
ment is preparcd to go into these questions.
And also, when  this money is diverted, will
the Government take over these industries,
where our share exceeds the shares of these
owner companies.  Most of these companies
have 12 to 13°%, deposits of their shares and
we are having 549 as our share.

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): T do not know
what particular Committec the hon. lady
Member has referred to.  If she had menti-
oned it in the question, 1 could have ascer-
tained this fact. Will she please give some
facts as to what was the Commiliee
appointed the name of the Committee or its
chairman—so that 1 can ascertain the facts ?
If you say that some commitlec was appoin-
ted and gave a report in 1977, from where
can I trace it 7 If vou could give me some
indication, at least the name of the Commit-
tce, then I can try to find out what was
their observation, and what was their report.
(Interruptions) You said that some committee
was appointed. Which Commitiee ?

SHRI SATISH AGARWAL : But this
objection could have been taken when the
.ok Sabha Secretariat sent this question to
your Ministry. You could have communi-
cated it to the Lok Sabha Secretariat.

SHRI PRANAB MUKHERIEE : We
have already done 1t. Mr.  Agarwal, 1t

was donc by wus. I have already
communicated that the guestion
is too vaguc. 1 would like to  have

some specific information about the name of
the Committee, or by which organization it
was instituted. Naturally, T could have
answered the question in a better manner, if
I knew that. (/nterruptions)

Let us not enter into an argument. If I
knew the name of the committee or the
Ministry which appointed the committee, [
could have ascertained it. In fact, when
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you referred this question, I tried to {ind
out from the Department of Economic
Affairs which comes into the picture, from
the Labour Ministry which comes into the
picture, and the Department of Compiny
AfTairs also because it concerns monopoly
etc. From there, I did not get any such
report.

Now about the moot question you are
generally referring to. Firstly, I never said
that nominated Dircctors are not doing their
work eflectively. That is your conclusion.
What T said was that I had appointed a
committee under the chairmanship of Mr.
Narasimham, a former Finance Secretary
along with some others to look into the role
of the institution in the assisted units, and
manv other aspects connected therewith or
incidental there to. But from that, onc necd
not come to the conclusion that the nomi-
nated Directors are not effective. Somewhere
they are effective, and somewhere they may
not be eflective. But let us see how they are
functioning.

Secondly. with regard to the diversion
of funds, that is a matter which we shall
have to go into, in respect of the indivi-
dual  companics. Wherever there is a
specific allegation, definitely we would like
to take it into account; but the institutions
are to provide finances (o private sector
because thesc intitutions are meant for the
private sector also, in our industrial set-up.
The hon. Member may not Ilike it, but
the private sector is to play a role. And
if vou look at the total allocation. you will
find that according to it in the current 6th
Plan, necarly Rs. 74,000 crores have to be
invested in the private sector. as againsl
Rs. 97,500 crores which are to be invested
in the public sector. Therefore, institu-
tions are to provide assistance for indus-
trialisation. They are to take care whether
the purpose for which the money is being
received from the institutions are being
used for the purpose. or not. The
nominee Directors of the institutions make
.a report; they make periodical inspections.
These are the measures through which it
is done.

SHRIMATI SUSEELA GOPALAN
With regard to the private shipping cor-
porations, actually 909, of the money is
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given to them from the financial institu-
tions. In such cases, why should we take
109, from the private people ? That means
the entire industry is run with our money.
Why should it not be taken over by our
Government, so that the diversion of money
from these companies to other areas will
no!t be there ?
Muany of the companies are turning
sick. Thousands of people are being
turned out, That is why trade unions bhave
represented that there must be a dialogue
with the Government. Now the Govern-
ment has only agreed to have a dialogue
with the public sector undertakings people,
to go into the working of the public sector
undertakings.  But about dialogue with
the other companies also, the trade unions
have represented. Are vou pPepared to
have a dialogue with the representatives of
the trade unions ? They can give vou
better details abcut the working of these
companies. So we wiant to know whether
Government is willing to have a dialogue
with the representatives of the trade
unions, and to see how these companies
are working. They can give all the

details.
SHRI PRANAB MUKHERIJEE : We
would like to have a dialogue with the

representatives of the trade unions on many
issues. The Ministry of Labour is doing
that job. It is their normal routine work.
Even sometimes the Administrative
Ministries  also intervene. In one
maltler I myself took the initiative. The
hon. member is aware of it with refe-
rence  to deneutralisation formula. So,
therc is no question that we should not
have a dialogue with them, ELven if the
trade unions have specific suggestions with
regard to better functioning, I am prepared
to examine them. She referred to the
Shipping Corporation. 1 do not know
whether we can go into the entirc gamut
of industrialisation. This is the practice.
The money comes from the SDF.
where, almost, it is universal
shipping itself is a highly capital intensive
industry. Proprtionately, larger amoynt
comes from the institutions. So, this is
our practice also, But the general point
with reference to that is that there is a
tendency, 1 do agree that the units want

Every
practice that
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to depend heavily on the institutional
assistance. That is why we are pursuing
the policy that under no circumstances the
dependence on assistance from institutions
should exceed 50 per cent so that the
companies should also plough back their
own resources; they need not unnccessarily
depend heavily on institutional support.

{1 freer s =wra ¢ 3 ArATT
fag w==t st 71 7w e 72 gz few
FT fear ar f& wvegry fafqoo's
Afar famw #1 7z F=1 w91 19
qIMFT T FIT &1 FI0E057 T 7E Z,
afed w9 AF I I AT FHAE
AT 2 | AT TH FITAT FT ATT WHITRT
feqaqg &7 & 33 foaa =1 are I Y
Fiforar g1 @T 2, € "w+AY {T T [1AAT
rgdr £ fv #1177 zaw famw TE-
qFIgT #4377

TFATA TS FOGT JIRIT H AT
wrzafeora= xdEgeaa 7 ATY TE
q1Er 39 F1 Fifow 2, oA @
QYT T F1FA1ET 77 78 2 7

SHRI PRANAR MUKHERIEE : 1If
no action has been taken, definitely it is
a reflection on m_\'f own sceretariat,  But
I shall have to see to it. Perhaps we
might have passed it on to the Administra-
tive Ministry, the Ministry of Commerce.
But, definitely, I will check into it and 1 will
let him know,

SHRI NIREN GHOSH : The banks
were nationalised with great fanfare with
the idea that they will be public oriented
and would serve all sections of the commu-
nity.

PROF. MADHU DANDAVATE : They
say that public should be oriented.

SHRI PRANAB MUKHERIEE : Yes,
1 agree with vou.
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SHRI NIREN GHOSH : Now it has
come to power. Mr. Swaraj Paul has made
the allegation that with Rs. 228 crores,
Tatas, Birlas and others have been having a
command on Rs. 28,000 crores. There is
something fishy which has appeared about
Mr. Swaraj Paul in today’s Sratesman.
Will the  Finance Minister be able to
point out a single big company which

has ploughed back their profit upto
50 percent ? I think 99 percent of
the companies draw their equity
capital from the financial institutions.

So, if the financial institutions become hand
maidens of the monopolists then what is the
use, or what is the purpose that is served
by nationalising it? That we cannot undecr-
stand and before the industries fall sick
their directors do nothing, they indulge in
malpractices also. We must know these
things.

MR. SPEAKER : Put
My, Ghosh.

the question,

DR. SUBRAMANIAM SWAMY : That
is all public money.

SHRTI NIREN GHOSH : Yes, it is
public money given to them. Will you make
a rule, as you say, that within an year or
two all those houses must have at least 50
per cent  cquity  shares and the poor
peasantrv must be rid of their debts
completely through public finance and the
public institutions should lend the money,
so that they can get rid of the money-
lenders and the Shahukaars.

DR. SUBRAMANIAM SWAMY : You
teach him leverage and recovery ratio.

SHRI NIREN GHOSH

second question is. . . .

Now, the
(Interruptions)

MR. SPEAKER : No. l.et him answer
this question.

SHRTI PRANAB MUKHERIJEE : That is
why I seek a clarification from the hon.
Member, whether he wants to indicate that
more credit should be made available to the
agriculturists, the farmers 1 can understand
that—so that they can get rid of the money
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lenders but if you means that they should
get rid of the debt by the banks writing
off the debt, that I cannot, definitely,
agree,

rd

SHRI NIREN GHOSH : I did not say
s0. They arc heavily debtridden and they
should get rid of the deb.

SHR1 PRANAB MUKHERIJEE : Yes,
they should get out of the clutches of the
money lenders and for that we are making
all institutional arrangements through the
RRBs and the branches of the RRBs in rural
arcas and other things which are all known
to the hon. Member.

It is not that the banks are not doing
anything, the banks are doing tremendous
work, but I would say that there is a gap
between the expectations of the people from
the institutions “and the capabiiitics of the
institutions to mect them and that is the
arca where 1 sought your cooperation (0
motivate them.

You Thave a powerful union in the
banking scctor. Today 40,000 banks are
there all over the country and it we can
profitably motivate their objectives and tell
them about credit deposit ratio which is
about 60 per cent, I think then lending to
the priority sectors, which includes the small
farmers the marginal farmers, artisans, clc.,
can be achieved. We are keeping that in
view,

DR. SUBRAMANIAM SWAMY : You
are educating Shri Niren Ghosh.

SHRI PRANAB MUKHERIEE : So,
that is the present practice which we are
following now, to which I have referred.
It s true  that, as I mentioned,
the individual institutions may not be able to
help them as their equity share will
go down. This 1S mainly because of
the convertibility clause which we have
asked the institutions to have, because the
money was converted into equity. As a
result also in many of the existing companies
today you will find that their equity holding
has gone down, But carlier the paosition
was not like that. Anybody could start a
banking company and 50 per cent or 40
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per-cent cquity could be taken by him
My point is that with the passage of time
the institutions have converted their prime

loans into equity. As a result, their shares
increased.

I thovght we should not explain these
preliminary things to the hon. Member.
And, we are trying to sec that, as I have
mentioned carlier, they need not and
should not depend heavily on the in-
stitutions. In regard to sickness of the
industries, 1 have taken it up with the banks
and the institutions because they arc the
first to know from the cash over position
of the units, who their client is, to find out
whether their units are functioning properly
or not; and they must be more vigilant
and that is why we admit that much more
improvement is required.

MR. SPEAKER :
Parashar,

Prof. Narain Chand

P

/Srrcamlining the Functioning of Directorate of

Resettlement of Ex-servicemen.

*454. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether Government have taken
any concrete steps to streamline the function-
ing of the Directorate of Resettlement of
Ex-Servicemen and extend its units to all
States so as to make it more useful to the
Ex-Servicemen,;

(b) if so, the steps taken in this regard
during the past two years and the current
financial year; and

(c) it not, the reasons therefor and
whether any immediate steps would be
taken for this purpose ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) Yes, Sir.

(b) On the recommendations of the
Estimates Committee of the Seventh Lok
Sabha (1980-81) a study by the Indian Insti-
tute of Public Administration for reorgani-
zation of the Directorate General of Resettle-
ment including Zonal Directorates, Kendriya
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Rajya Zila Sainik Board has been ordered
and the report of the study team is expected
to be finalised very shortly.

(c) Not applicable.

PROF. NARAIN CHAND PARASHAR:
The question of re-structuring and stream-
lining of the Directorate of Re-settlement
has arisen because¢ of the inadequacy of the
Directorate to provide jobs and other
measures to the ex-service-men registered
with various employmen!t exchanges and also
registered with it. May 1 know from the
hon. Minister as to how many ex-service-
men have been provided jobs during the
last three years, each year separately, so
that we may have an idea of the working of
this Directorate ?

SHRI R. VENKATARAMAN : Employ-
ment is provided in several ways. We
provide employment through self-employment
schemes we also give transport permits,
provide facilities for running poultry, etc.
Then we are also giving training to the
people so that they may be employed in
skilled jobs. Those figures will not be
available with us. So far as the number of
persons who are employed through employ-
ment exchanges, is concerned, in 1982 the
number was 15,129, 1981— 13,255 and in 1980
12,390.

PROF. NARAIN CHAND PARASHAR:
In view of the large number of people who
get themselves registered, this is a small
number which has been provided jobs and
other facilities. It has been taken up by
the Estimates Commitiee of this House
which is a powerful body. They have given
certain recommendations. One of them
was creation of a central statutory authority
on the pattern of the Commission for SC &
ST. May I know whether this recommen-
dation has also been referred to the Institute
of Public Administration and a timelimit has
been fixed for submission of the
that
ted ?

report so
the c¢x-servicemen are not disappoin-

SHRI R. VENKATARAMAN : So far as
the setting up of a commission is concerned
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I wish to inform the hon. Member that we
have now strengthened the Kendriya Sainik
Board in which we have got the Chief
Ministers of States as members, 1 shall try
to improve its working. 1 shall call two
mectings insiead of one so that the Board
is able to perform its duties with a little
more vigour.

Regarding creation of a central statutory
authority, there are two opinions. Some
people do not think that it will serve any
purpose in a situation like this where the
State Governments have to cooperate in
finding employment for these people. We
want to involve the State Governments as
members of the Board so that thev can
perform these duties.

As far as the second part of the question
is concerned, the report is almost ready and
1t IS near submission,

SHRI G. NARSIMHA REDDY : In the
year 1950, the ex-service-men of Andhra
Pradesh were allotted certain lands in the
Medellapara forests.  Through their hard
work in the last 30 years, they have brought
230 acres of land under the plough. This
month the Government of Andhra Pradesh
has issued certain orders depriving them
from that land. They went on agitation and
about 42 ex-service-men were arrested. 1
would like to know from the hon. Minister
whether in such a case where re-settlement
has already been done but the state Govern-
ment or the private people are trying to
create hurdle for such ex-service-men, they
arc going to take any action in helping
these people who are already settled but
are now being uprooted?

SHRI R. VENKATARAMAN : There is
a channel for redressal of grievances of this
kind. There is the Rajya Sainik Board to
which the persons aflected can go and the
person incharge will make representations
to the State Government. If it is not
resolved at that level, then they can wrile
to us. '

SHRI G. NARSIMHA REDDY : Are
you going to take any action against the
State Government, who have deprived
those persons of their lands?
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SHRI R. VENKATARAMAN : They
must first make representation to the Rajya
Sainik Board and try (o solve the problem.
If it is not solved, they can make a
reference to us and we will use our good
offices. We cannot order the State Govern-
ments as if they are subordinates.

SHR1 SATAYASADHAN CHAKRA-
BORTY : 1 would like to know whether
his attention has been drawn to a news itcm
that a good number of ex-servicemen have
decided to return their medals and others
decorations as a mark of protest because of
the long—standing grievances remaining
unsolved and also to protest against the
negligence that is shown by the Govern-
ment of India. If his attention has becen
drawn to this news item, what are the
Government going to do? Are they going
to invite them for talks to sec that their
gricvance are removed?

SHRI R. VENKATARAMAN :
rently, the hon. Member’s attention has not
been drawn to the news item, in which
they have said that they are not going to
surrender their medals and decorations and
that they are satisfied with the discussions
that they have had with the Raksha Mantri.

Appa-

DR SUBRAMANIAM SWAMY : We
must congratulate the Defence Minister.
He has gone up 18,000 ft. and come back.

MR SPEAKER : Do you think he is
so weak? He has gone upto 35,000 ft. P

Restructuring and Rescheduling of
Routes by Vayudoot

=455. SHR1 AMAR ROY PRADHAN :
Will the Ministcr of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the Third
Level Airline, Vayudoot is being restructured
and its routes rescheduled ; and

(b) if so, the details thereof and the

reasons thercfor ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SBRI KHURSHEED ALAM
KHAN) : (a) and (b) A statement is laid
on the Table of the House.
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Statement

(a) and (b) Government have considered
it desirable to undertake a study of the
organisational structure of Vayudoot, its
present and future operations, cconomic
viability thereof, etc. This study has been
entrusted on 22.7.83 to Shri R. P. Billimoria,
Chairman, Public Enterprises Szlection Board
and Part-time Chairman, Indian Airlines.
The terms of reference of the study are as
follows :

(i) To formulate an organisational
structure for Vayudoot keeping in
view jts present level of operations
and the growth rate cnvisaged in
the current vear and the projected
growth rate for the subsequent
five years.

(i) To cxamine the operations of
Vayudoot since its inception and to
make recommendations in respect of

its future pattern of operations
with a view to making them
viable.

SHRI AMAR ROY PRADHAN : The
appointment of the study team is a delaying
tactic to divert attention from the main
issue. There are somes inaccessible areas in
the country which should be linked for
which the Third Level Airlinc is a must.
In his statement he has referred to ‘‘its
future pattern of operation with a view to
making them viable”. The question of
money should not arisc regarding this
airline. In this very session of this august
House, the hon. Minister has stated that
since the inception of the Third Level
Airline on 26th January 1981 the loss is
about Rs. 2 crores. But how much is
spent—the Finance Minister, Shri Pranab
Mukherjee, can say it better—for the beauti-
fication of Delhi? The main reason for the

loss. . . .

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIEE) : Beauti-
fication of the member? (Interruptions)

MR SPEAKER : You are not beautiful;
you are handsome. You cannot use that

adjective about a man.
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AN HON. MEMBER : If that compli-
ment was coming from a fair lady to him?

MR SPEAKER : 1 was just correcting
grammatically an adjective. <Peautiful™ is
not a good adjective for a man.

SHR1I AMAR ROY PRADHAN : In
order to minimisc the loss, a short haul
aircraft with less of fuel consumption is a
must, a short haul ccmmuter aircraft which
could operate in very small runways in
remote regions. Regarding the purchase of
the aircraft. sometimes you sl,cak of a
Canadian aircraft, sometimes Australian.
sometimes Swiss or French. Ycu are not
pursuing a single one. 1 feel there is some
underhand business,

MR. SPEAKER : 1 am not concerned
with what you feel; 1 am concerned that
you arc not putting the question. I am not
really concerned about your thinking at
present. But 1 am realy concerned about
the question you are putting.

SHRI AMAR ROY PRADHAN : 1
would like to kncw very clearly the date by
which the final report will come. Can the
hon. Minister give the House a target date
within which the short baul aircraft will be
purchased?

SHRI KHURSHEED ALAM KHAN :
1 would hke to assure the hon. Member
that this study has not been ordered to
dilute the matter or to delay the matter in
any way. In fact, 1 thought that it was
essential now that the Vayudoot should be
put on a sound footing and, therefore, it
has been decided to conduct this study. 1
hope this study will be completed within
cight weeks’ time.

MR SPEAKER : A time-bound pro-
gramme.

SHR1 KHURSHEED ALAM KHAN :
As far as the new aircraft is concerned,
Government have already taken a decision
that the Dornier aircraft will be purchased
for the Vayudoot. In view of the fact this
aircraft will have 10 be purchased after
negotiations with the manufacturers, which
will certainly take some time, during this
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reriod we will utilize our Avros and Fokker
for operating these services. So, there is
no problem about these services.

SHRI AMAR ROY PRADHAN : How
much time particularly will it take, whether
it is six months or one year or (wo years?

(Interruptions)

SHR1 KHURSHEED ALAM KHAN :
As far as the question of negotiation 18
concerncd, I am sorry 1 would not be able
to give a definite answer.

SHRI AMAR ROY PRADHAN
Sir, there is a report in the press. I would
like to know whether the Government is
going to take the initiative and have a
negotiation with the Bhutanese Airline,
Druk Airways to conduct the flight of
Paro-Thimpu-Hasimara - Coochbehar-Malda-
Calcutta.

SHRI KHURSHEED ALAM KHAN :
Sir, we propose to take advantage of this
aircraft, but then if at all we will operate,
this will be operated between Calcutta,
Shillong, Silcher and Aizawal.

(Interruptions)

SHRTI CHIRANJI LAL SHARMA
Sir, will the hon. Minister kindly state the
routes on which Yayudoot has been showing
losses and the routes on which it has been
stopped? '

SHRI KHURSHEED ALAM KHAN :
Sir. most of the routes have been losing
but 1ecently we have found  better results
on Dehra Dun-Ludhiana-Kulu route.

SHRI ABDUL SAMAD : So far as the
introduction of the Vayudoot service is
concerned, there is a significant omission of
the entire Southern States. Will the hon.
Minister see to it that in the near future he
will introduce services between Madras,
Pondicherry and Tanjore, Vellore. Salem
and Coimbatore?

DR. SUBRAMANIAM SWAMY : And
Colombo also.
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SHRI KHURSHEED ALAM KHAN :
Sir, in the first instance, 1 would like to
assure the hon. Member that we do not
ignore any particular region or any
particular side.

(Interruptions)

SHRI SATISH AGARWAL : You have
neglected Rajasthan completely.

MR. SPCEAKER: Question No. 456—
Shri Ghulam Mohd. Khan.

National Rural Development Fund.

*¥456 : SHRT GHULAM MOHAMMAD
KHAN :
SHRI1 B. V. DESALI :

Will the Minister of FINANCE be plea-
sed to state :

(a) the details of programmes of rural
development inviting concession to tax-payers
and other financial support ;

(b) whether in pursuance of the pro-
the National

mise in this year's Budgel,
Rural Development Fund had been set up ;
and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY O]' FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) A Statement is laid
on the Table of the House.

(b) and (¢) The National Fund for
Rural Development is yet to be set up.

Statement

For rural development only tax con-
cessions are provided under section 35CC
and 35CCA of the Income Tax Act. Illus-
trative list of categories of projects approved
for rural development is annexed.

ANNEXURE
ILLUSTRATIVE LIST OF CATEGO-

RIES OF PROJECTS FOR RURAL
DEVELOPMENT TO BE CONSIDERED
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FOR APPROVAL BY THE PRESCRI-
BED AUTHORITY FOR THE PURPO-
SES OF SECTION 35CC/35CCA OF
THE INCOME-TAX ACT, 196!.

1. Assistance in the setting up of rural
industries in selected areas by the rural
weak to provide them self-employment.

2. (a) Establishment and (b) running of
dispensaries, maternity and child welfare
centres and family welfare centres.

3. Nutrition programmes for school chil-
dren.

4. (a) Establishment and (b) running of

educational and, vocational training
centres.
5. (a) Construction and (b) maintenance

of rural link roads,
Pavements and drainage.

village streets,

6. (a) Construction and (b)
of drinking water
wells, tubewells, etc.
wells and ponds.

maintenance
projects, such as
and cleaning of

7. Rural electrification, i.e. provision of
strect lighting in villages and electrifi-
cation of Harijan/tribal homes.

8. Assistance o the weaker sections in
constructing houses on sites provided
in rural areas by Government, village
panchayats, etc.

9. Minor irrigation schemes, including
boring of tubewells and installation of
pumping sets for the benefit of groups
of small/marginal farmers.

10. Supply of improved varieties of seeds
and provision of facilities for seed
testing to groups of small marginal

farmers and assistance to such farmers
for estabilishing seed farms.
11. Supply of fertilizers and insecticides

to groups of small/marginal farmers
and giving guidance and training to
such farmers in the use of fertilizers,
insecticides, elc.
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2. Supply of plant protection equipment,
sprayers, farm machinery, implements,
ctc. to the village panchyat for the

use of groups of small marginal far-
mers.

13. Animal husbandry-assisting the  far-
mers in cattle improvement through
cstablishment of vcrterinary dispensa-
ries, Artificial Insemination centrcs

etc., dairy products processing and
marketing.

14. Assistance to groups of small marginal
farmers, landless labourers, etc. in
poultry farming, horticulture, piscicul-
ture, etc.

15. Establishment of workshops for servi-
cing and repair of farm machinery and
training or artisans, mechanics. ctc.

U qam |lgeswe =t 0 § 9@
q9d F21 7197, § fgeEr @ g FrgAr
g
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SHRI PRANAB MUKHERIEE : Sir, 1
am sorry this part I cannot explain in Hindi.
You use your machine.  (Interruptions).

Most respectfully I would like to submit
that there are two parts in the question. One
part is : What are the projects which are
approved for the rural development ? 1 have
given them in the whole statement, 1 have
identified the projects which are entitled
to be approved for assistance — here there
is nO question of assistance, il is a tax con-
cession and in regard to the formation of
the National Rural Development Fund, 1
have mentioned that the Fund has not yet
been established. As the hon. Member is
aware, the proposal was in the budget of
the current year. Furst I initated the pro-
posal in the Budget and subsequently s yme
amendments were made while 1 got the
approval of the Finance Bill on the floor of
this House.
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Recently an inter-ministerial meeting
took place. It has been deccided that this
fund will be under the administrative control
of the Ministry of Rural Development. But
actually the fund has not yet been set up.
It will take some time to establish it.

Ml qA@ WIFERE AT G F AR
¥ gaarzy f& v aw  fodrg fwd
T |

SHR1 PRANAB MUKHERIJEE : It wil]
be done as expeditiously as possible.

SHRI1 B. V. DESAI : The hon. Minister
has replied that the National Rural Develop-
ment Fund will be created. They arc enti-
tled to tax concession under Sections 35CC
and 35CCA. May 1 know from the hon.
Minister whether till  to-day the individual
industrialists used to adopt a village and
take up some works mentioned in 35CCA
and 35CC and go on with their concessions
and with the work ?  Will they be
allowed or will they have to donate it to the
National Rural Development Fund and this
fund will be operated through the Govern-
ment to carry on the works which will be
approved by this or both of them will run
concurrently.

SHR1 PRANAB MUKHERIJEE : It will
have to be worked out. -

It is not my intention to deprive those
organisations who want to participate in the
rural development. That is why 1 spelt out
in this way. Two types of concessions
they are entitled to have one under 35CC
and another under 35CCA.

35CC is-if the organisation undertakes
certain approved rural developmenl pro-
gramme, expenditure incurred on those heads
are deducted from the taxable income. I
explained if the organisation wants to carry
on the rural development themselves, they
will be entitled to have it. But the pro-
ject is to be approved by the Central
authority under approved programme. The
second point is if they make some contri-
bution to some organisations who are ¢nga-
ged in the rural development work, then
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“they are also entitled to have the benefit of

- tax deduction under 35C (C) (a). Therefore,
we have suggested, now they will have to
contribute to the National Rural Develop-
ment Fuand.

*Y TTATIEY I : JIHAT FHT ST
F S gy faFwrm By AT g

sit wemAveraw wfzar : AAT AT
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SHR1 PRANAB MUKHERIJEE : I am
afraid the hon. Member has misunderstood
the concept of the National Rural Develop-
ment Fund. It is not an agency which is go-
ing to undertake the entire rural development
work of the villages. That is the job of the

Governmnets—Central and State Government.

responsibility. A fund has
contributions can be
received from the individuals, businessmen,
companies, corporate sector. They will get
some tax concession against the contributions
which they are making. [If those contri-
butions are made available, those will be
spent on certain approved projects. But the
job of entire rural development is not
entrusted to these organisations.

That is their
been created where

SHRI KRISHNA CHANDRA HALDER :
Sir, first of all, 1 would like to put a ques-
tion to you. Are you presiding over the last
day of the 7th Lok Sabha today ? Is Mr.
Speaker presiding over the last day of the
7th Lok Sabha ? (Interruptions)

MR. SPEAKER : Why are you so pessi-
mistic Mr. Halder ? Why are you so pessi-
mistic from the early morning ?
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SHRI K. MAYATHEVAR : He wants
to change the Government. (Interruptions)

SHRI KRISHNA CHANDRA HALDER :
Sir, in the National Rural Development
Fund which will be created, you have given
15 points. T would like (0 know whether
this National Rural Decvelopment Fund will
be opcrated in the backward area of our
country and specially to the weaker sections
and those who belong to the Scheduled
Castes and Scheduled Tribes. Will these
areas be given fund ?

SHRI SOMNATH CHATTERIJEE :
Durgapur.

SHRI PRANAB MUKHERIJEE : | was
Just going to tell that he does not come

from the backward area of Calcutta but
backward area of Durgapur. (Interruptions.)

As the hon. Member would appreciate,
as the type of progrmmes wHNich have been
indicated in the statement itself, the major
share is for the rural development and
mainly to create certain assets there. Natur-
ally, these types of works will be taken up
in the most backward areas. But cverything
depends to what extent we get the contri-
butions and what are the nature of the pro-
Jjects.  But we would like to give priority to
the least development area so that some
money could be made available to those
areas.

Transfer Policy in Directorate General of
Inspection

*458. SHRI DAYA RAM SHAKYA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that civilians
and Service officers are at par in the matter
of transfers in Directorate General of
Inspection organisation ;

(b) whether Service officers in DGI]
are provided with 100 per cent residential
accommodation and free transport facilities
wherever they are posted;

(c) whether such facilities are pot
provided for civilian officers and staff ;
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(d) if answers to (b) and (c) be in
affirmative, the reasons why civilians officers
and stafl are trcated at par with Service
officers in thec matter of transfers; and

(¢) whether Government propose (o
consider providing 100 percent residential
accommodation to civilians also or formu-
late a diffcrent policy for transfers for
civilian officers and staff?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : (a) to (e)
A Statement is laid on the Table of the
House.

Statement

(a) Both, Service and civilian officers,
carry the liability to serve anywhere in
India.

(b) and “(c) In the case of Service
officers the following cciling for construction
of married accommodation has been given :-

(1) Major Equivalent and above 1009

(1) Captain Equivalent and above 809

In case of Civilian personnel the follow-
ing cciling has been prescribed for construc-
tion of married accommodation :

(i)  Entitled categories  viz, 100°/
Foreman Asstt. Foreman
Chargeman

(1) Key Personnel consisting 100
of MES maintenance
stafl,  security  officers,
medical officers, com-
pounders, Nursing order-
lies
(1)  Scientific/ Technical Staft 409,
and Scientific Officers

There is no provision for free trans-
portation to either category.

(d) Both categories of officers carry
the liability to serve anywhere in India as
part of the service conditions and hence
treated at par as far as transfers are
concerned.
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(¢) No, Sir.

Wt gaU W e A, "eA)
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SHRI R. VENKATARAMAN : Sir,
the hon. Member’s complaint is that we
are not providing accommodation to all
the civilians. I plead guilty. In fact, we
have not been able to provide accommoda-
tion to the Government servants 100% in
any area whether it is D. G. I. Organisa-
tion or Central service organisation or
anything clse. We are t(rying our best to
improve the accommodation and we are
allotting as much as we can afford for this
purpose. '
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The hon. Membzr has said that some
information which I have given is not
correct. If he points out which informa-
tion is not correct, I will have it verified
and give him the information. In fact, he
~is a member of the Consullative Committee
and he is an active member. He gets all
this information. If he wants and if he
mentions it, I will collect the information.

DR. SUBRAMANIAM SWAMY : The
proceedings of the consultative committee
arc not published whereas the piroceedings
in the Question-Answer scssion of Parlia-
ment are published.

WY IAT VX WA © FI A qA17
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SHRI R. VENKATARAMAN : So far
as the hLiability of transfer from one place
to another is concerned, there is no
distinction between the Service personnel
and the civilian employees. But it is true
that the Service personnel have a larger
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share of accommodation because the
military has a larger share of . accommoda-
tion. ’

So far as the education of children is
concernd, I do not say that there should be
any distinction. I do not know if there is
any distinction and if there is any distinction
I will see that it s done away with,

K. MAYATHEVAR : Sir, 1
the policy of the Defence
Department in respect of civilian emplo-
yces. I want to know directly from the
hon  Minister whether it is the policy of
the Government specifically of the Dcfence
Department to separate -husband and
wife in the same place at which they are
working, by transferring one of them to
different places. 1 have got such instances.
Is the hon. Minister awarc of the case
where the husband is working in Jabalpur
for the last five years and his wife is
working in  Madras, under the State
Government ? Is it the policy of the
Government to separate or to divide the
family. It is the duty of the Government
to unify the family.

SHRI

want 1o know

SHRI SATISH AGARWAL : Is it a
part of the family planing policy ?

SHRI K. MAYATHEVAR : [Is it not
the policy of the Government to bring
about re-union of the family by transferring
the husband from north India to south
where the wife is working, to the same
household ? What is the policy of the
Government ? 1 want to know that.

MR. SPEAKER : A re-union can only
be effected when there is a separation. You,
are asking for re-union, not union.

SHRI K. MAYATHEVAR : 1 fail to
understand the policy of the Government.
The husband is starving; the wife is working
some where else. I want to know the
policy of the Government in this regard.

SHRI SATYASADHAN CHAKRA-
BORTY : What type of starvation is it ?

SHRI R. VENKATARAMAN : The
Government of India have a uniform policy
in respect of employment of husband
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2nd wife, to accommodate them in
‘he same place as far as possible
subject to the exigencies of the service require-
ments. This is being observed not only in
civil administration but also in Defence-
administration. But there arc somec greater
exigencies in Defence administration than in
civil administration. Somectimes, it 1S not
possible to accommodate the transfer in such
a way as to enable them to live together. But
the policy is to try to accommodate them as
far as possible.

SHRI K. MAYATHEVAR : Can he
accommodate one person for whom I have
been recommending for five years, for the
re-union of the family ?

Vayudoot Servicc from Bhubaneswar to
Jyepore, Rourkela and Jharsuguda

*461. SHRI LAKSHMAN MALLICK :

Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the Vayu-
doot Service has linked Rourkela with Cal-
cutta, Ranchi and Patna ;

(b) if so. whether State Government
of Orissa has approached the Central Go-
vernment for extension of this service to the
routes Bhubaneswar-Jeypore, Bhubaneswar-
Rourkela and Bhubaneswar-Jharsuguda ; and

(¢) if so, the reaction of Central Go-
vernment in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (¢) A statement
the Table of the House.

is laid on

Statement

(a) Vayudoot operates presently a
thrice-weekly service on the Calcutta-Jam-
shedpur - Rourkela - Ranchi route. Patna,
which was earlier included in this route, was

subsequently dropped due to poor load
factor.
(b) and (¢) Yes, Sir. Provision of

Vayudoot services to these stations would be
ocnsidered for inclusion in the future plans
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of Vayudoot, subject to traffic demand, the
economic viability of the operations and the
availability of the requisite infrastructural
facilities.

SHRI LAKSHMAN
have gone through the statement of the
Hon. Minister. The Minister for Civil
Aviation has committed in this House to the
strengthening of Vayudoot Service and to
see that it would Link important cities and
centres of the State not presently connected
by Air India and Indian Airlines.

MALLICK : I

I congratulate the Hon.
having placed Rourkela on
map.

Minister for
the Vayudoot

The traffic demand has increased. with
the introduction of Vayudoot Service bet-
ween  Calcutta-Jamshedpur-Rourkela and
Ranchi route. But Vayudoot presently
operales thrice weekly service on this route.

Rourkela being a steel city, the traflic load
will further increase.

In view of this, may I know from the
Hon. Minister whether Vayudoot Service
will be operated daily between Calcutta and
Rourkela and, if so, when will
sary steps be taken in this regard?

the necces-

SHRI KHURSHEED ALAM KHAN :
We will examine this position and if justi-
fied by the volume of traffic, certainly the
services will be provided,

SHRI LAKSHMAN MALLICK : With
the commencement of the world’s
aluminium complex at
Koraput district of
aluminium smelter at Talcher Dhenkanal
district of Orissa, there are infrastructural
facilities and there is also increasing demand
of Vayudoo! Service between Rourkela and
Jeypur as talcher is nearer to Rourkela and
Jeypur is nearer to Damanjodi.

largest
Damanjodi in
Orissa  and the

In view of this increasing traffic demand

between these two industrial complexes,
will the Hon. Minister considered the
operation of Vayudoot Service between

Rourkela and Jeypore via Bhubaneswar,
the State capital of Orissa, at an early date
and, if so, whether it would be started

during the current financial year and, if not,
when?



29 Oral Answers

SHRI KHURSHEED ALAM KHAN :
The suggestion of the Hon. Member will
be taken into consideration and we will
try to conduct a survey of the possibilities
of the traffic offering and in the light of the
results of the traffic survey, we will decide
about the cxpansion.

SHRIMATI] JAYANTI PATNAIK : The
Hon. Member has said that the traffic demand
is there and the infrastructural facilities are
there for (he air service between Bhubaneswar
and Jeypur.

I learnt that the Minister of Civil Avia-
tion had approached the State Government
of Orissa for waiving of sales tax on avia-
tion fuel wused by the aircraft of Vavudoot
and it is understood that the Statc Govern-
ment have agreed to do so.

In that case, I would like to know why
the request of the State Government to link
up Bhubaneswar-Dharsuguda-Jeypur will not
be taken up.

SHRI KHURSHEED ALAM KHAN :
We have approached all the Statc Govern-
ments requesting them (o waive or exempt
aviation fuel from the sales tax of the State
Government. But it does not mean that
once the State Government has given its
consent, then we have immediately to esta-
blish the service without looking into the
viability and other aspects.

Exemption of Chimney from Excise Duty

UTTAMRAG PATIL :
of FINANCE be pleased

*462. SHRI
Will the Minister
{o state :

(a) Whether it is a fact that the excise
exemption granted to thermos flasks, scientific
glass-ware, pressure cookers and celectric
bulbs, etc. is enjoyed mostly by the Urban
rich ;

(b) whether it is also a fact that poor
rural population do not enjoy any such con-
cession of excise duty even on chimney
which is. the main source of light, because
of the criterjon of turn-over ; and

(e) 1if so, whether Government propose
to remove the criterion of annual turn-over
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to exempt chimpeys from excise duty and
thus give relief to poor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAQO) : (a) to (c) A statement
has been laid on the Table of the House.

Statement

(a) and (b) It is not correct to say that
the exemptions referred to in part (a) of the
Question are enjoyed mostly by the urban
rich. Exemptions from central excise duties
are granted keeping in view a variety of con-
siderations. One of the important conside-
rations is that the small-scale sector should
get a definite advantage over the organized
sector.

Glass chimneys for lamps and lanterns
produced in the small scale sector are
eligible for the exemption under the general
scheme of exemption for small-scale units.
Removal of the criterion of annual turn-over
stipulated in the general scheme of exemp-
tion would not be in the interest of genuine
small-scale units manufacturing chimneys, as
in that case the small-scale units will be los-
ing the existing advantage.

(¢) No such proposal is under conside-
ration of the Government.

SHRI UTTAMRAO PATIL : 1 would
like to know whether there is total exemp-
tion of excise duty on thermos

flask, pressure cooker and electric bulbs
and, if so. why the same concession of
excise duty is not given to glass chimneys
for lamps and lanterns.

Is it a fact that some units manufacturs
ing glass chimneys for lamps and lanterns
are closing down for lack of financial
viability ? Has the Hon, Minister received
any representation from manufacturers in
this regard and, if so, what is the reaction
of the Government ?

SHRI PATTABHI RAMA RAO :
These concessions are given to the small
scale units which are manufacturing these
articles. Actually chimneys about which
the hon. Member has mentioned are
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mostly manufactured by the
units and we do not  want the multi-
nationals or large scalc people to enjoy
the concessions. So, we could not do
that. However, where the small scale
units arc manufacturing, there is a conce-
ssion.

large scale

SHR1I UTTAMRAO PATIL : My
question is whether there is a total exemp-
tion of excise duty on thermos flasks,
pressure cookers and electric bulbs and if
so, why the concession has not been given
to the manufacturers of chimneys.

SHR1I PATTABHI RAMA RAO :|I
have already replied that chimneys are
manufactured mostly by the large scale
sector. This concession is meant for the
small scale sector and also for the usc of
the general  public. Generally pressure
cookers and the other things that he has
mentioned are used by common man,
Chimneys are used by people who have
better means and so, wc thought that it was
not necessary 1o give.

SHRI SATISH AGARWAL : He is
asking about the chimneys which are used
in lumps and lanterns in the rural sectlor.
How do you say that are used by people
with better means ?

PROF. MADHU DANDAVATE : He
is confusing himself with  chimneys of the
textile mills,

SHRI SATISH AGARWAL : The
quesuon is about the chimneys that are
used in lanterns.  He is asking ab.ut that
whether you wili consider grant of  exemp-
tion from excise duty with regard to
chimneys which are being used in lanterns
which are mostly used in the rural sector.

SHRI UTTAMRAO PATIL : Chimneys
used in Jamps and That is my
question.

lanterns.

SHRI PATTABHI RAMA RAO : Actu-
ally the duties on chimnpeys ure as under :
for clearances upto 7.5 lakhs in a financial
year-nil ; there is no duty ; for clearances
above-Rs. 7.5 lakhs and upto Rs. 25 lakhs-
7.875 percent : as against the above, a unit
not chgible for the exemption under noti-

AUGUST, 26, 1983

~What 1 have

Oral Answers 32

fication No. 83/83-CE daled 1—3-1983 pays
a duty of 10.5 percentad valorem.
(Inrerruptions.)

MR. SPEAKER : 1 have not followed.
Mr. Shantaram Potdukhe.

SHRI SHANTARAM POTDUKHE :
The hon. Miuister has said that glass chim-

neys for lanterns are produced by multi-
nationals. That 1s not a facl. They are
produced by small manufacturers . . .

(Interruptions)

SHR] SATISH AGARWAL :
you understood the answer ?

Have

MR. SPEAKER : 1 could not follow.
(Interruptions)

SHRI PATTABHI RAMA RAO : What
exactly they want, I do not understand.
under stood, 1 have replied
to it.

SHRI SATISH AGARWAL : The ques-
tion is whether the chimneys used in lanterns
in the rural sector will be exempted from
levy of excise duty.

MR. SPEAKER : Plcase consider
The Question Hour is over.

that.

WRITTEN ANSWERS TO.QUESTl()NS

Smuggling of Narcotics

*457. DR. A. U. AZMIl : Will the
Minister of FINANCE be pleased to slate :

(a) whether India 1s being used as a
transit point for smuggling narcotics from
Pakistan’s golden crescent and South East
Asia's golden triangle ; and

(by if so, the steps taken to check the
flow of heroin through India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) The seizures made
and intelligence received indicate that India
has in recent years become vulnerable as a
transit point for the smuggling of narcotics.
from some countries in the Near) Middle
Fast and South East Asia.
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(b) The ficld formations -remain vigi-
lant in the matter. In addition to appro-
priate anti-smuggling measures taken in co-
ordination with the concerned Central and
State Government authorities, close co-ope-
ration with the concerned international agen-
cies is maintained to curb smuggling of nar-
cotics, including heroin.  The matter is also
kept under constant review: for appropriate
action.

va¥ fafaan ¥ foras qgidt @t qgzs

%:7 & &9 # qizafaa w<ar

459 =i ‘-ﬂﬁ:‘-&' RFITAT . FT
qgedq WiT AW {qaEa @A 98 adrm
F] FT FIT 1F

(%) wuv fafeww 1 faes
qEIET A1 GdEE FeF ¥ w7 T ofEtaw
FIT & FAT FIU &,

(&) 9 §wF TH 9giet 97 fwaq
QAT WA § 17 987 97 S9A=d gfa-
gUAT FT AT F47

() =@ 91T &1 9FeF F7x &
®] W 3@ &1 9XA991 F7 qF QL
gl AT 91 GIFIT 7 zHTG AU =
aF FAT F1AARI 41 ¢ 17 g+ fao
fradl aqata g5 a7 72 2; @tv

() Fav @A F1 A% FeAEA
fegr gy g 917 SHFT FFFEA (FHaAr
g7

qgea Wi AW faw@Aa gaaEn &
U WA (o oAl A@w @i) o (,)
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& (a) favmm qr s q@FIT & 9
s+ faferw &1 fasas qzrer #1 qgqew
Fz g ® ¥ qfiafgds w39 F1 FE
qire Agl g ¥ty zEe falww
QIAFTT. 942 gA19A1 g3 gfag ag
¢ | TIST U1 FFETT FAIFIIL G0 742H
maifer gw=ar F favm 5 fan agw
wq g sfvfagifa a0 o fafssw #
grar afvaqt 5w A1 ag =417 afas A

@

HITT A9 qMA Fae2g 99241 &
ATFT A\ W97 FIA7 97 gHfaa
fro sia g 7 f7 oF w157 A7 gR-A
AT T7

Branches of Nationalised Banks in Kerala
€460, SHRI V. S.  VIJAYA-

RAGHAVAN : Will the Minister of Finance
be pleased to lay a statement showing :

() the number ol branches of the
major nattonalised banks in Kerala with
bank-wise break-up;

(by the ratio between population of
the state and branch of a bank:

(¢) whether there has been a demand
from Kerala for more branches of
nationalised banks: and

(d) if so, the decision taken thereon?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (d)
A Statement is laid on the Table of the
House.

Statement

As at the end of December

1982, there

were 2467 branches of commercial banks

functioning in the State of Kerala. Bank Groupwise distribution of these branches is

set out below,

BANK GROUP

NUMBER OF BRANCHES

1

-
-

1. State Bank of India

85
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(19]

11.
I11.

10.

11.

13.

14.

16.
17.
18.
19.

IV

V.

Associates of the State Bank of India

20-NATIONALISED BANKS

Allahabad Bank
Andhra Bank

Bank of Baroda
Bank of India

Bank of Maharashtra

Canara Bank

Central Bank of India
Corporation Bank
Dena Bank

Indian Bank

Indian Overseas Bank
New Bank of India
Oriental Bank of Commerce
Punjab & Sind Bank
Punjab National Bank
Syndicate Bank

Union Bank of India
United Bank of India

United Commercial Bank

Vijaya Bank

Regional Rural Banks

TOTAL

Other Indian Scheduled Banks

GRAND TOTAL

[§*]

ta

86
96

(=]

698

277

e

1020

2467
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As on 31.12.1982, there was one bank
office for every 10,000 people in Kerala as
against the national average of 17,000
(1981 Census).

The current branch licensing policy of
the Reserve Bank of India for the period
April 1982 to March 1985 envisages opening
of bank branches at unbanked rural 'semi-
urban centres in underbanked districts so as
to improve the banking coverage to one
branch for every 17,000 people in rural,
semi-urban areas. According to this norm,
no district in Kerala is deficit requiring
additional bank branches. While concentra-
tion will be on the “deficit areas assessed
on the above basis, branch = expansion is
also allowed in other areas as well on a
limited scale keeping in view the immediate
need for banking facilities and for meeting
specific developmental nceds. Accordingly
it is estimated that 137 bank branches may
be opencd in the non-deficit areas of Kerala
during the above policy period. In order
to ensure that the branch expansion
of the banks is suppotlive to the Siate
Government’s developmental programmes,
the Reserve Bank of India depends on the
State Governments to -identify  unbanked
rural semi-urban centres in consultation
with the banks and other agencies in the
District Consultative Committees for branch
opening. The Reserve Bank of India has
reported that so far 86 such centres identi-
fied by the Government of Kerala have
been allotted to banks for branch opening
during the current plan. The Reserve Bank
of India has also reported that the State
Government have recently forwarded o it
an addltional list of 84 centres identified
by them for opening bank offices in Kerala.
The list is benig scrutinised by the Reserve
Bank of India.

arawnfas faaww yowt & gana
%9z & f&a wam

*463. st afg =@ sm o aar
mfmsa wwat a8 Fam 71 FI0 F9 fro

() grEAfas fFazo gouE F
geasra fama g #9g & fagen &g
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a3 % &7 F gfq a9 fraar gaofa
¥z AT G @9 1 AT G E;

(@) #ar ag @9 2 fv fame
SIS FIE FI IV HIT FIATT TN
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AT 7 I FILT FIIE F1 T8 GIFE

g 2 ot

(m) afzgr, @1 fas wifast =+t
ag agf=a AT T & F47 FII7 & ?

aifmsa agr ofs fama & we
(=7t fagmary waw fag ) @ (F) 1982-83
F AUA_ gUF I gIvT cerfag  sar
F9 #17 FA4G UK awm fAww &t
frat grer seqifed 729 & F9g &
fagT o7 79 S9aA F ®F T @¥ *1
M€ i FmI 4471 FOT To HIT
§5.78 T T 4T 1 1983-¢4 ¥ faR
Iz qIFgT FAw S(.00 FIT ®o
v 54.50 FAT ®o 7 |

'|) A AL TguEaET F# 1 3g
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() S5F AT TFAT
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qISTEF R
*464. Wt do  dte fag : T
aifrsa ®+=Y 3g Fa1d FT F9T FOr

fF

(¥) Faragaws 2 fF w31 d=-
gofa grstAT # Frerg gare & fe@y
afaw sfgaw qrzagw 51 gtz g7m
#1 1€ & 9%7g 9q aF 19+ far gqofo
F( graarT g faar v @;
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(@) =7ar w3 dIadfg AT
§  FE gare L FEA
efafedt © =1 9t w1t wgFaE #1
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fad A9 g1t F FratEEa F1oF9
=

99 Y81 7 |
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75 T AT gAE gfwme @
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FT OITAN AT 5174 FIT 590 97 |
gg 97 F7 1981-82F 6096 Fvre
w0 AT 1982-83 § 7055-F717 O
g war | fag, o zag A 3fg A
7T 1981-82 & 178 wfggs 41 =
gz T 1982-83 ¥ 157 wfama =
T | 1983-84 F IFAZHIANAT & JIFATL
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afg #T zx T F7 g w1 131 wfqam
g ATH & FATT 2 |

() sram =z § 3fz Zvow@
oF FIT AV FZ 2 fF FrEAl siw
Frral 7 afg g 7€ F 1 IEy mAmE,
g7 &1 afafafaai # fazsae & T19-
qrg ITERT =Ag ¥ e IEAfar gfe
grar Y mafegm 2

Proposals of State Governments for
Nationalisation of Sick Textile Mills.

*466. SHRI G.Y. KRISHNAN : Wil
the Minister of COMMERCE be pleased to
lay a statement showing :

(a) whether some State Governments

have approdached the Umon Government

regarding  nationalisation of sk textile
mills :

(h) i so, the details regarding the num-
ber and names of such States along with the

proposal received in this regard ; and

(¢) the details revarding the policy of

Government :n this

Nsem—— U |
l_‘l-"l'-ti .

THE MINISTER "OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRATAP
SINGH) : (a) Yes Sir.

(b) Proposals for nationalisation has
been received from the following three State
Governments for nationalisation of 6 cotton
textile units, which are presently managed
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under Industries (Development and Regula- °
tion) Act, by their respective State Textile
Corporations :-

Government of Gujarat — 2 units
Government of Kerala — 3 units
Government of Orissa — I' unit

(c) The policy relating to nationalisation
of sick units is that the administrative Minis-
try should be statisfied that the unit can be-
come viable within a reasonable period of
time and nationalisation will be in public
interest.

faziz ¥ gaza & fawrq * fag
7% gfawg

*467. s} TIRTAATT SMERAT © 4T

- qgza W7 AnR fawma =i oag a9

Ft Far #29 f7

(%) 71 7z 3% % f& fagie
FTHEIT T 75T T 9¥z9 & fgwrw ®
fao sro% o9 F1E A ATFAITT A
&

(=) afzzr, A1 39F1 =T F4T
A

T F97 Aiq-

GVFE]T

(my =9 77
frar 2 7

qIr3 W7 AW fAwNET g = &
risa wA1 (o geElE AEw =1 0 (F)
F ) W, BT TIST AIET FT fAdi-
frg arar afsogi & F15-719 789 T
Fe21 O F==r3 gz1aar & f4u Fafafea
FIFATAT T qF0F 2
~ AT HIT gFT

T HIT TH T4EH
TTF FT TGTGAT |

(1) a7

— aTET
faearT |

{2) rawar Tg W



43 Writien Answers
(3) @I - UF 39 g A
faafor o sfar-
fagm  gifgar =1
sqFEqT |

(4) g~ UF  9¥EF F9

F1 SATEAT |

(5) @IEIITE  — UF HlEd F1 -
TAT

(6) ATART  — OF 94T FWI
ez @raqr

(7) FISATT — UF qFTF T
FTE GIAAT |

fasra &, T59 §YETT & 9UHG 4@
g2l atwar & @ wiw R famfafag
qTFATE 9g g1 819 & & @1 € 4l &4
FT qEATTE i—

(i) 6.12 @rE ®e F1 ST TY

fastar aty 07 ATRHT &7
AT |

(ii) 1.35 &g %o F1 AN 9%
gaar @ sfafaa grfaar a1

sqITYT |
(i 2.40 @M@ To &I FH[F T
gadEm W IF W

vF fafqa|  #1 =waegr

(iv)  0.67 9TE Te FT AR 9%
agwar ¥ yfe F1FTE
QT |

(v) 30069 @ ®o FI 8-

wifag @avrg 9T F¥gT #q
sgfq &tT  gFTEw T FT
EFEYT |

AUGUST, 26, 1983

Written Answers 44

(viy 3315 =@ %o #F -
qifag dra 9T gzqr ¥
v gy greza w1 fagho

46,76 @1H Fo FI 99 -
gifaa @ 9w e ¥
vF FA-Jg F7 i |

(vii)

20 @ ®o F1 ggmfad
AT q¥ SETIT T ATE-Ug
F1 fFEaTe |

2.40 A" To FI AWIF 97
FATIET ¥ UF  qfed
FIW FI =ZFET |

(x) WA A1 Nard (GHE
afafs & wi=aw ¥ fage
FIE T oF gArlETEnEn,
afafs gqdzs  weAET §

e

HFITT NI FIAT £
(xi) 41 arg v F1 qgAEIfAd
TN 97 JITT 9929 fFH19
farw i< fagre visy 79z
fawrg faww g wi=r A
qYTH SAH g2 |
gaF wfafvw, vgw gfwmar x1 oF
AWM §eyT, WAy gred fanmw T
S99 &1 §IFF a@a F Al § SJIqrET
gl F1 o@r % &1 grewr &1 famfo
qg& g 1w FX fear & | 5@ wyamw F
fag uF Tgy FI9HT qSAIFT FT G A5 2
gtr Tr9MmT " oAy & FTogE g\
AT 8

Entrusting Quality Control Work of Textile
Machinery to Indian Institute of Foreign
Trade.

*468. SHRI SUDHIR GIRI : Will the
Minister of COMMERCE be pleased to
state :
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(a) whether it is a fact that the Indian
Institute  of Foreign Trade is going to be
entrusted with the responsibility of quality
control of textile machinery ;

(b) if so, the reasons for divesting the
Textile Committee of this job ;

.(c) whether any cargo exported by India
was rejected by the importing country in
1981-82 and 1982-83 on quality ground ;
and

(d) if so, the details thereof and the
remedial measures taken by Government
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) No, Sir.

(b) Does not arise.

(¢) No case of rejection of textiles
machinery on quality grounds exported by
India after inspection and certification by
the Textiles Committee during 1981-82 and
1982-83 has come to the notice of Govern-

ment.

(d) Does not arise.

aTas QIT @GR & qrg  FUEAT ATWMII
fama &ar ga: wreeR w7

*469. sigdl faAm@dr =[gadt
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Direct Air Service Between New
Delhi and Saurashtra Region

*470. SHRI MOHANLAL PATEL :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is a great demand
to start direct air service from any of the
cities in Saurashtra Region to New Delhi ;

(b) if so, what are the reasons for not
starting the said service ; and

(c) by when Government wilt consider
to stdrt it ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes Sir, There was a demand "
to start a direct air service from Rajkot to
Delhi.

(b) and (¢) In the last Winter Schedule
1082-83, Indian Airlines operated a HS-748
service on the Rajkot/Ahmedabad route,
providing connections at Ahmedabad for
passengers travelling from Rajkot to Delhi.
However, as the passenger demand was very
low (only about two passengers per flight),
Indian Airlines had to discontinue this
At service. present, there are no plans to
resume this service in the - context of the
poor traffic demand.
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Proposal of Bombay Mill-Owners’
Association to Close Down Bombay
; Textile Milis~

#471, SHRIM&TI KISHORI SINHA :

SHRIMATI PRAMILA
DANDAVATE :

Will the Minister of COMMERCE be
pleased to state :

(a) whether proposal of the Bombay
_ Mill-Owners’ Association to close down
Bombay Textile Mills which are on strike/
closed, has been approved ;

(b) if so, the details thereof ; and

(c) whether there is any proposal to
take over these mills ?

THE MINISTER OF COMMERCE .

AND OF THE DEPARTMENT OF SUPP-
LY (SHRI VISHWANATH PRATAP
SINGH) : (a) and (b) No proposal kas been

received from the Bombay Mill Owners’

Association to close down Bombay Textile
Mills affected by the Textile Workers’ strike.
(¢) No, Sir. >

Sick Industrial Units

472, SHRIMATI MADHURI SINGH :
Will the Minister, of FINANCE bée pleased
to state :

(a) whether it isa fact that the number
of sick industrial units in the country had
. vastly increased ;

(b) if so, the details thereof ; the
amount of money invested by the Centre to
revive these undertakings and whether any
evaluation had been made in regard to the
results achieved ; and
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(c) - whether Government .
dit from financial institutions to the sick
units ; if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI.
JANARDHANA POOJARR) : (a) to (¢}
The information relating to  the
number of sick units and amount of out
standing advances in respect of sick units in
the assistance portfolio of scheduled co-
mmercial banks and all India financial insti-
tutions on a year by year basis is given in
the attached statement Government, Reserve
Bank of India and the banks review the
situation and take remedial measures as may
be necessary or
are other factors  responsible for sickness
over which institutions have no control.

It has been the policy of the Government
that the banks and financial institutions must
make all possiblé efforts to identify sickness
in industrial units at the incipient stage.itself,
carry out viability studies and nurse such
units as are considered potentially viable.
In  accordance with - this policy, the
banks draw up rehabilitation programmes
i respect of the potentially viable units on
a case by case basis. In cases of non-viable
units, banks and institutions safeguard their

interest by recalling the advances, enforcing
the  securities and _filing legal suits,
etc. Several organisational arrangement

have  aiso. been - evolved by  the
Governments, banks and institutions in
dealing with the problem of industrial sick-
ness. Government, banks and financial insti-
tutions constantly review the efforts being
taken in the matter of revival of sick indus-
trial units and existing policy/organisational
arrangtemenis are modified wherever found

neceessary.

‘Statement

(Rs. in crores)

A. SCHEDULED COMMERCIAL BANKS :

As at the end of No. of units Amount voutstanding
1 2 3
December, 1979 22366 1622.55°
December, 1980 24550 1808.66
December, 1981 26758 2025.54

intend to -
review the policy in regard to extending cre -

possible. However, there
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B. FINANCIAL INSTITUTIONS :

As at the end of No of Units Amount outstanding
December, 1978 ‘ 200 248.70
December, 1979 202 279.00
December, 1980 205 300.70
December, 1981 224 363.80
December, 1982 | 275 554.00

—

*Note : (i) Figures for the years ended December, 1978 to December. 1981 relate
to only 3 institutions, viz. IDBI, IFC & ICICI.

(ii) Figures for the year ended December, 1982 relate to IDBI, IFCI, ICICI,
IRCI, LIC GIC & UTI.

Export of Sugar (¢) This is due to the lower polarisa

tion and whiteness of Indian sugar.
*473. SHRI K. MALLANNA : Will

the Minister of COMMERCE be pleased to Statement

state . . .
Statement showing country-wise export

"(a) whether it is a fact that India is  ©of sugar during 1982-83.

exporting sugar to foreign countries;
p & Sug g ’ Name of the Country Quantity (lakh tonnes)

(b) if so, the quantity of sugar which China

was exported during 1982-83 and to which 0.860
countries, alongwith the price; Egypt 0.269
Indonesia 2.060
(¢) the likely quantity as per contract —
to be exported during the current finan- Sri Lanka 0.578
cial year; Sudan 0.132
(d) whether it is also a fact that the U. S'_A' 0.196
price of Indian sugar in international Maldives 0.010
market is prevailing low; and Lebanon 0.003
(¢) if so, the details in this regard ? Total 4.108
THE MINISTER OF STATE IN THE The contracts were concluded at prices

MIN‘ISTRY OF CQMMERCE (SHRI- which varied from contract to contract.
MATI RAM DULARI SINHA) : (@) Yes,  The average price worked out to Rs. 2,060
Sir. PMT approximately.

(b) A statement is laid on the Table

of the House. Defrauding of Branches of Syndicate

Bank in Delhi
(¢) The Internationl Sugar Organi-

sation has allocated a quota of 6.5 lakhs 5138. SHR1 SONTOSH MOHAN DEYV :
tonnes to India for export in the calendar  Will the Minister of FINANCE be pleased
year 1983. STC .would do requisite con- 1O state: :

tracting to export this quantity.
(a) the number of cases in which

(d) Yes, Sir. Syndicate Bank, Karol Bagh, Chandni
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Chowk and Kashmiri Gate Branches
been defrauded: during the last three years
and the action taken in each case ;

(b) whether in some cases the staff who
were apprehended in fraud cases have con-
fessed and deposited the money in the bank
and no action has been taken against them
and they are still in service ;

(¢) whether no action has been taken

against them and the cases closed ;

(d) if so, the reasons therefor

(¢) whether Government propose to
make inquiry through CBI and take action
against those officers and stafl ; and

(f) if not, the rcasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN
ARDHANA POOJARY) : (a) to () The
Syndicate Bank has reported that during the
last three years ending 30-6-1983, there were
3 cases of fraud in its Karol Bagh and Kash
miri Gate branches.  Two cases relating to
the Karol Bagh branch were repoited to
police but the police could not detect the
culprits, HU\&"L‘\'L‘I‘. the I)Ci‘LiI'IIIIL‘IiELiI daction
1s being taken against  the concerned em-
plovees for negligence and dereliction of duty.
The third case relates to Kasmiri Gate
branch and has been referred to CBI for
investigation.

Setting up of Panel on Passengers Problems

5139. SHRI R. N. RAKESH Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that 1AAl
have suggested setting up of a ‘panel on
passengers problems and if so, whether
such a panel will have representation from
passengers ‘public minded association: and

(b) whether such a panel will
formed for 1A ?

also bc

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED» ALAM
KHAN) : (a) and (b) For each International
Airport, a Passenger Facilitation Commi-
ttee has been constituted which includes
representatives of International Airports

AUGUST 26, 1983

have .

Written Arswers 52

Authority of India and the airlines, which
looks into the problems of passengers. In
the Indian Airlines, a Senior Officer of the
level of Deputy Commercial Director has
been nade responsible for looking into the
complaints of passengers.

ITOs Promoted to the post of

Assistant Commissioners

5140. SHR1 BABURAO PARANIJPE :
Will the Minister of FINANCE be pleased
1o state .

(a) the number of 1TOs (IRS cadre)
promoted as Assistant Commissioners in
the last six months along with place of pos-
ting ;

(b) how many of these officers have taken
charge of their new postings and the parti-

culars o officers who have been posted as
officers on Special Duty in Bombay and
Delhi

(c) what specific duties have been assi-
gned to such officers on Special Duties ; and

(d) why some of these officers have not
been given regular postings so far despite
the fact that there is a heavy work load
in assessment work ?

THE MINISTER OFF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) 49 Income-tax Offi-
cers were promoted to the grade of Assis-
tant Commissioner during the last  six
months i. e. between 1. 2. 1983 to 31. 7. 1983.
These officers have been posted all over the
country in various posts of Assistant Co-
mmissioner of Income-tax.

(b) to (d) Most of the officers have joined
their new places of posting. Among the 49
officers there are 6 officers posted to Bombay
and 12 have been posted to Delhi. The pos-
tings of these officers are indicated in the
statement annexed. None of them has becn
posted as Officer on Special Duty. However,
it happens that the exigencies of public ser-
vice may require an Assistant Commissioner
to perform such duties as may be assigned
to him by the Commissioner of Income-tax
concerned. In such cases he could be deemed
to be functioning as Officer on Special Duty
while continuing to hold the post of Assis-
tant Commissioner.
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Statement

S SHRI

1. D. B. Rao

2. Smit. P. L. Rajpal

3. S. S. Khurana

4. A.K. Aneja

5. M. V. Nayar

6. K. K. Sud

7. B. K. Gupta

8. Harjit Singh

9. Smt. Rupinder Nayar

10. Mahesh Chand

11. Durgesh Shankar

12. Prakash Chandra

13. Smt. Meenakshi Singh
14. B. R. Sudhakara

15. M. T. Keshruwala

16. P. S. Dave

17. M. S. Rai

18. Kum. Santosh Sharma

Diversification by FERA Companics

5141. SHRI A. T. PATIL : Will the
Minister of FINANCE begplcased to state :

(a) whether some of the FERA compa-
nies are planning to devert their consumer
goods producing business to other compa-
nies ;

these companies have
Government to get
transfer of their

(by which of
made applications to
official clearances for
businesses ;
them for

(c) the reasons shown by

resorting to this step ;

(d) whether they are resorting to this
step to fulfil the export and other obli-

gations laid down for FERA companies for

new investments ; and

(e) the policy of Government in respect
of such transfers/sales/diversification of
their business, assets etc. with special refe-

1AC (Asst.) Dé*‘lz’\i
AAC Delhi
AAC Delhi
IAC (Asst.) Delhi
IAC (Asst.) Delhi

. AAC Delhi

IAC (Acq.) Delbi
AAC Delhi

TIAC (Asst) Delhi
JAC (Asst) Delhi
TAC (Asst)y Delhi
IAC (Asst) Declhi
AAC Bombay

IAC (Asst.) Bombay
AAC Bombay
AAC Bombay

IAC (Asst) Bombay
AAC Bombay

54

rance to the prodution and availability of

consumer goods such as Vanaspati,

edible

oils, dairy products, toilet preparations, etc?

THE MINISTER OF

FINANCE

(SHRI PRANAB MUKHERIEE) : (a) to

I.td. has
Government

(dy Lipton India
an application (0

submitted
for

permission to issue capital of Rs. 12 crores.

The object of the
the funds required by

issue is to raise a part of
the company

to

acquire certain undertakings including food

business from
going concern basis. According to
planatory statement under Section

Hindustan Lever Ltd. on a
the ex-
173 of

the Companies Act, made by Hindustan Le-
ver Ltd. the company proposes to reorganise

its business so that

while complying with

Government requirement of a FERA com-
pany confining its activities mainly to Appen-
dix I industries and exports, other activities

outside the priority sector currentiy

carried

out by the company could be transferred to

another company with

prospects of growth.

Any FERA company which is allowed to
retain 519 of non-resident holding 15 under
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an obligation 10 exporl at least 10 percent
of its turn-over in any circumstances.

(¢) The proposal for such transfers/sa-
les/diversification of the busingss, assets etc.
will be considered by Government on merits
in accordance with the provisions of the
relevant Acts in this regard and all relevant
aspects.

Fraud in Export Quota of Garments
by Chairman of AEPC

5142. SHRI ASHFAQ HUSSAIN : Will

the Minister of COMMERCE be pleased to
state :

(a) whether Government are aware
that the present Chairman of the Apparels
Export Promotion Council had obtained in
about 50 cases export quotas for mill, power-
Joom garments as handloom goods while
claiming duty drawback as on Shipping Bills
powerloom goods ;

(b)  whether the UK Government have
reported that one garments shipment of this
export was found to be of Binny Mills
fabrics but exported as handloom garments ;
and

(¢) what Government and AEPC has
done in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARIJ SINHA) : (a) It has been
reported by the Apparels Export Promotion
Council that M'S. Goyals Dresses, a firm in
which the Chairman of AEPC is a partner,
had obtained two Export Certificates from
the Madras office of the Council unauthori-
sedly. These two certificates related to the
export of trousers to U. K. The consign-
ments were cleared as being of handloom
garments, whereas the Export Certificates
indicated that the garments were made of
mill made material. Wo case of irregular
claim of duty drawback by this firm has
come (0 notice so far.

(b) No such information appears to
have been received from the British Govern-
ment.

(c) The them Deputy Director of the
Office of the AEPC in the Cargo Complex,
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Madras has since becen placed under sus-
pension and a departmental enquiry by the
AEPC is being conducted. The involvement
of the exporter in the matter relating to
unauthorised 1ssue of Export Certificates was
under investigation by the Probe Committee
of AEPC. The report of the enquiry is
awaited and on receipt of it appropriate
action will be taken.

Plans to Of-l.oad Curtain Manufacturing
Facilities in Tndia on a Revenue Sharing
Basis

5143.  SHRI B. V. DESAI : Will the

Minister of COMMERCE be pleased to
State : '

(a) whether the American General
Electric has drawn up plans to off-load
Curtain  manufacturing facilities in India
on a revenue-sharing basis;

(b) if so, to what extent this decision
will be helpful to Indian Government;

(¢) whether this decision was taken
on the discussions which were held with
some Indian parties to takeup the manu-
facturing of some items in the sphere of
very large marine and industrial engines;
and

(d) by when the final
regard to implementation of
is likely to be taken ?

decision in
this proposal

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRTMATI RAM DULARI SINHA) : (a)
No such plans have come to the notice of
the Government.

(b) to (d) Do not arise.

Purchase of Machinery by National
Textile Corporation

5144. SHRI RAM SWARUP RAM :
Will the Minister of COMMERCE be
pleased to state .

(a) whether companies
was purchased by National Textile
Corporation for modernization of textile
mills from M/s. UNDO Equipment;

machinery
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(b) whether any complaints were
received that the machinery supplied by the
above firm is sub-standard and of ‘poor

quality;

(c) whether it is a fact that because of
the poor quality of the machinery used
for the modernisation of textile mills, the
mills have not'so far shown any improve-
ment in production; and

(d) whether Government propose 10
institute an enquiry into the whole matter ?

THE DEPUTY MINISTER IN
THE MINISTRY. OF COMMERCE
(SHRI P. A. SANGMA) : (a) .Presumably
the reference is to purchase of textile
machinery by National Textile Corporation

companies from Indequip Engg.,
Ahmedabad. If so, the reply is in the
affirmative.

(b) and (¢) No, Sir.
(d) Does not arise.

Exchange Released to
Executives

Foreign
Business

5145. SHRI DIGAMBER SINGH :Will
tne Minister of FINANCE be pleased to
refer to the reply given to part (b) of Un-
starred Question No. 4500 on 6 August, 1982
regarding foreign exchange to business exe-
cutives and state :

(a) the amount of foreign exchange re-
leased by Reserve Bank of India, New Delhi
to the executives of the following business
houses for their foreign trips during the
years 1981-82 and 1982-83 the amount of
blank foreign exchange permit allowed to
them annually to be indicated separately ;

(a) Birlas; (b) J. K. Singhanias ;
(¢) Modis, and (d) Thapars ;

(b) whether there is no check to their
foreign travels and whether the Reserve
Bank of India has ever applied its mind to
the sources from which these executives meet
their expenditure on their stay abroad ; and

(¢) what steps does his Ministry of the
Reserve Bapnk of India propose. to take
to check this foreign travel spree by this class
of privileged people and their squander-
mania ?
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THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) The necessary
information is being collected from the
Reserve Bank of India, New Delhi and will
be laid on the Table of the House.

(b) and (¢) Detailed instructions are
issued from time to time by the Exchange
Control Department of the RBI’s Central
Office prescribing guidelines for the foreign
travel of business executives carefull scrutiny
of each application is done under the direct
supervision of the Joint/Deputy/Assistant
Controllers in charge of the Exchange
Control Department at the respective Branch
Offices of the Reserve Bank of India.

With a view to conserving foreign ex-
change resources of the country, the RBI
has already been advised to exzrcise stricter
screening of all applications for travel.

Collection of Central Excise Duty on Soda
Ash by M/S Tata Chemicals Ltd.

5146. SHRI M. M. LAWRENCE : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that M/S Tata
Chemicals Ltd. have been collecting Central
excise duty from their customers on soda-ash
at a higher rate than they are actually reim-
bursing to Government ;

(b) if so, for how many years are they
indulging /indulged in this practice ;

(c) what is the total of such extra
collection over all these years till ending
June 1983 and the interest accrued thereon;

(d) whether there is any provision in
the Central Excise Act or rule Permitting the
Company to collect more duty than®the
Company is actually reimbursing to the ex-
chequer ; and

(d) if so, the relevant rules ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) to (c) Such of the
information required in these parts of the
Question as can be available from the depart-
mental records will be collected and laid on
the Table of the House.
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(d) and (e) The Central Excise Law
does not make any stipulation, one way or
the other, with regard to a manufacturer of
excisable goods, from whom the duty of cen-
tral excise leviable on such goods-is collected
at the time of their removal. recovering
from his customers any amounts on this
account.

Complaint from M/S. Ballin Manu-
facturing Company of Montreal
Canada

5147. SHRI INDRAJIT GUPTA : Will
the Minister of COMMERCE be pleased to
state :

(a) whether a serious complaint was
lodged by M S. Ballin Manufacturing Co.
‘of Montreal, Canada, for being supplied
with sub-standard, damaged and defective
wool worsted fabrics by M’S. Raymond
Woollen Mills Ltd., Bombay ;

(b) if so, whether a claim for compen-
sation amounting to about Rs. 17 lakhs,
payable in foreign exchange, will have to be
met ;

(¢) how the sub-standard consignments
were passed and certified before shipment by
the Inspectorate of the Textile Committee
and

(d) whether any investigation has been
made and if so, action taken against the
inspection and vigilance officers concerned?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (d) As
per the information available, M S. Ballin
Manufacturing Co. of Montreal, Canada
have returned parts of consignments of
Woollen worsted fabrics exported by M;s.
Raymond Woollen Mills Ltd., Bombay during
1982 on the ground that finishing and han-
dle of the fabric was not of their standards.
On account of the rejected shipments, M s.
Raymond Woollen Mills have sought for
permission (0 remit an amount of Canadian
Dollars 1,76,166.26 (approximately Rs. 17
lakhs) 1o the foreign buyers. The buyer’s
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claim is for refund of original amount paid
together with inspectton and handling charges
and interest from the date money was
realised to the date money is remitted.

2. The major portion of the foreign
buyer’s claim rclated to the over-milling of
the fabrics and fabrics being ofl-shade. Preli-
mipnary enquiry has revealed that in the ab-
sence of the buyers’ specification being
known in advance, the Textile Committee’s
inspection is not expected to take into
account thesc aspects of the fabrics. A cer-
tain proportion was also rejected by the
foreign buyer on account of the narrow-
width of inside selvedge and various other
narrow-widths. As per the procedure of . the
Textile Committee in examining dimensional
particulars, the total width and not that of
the inside selvedge of 10% of thc total num-
ber of pieces offered, subjcct Lo a maximum
of five 1s examined. The actual examination
as per these standards did not reveal any
deficiencies in this - respect,

De-Registration of Exporters

5148. SHRI ANANDA PATHAK : Will
the Minister of COMMERCE be pleased to
refer to the reply given to starred Question
No. 392 on 5th November, 1982 regarding
de-registration of Garment exporters and
state the difference between the de-regis-
tration of these tecn exporters by the Appa-
rels Export Promotion Council and the C.
C.C.I.L&E?”

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : De-registration
by Apparels Export Promotion Council as
well as by the Chief Controller of Imports
& Exports is done under the relevant pro-
visions of the Handbook of Import & Export
Procedures. The consequences of such de-
registration are similar. ‘

Income Tax Raid on the Premises of
Officials of TV Station, Madras.

5149. SHRI N. DENNIS : Will the
Minister of FINANCE be pleased to state :
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(a) whether the Income Tax adminis-
tration conducted raids on the residential
places of the officers of the T. V. Station,
Madras in 1983 ;

(b) the details of the officers whose

residences were raided : and

(c) the details of the raid and the

seizures made at these raids ?

THE MINISTER OF STATE IN THE
MINISTRY OFF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) to (c) The Income-
tax authorities searched the residence of
Shri H. Ramakrishnan, Assistant Regional
Officer in the Directorate of Field Publicity
and-part time ncws reader in Doordarshan
Kendra, Madras and the residence of Shri R.
Shanmughasundaram, Reference Officer in
Doordarshan Kendra, Madras in connection
with the cases of M/s. Meena Advertisers
and M s. Balaji Ads. & Audio Visuals
both  of Madras on 25. 6. 1983, No
valuables were scized.

Persons Arrested Uinder COFEPOSA

5150. SHR1 BHEEKHABHAI : Will the
Minister of FINANCE be pleased to
state;

(a) the number of persons apprehended

under COFEPOSA during the year ending

March, 1983;

(b) how this number compare with

that of carlier year; and

(c) the reasons for rise in crime rate ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAOQO) : (a) to (c) 418
persons were detained under the COFEPOSA
Act during the period April, 1982 to
March, 1983 as compared to 309 persons
detaincd during the period April, 1981 to
March, 1982.

The increase in the number of the dcten-
tions has been duc to the intensification
of application of the provisions of the
COFEPOSA Act, towards implementing
Point 19 of the 20-point Programme,
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which calls for continued strict action
against smugglers, hoarders and tax
evaders.

Up Grading Dibrugarh as ‘C’ Class City

5151, SHRIN. K. SHEJWALKAR :
Will the Ministcr of FINANCE be pleased
to state :

(a) whether it is a fact that as per
population, Dibrugarh is the second biggest
town of Assam and has qualified years
back for being upgraded as a ‘C’ Class
City:

(b) whether it is also a fact that
various development  schemes which the
town of Dibrugarh rightly deserves could
not be undertaken for want of its declaration
as a *C' class city ; and

(¢) if so, the reasons for Government

delaying the matter ?

inordinately

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-"
BHI RAMA RAO) : (a) to (¢) For purpose
of classification of a city town as ‘C* class
for payment of House Rent Allowance, its
decennial census population should exceed
50,000. The population of Dibrugarh (Assam)
as per 1971 census (no census was held
there in 1981) exceeded this limit and, there-
fore, it qualified for classification as ‘C’ class.
for this purpose. However, as Dibrugarh was
one of the towns where house rent allowance
at the rates admissible in *C’ class cities was
already granted under special orders for
such places, there was no need to classify
Dibrugarh as ‘C* class again for this pur-
pose. The undertaking of development sche-
mes of a town/city is the primary concern
of the State Government concerned.
Central Government does nct classify cities/
towns for this purpose.

SMUGGLING BY DIPLOMATS

5152. SHRI NAWAL KISHORE
SHARMA Will the Minister of
FINANCE be pleased to state :

(a) the number of diplomals caught at
the Delhi airport on the charge of
smuggling contraband goods during
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months of the

the first seven

calender year 1983 and the names

of countries to which they belonged
and the position held by them in
the embessies:

(b) the details of the contraband goods
smuggled by them and the value
thereof; and

(c) the action taken by Government in

the matter ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) and (b)
Three diplomats were apprehended at Delhi
airport for their involvement in smuggling of
contraband goods during the period 1.1.1983
to 31.7.1983. The names of the countries to
which they belong. the position held by them
in the Embassies, the details and value of
goods smuggled by them are given below :—

S. No. Position and name of Contraband Va]uej

the country. goods seized. (Rs. in lakhs)

1. Attache, Embassy of 9 V.C.Rs. 1.35
lran, New Delhi.

2, First Secretary, COM, Us § 7,500 1.25
D.P.R. Korean 55 Watches, textiles
Embassy, New Delhi. and diamonds.

3. Wife of Nigerian diplomat 2200 watches 1.30

posted at New Deihi®.

* Subsequent investigations revealed the involvemcnt of the wife of another Nigeianr

diplomat also posted at Delhi.’

(¢) Government take appropriate action

in cooperation with the Governments
of the countries concerned and remain in
confidential touch with these Governments

with a view to preventing anyv recurrence
of such abuses.

Smuggling by Diplomates

5153. DR. VASANT KUMAR PANDIT :
Will the Minister of FINANCE be pleased
to state :

(a) whether smuggling by diplomats
from some countries have taken place in the
past three years; and

(b) if so, the details of name, country,
type of contraband articles and action taken
in each case ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) and (b)
The details of names and countries of
foreign diplomats apprehended for involv-
ment 1n smuggling activities during last
three years viz. 1980, 1981, 1982 and 1983 .
(upto July) and the type of contraband

articles seized from them are given in the
statement annexed hercto.
Government take appropriate action

with the cooperation of the Governments of
the countries concerned and remain in
confidential touch with these Governments
with a view to preventing any recurrence of
such abuses,
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Statement showing the names and the Country of Foreign Diplomats apprehended for involve-

ment in smuggling activities during the Last Three Years viz , 1980, 1981, 1982 and 1983

(upro July) and the type of Contraband Articles seized from them

S. No. Name of diplomat The country to Type and value of contraband
which diplomat goods seized
belongs
(M (2) 3) ©))
1980
1, Mr. J. A, Gyanten Ghana Silver Rs. 1,50,000
2 Mr. and Mrs. F, Azimi Iran One volve car— Rs, 3,00,000
3. Mr, Mohd Ibrahim Arab Repub- Electronic goods and  wrist
Moray lic of Egypt watches and other misc. goods-
Rs, 7,58,400
1981
l. Mr, Abdullahi A. Amin Sudan Electronic goods— Rs. 8,66,775
2. Mr. Somes Soemaryo Indonesia Electronic goods— Rs. 3,60,000
3. Mr. Sayed Ahmed
Bolboli Iran Electronic goods— Rs. 12,017
4. Mr. Narendra Basnet Nepal Wrist watches— Rs. 5,92,000
5. Mrs. Bupchand Sobha,
wife of Thai diplomat Thailand Wrist watches— Rs. 27,51,000
6. Mrs. A M. Attia Egypt Electronic goods— Rs. 56,355
7. Mr_ J.K. Kamau Kenya Electronic goods— Rs. 1,66,000
8. Mrs. Porntip Dittain
wife of Thai diplomat Thailand Electronic goods— Rs, 7,42,000
1982
1. Mr, Edwin KarukasPara Indonesia ) Electronic gooods—
) Rs. 5,00,000 (CIF)
2. Mr_ Sirajuddin Arsad ) Rs. 10,40,000 (MV)
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ey (2 (3) C)
3. Mr. Leon Wight USA, Medicinal powder, watches and
watch movements
(with wife) Rs. 23,00,000 (CIF)
Rs. 40,00,000 (MV)
4. Mr. Syed M. Haque Bangladesh Electronic goods— Rs_ 1,33,902

In 1982, two more diplomats not accredited to India were also found to be

involved in smuggling activities.

1983
1, Mr. Miloudifares Morocco Heroin 15 Kgs, seized at Paris.
Investigations are being made
by C.B.1.
2, Mohd. Moshari Iran 9 V.C, Rs— Rs, 45,000 (CIF)
3, Bang Yong Nam Korea (DPR) 55 watches, US § 7,500, textiles
and diamonds— Rs. 1,25,000
4. Mrs. Onah wife of 2200 watches—
Nigerian diplomat posted Rs. 1,29,925
at New Delhi*,
*Subsequent investigations revealed the involvement, of the wife of another
Nigerian diplomat also posted at Delhi
Permission to Issue Bonus Shares to be a time-lag between one issue and a
subsequent issue and if so, what is that?
5154. SHRI SANAT KUMAR
MANDAL :

Will the Minister of FINANCE be
pleased to state :

(a) the names of companies in the
private sector which have been allowed
during the current year so far, the issue of
bonus shares, the amount so authorised and
its terms and conditions;

(b) whether before allowing such
issues, the financial Institutions which have
a major investment role are consulted and
if not, the reasons therefor; and

(¢) the norms laid down for the issue
of such shares and whether there is required

THE MINISTER OF FINANCE
(SHR] PRANAB MUKHERIJEE): (a) During
the period January to July 1983, 89
companies  were given approval for the
issue of bonus shares of the total value
of Rs. 4451 crores,; The names of
such companies and the amount of bonus
issue are regularly published in the form of
Press Rcleases which appear in the news-
papers.

(b) and (c) Capitalisation of reserves
and issue of bonus shares by companies is
examined in accordance with the guidelines
prescribed by Government in this regard.
Permission is granted to the companies for
issue of bonus shares if they comply with
the requirements of the guidelines. Although
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/

consultation with the financial institutions is

not essential under the guidelines, they are * °

consulted wherever deemed necessary, ‘There
should be a time-lag of 36 months between

the two bonus issue sanctions.

Value of Rﬁpee

5155. SHRI SATISH AGARWAL : Will
the Minister of FINANCE be pleased to

state :

rate of exchange

(a) the present
between Russian rouble and Indian rupee
along with the rate of exchange of curren-
cies bf'all Council for Mutual Econonjic
Assistance (Comecon) countries and Indian

rupee;

(b) the raics during past three years

and the basis on which parity is established.

between these currencies and Indian rupee;

and

(c) the rates of exchange of these
currencies vis-a-vix the Dollar, Sterling, DM,
Yen, French Franc or other convertible
currencieé at a specified date this year and

last three years? .

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE): (a) and
(b) The currencies of the
CON countrieé, other lﬁan USSR, are
not used in commercial transactions between
India and those countries, These transa-
ctions are cntircly in Rupees and, therefore,
the exchange rates of these currencies, with
the exception of the Rouble, are not relevant
to us in commercial transactions. In the
case of the USSR, some of the commercial
transactions Ilike credit contracts are desi-

gnated in Roubles. The Rouble-Rupee
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exchange rate applied for these transactions

- is determined in accordance with the Agree-

ment dated 25.11.1978 between the Govern-
ments of India and the U.S.5.R, According
to this Agreement, the Rouble-Rupee ex-
change rate is adjusted with reference to
the rupee value of a specified basket of
exchange

currencies. The Ru peé-Roublc

_rates during the last three years are given in

statement A, We have no information in
regard to the rates of exchange and the basis
on which rates are determined by the State

Bank of USSR and the Central Bank of other
COMECON countries between their curren-
cies and Indian rupee.

(c) The rates announced by the banks
in COMECON countries during the last

three years are given in statement B.

Statement A

Rupee-Rouble E xchange Rates during the
Last Three Years

Indian Rupees

COME-

With effect Upto
from per Rouble

5.4.1980 9.11.1980 96378
10.11.1980- 25.2.19871 9.3407 |
26.2.1981 13.3,1981 9.7396
14 3 1981 21.3,1981 94189 -
22.3.1981 18.4.1981 9.7074
19.4.1981 9.9.1981 9.4137
10.9.1981 23.9.1981 9.7247
249 1981 24.6.1982 10,0259
25.6.1982 30.12,1982 9.6997
31.12,1982 onwards 10.0176
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Rates of exchange for Indian Rupee and major curriencies including currenc:es of

Comecon countries during the last three years

Country Indian US Dollar Pound Deutsche Japanese French
Rupee Sterling Mark Yen Franc
1 2 3 4 5 6 7
U.S.S.R. Rs. 100= Dollar Sterling DM 100= Yen 1000= FF 100-=
RR 100=RR 100==RR RR RR RR
3.1.80 8.01 63.95 142.54 37.17 2.68 15.94
1.1.81 8.60 67.50 159,15 34.54 329 14.90
1.1.82 7.79 70.80 133.95 31.20 3.18 12.33
16.1.83 7.18 70.70 111.64 30.26 3.09 10.67
1.8 83 7.18 74.50 113,67 28.35 3.10 9.43
Poland Rs, 100= US S 1= Sterling DM 100= Yen 100= FF 100=
Zloty Zloty 1 =Zloty Zloty Zloty Zloty
1.1.80 372 81 30.16 66,35 — 12.57 742.86
(Kursy Spec-
jalne Average
Rates)
13.1 81. 403 28 31.14 75.71 — 15.64 696.21
1.1.82 882.03 80.00 153.49 — 35.26 1425 00
10.1.83 882.80 84 93 138.13 — 37.13 1271.00
12.8.83 953.37 96.67 145.69 — 39.79 1208.00
Czechoslo- Rs. 100= US§ 1= Sterling DM 100= Yen 100= FF 100=
vakia Crown Crown 1= Crown Crown Crown Crown
1.1.80 64.00 5.25 11.45 300,00 2,20 127.50
(Middte
Rate)
1.1.81 71 .31 5,60 13.30 295.00 2.65 127,50
1.2.82 64.00 5.90 11,10 260.00 265 102.00
1.1.83 65.00 6.20 10,05 256.00 2.55 89,00
1.8.83 62.00 6.35 9.80 250,00 2.65 83.00
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» Country Indian US Dollar Pound Deutsche Japanese French
Rupee Sterling Mark Yen Franc
1 2 3 4 5 6 7
Bulgaria Rs. 100= US $§ Sterling DM 100= Yc.n 1000-- FF 100=
Lev 100=Lev 100=Lev Lev Lev lev
12.80 10 68 84.45 191 70 48 82 352 20,85
1.1.81 11.25 87.80 208.26 45.26 423 19.50
1182 10.25 92 80 17725 41,65 4.25 16.42
1.1.83 9.87 96.20 153 .90 40.10 4.04 14 05
1.8.83 9.71 98 00 149 94 38.90 412 12.84
G.D.R. Rs. 100== US § 1= Sterling DM 100=: Yen 1000 = FF 100=-
Mark Mark 1-— Mark Mark Mark Mark
19.1.80 21.40 1.70 385 100 00 7.10 42 15
21.1.81 25.00 1.98 4.70 100 00 = 940 42.80
20.1 .82 23 50 2.30 4.25 100.00 10.00 38.80
1.1.83 23.50 2.34 3.70 100.00 9.90 34.50
1.8 83 25.00 2.62 3.95 100.00 10.60 32,80
Romania Rs. 100= US § '= Sterling DM 100= Yen [00= FF 100=
(Official Lei Lei 1-Lei Lei Lei Lei
Rates)
1.1.80 56.01 4 47 983 256.05 1.88 111.10
, 16.2.81 55.61 4 47 10.51 204.65 221 88 87
1282 48 48 4 47 8.29 194 94 1.95 76.12
29.1 .83 44 24 447 7.00 183.40 186 64.66
Hungary Rs. 100 = Forint US § Forint £ 100:= Forint
(Rates for Buying Selling 100 = Selling Buying Selling
non-comm. Buying
transactions)
1.1.80 251 .41 251.91 2033 89 2037.97 4472.93 4481 .89
1.1.81 307.38 308.00 2436.02 2440.90 5755.07 5786.63
9.1.82 —_ — 3439.53 3442 97 6497.03 6503.53



Release of Timely Funds in N.T.C. Limited

5156. SHRI GULSHER AHMED :
Will the Minister of COMMERCE be
pleased to state :

(a) whether due to shortage of funds,
the National Textile Corporation Limited,
New Delhi has failed to get modernisation
schemes for units wunder its subsidiaries,
which were drawn since 1974 or later, pro-
perly implemented ;

(b) whether the delay in releasing
funds in time has led it to suffer for cost
escalation ;

(¢) whether large number of modernisa-
tion schemes of its subsidiaries are still await-
ing approval of IDBI ; and

(d) if so, the details and facts thereof
including unit-wise and cost-wise implementa-
tion of modernisation scheme in each subsi-
diary, cost of cscalation due to delay so far
received in toto and further action being
contemplated to rclease timely funds to the
subsidiaries ?
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Countr); | !Ind’ian | US; Dollar " " Pound " Deutsche 'J‘ap'aneée French
Rupee Sterling Mark Yen Franc
1 2 3 4 5 6 7

4.1.83 —_ —- 3938.53 3942 47 6384.39 6390.78
29.3 83 - — -4037.17 © 4041 21 5888 52 5894.41

DM 100= Forint Yen 1000=  Forint FF 100= Forint

Buying Selling Buying Selling Buying Selling
1.1.80 1139.09 1141.37 84.96 85.14 500.85 501.85
1.1.81 125117 1253 .67 117,12 117.36 541.40 542 .48
5.182 1519.90 1521.42 156.34 156,50 599 99 600.59
4.1.83° 1668.16 1_669’_83 169.76 169.93 589.07 589.66
293.83 1664.12 1665.79 168.51 168 68 555.31 555.87

R— - e - SN—— .

THE DEPUTY MINISTER IN THE

MINISTRY OI' COMMERCE (SHRI P.A.

SANGMA) :

No, Sir.

No, Sir,

(a)

No, Sir_

Does not arise.

Government Schemes for Development of
Handicraft Industry of North Eastern Region

Will

export

crafts in

5157,
the

the total
of handicrafts
1980-81 and 1981-82 ;

SHRI
Minister
pleased (o state :

MATILAL HASDA :
of COMMERCE be

of our

amount of the overall
country .in

out of the total export of handi-

1980-81

and 1981-82, what is the

share of the States of North Eastern region ;

and
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(c). the schemes of Government to deve-
lop the Handicrafts Industry of North Eastern
Region (Statewise) so that the North Eastern
region can export more handicrafts in the
future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P A.
SANGMA) : (a) The total amount of over-
all export of handicrafis of our country in
1980-81 and 1981-82 was as under :-

1980-81 Rs 351.67 crores
1981-82 (Provl) ... Rs 35974 ,,

(b) Since no statewise export statistics
are maintained separately, the sharc of the
states of North Eastern Region is not avail-
able.

(¢) The schemes undertaken by the
Government to deveclop the Handicrafts
Industry of North Eastern Region (state-
wise) for promotion of exports from the
region are as under :- '

(i) North Eastern Handicrafts and
Handloom Development Corpn.
‘has been set up for overall deve-
Jopment and export promotion of
handicrafts and handloom of the
-regign :

(ii) Advanced Training Scheme has
been taken up in Cane & Bamboo
based craft Eight training centres
are functioning in the following

states :-
Assam 4
Meghalaya 1
Manipur 2
Tripura 1

(ili) A Bamboo and Cane Development
Institute has been set up at Agar-
tala for undertaking research and
development of cane and bamboo
crafts,
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Supply of Uniforms to Employeu of I.T.D.C.

5158 SHRI N E. HORQ: Will the Min-
ister of TOURISM AND CIVIL AVIAT-
ION be pleased to state :

(a) whether uniform norms are adopted
for supplying uniforms to the employees of
all the 1. T.D.C. hotels;

(b) if so, whether lower staff such as
Housemen, Room Attendants and Chamber-
maids are given uniforms one in (w0 Yyears;

(c) whether Government are aware that
these employces are required to do manual
labour with the uniform on, as a result of
which their uniform wears out and tears
away within one year ;

(d) if so, whether it is also a fact that
the uniform is not tailored properly as a
result of which the uniforms of some of the
Chambermaids and toom Attendants look
very shabby; and

() if so, whether Government will
advise the General Managers to make sur-
prise checks so that they may be able to
order for supply of uniform annually and
change, if necessary, the colour of the uni-
form and also ensure good stitching ?

THE MINISTER OF STATE OF
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) The scales of uniforms for diffe-
rent categories of hotel workers in ITDC
are laid down by a duly constituted Central
Uniforms Committee.

(b) and (¢) By and large the life of
uniforms supplied to all the hotel employees
has been fixed as two years. Keeping In
view the pature of their duties, Housemen
are also provided with extra Terricot pani.

(d) and (e¢) The quality of stitching of
uniforms is checked up by senior efficers who
periodically inspect the Hotels to ensure
proper get up of the uniformed staffl,
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Payment of Debts to Bank by Albraco
Metal Works Limited, Calcutta

5159. KUMAR1 PUSHPA DEVI
SINGH . Will the Minister of FINANCE
be pleased to state :

(a) whether the Albraco Metal Works
Private Limited, Calcutta has aboul Rs.
forty lakhs from Bank of India, Calcutta
and has neglected to pay off the debts to
the bank ;

(b) if so, the facts thercof; and

(¢) the action being proposed for
early realisation of total dues ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (¢) In accordance
with the practices and wusages customary
among the bankers and also in conformity with
the provisions of the statutes governing the
public sector banks, information relating to
individual constituents of the banks cannot
be divulged and hence the details asked in
the question cannot be disclosed.

Imparity in Sanctioning Medical Reim-
bursements to Showroom Staff & Staff
working in NTC Offices

5160. SHR] BALASAHEB PAWAR :
Will the Minister of COMMERCE be plea-
sed to state :

(a) whether it is a fact that there is
imparity in sanctioning medical reimburse-
ments to the Showroom Staff of N T, C.
and Staff Working in N T.C, offices/Hcad
Quarters ;

(b) the dctails of medical reimburse-
ment of these two categories ;

(c) if so, the reasons for this imparity;

(d) whether Government are consi-
dering to fix the same amount to both the
categories ; and

(e) if so, by when ; if not, the reasons
thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) : (a) Yes, Sir.

(p) Shcewroom staff is  allowed
reimbursement of medical expenditure for
ordinary/domiciliary/specialist treatment up-
to a maximum ceiling of one months’ conso-
lidated Salary (including ad-hoc increase on
consolidated salary) subject to a minimum of
Rs 750,- per annum  Wherever ESI Act is
applicable, the benefits are provided as per
the provisions of the Act.

For NTC Subsidiary Corporations Offi-
ces/Headquarters  Staff, the corresponding
provision is one month’s basic salary or the
minimum laid down by the respective sub-
sidiary in their medical rules, whichever is
higher.  Hospitalisauon charges are also
admissible as per the rules of the Corpo-
ration,

(¢) to (e): The showroom staft is
governed by the provisicns of the States
Shops and Establishments Acts and the
Minimum Wages Acts which contain no pro-
visions for payment of medical expenses.
The showroom staff is, however, provided
the aforesaid benefits of medical rcimburse-
ment as a measure of goodwill under
bilateral agrecements concluded with them.

Production of Processed Mica During
1981-82 and 1982-83

5161
Minister
state :

SHRI A K.ROY : Will the
of COMMERCE be pleased (o

(a) thc total production of processed
mica in the country in the year 1981-82 and
1982-83;

(b) the total internal demand and that
exported for the same years;

(¢) whether therc is an attempt to
develop new products of mica and to explore
new avenucs for the use of mica with in the
country; and

(d) if so, the facts in details?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA):  (a) and (b)
As processing  of mica is carriecd out
not only In organized units but also
as cottage industry in various houscholds,
information  about their turnover IS
not maintained. However, aggregate figures
of production of processed mica for export
during the last two financial years arc as
under :

Qty: in tonnes

Value : Rs. in lakhs.

Year Quantity Value
198 1-82 14605 2840
1982-82 11847 2176

Besides, it is estimated that 300 to 400 tonnes
of processed mica is produced every year
for consumption within the country,

(¢) and (d)  Yes, Sir, Mica Trading
Corporation of India Ltd. plans to stren-
gthen its” manufacturing base and proposes
to manufacture mica paper based on mec-
hanical disintegration process, mica paper
and mica splittings based insulation products
etc. The Corporation is also promoting
research to find new industrial applications of
mica especially of ils” low grades.

Limit of Investment by Individual/Company

5162. SHRI RAM JETHMALANI
Will the Minister of FINANCE be pleased to
state :

(a) whcther it is-a fact that 5 percent
ceiling on aggregatc investment by non-resi-
dents-repatriable  or non-repatriable- specifies
that the Iimit of investment by any indivi-
dual person or company will not exceed |
per cent of the investee company's paid up
capital;

(b) is it also a fact that it has appeared
in the Press as well as in a statement made
by a spokesman of the Finance Ministry that
Caparo Group to circumvent this | percent
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individual or company limit has given instru-
ctions to its designated bank the Punjab
National Bank to accuijre shares in the name
of 13 different companies belonging to the
Caparo Group owned by each other which
ultimately reduces to one individual company
or onc¢ group . and

(¢) have the accounts and structure of
the 13 Caparo companies been examined and
is each company clearly owned by 60 percent
Indian-origin investment which is nccessary
for the companies registered abroad to certify
before obtaining permission to purchase
shares in the name of such foreign com-
panies ? _

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) (a) Yes, Sir.

(b) and (¢) According to the infor-
mation available with Government 13 over-
seas companies belonging to Caparo Group
Ltd. UK. have remitted Rs, "12,39,97,307-
through the Punjab National Bank for the
purchase of shares of Escorts and Delhi
Cloth & General Mills company Limited.
All these companies have purchased shares
in Escorts and D C.M. The question whether
these 13 companies are cligible for making
investment under the liberalised portfolio
investment scheme is under the consideration
of the Reserve Bank of India.

Resumption of Supply of Cotton by Cotton
Corporation of India of NTC Mills

5163. SHRI CHANDRADEO PERSAD
VERMA: Will the Minister of COMMERCE
be pleased to state :

(a) whether the mills under WNational
Textile Corporation Limited and its various
subsidiaries arc not getting regular supply of
cotton ;

(b)  whether the CCI and the N.1.C
[.id , New Delhi are vnable to reconcile their
accountssand as a result of which the Cotton
Corporation of (ndia, Bombay has withheld
supplies to NTC's Mills;

(¢) if so, the facts there of including
total amount of Josses incurred due to non-
production activities during the past three
months ; and
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(d) the efforts being made to direct the
CCI to resume regular supply pending settle-
ment of its claims against the NTC, Ltd.?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA): (a) and (b) No, Sir.

(c) and (d) Do not arise,

Use of Banking Facilities by states

5164, SHRI CHINTAMANI JENA :
Will the Minister of FINANCE be pleascd
10 state:

(a) whether it is a fact that only
those States which are developed, make maxi-
mum use of banking facilities and facilities
of cooperative institutions, industries, etc.
and backward States cannot avail of the
said facilities and as a result thercof their
backwardness continues ; and

(b) if so, what steps Government pro-
pose to take in the matter and in particular
for the Orissa State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a)and(b) Provision of
banking facilities is considered an integral part
of the infrastructural development, and, there-
fore, receives greater attention and effort in
rclatively underbanked areas. The utilisa
tion of these facilities in any arca, however,
is determined by the nature and scale of
economic activity in that area which, inturn,
1s influenced by several factors such as
availability of other infrastructural facilities,
like power, (ransport etc, proximity to
markets, availability of raw material, general
economic climate and local entrepreneurship.
Banks have, however, been advised to strive
for increasing credit deployment in relatively
lesser developed areas by devoting special
attention and efforts to meet the credit
needs of small borrowers in the priority
scctors. Banks are also actively participat-
ing now in the implementation of develop-
mental programmes like I R _D.P. Regional
Rural Banks are also being setup to increase
the flow of credit to weaker sections which
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predominate in rural backward areas. At
present there are 143 - Regional Rural Banks
covering 247 districts in the country. .

In the State of Orissa the number of
branches of commercial banks increased
from 100 in June 1969 to 1273 in December
1982. The deposits and advances of these
banks have increased from Rs. 31 crores
and Rs. 17 crores respectively to Rs. 526
crores and Rs 402 crores respectively bet-
ween June 1969 and June 1982, Taking into
account the investments of banks in securities
of State Government and  their associate
bodies, the credit<investment @ deposit ratio
was 109.7 per cent in Orissa as at tne end
of June 1982, There are nine Regional
Rural Banks in Orissa covering 12 out of 13
districts of the State, By December 1952,
these banks had mobilised deposits of Rs, 32
crores and lent (outstandings) Rs. 56 crores,
It cannot, thercfore, be concluded that
rclatively under-developed areas are not
taking benefit of banking facilities.

Criteria for calling Candidates for Interview
for Admission to AFMC

5165. SHRI NIHAL SINGH : Will
the Minister of DEFENCE be plecased (o
state

(a) what are the criteria for calling
candidates for interview for admission to the
Air Force Medical College from among the
candidates taking the written examination ;

(b) whether it is a fact that candidates
securing more marks in the written test
including those who secured maximum
marks are ignored and those securing less
marks are called for-interview ; and

(¢) if so, the reasons for justification
of this apparent discrimination ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P,
SINGH DEOQ): (a) The Armed Forces Medical
College (and not Air Force Medical College)
admits a total of 105 boys and 25 girls
annually for the MBBS Course. A merit
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list is drawn up.on the basis of the written
examination and out of this the first 420
boys and 100 girls (4 times the number to be
admitted) are called for the interview.
Marginal adjustment is made so that all
candidates securing the same marks as the
last candidate among the top 420 boys/100
girls are also included in the interview list.

(b) No, Sir.

(¢) Does not arise.

Development of Kashmir Wool and Silk
Carpets

5166. SHRI ABDUL RASHID KA-
BULI :  Will the Minister of COMMERCE
be pleased to state :

(a) which of the following Export
Promotion Councils is responsible for the
export development of Kashmir silk and
Kashmir wool carpets ; (i) Wool and Wool-
len Products EPC ; (ii) Carpets EPC; and
(iti) Indian Silk EPC ; and

(b) details of the steps taken by the
concerned Export Promotion Council for
development of Kashmir wool and silk
carpets ? ' o ‘

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P. A,
SANGMA): (a) The Carpet Export Promotion
Council is responsible for the export develop-
ment of Silk and Woollen Carpets of
Kashmir.

(b) The Carpet EPC has started
funciioning very recently, It has undertaken
registration of exporters of carpets, and is
now formulating plans for export promotion.

Factorics Run by HAL

: 5167. SHRI NAVIN RAVANI : Wil
the Minister of DEFENCE be pleased to
state : ‘
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(@) the number of location of the
factories run by Hindustan Aeronautics
Limited at present ;

(b) whether there is any proposal to
set up any more factory in the country ;

(¢) if so, whether any survey has been
conducted ; and

(d) if so, the site selected and by
when the said factory is likely to be set up ?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : (a) HAL
have 5 factories in Karnataka, all functioning
as the Bangalore Complex, 3 factories in
Uttar Pradesh—one each at Lucknow, Kan-
pur and Korwa, and a factory each in
Maharashtra at Nasik, Andhra Pradesh at
Hyderabad and Orissa at Koraput. It has
also a branch factory in West Bengal at
Barrackpore

(b) No, Sir.
(¢) and (d) Does not arise.

Appointment of a full time Managing
Dircctor in N.T.C.

5168. SHRI H N. NANJE GOWDA :
Will the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that the affairs
of the Natjonal Textile Corporation L imited,
New Delhi is being looked after by a Manag-
ing Director now on part time basis due to
his having been appointed in another post
under Government ;

(b) if so, the facts thercof including
details of losses incurred by the Corporation
since the present Managing Director took
over the office of Managing Director ; and

(c) further action being proposed to
be taken for appointment of a full time
Managing Director immediately ?



87 Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) Yes, Sir,

(b) He had taken charge of the post
of Managing Director of the National Tex-
tile Corporation Ltd , on regular busis with
effect from the 10th January, 1983, and
worked in that capacity til the 12th June,
1983 when he was appointed in another post
under the Government. Pending appaint-
ment of a new Managing Director on regular
basis, he was asked to hold charge of the
post of Managing Director, N T.C., in addi-
tion to his duties of the new assignment.

Month-wise details of losses separately
for the nationalised and managed mills from
January, 1983 onwards are as under :-
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(b) if so, what are comparative foreign
exchange figures as on April 1 and July I,
1983 and 1982 ? .

THE  MINISTER OF FINANCE
(SHR1 PRANAB MUKHERIJEE) : (a) Under
the second year's programme of the Extendzd
Arrangement with the Intermational Mone-
tary Fund, SDR 1800 million (equivalent to
Rs. 1907 80 crores) were drawn between the
period July, 1982 and June 30, 1983. Based
on our present requircments in the light of
our development and economic policies, the
third year’s programme cnvisages drawals of
the order of SDR 1200 million (equivalent to
about Rs. 1300 crores) between the period
July 1983 to Junc, 1984.

(b) The forecign cxchange reserves
(excluding Gold & Special Drawing Rights)
as on Ist April & July 1 of 1982 and 19383
were as indicated below :

(Rs. crores)

Period Loss (Provisional)
(Rs. in lakhy)
Nationalised Managed
Jan., *83 811.91 132.60
Feb., <83 820 23 137.96
March, 83 735.63 131.88
April, ‘83 718 04 149.83
May, 83 754 78 161,54
June, 83 798 61 164 18

(¢) Appointment of a regular Managing
Director is in process and is expected to be
finalised shortly.

Foreign Exchange Reserves

5169, SHRI MADHAVRAO SCIN-
DIA : Will the Minister of FINANCE be
pleased to state :

(a) whether with the improvement in
foreign exchange reserves, India’s dependence
on SDR this year is likely to be reduced by
about 33 per cent as compared to last year;
and

1982 1983

Ist April 3354 47 4265.26
Ist July 3274 .19 4805.18

Penalty for Non-Completion of Hotels

5170, SHRI RATANSINH RAIJDA :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased o state :

(a) how many hotels were sanctioned
to be ready for the Asiad Games ;

(b) how many were not ready (comp-
lete in all respects to be 5-Star) for the Non-
Aligned Conference ; and

(¢) how do Government propose (o
penalise these hotels for not being ready
after they have received fantastic concessions
from Government ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
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KHAN) : (a) and (b) Construction of nine
new hotels and expansion of one c¢xisting

hotcl was approved to meet the requirements*

of hotel accommodation for the Asian
Games, Some of these hotels were to be
completed before the Asian Games and
others were to offcr a percentage of  their
rooms with certain minimum facilities, Rest
of the construction was to be proceeded with
after the Asian Gams2s and the Asiad linked
hotels were not expacted to be fully ready as
5-Star hotels during the NAM

(¢) No action is proposed to be taken
as there was no agreement bciween the
Ministry of Tourism and the agencies cons-
tructing the new hotels about the completion
of the projects before ASIAD,

Malpractices in Garments kExports

5171, SHRI ANANTHA RAMULU
MALLU : Will the M nister of COMMERCE
be pleased to state :

(a) whether some cases of malpractice
in garments exports against some business
men have come to the notice of Govern-
ment ;

(b) if so, what are the details in this
regard and Government's reaction thereto
and

(¢) whether Government propose (o
take action against such dishonest exporters ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (¢) Ncces-
sary action under the law is taken whenever
cases of irregularities and malpractice in
textile cxports come to light. The Govern-
ment entrusted to the Central Bureau of
Investigation 12 cases for investigation where
garment exporters had commitied irregulari-
ties. Investigation reports have been received
from the CBl in respect of eight of these
cases and necessary action foc filing cases in
the Court is being taken. It is understood
that complaints have alrecady been filed in
Court in four of these cases for trial of the
accused persons. Besides, the AEPC has so
far de-registered 24 exporters for having
committed malpractices in export. Action
under the law is also being taken by the
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Office of the CCI & E against 16 exporters
for alleged misdeclaration of powerloom
goods as handloom goods

Closure of Bivoltain Gpainage Centre
at Kadiri

5172, SHRI GEORGE FEERNANDES:
W I the Minister of COMMERCE be pleased

1O state

(a) whether the Bivoltain  Grainage
Centre at Kadiri in Andhra Pradesh has been
closed ;

(b) if so, since when and the rcasons
thercof ;

(c) whether 1t s proposed 1o reopen
the Centre ; and

(dy if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P A,
SANGMA) : (a) Yes, Sir

(b)y The Bivoltine Grainage Centre at
Kadiri in Andhra Pradesh wuas closed on
20-8-82 due to difficulty in procuring bivoltine
seed cocoons locally and the fact that the
State Government starled a gxainage in the
same area,

(¢) No, Sir.

(d) Lt is felt that there is no technical
justification for reopening the Centre.

West Germany to Import Coal from India

5173, SHRI HARIHAR SOREN :
Will the Minister of COMMERCE be pleased
to state :

(a) whether West Germany has ex-
pressed its desire to import coal from India
for the sponge iron plant of that country ;

(b) whether Government propose (o
export coal to meet the requirements of that
country ;
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(c) if so, the various coal fields from
where coal is proposed to be exported to
West Germany ;

(d) the quantum of coal from Talcher
coal mines proposed to be exported to West
Germany ; and

(e) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) En-
quiries have been received for export of Indian
Coal to West Germany. Availability of the
Coal of the required specifications is being
explored.

Do not arise at this stage

(¢) to (e)

Implementation of 40-Point Roster
of Promotion in MMTC Madras

5174, SHRI K.B.S. MANI : Will the
Minister of COMMERCE be pleased (o state;

(a)y whether it s a fact that 40-point
roster was not {ollowed in the mass promo-
tions effected in 1977 especially from  Super-
visor to Inspector in MMTC, Madras even
though eleven cligible Scheduled Castes/
Scheduled Tribes officials were available in
the feeder cadre as on the date of promotion
in 1977

(by if so, whether it will be rectified
now and their due seniority in the cadre of
Inspector restored immediately ;

(¢) whether the Liaison Officer for SC;/
ST in MMTC wrongly certified in 1977
Annual Roster that there was no eligible
candidate from SC/ST in MMTC, Madras
for promotion from Supervisor to Inspector
m September 1977 ; and

(d) if so, the remedial action proposed
to be taken to avoid such recurrences in
subsequent years ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
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RAM DULARI SINHA) : (a) Reply to this
part of the Question has already been given

“on 6th May 1983 in connection with Un-

starred Question No. 10381,

(b) Does not arise.

(c) and (d)  As per records, no ins-
pection of the rosters maintained by MMTC,
Madras was carried out in 1977 by the
Liasion Officer.

Review of overall performance of public
sector undertakings

5175. SHRI A. NEELALOHITH-
ADASAN NADAR : Will the Minister of
FINANCE be pleased to refer to the reply
given to Unstarred Question No. 2122 on
5 August, 1983 regarding review of overall
performance of public sector undertakings
and state :—

(a) the full details of various indivi-
dual public sector undertakings with profits
for 1982-83 indicating investments made in
cach ;

2

(b) the unit-wise profit and loss of
these units in terms of percentage vis-a-vis
investment since their inception ;

(c) whether Government consider the
performance as revealed by the above data
satisfuctory as compared to similar invest-
ment made by equivalent large companies in
private sector such as hotels, steel etc; and

(d) if reply to part (¢) be in the nega-
tive, the steps proposed to improve the
performance of the public sector ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAOQO) : (a) and (b) The reply
to Unstarred Question No, 2122 js based on
an early assessment of the overall perfor-
mance of the public sector enterprises on an
estimated basis. The annual accounts of
these enterprises  are still under various
stages of finalisation and the audited figures
are not yet available. Full details of profits,
investment etc, of these enterprises for the
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year 1982-83 will be ‘available only after _the
audited accounts are received. These details
will, as wusual, bs included in the Public
Enterprises Survey for 1982-83 to be placed
before the Parliament in the next Budget
Session. .

(©) and (d) Do not arise now.

Safety Equipment for Aircrafts -~

~'5176: SHRI R L. BHATIA :  will the
Minister of DEFENCE be pleased to state :

(@) the procedure for encouraging
indigenous sources of vital safety equipment
for aircraft ;

(b) whether an assurance to ‘these
sources of continuity in production of next
5 years requirements of these items they
develop, “will also mean rediiction in induc-
tion of new equipment problems ;

(©) ,the'steps taken to eliminate the
malpractice of copying of newly developed
equipment by unscrupulous firms ; and

(d) what are the laid-down levels of
decision-taking on finalisation of specifications
on aircraft safety equipment and on allowing
concessions thereon and to what extent is the
User Service involved in all such decision-
taking ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a)
vided in the form -of technical ~guidance,
literature, drawings, samples and procure-
ment of raw materials, by import, if neces-
sary.

(b) Orders are placed on sources only
on receipt of specific indents from  users.
These - indents  cover - quantities required
from time to time and do not cover a period
of, as long as, five years. As such an assu-
rance cannot be given to sources for conti-
nuity in supply for five yzars .

(¢) Apart 5rom manufacturer’s own
ensure that he does
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not infringe patent rights, administrative
action, to the extent possible, istaken on
cases coming to the notice of the Depart-
ment, :

(d) Specifications  are drafted and
finalised by Specialist Officers at appropriate
level and no deviation is allowed at- the cost
of safety of aircrafts, User service is con-
sulted, wherever.necessary.

Raids on Share Brokers in Calcutta

5177. SHRI SUSHIL BHATTACHARYA:
Will the Minister of FINANCE pleased to
state L ' % g

(a) whether he is aware of a 12 hour raid
on nine a,uthoused share- brokers in Calcutta
on 3 August, 1983 disclosing incriminating
documents involvmg an illegal investment of
unaccounted money to the tune of Rs, 45
crores in company shares, besides Rs. 60,000
in cash;

(o) if so, what effective steps have
been initiated by Government to stop such
utilization of large sums of black money in
the transaction of company shares; and

{(¢) how are the companies which
include two reputed ones too (with unaccou-
nted shares worth more than Rs. | crore)
going to be dealt with ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) to (c) The Income-tax
authorities searched 9 share brokers of Cal-
cutta Stock Exchange on 2nd and 3rd August,
1983 and seized prima-facie nuaccounted shares
worth more than Rs. 1 crore approximaiely
and cash of Rs. 60,000. The scrutiny of the
seized documents and other investigation are
in progress for taking appropriate action in
the matter,

T1AS Officers in Econemic. Ministries

L3
5178. SHRI T.S. NEGI: Will - the.
Minister of FINANCE be pleased to state:

(@) whether working of some of the
Economic Ministries is causing concern to
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Government as per report in ‘Times of
India’, dated 9-7-83) ;

(b) whcther it 1s correct that Economic
Ministries are captured and crowded by over
ambitious influential 1AS officers with eyes
set on world Bank and foreign assignments,
il so, corrective steps proposed ; and

(¢) whether it is correct that many of
these officers have served in World Bank and
are drawing pensions (deferred) from the
Bank with allegiance to the Bank and if so,
corrective steps proposed ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): (a) Government
have szcen the news item in the Times of
India of 9th July, 1983 regarding the working
of Economic Ministrics, The performance
of Economic Ministries is reviewed from
time (o time at appropriate levels in Govern-
ment to monitor performance in their respec-
tive sectors.

(b)y and (<) Posts  in Fconomic
Ministries are not reserved for officers of any
These Posts, at the level
of Under Secretary and above, are filled on
tenure deputation basis from amongst officers
belonging to the All India Services and other
organiscd Central Services Group ‘A’ on
the basis of merit, the specific requirements
of such posts and the qualifications and
experience of officers are offered for Central
deputation. Recruitment by the World Bank
and other inter-national organisations is made
in accordance with the policies.

particular service.

Harassment to Passengers at Trivandrum
and Cochin Air Ports

5179. SHRI B K., NAIR: Wil the
Minister of TOURISM AND CIVIL AVIA
TION be pleased to state :

(a) whether he is aware that the
passengers arriving at Trivandrum  and
Cochin Airports, are subjected to harass-
ment by the porters on the one hand and
Taxi drivers on the other ;

(b) whether large sum of money is
being extorted from them by way of porter-
age charges and taxi fare ;
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(¢) whether any mcasures are proposed
to bc laken (o regulate and standardisc these
charges ; and

(d) whether taxi charges to specified
points would be fixed by the IATA authori-
ties ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) Some complaints
were reccived by the Aerodrome Officers at
the two aerodromes regarding over-charging
ana rude behaviour by Porters/Taxi Dri-
Vers,

(¢) In order to provide porterage services to
the passengcrs at the airports, licences are aw-
arded on the basis of open tenders. The terms
of the agreement with the porterage licensecs
stipulate inter-alia that  only Rs 1/~ per
picce of baggage weighting upto 20 Kgs can
be charged from passengers. It has also
been provided in the agreement that the
licensec or the proters cngaged by the licensce
shall neither demand nor accept or ask for
any tips from the passengers or from anyone
else. M the Licensce or any porter engaged
by the licensee is found accepting any tips
or pressing the passengers for such tips the
Acrodrome Officer or Officer-in-charge of the
acrodrome shall immediately serve a notice
on the Licensee that within 7 days of such
noticc Lhe Licensee should take appropriate
steps .against the porter against whom a
report has been made to desist from such
practice and in the cvent of d:fault, the
Government will have the right to serve 15
days' notice on the Licensee for the termina-
tion of the licence without payment of any
compensation.

At Cochin, thc Aerodrome Officer had
instructed the Jl.icensee to take stern action
against the porters and no further compla-
ints have been received thereafter.  Surprise
checks are also carried out by the depart-
mental officers in this regard. Action is
being taken at Trivandrum in coordination
with the Local police

(d) IATA is not concerned with the
fixation of taxi charges.
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Memorandum from Bombay Shroffs Asso-
ciation

5180, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE

be pleased to state :

(a) whether Government have received
a memorandum from the Bombay Shroffs
Association wherein they have expressed an
apprehension about the proposal for prohi-
bition of acceptance of deposits by indivi-
duals, firms and unincorporated bodies
which is now under consideration of Govern-
ment ;

(b) if so, whether Government pro-
pose to consider the points put forward by
the aforesaid association before taking any
final decision in this regard ; and

(¢) the points put forward by the
Association with justification for each one
of them Government’s reaction thereto ?

. THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY)

(a) to (¢) Government have received a
memorandum from the Bombay Shroffs
Association, Bombay expressing apprehension
about the proposed amendments to the
Reserve Bank of India Act, 1934 to
prohibit acceptance  of dcposits by
individuals, Aarms or unincorporated associa-
tions of individuals. These amendments
have been included in the comprehensive
Bill namely, the Banking Laws (Amendment)
Bill, 1983 which was introduced in this
House on the 10th of May, 1983,

The main points raised in the aforesaid
memorandum are that the cumulative effects
of the provisions of the above Bill will be
harmful to the entire trade, business and
industry and that its impact will be disas-
trous on small farmers and units of small-
scale and tiny sectors located in rural and
semi-urban areas, It has been contended
that the proposed amendments, when enacted
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into a law, would adversely affect the in-
formal credit structure which is traditionally
an alternative to the credit ecxtended by the
commercial banking system. The wvarious
points raised in the smemorandum had also
been covered in the representations received
carlier by Government as well as the
Reserve Bank in the context of similar
amendments incorporated in the Banking
Laws (Amendment) Bill, 1978, Govern-
ment had examined the various contentions
in detail in consultation with the Reserve
Bank and the changes considered necessary
have been incorporated in the present Bill.
Clause 9 of the present Bill excludes certain
categorics of money from the purview of
term ‘deposit’ and item (b) of the Explana-
tion to sub-clause (2) of the proposed sec-
tion 45 S of the Reserve Bank of India Act
are cxpected to take care of the apprehen-
sions and misgivings of the mercantile com-
munity. Further, the said sub-clause itself
allows a period of two yecars after the com-
mencement of the Act for regularising the
position by bringing down thec number of
depositors within the ceilings specified. The
present provisions have been formulated in
public interest to safeguard the interests of
small and unwary depositors, Government
would like to watch the working of these
provisions, after their enactment, for some
time.

Scheduled Castes/Scheduled Tribes for
Group Executive Posts in S.T.C.

5181, SHRI {[SOMJIBHAI DAMOR :

* Will the Minister of COMMERCE be plea-

sed to refer to the reply given to Unstarred
Question No. 8336 on 22 April, 1983 regar-
ding reservation for Scheduled Castes/Sche-
duled Tribes in recruitment of Group Exe-
cutives in S, T, C. and his Ministry’s O, M,
dated 30 June, 1977 and 22 March, 1982
and state :

(a) even though 40 point combined
roster for GE/Comm | is maintained from
1972 onwards and since then 10 recruitments
have taken place and at least 27 GEs (9
during 1981) have been recruited so far, the
reasons why not even a single SC/ST has
been recruited as GE ;
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(b) when there were backlog of 4
reserved vacancies (2 SC+42 ST) and better
qualified SC/ST Candidates than general
candidates attended interview held on 30
December, 1982 in response to Advertise-
ment dated 30 August, 1982 reasons why no
SC/ST has been appointed as GE ; and

(¢) what are the observations and
advice of Commissioner for SC/ST regarding
recruitment of GE ; what measures are pro-—
posed to be taken to ensure that SC/ST
candidates get their due immediately ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) Lorty point
rosters for recruitment in all cadres including
CMM-I are being maintained from 1970 on-
wards, the year from which the reservation
orders were enforced in STC. However,
since no recruitment in CMM-I Cadre took
place in 1970 and 1971, the same was given
effect from 1972 onwards. GE cadre came into
existence in STC only in 1976 and the combi-
ned roster for GE/CMM-I was starred from
1978 onwards with the approval of Ministry
of Commerce and not in 1972. The total
recruitments made in GE cadre were only 14
and not 27.

(b) Regarding the advertisement dated
30th August, 82 for the post of Group
Executive it was decided to fill up the posts
from among existing Chief Marketing
Manager Gr. I. In this, two departmental
candidates belonging to SC/ST catcgories
were also called for interview. However,
the selection Committee did not find SC/ST
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persons suitable for the post and hence they
were not selected. These 4 reserved posts
have however, bzen filled by SC/ST persons
in CMM-I cadre,

(¢) The main observation of the Com-
missioner for SC/ST is that no SC/ST candi-
date has been taken in GE cadre, STC
will do its best to take suitable SC/ST per-
sons in GE cadre as and when opportunity
arises,

Export and Import of Goods

5182, SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of COM-
MERCE be pleased to state :

(a) the categories and quantum of
goods exported to foreign countries (specify
each country-wise) during 1979-80, 1980-81,
1981-82 and 1982-83 and current year and the
valuation thereof in Indian currency/foreign
currency ; and

(b) the categorics and quantum of
goods imported from foreign countries
(specify each country-wise) during 1979-80,
1980-81, 1981-82, 1982-83 and current year
and the valuation thereof (specify in Indian
currency/foreign currency) ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) The values
of India’s exports to Principal Countries for
the latest available period from 1979-80 to
1982-83 (April-January) in terms of Indian
rupees are as follows :—

(Value in Rs. crore)

Sl. Countries 1979-80 1980-81 1981-82 April to
No. (Prov.) Jan, 83
(Provisal)

1. Belgium 163.93 144 .48 163 95 141.18
2. France 195.62 146.94 149 47 115.95
3. German Fed. Rep. 378.95 384.75 381.69 267.35
4. Italy 213.04 151.58 160,41 96.69
5. Netherlands 220.30 152 04 151 28 89.12
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1 2 3 4 5 6
6. United Kingdom 505.95 394 88 463.58 350.15
7. Switzerland 101.73 110.53 116,55 74.97
8. Australia 101.28 91.62 106.32 89.73
9. Bangladesh 98.04 74.95 59.65 22 61
10, Hong Kong 102 84 141 43 162.36 141 29
11, Indonesia - 58.23 51.60 60.07 40.45
12, Iran 96.11 123.23 110.87 45.96
13, Japan 643.46 597 81 690.56 600.58
14. Malaysia 52 89 51.26 58.70 43.26
15. Nepal 63.42 77 98 85.96 62.62
16. Singapore 78.40 108.68 112.76 127.29
17, Sri Lanka 128 47 80.65 83.96 69.42
18, Traq 61 48 51.98 80 87 48.53
19. Kuwait 123.80 97.07 128.85 100.57
20. Saudi Arabia 155,64 165,33 190.37 187.84
21. UAE 130.82 152.46 199.46 177.99
22 Egypt Arab Rep. 72.14 85.94 83.29 63.83
23, Nigeria 29.70 53.38 65.29 52.34
24. Canada 62.54 62,34 64.87 43 58
25. USA 806.74 743 .34 881.59 724.68
26. Czechoslovakia 42.59 55.30 85.67 40.29
27. Poland 4429 68.97 44.83 59.22
28. Romania 45.47 58.39 79.93 110.51

29. USSR 638.17 1226.29 1504.89 126604

Total Exports of all
countries 6458.76 6710.71 779618 6930.07

(b) The values of India’s imports from Principal countries for the latest available
period from 1979-80 to 1982-83 (April-January) in terms of Indian rupees are as
follows :—

1. Belgium 264.92 295 86 513,27 502.15
2. France 200.30 280,30 246,88 330.92
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1 2 3 4 5 6
.3, German Fed. Rep. 656 83 693.77 916,94 667 27
4. Ttaly 179.54 242 48 224 93 181.32
5. Netherland 149.55 214.50 246 41 213.12
6. United Kingdom 749.58 730.99 848.87 748.92
7. Sweden 76.69 84.96 88.56 6157
8. Switzerland 102.84 120,63 96.95 89,70
9, Spain 31.61 83.00 83 65 70 23
10. Australia 159.13 170 08 224 16 221.76
11. Iran 627.49 1338 90 1328 05 627,46
12. Japan 620.16 748 78 939 35 856 .80
13. Korea Republic 84.35 135 38 167 36 196,64
14, Malaysia 209.24 266 07 241 08 165.83
15. Nepal 15.01 23.61 76.74 45 54
16. Pakistan 25.15 75.39 56,01 2932
17. Singapore 160.14 327.88 395 66 300.24
18. Behrin Island 47 68 41.75 92.51 111.78
19. Iraq 921 83 75252 423 91 726 03
20. Kuwait 163.17 337.62 267.84 221.14
21. Qatar 47,90 43 23 46 90 2592
22. Saudia Arabia 366.12 540 05 829 81 1416 74
23 UAE 206.85 349 97 466.70 356.74
24, Canada 22236 332.34 293.82 213 60
25. USA 1008.79 1518.61 1421 34 1036.89
26. Brazil 65.60 23547 250 84 148.84
27. Vanezuela 18.35 48.26 162 30 32.09
28, Bulgaria 29 .45 36.32 94 .06 42,74
29, Czechoslovakia 49.67 39.01 50.92 45.70
30. Romania 45 30 97.20 111.05 4472
31. USSR 822.32 1013.71 1156,36 ' 1132.69
32, Tanazania
United Rep. of 32.13 27 34 53.84 27.30
33. Zambia 59.24 67.80 36.07 48.80
Grand Total
incl. other
countries 9142.58 12560.29 1358871 11861.41

The commodity-wise details of India’s Exports and Imports by countries for the years
1979-80 and. 1980-81 are available in Volumes 1 & II of the Monthly Statistics of the Foreign
Trade of India (March Issues) published by DGCI&S , Calcutta. loformation for later years is
not yet available.
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Export of all types of paper

5183. SHRJI KUNWAR RAM : Wil
the Minister of COMMERCE be pleased to
state :

(@) whether it is a fact that Govern-
ment have fixed any limited ceiling on export
of all types of paper ;

(b) what are the ceiling limits on all
the papers category-wise and quantity iIn
detail ; and

() what is the future planning of
Government for the export of paper ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Government
has fixed a ceiling for export of writing and
printing paper of all sorts, including Airmail
Tissue paper below 34 GSM, but excluding
hand-made paper.

(b) For 1983-84, the ceilings on the
export of paper category-wise are as follows:—

i) Writing and printing paper all
sorts (excluding hand

made paper) . 10,000 M _T.
ii) Airmail Tissue paper.
below 34 GSM 100 M.T,

(c) Future exports of paper would
depend upon the availability position of
paper in the country.

SC/ST Candidates declared successful in
the Departmental Examinatlon of the section
Officers (Accounts) conducted for Auditors

5184. SHRI RAM KINKAR : Will
the Minister of DEFENCE be pleased to
state :

(a) the details of the results of the
December, 1982 Departmental Examination
of the Sectidn Officer (Accounts) conducted

* " for Auditors by the office of the Controller

General of Defence Accounts ;
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(b) the number of Scheduled Caste,
Scheduled Tribe and General Category Candi-
dates declared successful in this examination 3
and

() the number of Scheduled Caste
and Scheduled Tribe candidates declared
successful on the basis of the prescribed
qualifying marks obtained by them and the
numbcr of those declared successful by giving
some relaxation ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K P,
SINGH DEO) : (a) out of 2011 candidates
who appeared in- the Subordinate Accounts
Service, Part-II Examination held in Decem-
ber, 1982, 166 candidates have been declared
successful

(b) Scheduled Caste/Scheduled : 12
Tribe candidates

General candidates 154

(¢) Scheduled Caste/Scheduled
Tribe candidates declared 2

successful on the basis of
the prescribed qualifying
marks

Scheduled Caste/Scheduled
Tribe candidates declared : 10

successful by giving some
relaxation.

Export and Import Trade

5185, SHRI K.A. RAJAN : Will the
Minister of COMMERCE be pleased to state
the pruportion of export and import trades
during 1980-81, 1981-82 and 1982-83 on priv-
ate sector accounts ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : Export and
Import trade data are not separetely compil-
ed ‘or the private sector.

Number of Estate Duty Assessees

5186, SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be pleased
to state :
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the total State-wise number of assessees
of estate duty and total amount assessed and
collected during each of the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): The Ministry do not
have the State-wise number of assessees of
Estate Duty and total amount assessed and
collected. Such information are maintained
Commissioners of Income-tax/Controllers of
Estate Duty charge-wise. As such the charge-
wise number of assessees of estate duty and
total amount assessed and collected during
cach of the Jast thrce years has been given
in Annexure ‘A’, Annexure ‘B’ and Annexure
‘C’ respectively. [Placed in Library. See No,
LT 698/183 ]

Reservation in promotion in Central
Bank of India

5187, SHRI T. NAGARATNAM :
Will the Minister of FINANCLE be pleased to
state :

(a) whether Central Bank of India is
affording reservation in promotion for Sche-
duled Caste and Scheduled Tribes employees
in the Cash Department also for the post of
Chief Cashier in the Officer Cadre at par

with State Service promotions in the
Accounts section ; if not, the reasons
therefor ;

(b) whether  Assistant Cashiers/Cash-
clerks belonging to SC/ST in the Cash Depart-
ment having 6 years continuous servicc are
eligible for promotion to the officer cadre of
Chief Cashier, if not the reasons therefor ;
and

(¢) whether the Bank is providing pro-
per reservation for SC/ST Assistant Cashiers/
Cash-Clerks for the promotion of Head-
Cashier in the Cash Department ; if not the
reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIJ] JANAR-
DHANA POOJARY) : (a) to (¢) The
Central Bank of India has reported that
reservation is available for Scheduled Castes
and Scheduled Tribes at 159 and 749, res-
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pectively in promotion of Head Cashiers in
Cash Department to the posts of Chief
Cashier. As per the promotion policy of the
bank, promotion to the post c¢f Chief Cashier
is ordinarily made from the eligible Head
Cashiers in the Cash Department. However,
in a selection area where eligible Head
Cashiers are not available, all Assistant
Cashiers including those belonging to SC/ST,
who have completed 6 years of service are
considered for promotion as Chief Cashiers.

Central Bank of India has reported that
the posts of Assistant Cashier and Head
Cashier in the bank are in the clerical cadre.
The appointment of Assistant Cashier as
Head Cashier in the bank is not considered
as a promotion and, therefore, there is no
reservation for SC/ST in these appointments.

Shifting of portion of the OrdnancejFactory
from Medak to Madras

5188. SHRI G, BHOOPATHY : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that Central
Government have decided to shift a portion
of the Ordnance Factory from Medak in
Andhra Pradesh to Madras in Tamil Nadu ;

(b) if so, the details thereof ;

(¢) whether the Chief Minister of
Andhra Pradesh has written a letter not to
shift this factory from Medak to Madras ;
and

(d) if so, the reaction of Government
in this regard ?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : (a) to (d)
There is no proposal to shift any of the
facilities originally planned such as produc-
tion, fabrication and assembly shops for
various parts like hull, turret etc., inspection
and other testing facilities for the infantry
Combat Vehicle from the Ordnance Factory
Medak in Andhra Pradesh to Tamil Nadu.
There was no decision to locate the engine
plant at Medak when the manufacture of the
1.C V. was decided upon., Hence, the ques-» -
tion of shifting does not arise,
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The Chief Minister, Andhra Pradesh
had in a letter to the Raksha Mantri sought
an assurance that the investment of about
Rs. 200-300 crores in the Factory at Medak
and the employment potential would be
maintained

The Raksha Mantri in his reply has
stated that the investment in Medak would
be around Rs. 275 crores and fthat the
employment potential and the skill generation
originally envisaged would not be reduced,

Marketing of Smuggled Watches

5189, SHRI TRILOK CHAND
SHRI JAGPAL SINGH

Will the Minister of FINANCE be
pleased to state :

(a) whether Government are aware of
the malpractices and the changed tactics of
watch smugglers in marketing watches assem-
bled from the smuggled <watch movements”
since sizable imports of watch movements
into the country by watch assemblers is per-
mitted ; and

(b) if so, the details thereof and the
measures taken by Government to check the
marketing of such watches ?

- THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAOQ): (a) and (b) Reports
received by Government indicate that there
is some incidence of smuggling of watch
movements/parts into the country and that
watches of both popular Indian and foreign
brands are being assembled from such smug-
gled watch movements/parts and marketed
in the country,

The field formations of the Customs
department remain vigilant in the matter,
Suitable anti-smuggling measures have also
been taken in coordination with the concer-
ned Central and State Government autho-
rities,” The matter is also kept under
constant review.

BHADRA 4, 1905 (SAKA)

Written Answers 110

Income Tax Raids on Sahastrabudhi
Maharaj Ashram at Pune

5190. SHRf NARAYAN CHOUBEY :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Sahastrabudhi Maha-
raj Ashram of Vithal Joshi Charitable Trust
at Pune and Dervan in Ratnagiri district
were raided by income-tax authorities ;

(b) if so, the details thereof ;

(¢) whether Rs. 20 lakhs and several
documents were seized ; and

(d) if so, any further action is being
taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHT RAMA RAOQO) : (a) to (d) The Income-
tax authorities searched the premises of
Sahastrabudhi Maharaj Ashram at Pune and
Sant Sita Ram Bhuva Walawalkar Charitable
Trust at Derwar, Taluka Chiplan, District
Ratnagiri on 27.11.1982 and seized prima-
facic unaccounted cash of Rs. 15,69,000/- and
Fixed Deposit receipts of Rs 35,200/-. The
seized assets have been retained in summary
order under section 132(5) of the Income-tax
Act  The scrutiny of the seized documents
is in progress for taking appropriate action
under the various Direct Taxes Acts.

Irregularities Committed by Peerless
General and Finance Investment Company

5191, SHRI UTTAMBHAI H. PATEL :
Will the Minister of FINANCE be pleased to
state :

(a) Whether a number of complaints
representations and memorandum have been
received by Finance Minister, Government
and R.B.I. about irregularities, fraud and
cheating being done by Peerless General and
Finance Investment Company of Calcutta
during 1 Japuary, 1983 to 30 June, 1983 ;

(b) if so, the details thereof ;
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(c) the action taken against the
Management and officials of the said
Company : .

(d) how much capital and investment
of the above company were in 1971, 1981
and on 30 June, 1983 ;

(¢) how much securities have been
made and deposited at RBI and Government
by the above company on the above years
and date ; and

(f) what are the details of the ““Arti-
cles and Memorandum of Association’ and
rules and regulation of the above Company ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) According
to available information the company is
operating certain schemes which reportedly
come within the purview of the Prize Chits
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and Money Circulation Schemes (Banning)
Act, 1978. In pursuance of the provisions
of the above Act and rules framed there-
under the Government of West Bengal had
issued a notice to the company on 10th
September, 1979 to submit its winding up
programme. The Company, however, con-
tended that its business was not covered by
the above Act and filed a writ petition in
the Calcutta High Court against the Union
Government, State Government and Reserve
Bank of India and obtained a stay order.
The case is still sub-judice, Meanwhile,
some complaints have been received off and
on from individuals alleging difficulties in
getting repayment of their deposits etc. from
the company. Acceptance of deposits in
such companies is a contract between the
depositor and the concerned company and
in case of breach of contract redress can be
sought in Court of Law,

(d) and (e) The requisite information
is reportedly as under :—

Year Capital Reserves

( Rupees in iakhs )

Investment in Government
Securities, Fixed Deposit
in nationalised banks,
shares and others.

1971 2.19 0.05

1981 36.81 210.54

61,61
18522 45

No securities have been deposited with
the Reserve Bank of India  The information
as on 30.683 is not available with the
Reserve Bank of India.

(f ) The latest Articles and Memo-
randum of Association and Rules and Regu-
lations of the Company are not available
with the Reserve Bank of India,

fadar ata afas farag & feo
Fiw &1 wiawgar

5192. ®Y 3 = WA A0 AT
T@AT HAT 4 FATA FT FIT F fF

(%) #a1 fasrg: dfqw faurag % fav
@7 70 UFT wfa &1 sfaggor fwar qar
e stafe ada fFarEt #1 amw 250 gae
I z9% srafuga 59 & §

(@) Far ag g9 8 fF frami &1 g7 a%
afw & R FAFA F gATIA  FT AT
Agt faar w31 g o fAgie 9@t 99 a%
gfaad fFarat & qme aga T W@ § ;

() FT gg WY 99 § fF 1982-83 &
I fFamt & fasg stoufas = afgar
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F g 107, 151 X & 377 AU &
et gwaR araT Ry @ ¥ W%

(7) afe ITqFT WA F I TR TU-
o gl, ar ;| g &1 a9 39
FIEEHT ®Y AT & rfuga wsar gedra
X garraw &7 ¥w fw & wrg qaam
FUX &7 & X afz g, O F7 7F A afz
FEY, d SgH HTXOT F4T § 7

T /AT § U HAT (= &, Y.
fag 3a) (%) & (9) qfF AT F1 qwaq
dfaw  TFa  grErEEl ¥ UF
T &I AW AgAE AT IJ[™I
st g o fF grargEr osEr afufaam,
1980 & el osfFa g1 dfaw Tpa
grarzer & fagat ot fafagwt ¥ ag o9
g fm wsg gy afq &1 saFeqr #30
dIT EFd & qi@T &1 T ATHT 250
usT g1 gy | AfFT afaw exa fasar
F Foo # Fo YA 140.47 uFg g fora &1
T 9T @F qAY GU F |

2. USH GI&AIT A 99 1948-49 ¥ TF
gaq graIET grar fAaaw & fag 199.74
uFs &% Afsa fwar a1 sfafea qfw
goia  AfaFTL, NI A qIq47 B F
T 199.74 UHT &A & HATAA & ¥ &
ST I T 30 919, 1950 T 12 1%,
1950 &Y 3@ wfw & arfaswt ¥ o1 24,437
Y 6 AT AT 3 q¥ &1 ufw «AIr 1 471
1954 ¥ grE et fAa Az i A 4
140.47 UHE &9 USH gaAfw famio
fawrm &Y faar ar st aigafas  faatr
fawr & Fer A 91 9w o7 g 1961 &
gfrs e, fasar #7 1 g o1

-~

BHADRA 4, 1905- (SAKA)

Written Answers 114

3. fedtoaa afwede, Figwar §1 Araq
# srgufus d= dfgar &1 917 144 &
a1 379 ArAI F fawg TF GHEAT
weq1 119/82 =rax fe&ar war g, fagw
faarax 1982 & tFa F FATM A
&7 7184 9T AFIIEIT UF q&q| /4T &7 |

T AT & 9T qrAn Ay gul gh-

gqT Tra) fwar mar § 9y garg, 1983
F QT £Fq & care (§. 7184, 7256 A
7272) 93 SIIEE g& FAT fear qar
sy grasfas faaty fawr & faafo
gt ®1 are-wre fgar | ag amar fafes
afawifat & =@ ® @rar @ § aar
groarfas I @fgar &1 g9 107 &
T &9 ATHION & fawg gEIAr €. 93/
83 gra< f&ar 7ar |

4. Gfax exa fadar #7 gearaf 3o
140.47 usg fw 9v f&a) R sfuar
qAW & UFA F fau eFa F sfawift ¥
Tq gFqU & F F1 GUGET FIA & TAF FHT
ST GIHIL & qre AT &1 § |

Canccllation of orders for Ajeet Trainer
Aircraft

5193. SHRI K, RAMAMURTHY :
Will the Minister of DEFENCE be pleased
to state :

(a) the reasons for the cancellation of
the order for 12 Ajeet Trainer Aircraft ;

(b) the reasons for the inordinate
delay in organising the Aeronautical Deve-
lopment Agency ;

(¢) whether the HAL and the Indian
Airforce are likely to be excluded from this
agency ;

. (d) if so, what will be the composition
of this Agency ?
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THE MINISTER OF DEFENCE (SIHR1
R. VENKATARAMAN) : (a) Orders for
Ajeet Trainer Aircraft have not been can-
celled.

(b) There has been no inordinate
delay. '

() No, Sir.

(d) It will not be in public interest to
disclose any further details at this stage,

News-Item captioned “Illegal Transfer Tax
Evasion by Harilelas of Bombay House
Mystery”’

5194. SHRI RAM VILAS PASWAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have seen the
press reports which appeared in the ‘Blitz’
dated 9 July, 1983 under the heading *Illegal
transfer Tax evasion by Harilelas of Bombay
House mystery” ;

(b) if so, whether any inquiry has
since been conducted and if so, outcome
thereof ; and

(c) the action taken or proposed to be
taken in regard thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) Yes, Sir.

(b) and (c) As per press report which
appeared in the ‘Blitz’ dated 9th July, 1983
under the heading “‘Illegal transfer/Tax Eva-
sion by Harilelas House mystery” the Hong
Kong Harilelas did not merely circumvent
the BEnforcement Directorate, but also may
have got away with evasion of property tax
and income tax, besides indulging in dubious
transfers of their properties.

As regards violation of the provisions
of Foreign Exchange Regulation Act, the
Directorate of Enforcement conducted raids
in the year 1965 on M/s, Harilelas of
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Bombay and New Declhi and other connected
premises and seized documents. On the
basis of investigation, five Show Cause
Notices were issued to M;/s. Harilelas/other
connected persons in the year 1973 for con-
travening various provisions of the Foreign
Exchange Regulation Act, 1947 The cases
were adjudicated in the year 1979 imposing a
total penalty of Rs, 50,000/- on M/s. Harile-
las, Bombay and Rs. 9,500/- on one of its
employees On an appeal filed by the Com-
pany, Foreign Exchange Regulation Appellate
Board reduced the penalty of Rs. 50,000/- to
Rs. 7,693/- in respect of M/s_ Harilelas,
Bombay.

As regard Tax Evasion by Harilelas
House, necessary enquiries are being made
by the Income-tax Department with reference
to the press report as well as the informa-
tion available on the records. The cases of
M/s. Harilelas and other connected persons
have been centralised with the concerned
Income-tax Officer in Bombay for through
investigation,

New Cantonment in Hoshiarpur

5195, SHRI SATYASADHAN
CHAKRABORTY : Will the Minister of
DEFENCE be pleased to state :

(a) whether it is a fact that the Punjab
Government have sent proposal to the mili-
tary authorities for acquiring 7000 acres of
fertile land spread over more than 15 villages
for construction of a new cantonment in
Hoshiarpur District ;

(b) whether he is aware that this pro-
ject will not only ruin the livelihood of about
thirty thousand villagers, one third of them
being Harijans but also destroy the most
fertile lands and the thousands of trees and
vegetation there ;

(c) whether he is also aware that the
villagers have suggested alternative lands
which are uncultivable and best suited for
construction of cantonment area ; and

(d) if so, the steps taken by Govern-
ment in this direction ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a) to (d) A proposal to
establish a cantonment at Hoshiarpur is
under consideration of the Government. The
Punjab Government was consulted and
several sites have been suggested. All relevant
aspects including suitability of the site and
the population affected will be taken into
consideration while making a final selection.

Jute Corporations in States

5196. SHRI BASUDEB ACHARYA :
Will the Minisier of COMMERCE be pleased
to state :

(a) whether Government are consider-
ing to allow the West Bengal State Govern-
ment to form its own jute corporation to
purchase raw jute grown in the State and
provide financial resources for it ; and

(b) whether Government have allowed
any State Government to form its own cor-
poration to purchase any commercial/crash
crops from the growers in the States ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) No such
proposal has been received from the State
Govt, of West Bengal.

(b) No, Sir,

Implementation of orders for the Recruitment
of Section Officers in Armed Forces
Headquarters

KUMAR
Minister  of

5§197. SHRI HARISH
GANGWAR : Will the
DEFENCE be pleased to state :

(a) whether it is a fact that in Central
Secretariat an examination for the recruit-
ment of Section Officers was instituted in
1976 based on the observations of the Third
pay Commission vide Department of Person-
nel and Administrative Reforms letter No.
8/11/75-CS(l) (ii) dated 30th March, 1976 ;
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(b) was acopy of the above said
order endorsed to the CAO, Ministry of
Defence like any other order issued by that
Department on service matters for being
reproduced in the Armed- Forces Head-
quarters, being an order of general applic-
ability ;

() if so, what are the reasons that
the orders issued by Government based on
the recommendations of the Third Pay
Commission are not being extended to the
Armed Forces Headquarters thereby denying
them the justice and avenues of career build-
ing ; and

(d) is there any proposal to implement
the above said order ; if not, the reasons
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR1 K. P.
SINGH DEO): (a) No, Sir. Department
of Personnel and Administrative Reforms
Notification No. 8/11/75-CS(I) (ii) dated 30th
March, 1976 makes an amendment to Regula-
tion 4 of the Central Secretariat Service
Section Officers’ Grade (Limited Depart-
mental Competitive Examination) Regulations,
1964 regarding eligibility of Assistants and
Stenographers to take the Limited Depart-
mental Competitive Examination.

(b) A copy of the said Notification
was endorsed to the non-participating Minis-
tries including Ministry of Defence (Chief
Administrative Officer). The order is applica-
ble only to the Ministries/Departments parti-
cipating in the Central Secretariat Service.

(¢) In the case of Armed Forces
Headquarters, the Third Pay Commission
did not make any specific recommendation
to institute a Limited Departmental Competi-
tive Examination for filling up the posts of
Assistant Civilian Staff Officers.

(d) There is no such proposal.

Families of Crew of Ill-Fated AI Boeing
747 Suing Boeing Company in us

5198. SHRI EDUARDO FALEIRO Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :
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(a) whether members of the families
of passengers and crew of the Air India
Boeing 747 which crashed in 1978 have sued
the Boeing Company in a Court of law in
the United States ;

(b) if so, on what grounds has this
suit been filed;

(c) at what stage does it lie; and

(d) what assistance was provided or
is being provided to them by Air India?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN) : (a) and (b) Some relatives of the
victims of Air India’s Boeing 747 aircraft
VT-EBD, which was involved in an accident
on Ist January, 1978, have filed a suit in
US.A. against the Boeing Company and
the manufacturers of some instruments
installed in the aircraft, for compensation.

(c) and (d) Hearings in tha case, it
is reported, are in progress. The Government
of India and Air India are not parties to
the suit. Air India has not given any assis-
tance to the plaintiffs for prosecuting the
suit

Sick Ramnagar Cane and Sugar Co. Pvt.
Ltd., . West Bengal

5199. SHRI R.P, DAS : Will the
Minister of FINANCE be pleased to state:

(@) the number of sugar companies
fallen sick since, 1980;

(b) whether Ramnagar Cane and Sugar
Company Private Limited, West Bengal has
fallea sick;

(c) whether it has borrowed over two
crores rupees from different financial insti-
tutions and banks located at Calcutta but
has not paid dues to the cane-growers and
the workers of the company to the tune of
75 lakhs of rupees; and
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(d) if so, the reasons for the bad shape
of the company?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) As per the latest
information available, as at the end of
December, 1981, there were 48 large sick
sugar upits (each enjoying bank credit limits
of Rs. 1 crore and above) in the assistance
portfolio of scheduled commercial banks. As
at the end of December, 1982 which is the
latest for which information is available,
there were 40 sick sugar units in the assis-
tance portfolio of all-India financial institu-
tions, namely, Industrial Development Bank
of India, (IDBI), Industrial Finance Cor-
poration of India (JFCI) , Industrial Credit
& Investment Corporation of India (ICICI) ,
Industrial Reconstruction Corporation of
India (IRCI) , Life Insurance Corporation of
India (L1C) , General Insurance Corporation
of India (GIC) and Unit Trust of India
(UTI) .

(b) to (d) In accordance with the
practices and usages customary among the
bankers and also in conformity with the pro-
visions of the statutes governing the public sec-
tor banks, information relating to individual
constituents of the banks cannot be divulged,
IDBI have reported that IDBI, IFCI and
ICICI have not directly assisted M/s. Ram-
nagar Cane and Sugar Company Private
Limited, West Bengal With a view to
safeguard the credit worthiness of the sick
industrial units, their ability to recover and
maintain confidence among suppliers and to
attract good managerial and technical
personnel, it will not be in the larger public
interest to furnish information relating to
individual sick units.

¥z I ;iw, A@ge & fawg
freraa

5200. =t Twen TEY : T fae
FAT T FqT A FAT FA fF o

(%) ¥F1 gz@ FF, WAMYL (ST
Saw) & 5 sufeaal & faeg T9q, «@Er-
a1 A1fg AT F FET T A A
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st #1 7% § X afg gi, @ faw safway
& faeg AT AT 7T & ITHT 1T AT
g

(@) 71 &R 1 RAOE 1 g
¢ & X g "y F FT FAAE FT AR

g

(7) <Y arg T qF srfuwfot &1
sTIRT a7 & e 9% fawvg Far Frgargl

FY AL

(@) a6 F FAafat & afafeEd
SYSY qIT T F7g SAfFIAT T AT FAT g,
AT 3% faeg FAT FIAITET F1 TS 8 ; A

() #a1 dvar udr sife & wwer #
I% saaifat & safafag QEr @ig a1w
sreq sxfaaal & faeg gasd IAT¢ JATQA 7

fase dxa & 9q A=t (s qAEA
quiY) : (F) ¥ () FEA S W
(dfo dYo 3rro) A F=AT AT § fF 9
oz % ATH I0IAT AT FIITYT ATET &
wrEr SEYF A F TgEs & faggy
T AT A@TAEy F ATAT] FT TH ATAAT
gt fFaT &1 @Yo dlo aTe A A FATAT
2 fr  gar ofw @gms & fawgy,
fadry  Ferfasrdl, «@ds &1 qAd
# 19.7.80 & wredlg  gve  Higar
(3arr€o dYo Vo) HY &I 120 &Y, 420,467
AT 471 F quq s ArAq qF i@
frarr a1, ot oY fa=rarsa g |

doger a9k oo gfosar F gwAr &1 @
f5 fawrim &< Ho  dYo ATSe S &
ATHIT 97 Wr@l TEEF T &7 AT TF]
FI arfld F@TS T4 AY 1 TF ATQAI-TH
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% faafasr #, 3a7 & gugarw (2139 @)
¥ AY Tt (\9) &1 FE¥dt FIX &7 gve
fear srar srafs ga¥ a9 o7 ¥ faerfad
®, wqgurgA qrfewrdy garar 23.6.83 @
SY §F FY §AT ¥ A #1 gv faT w@T |
Ffw ggras fAafag & v Sa% faars
g st STy &

(7) 1T (3) &9 @9 g A
gf=a fFar g fF 9% sg=rfat & sfafoaa
T AT safaq srqwifus gggw ¥ wrfaa
¥ ¥ I aF F arg drar fEar
19.7.80 &1 g7q7 a7 =771 safqal &
faars famre gueifus19), Faqs &7 aaraa
# 0F Aq9-a7 arfaa faar qar i ag
ATAAT AT AITAT & faaraa § |

faeett & @ed  Avzal qur Iegow A
TE W N~F FFR

5201. = gnz fag: @1 wgEA e
A fqmma 75 gz gy & Far
FUT fF .

(%) #=1 78 99 § & a7 aF &
FT EqTH AFAT T ATN 9GF gied, AT4Id,
fasgra T8t ot WAt #1 If=a sqaeqr ¢
FIF A AT TG femmar war § gt favA-
ATT 7 & q Arar falaea st & s
F UFATAT H AT 8, F5 faA 3T 9F
A 9 FE I TIF AT ST
FLAT AT A% A% AT gF At I9F #4471
FITM § ; A1

(@) a1 wfasqy ¥ 20 SHC & g4
FIA G T TET AW & fqarudE

g7
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q4ZA WL Aame FuEad dq4waT &
wsa ®AY (o gusita wvew @) o (F)
AT (@)  FTET USAT F A AT
gifxat & fee WS @ faag &t gEl
gfaarst &1 Je7d F1 GEFar g1 W
tIH ¥ TAd gu A% feedr # uF 1264-
warat arar ey FraAv fAEw aqar w@ar
g oy Ifwa arua ax wWigw a faarg £11
gfaure’ warT #ar g | feeell § g9 geed
AT fava gas Feg W1 aAT-TGLAT &Y
FEIET F1 QU FIT g (FEE AAET,
feeelt # 9gg & uF-e2TT T T qE@ &
A T &, dAgr q1a: weg AT fAET armw
agg & ATl AT A

feeey qgzy fasra fAaw F sradsaig
a9 TS T JI7 a1l [WIUAT H & I
qT @1 F1 FEGT AT FLA FY 7AG€LT
FT g

Review of performance of Economic
Ministries

5202, SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have reviewed
the performance of Economic Ministries ;

(b) whether staggering cost over run
in some major ongoing public sector projects
have been revealed by the-.analysis ;

(¢) if so, the number of public sector
projects above Rs. 100 crores under these
categories ; and

(d) the steps suggested by Government
to improve the performance of those econo-
mic Ministries ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-

AUGUST 26, 1983

Written Answers 124

BHI RAMA RAO): (a) and (d) No single
limb of the Government reviews the perfor-
mance of economic Ministries at a particular
point of time or within a certain period. It
1S a continuing process and is done at
various levels. Improvements are being
thought of all the time.

(b) It is a fact that in a number of
major public sector projects there have been
large cost over runs.

(c) The details of cost over runs in
important projects under implementation are
contained in Public Enterprises Survey 1981-
82. Volume-I—pages 113 and 114, placed on
the Table of Lok Sabha on 25.2.1983.

Diversification of Jute Fibre and

Jute Sticks in various uses

5203, SHRI D.L. BAITHA : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that although
jute is grown in good quantity in India, the
comparative price of tnis cash crop is very
Jow as the fibre of jute crop is only made use
of and jute sticks after removing fibre be-
comes a waste only ; and

(b) whether any research has becen
made for utilising the diversification of jute
fibre and jute sticks in various other uses
viz. manufacturing paper pulp, etc. ; and

(c) if so, the details of the researches
made ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) As the present
market price of raw jute is ruling well above
the minimum statutory price fixed by the
Government, it cannot be said that the com-
parative price of this cash crop is very low,

(b) and (¢) The information is being
collected and will be laid on the Table of -
the House.
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Throw away Price for Land
for New Projects

5204, SHRI J.S. PATIL : Will the
Minister of FINANCE be pleased to state :

(a) whether several State Governments
offer land at throw-away price to the Central
Government Departments and undertakings
to lure them to locate their new projects in
those states ;

(b) if so, whether Government are
aware that such offers introduce an eiement
of unreality in the project costs ;

(¢) whether it is a fact that the Cabi-
net Secretariat had issued orders somc years
ago that while evaluating a4 projcct only the
reasonable price of the land and/or other
infrastructural incentives offered by State be
taken into account ; and

(d) whether Government propose to
write to the State Governments discouraging
them from making such offers as the practice
is not in the best interest of the poor villagers
who are deprived of their land for gains of a
dubious nature ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAQO): (a) It is not a fact
that several State Governments are offering
land at throw-away price to the Central
Government Departments and undertakings
to lure them to locate their new projects in
those States,

(b) Does not arise.

(¢) The Cabinet Secretariat does not
appear to have issued any such orders. How-
ever, the Department of Expenditure in the
Ministry of Finance have issued suitable
instructions in this regard in 1969, that the
cost of land and infrastructural facilitics
provided by the State Governments should
appropriately be a charge on the project and
that Central Ministries/Central  Project
Authorities should refrain from approaching
the State Governments for provision of land
and services free of cost or at concessional
rates.
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(d) The question does not arise in view
of the position explained in part (c) above,

Public Sector Enterprises without Top
Executives

5205, SHRI R, PRABHU :
SHRI RAM VILAS PASWAN :

Will the Minister of FINANCE be
pleased to state :

(a) the total number of public scector
undertakings in India as on April I, 1983 ;

(b) how many of them do not have
top executives such as Chairman or Manag-
ing Director as on date ;

(¢) the date from which these vacan-
cies exist and the steps which the Government
proposcs to take to fill up these vacancies at
an early date ; and

(d) the reasons for not filling the
posts ?

MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) According to the
available information, there were 204 indus-
trial and commercial enterprises under the
Central Government as on 1 4.1983

(b) and (¢) A statement showing the
number of vacancies of full-time Chief Exe-
cutives in these enterprises and the dates
from which they have been vacant is annexed.
Out of 15 vacancies the Public Enterprises
Selection Bpard have alrcady sent their re-
commendations to the Government in respect
of 13 wvacancies. Order of appointment is
under issue in one case and the remaining
recommendations of the PESB are under
active consideration of the Government,

(d) The Public Enterprises Selection
Board makes selections to the posts of Chief
Executives in public enterprises after consi-
dering several cligible names and recommends
suitable persons for appointment to these
posts to the administrative Ministries/
Departments concerned witl the public enter-
prises. These recommendations are there-
after processed by the concerned Ministries/
Departments and final appointments can be
made only with the approval of the Appoint-
ments Committee of the Cabinet.
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List of vacancies of Chief Executives in public enterprises as on 23,8 83.

S. No. Name of the post/enterprise Date of vacancy
1. MD, Orissa Drugs & Chemicals Ltd. 1-4-1983
2. MD, Hindustan Latex Ltd. 15-4-1982
3. Chairman-cum-General Manager,

Delhi Transport Corpn, 6-5-1982
4, CMD, Tea Trading Corporation. 23-5-1982
5. CMD, NTC (APKKM) Ltd. 22-1-1983
6. CMD, NTC (MN) Ltd, 1-2-1983
7. CMD, Triveni Structurals Ltd. 6-2-1983
8. CMD, Braithwaite & Co. 21-4-1983
9, CMD, Western Coalfields Ltd. 1-5-1983

10, CMD, Hindustan Teleprinter Ltd. 1-6-1983

11. Chairman, MMTC. '1-7-1983

12. CMD, National Hydro-Electric Power Corporation, 11-7-1983

13, Chief Executive, Hospital Consultancy Services

(India) Ltd. New post_
14 CMD, Cardamom Trading Corporation, New post.
15. CMD, Electronics Trade & Technology Development
Corporation. 1-5-1983
MD -— Managing Director CMD = Chairman-cum-Managing
Director.
Indo-USA Negotiation for Purchase of (a) whether Government have held

C130 Transport Aircraft for Armed Forces

pleased to state :

any negotiations with the USA for the pur-

chase of C-130 transport aircraft for the

5206. SHRI CHHOTEY SINGH armed forces ;
YADAV :
SHRI JAIPAL SINGH (b) if so, the time by which this C-130
KASHYAP : planes will arrive in India and the total ex-
SHRI MADHAVRAO penditure to be incurred thereon ;
SCINDIA :

(c) the details of other technology
Will the Minister of DEFENCE be imports from USA in respect of which nego-

tiations have been held; and
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(d) the time by which an agreement
is likely to be finalised in this regard and
the full details thereof ?

THE MINISTER OF DEFENCE (SHRI

R. VENKATARAMAN) : (a) No, Sir,
(b) Does not arise,

(c) and (d) While considering pro-
posals for induction of equipment in the
Defence Forces, Government explore all
available sources of supply of equipment or
technology and take decisions based on
techno-economic considerations. This is a
continuous process.

It will not be in public interest to dis-
close details in this regard,

U. K. Companies who Sought Shares of
Reliance Textiles,

5207. PROF. MADHU DANDAVATE:
Will the Minister of FINANCE be pleased
to state :

(a) which were the companies in UK,
that purchased shares of Reliance Textiles in
India ;

(b) whether these companies were
duly registered, who were its directors and
share holders and what was their capital ;

(¢) whether these companies were ficti-
tious companies ; and

(d) if so, what action is taken in this
regard ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE): (a) The names
of the companies in U, K, who purchased
shares of Reliance Textiles in India are as
follows :

i) Tricot Investment Ltd.
ii)  Victor Investment Ltd.
iti) Gain Ford Investments Ltd.

iv)  Thornton Investment Ltd.
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v) Roman Investment Ltd.
vi) Bamford Investment Ltd.
vii) Corbin Investments Ltd.
viii) Rockside Investments Ltd.
ix) Jota Investments Ltd.
x) Crocodile Investments Ltd, and

xi) Fiasco Investments Ltd.

(b) These companies are duly incor-
ported under the U K. laws, Details regar-
ding the names of share-holders and the capital
of these companies are furnished to the RBI
in strictest confidence and cannot be discus-
sed.

(©) and (d) The foreign companies
which invested in shares of M/s Reliance
Textile Industries Ltd., are companies incor-
porated in foreign countrics under laws of
those countries where Indian laws have no
jurisdiction. The Reserve Bank of India can
only recly on the statements furnished by
these companies or their auditors and has no
other means to verify whether these com-
panies were fictitious companies.

" Partial Exemption of Chimneys
From Excise Duty

5208, SHRI D.B. SHINGDA :
SHRI SHANTARAM POTDUKHE :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that glass arti-
cles like chimneys for lanterns and bed
lamps, have been partially exempted from
excise duty depending on the annual turn-
over ;

(b) when all the units producing chim-
neys come under small-scale industries,
reasons why one is discriminated from the
other;

(c) whether such a partial exemption
does not lead to wunhealthy competition
among the small scale units ; and
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(d) if so, whether Government pro-
pose to remove the criterion of annual turn-
over granting total exemption to chimneys
which are only the poor man’s requirement?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA
BHI RAMARAO) :(a) to (c) Glass chim-
neys for lamps and lanterns are chargeable to
a concessional rate of 10.5% ad valorem as
against the tariff rate 16.5%, advalorem There
is a further concession to chimneys manufac-
tured in the small scale sector under the
general scheme of exemption for small scale
units, whose value of clearances did not
exceed Rs. 25 lakhs in thc preceding finan-
cial year. In terms of this exemption, an
eligible small scale manufacturer can, ina
financial year, clear goods upto a value
of Rs, 7.5 lakhs free of duty and at a
concessional rate of 75% of the effective
rate of duty on clearances in excess of Rs, 7.5
Jlakhs but up to Rs. 25 lakhs, All such
small scale units producing chimneys, if they
fulil the conditions of the general scheme
of exemption, are eligible to avail of the
exemption.

(d) No such proposal is under consi-
deration of the Government at present.
Removal of the criterion of annual turn-
over in thc general scheme of exemption
would not be in the interest of genuine small
scale units,

Delhi Airport Approach Road Contract
Given to Private Firm

5209. SHRI R B. MAVANI:
KUMARI PUSHPA DEVI SINGH :
SHRI GHUFRAN AZAM :
SHRI KUMBHA RAM ARYA :

will the minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) Whether it is a fact that Inter-
national Airports Authority of India (IAAI)
has instituted an enquiry into how Bharat
Construction Company, a private firm has
been selected for construction of an approach
road to the new International complex at
Delhi Airport ;

AUGUST 26, 1983

Written Answers 132

(b) if so, the reasons thereof and the
details thereof ;

() what is the total contract of the
said road ;

(d) how many
received ;

tenders have been

(e) whose was the lowest tender ;

(f) whether the said tenders were sent
to the Finance Department for Scrutiny ;

(8) if so, the report and recommenda-
tion made by Finance Ministry ; and

(h) the persons and officials involved
in the said matter and the action taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (2) to (e) Tenders were invited for
the construction of an approach road to
the new International Terminal Complex at
Delhi Airport, to which three companies
including Bharat Construction Company
responded. The contract was of the value
of Rs. 88,91, 365 A condition offering a
rebatc of 3. 5% suspected to have been
inserted unauthorisedly after the opening of
the tenders was noticed in the tender submi-
tted by M/s, Bharat Construction Company
which would have made it the [owest. An
enquiry was conducted which revealed that
the tender documents had been tempered
with after they had been opened and
declared. Hence, the inserted condition was
treated as not being part of thc tender and
the work was awarded to M/s. Sri Ram
Sayal & Sons, whose tender was found to be
the lowest.

(Y and (g) Yes, Sir. The

was scrutinised by the Finance Department

proposal

of the Ibnternational Airports Authority of
India. As the work was within the powers
of the Works Advisory Board of the Inter-
national Airports Authority of India, no

reference to Finance Ministry was required.




133 Written Answers

(h) The enquiry could not establish
conclusively as to when, where and how
the unauthorised insertion was made in the
tender documents submitted by M/s. Bharat
Construction Company. No action has, there-
fore, been taken so far, The matter is,
however, being referred to the Police for
investigations.

Complaints Regarding Grant of
Crop Loans by Banks

5210, SHRI K. PRADHANI: Will
the Minister of FINANCE be pleased to
state :

(a) whether there have bcen some
complaints lodged that the methods adopted
by banks to grant crop loans arc faulty;

(b) if so, the details in this regard ;

(¢) how far it is correct that recovery
of such crop loans with high rate of interest
1S made even at the time when the agricultur-
ists of an area are affected by natural cala-
mities ; and

(d) if so, the details regarding the
facts in this regard and what is the practice
followed by the banks while financing agri-
cultural and industrial sectors ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) Itis not
correct to say that the methods adopted by
banks to grant crop loans are faulty. It is
also not correct to say that banks recover
crop loans with high rate of interest even
when the agriculturists are affected by natural

- calamities, Banks have becen advised to
afford relicf to the victims of natural cala-
mities, The various measures the banks
take, inter alia, include extending repayment
period, rescheduling of loans and giving fresh
credit for rchabilitation of the affected
farmers. Advances to agriculture and small
scale industries from part of pricrity sector
advances and the banks accord priority to
these advances.
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Target of Engineering Goods
Exports to USSR

5211, SHRI CHITTA BASU : will
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the Engin-
eering Export Promotion Council has set a
target of Rs. 200 crores for export to USSR
against the overall target of Rs, 1450 crores
for the year 1983-84 ;

(b) if so, whether USSR have reduced
their orders for the current year ;

(c) if so, the reasons therefor ; and

(d) whether the target of Rs. 1450
crores will be reached ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARIL SINHA) : (a) Yes, Sir.

(b) and (¢) According to present indi-
cations USSR has placed reduced orders for
a number of our exports items, including
some in the engineering sector, We are,
however, continuing our efforts to achieve
restoration of normaley.

(d) All efforts are being made to achieve
the target.

Cases Concerning Jain Sudh Vanaspati

5212. SHRI RAVINDRA VARMA :
Will the Minister of FINANCE be pleased
to state ;

(a) whether the following cases concer-
ning Jain Shuddha Vanaspati and other
undertakings have since been investigated ;
(i) import of oil 1n stainless steel containers,
with a view to smuggle stainless steel sheets ;
(1) import of stainless steel sheets as angles ;
(iii) a fraud concerning big insurance claim
involving sinking of a ship with valuable
cargo ; and (iv) opening back-dated letters
of credits for import of edible oil under
OGL after the date when this item was
withdrawn from OGL ;
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(b) if so, what were the findings in
each case and

(c) what action is taken or proposed
to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) As per information
available, cases concerning Jain Shuddha
Vanaspati and their undertakings referred to
in (i), (ii) and (iii) have been investigated.

(b) and (¢) The findings in each of
the 3 types of cases and the action taken/
proposed to be taken is given in the state-
ment laid on the Table of the House, [placed
in library see No. LT, 6982-83]

Discrimination in Transfer of MMTC Officers
of Head Office, Delhi and Regional based
Officers

5213. SHRI MANGAL RAM PREMI :

SHRI JAIPAL SINGH
KASHYAP :

Will the Minister of COMMERCE be
pleased to state :

(a) the existing * Transfer Policy” for
officers of MMTC and its effective date ;

(b) whether Government are aware
that officers based at Head Office, Delhi,
after transfer were brought back within 1/3
years and whereas Regional based officers
after transfer were kept beyond three years ;

(¢) whether policy at (a) above was
made after due consultations/agreement with
Federation of Officers’ Association, and if
not, the reasons thereof ;

(d) whether it is a fact that vacancies
being created at Head Office to save officers
from transfers, and whereas, proportionately
posts are not cheated in regions where actual
trade operations are cxecuted thus depriving
cqual benefits to officers at regions ; and
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(e) particulars of officers who had
already undergone transfers more than three
years but have been re-transferred in same
cadre as result of (a) above and particulars
of officers who died while on transfers ?

THE MINISTER OF STATE IN THE
MINIS fRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) to (c) Transfera-
bility is an essential condition of’service in
any public sector undertaking of All India
character. All Managers of MMTC are there-
fore liable to transfer anywhere in India,
Transfers and postings are determined by the
needs of the Corporation. However certain
working norms have been evolved by MMTC
to provide fair opportunities on a uniform
basis between Head Offices and Regional
Offices. The Federation of Officers association
has been apprised of the position.

(d) No, Sir.

(¢) No case of death during transfer
has been reported. Three Managers of
MMTC died in service in the last 2 years
because of different ailments,

Income Tax Staff on Strike

5214. SHRI K. LAKKAPPA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that Income
Tax Staff working in Central Revenue Build-
ing, New Delhi was on strike on 30 July,
1983 ;

(b) if so, the reasons therefor and
number of persons on strike ;

(¢) action taken against the strikers ;

(d) whether due notice for the strike
had been given by the staff, and if so, what
action was taken thereon ;

(e) whether staff of Central Govem-
ment Departments in the capital including
Incomec Tax Department is covered under
‘Essential Services’ ;
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(f) if so, whether the strike had been
declared illegal and other action taken
against the organisers of the strike ;

(g) what will be the fate of assessees
who could not file their returns on the last
day of July and whose limitation expired on’
that day ; and

(h) what remedial measures are pro-
posed by Government to ward off such
strikes and consequent inconvenicnce to the
public ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) to (d) The Anti-
corruption Police of the Delhi Administration
filed F.I.Rs against some of the office
bearers of the Staff Associations and other
employees under various sections of the
1.P C. in connection with an incident of 21st
July, 1983 wherein the police wanted to trap
a Peon of the Income-tax Department who
had allegedly demanded a bribe for delivery
of an Estate Duty Clearance Certificate, In
protest against the said action of the police,
the various Staff Associations of the emplo-
yees threatened a pen-down  strike on
30.7.1983. The strike commenced at about
11 A.M_ and was called off by the employees
at 1 P.M,

(¢) Income Tax Department has not
been covered under the ‘Essential Services’.

(f) Does not arise.

(8) and (h) Keeping in view the con-
venience of the assessees, the receipt counters
for receiving Returns of Income were kept
open uptill 8 P.M. on the 30th July and also
functioned on Sunday, the 31st July, 1983
from 10 AM. to 8 P.M.

Quick delivery of Baggages to incoming
Passengers at Agartala

5215. SHRI AJOY BISWAS : Will the
Minister of TOURISM AND CIVIL AVIA-
- TION be pleased to state :
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(a) whether Government are aware
that the incoming passengers by LAC flight
No. 243 are required to wait for about an
hour at Agartala airport to collect their
baggages ;

(b) the reasons for such delay ; and

(¢) the steps proposed to be taken to
expedite the delivery of baggages at Agartala
airport ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Baggage of passengers is
presently delivered normally after a lapse of
15 to 30 minutes after the parking of the
aircraft. ’

(b) and (¢) Some work on the parking
bay is presently in progress and the aircraft
have therefore to be parked at a distance
from the Terminal building. On completion
of this work baggage will be delivered within
10 to 20 minutes.

ALG Ag /AT GO WA GIF
faam@ § wana wew fmaEa g
AT |

5216. Yo wWa FHIT AZAT :
qY qariga qEreT

HY WYAVHIE AT | 7Y -

AT TA0 AAT Tg AAMT FT FIAT FLA
f& :

(#) Fmragaa & f& wla =g
Far &1 fa=a Jqure gEs fawmm #

FAT AIF fqarda qmn F51 § ;

(&) =fz gb &t =@ M} & qeqi 7
I FUT g ; AT
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(7) ATHIT A W AT H AT TH

FI TS FHIAGTAT FT T FAT § 7
@1 /A (=0 WiTo FHIUAA) :

(%) ¥ (w) wdg arg A1 &
agrg famat av gfaarg s &1 S9Aa
FITA #F1 GrAT IfFaT F UF FA F 7T H
st fawE gz Iwgaa wer fafew
faaisar amrd &1 d9raar ax g fwar
ST @1 & AWM AR AT Arwfga F AT

gIIT |

Retirement of A.C.S.O, in Armed Forces
Headguarters

5217. SHRI KUMBHA RAM ARYA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that in 1984
mass retirement of Assistant Civilian Staff
Officers will come to an end in the Armed
Forces Headquarters, ctc, and there will be
great stagnating conditions in that grade
thereafter ,

(b) if so, what steps are proposed to
salvage the impending problem ; and

(¢c) will the recruitment rules of the
Armed Forces Civil Service ; Armed Forces
Clerical Service and the Armed Forces Steno-
graphers Service as framed at the time of
instituting the Services with amendments
carried out therein, be laid on the Table of
the House ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHF.1
K.P. SINGH DEO): (a) and (b) No, Sir.
The number of retirements in the grade of
Assistant Civilian Staff Officer will taper off

from 1984 onwards, but no great stagnation’

is anticipated.

(c) Copies of Rules of all the three
Services, as amended upto-date, have been
kept in the Parliament Library.
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Exports made by Hindustan Lever Limited

5218. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of COMMERCE be
pleased to state :

) (a) whether the FERA compamies are
allowed to trade in India in products manu-
factured by others only if they undertake to
export a fixed proportion of their total trade
turnover ;

(b) whether it is a fact that Mys.
Hindustan Liver Limited have been allowed
the above facility on the undertaking that
they will export a fixed proportion of their
trade turnover ;

() whether it is also a fact that inspite
of the fact that Hindustan Lever are under
obligation to export they have been recognis-
ed as a Trading House and given facilities
for export which are not available to other
ordinary exporters or Export Houses ; and

(d) whether it is also a fact that
although thcir internal trade turnover in the
year 1982-83 has gone up over 1981-82 but
their exports have declined from Rs, 70
crores to Rs. 47 crores during the same
period ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI1 SINHA): (a) and (b) The
export obligation on Hindustan Lever Ltd,
is not with reference to any permission given
to it to trade in prodrcts manufactured by
others. An export «bligation with reference
to the Company’s own products was one of
the conditicns imposed on the company under
Section 29 of FERA whereunder permission
was given to it to retain 51% non-resident
interest. The said permission to retain 51%
foreign equity was given on the conditions
inter-alia that (i) 60% of its annual turn-
over would be from priority activities and
(ii) not less than 109 of its own production
during each ycar would be exported,

(c) My/s. Hindustan Lever Ltd, have
been recognised as Trading House during
1981-82 for a period of 3 years since the
Company fulfilled the conditions prescribed »
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for such recognition, In view of the Trading
House Certificate given to them, they are
eligible to avail themselves of the facilities
extended to Trading Houses.

(d) According to the information fur-
nished by M/s. Hindustan Lever [.td., their
exports of select products have declined from
Rs. 69.72 crores in 1981-82 to Rs. 47 40
crores in 1982-83.

a-q giaarial & fa=z am>

5219. =0 9« 9T TOM ¢ FAT <@AT WAL
ag TATA AT HIT FQ fF

(%) gz F faars  dfaw
agfasrfort, afast Tar & qar # =5
FIT FIer @ FF=fEt F fFad muy
feedt I=F ~qrATATT YT ISHTH AIIAY
# fg=rorda € YT S9% ¥ 9@% WIHan
fFad goo g fagda

(@) 3% & ¥ fFaq wmaa § f9ad
geq sfgw1dy qur ava & FAAL fAd-
frag 7g & a1 5% o yaAF f&F7 i
g faafrag & ; 1<

(1) 3T FwrAT F A FAT § AT
FATAT FT T d 9 ATHAAT &1 LT
FLY F AT gTHRIL 39 9T Ffqad fFgar
o FHIAT & 7

B WA W TEg qA (A Fo
@Yo fag 4) : () 1 (7) wOferq gAar
UFA FI AT TG & I qAT AT G
qzd 9T 3G &1 FIqT |

Reservation in Promotion for SC/ST in
Central Bank of India

5220, SHRI JAGPAL SINGH :
SHRI T. NAGARATNAM :
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Will the Minister of FINANCE be
pleased to state :

(a) whether Central Bank of India is
affording reservation in promotion for
Scheduled Caste and  Scheduled Tribe
employees in the cash department also for
the post of Chief Cashier in the Officer cadre
at par with State Service promotions in the
Accounts Section, if not, the reasons there-
for ;

(b) whether the Asstt, Cashiers/cash-
clerks belonging to Scheduled Caste and
Scheduled Tribc in the cash Deptt. having
6 years continuous services are eligible for
promotion to the officers cadre of Chief
Cashier, if not the reasons therefor ; and

(¢) whether the Bank is providing
proper reservation for SC/ST  Assistant
Cashiers/cash-clerks for the promotion of
Head-Cashier in the cash Department, if not,
the rcasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) The Central
Bank of India has reported that reservation
is available for Scheduled Castes and Sche-
duled Tribes at 15% and 749 respectively
in promotion of Head Cashiers in Cash
Department to the posts of Chief Cashier.
As per the promotion policy of the bank,
promotion to the post of Chief Cashier is
ordinarily made from the eligible Head
Cashiers in the Cash Department, However,
in a selection area where eligible Head
Cashiers are not available, all Assistant
Cashiers including those belonging to SC/ST,
who have completed 6 years of service are
considered for promotion as Chief Cashiers,

Central Bank of India has reported that
the posts of Assistant Cashier and Head
Cashier in the bank are in the clerical cadre,
The appointment of Assistant Cashier as
Head Cashier in the bank is not considered
as a promotion and, therefore, there is no
reservation for SC/ST in these appointments.

Disbursement of Subsidiaries to Beneficiaries
of I.LR.D.P.

5221. SHRI ARJUN SETHI : Will
the Minister of FINANCE be pleased to
state :
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(3) whether the disbursement of subsi-
diaries in favour of the beneficiaries of IRDP
by the different Branches of the Nationalised
Banks and the State Cooperatives are not at
all satisfactory due to rigid and bureaucratic
attitude shown by the Branches ;

(b  whether due to delay in disburse-
ment the subsidy sanctioned in favour of the
beneficiaries have been eaten up by the
interest charged in the loans sanctioned under
the same ; and

(c) if so, the reaction of the Govern-
ment therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) There have
been some complaints that delay in the dis-
bursement of subsidy sanctioned in favour
of the beneficiaries has been offsetting a por-
tion of the benefits because the borrowers
are required to pay interest on the loan

credited to their accounts from the date of

disbursement of the loan. In order to over-
come this problem the Government have
introduced the system of advance subsidy,
Under this system the DRDAs are expected
to release subsidy to the financing institu-
tions immediately after the loan is sanctioned
by the letter. This was with a view to ensur-
ing that the amount is made available to the
financing institutions when the loan is actual-
ly disbursed so that the beneficiary has to
bear interest only on the net amount after
deducting subsidy from this total loan.

Staff Working in Department of Revenue

5222. SHRI HIRALAL R. PAR-
MAR : Will the Minister of FINANCE be
pleased to state :

(a) whether a decision was taken in
the JCM that the officers and staff of the
Department of Revenue who have putin 5
years service or above in a particular Section/
Branch should be shifted to other Sections/
Branches ;

(b) if so, the number of officers and
staff, categorywise, who have been transfer-
red in compliance of the above decision ;
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(¢) the number of the remaining
officers/staff, category-wise who have not yet
been shifted ; and

(d) the reasons for not shifting them
so far and the date by which they are to be
shifted ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 PATTA-
BHI RAMA RAO) : Yes, Sir,

(b) () Section Officer -Nil-
(i) Assistants 12
(i) U .D.Cs. 11

(iv) Lower Division Clerks : 9

(v) Group ‘D’ Nil
©) (1) Section Officers ... 3
(i) Assistants 30
(i) U D.Cs. 15

(iv) Lower Division Clerks : 10
(v) Group ‘D’ 7

(d) The suggestion made by the Staff
Side for transfer of staff who have rendered
more than 5 years service in one Section/
Branch was accepted by the Department
The necessary data covering different cate-
gories of staff were collected and orders
regarding the posting of the officials who
had completed more than 5 years service in
one Section, were issued from time to time
and most of the orders of transfers of such
officials were implemented, As the work in
most of the Sections in the Department of
Revenue relates to Income-tax, Customs and
Excise matters which is of a technical nature
and requires the posting of experienced staff
in both the Boards viz. Central Board of
Excise & Customs and Central Board of
Direct Taxes, the on-mass transfers can cause
a lot of disruption in work. Since the work
of the Govt. can suffer due to the shifting of
experienced staff from one Section to an-
other, it is felt that there should be gradual
transfers of staff ouly.
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As and when thé Administration consi-
ders it proper, the transfer orders in respect
of the members of staff of the Department
of Revenue, are being issued from time to
time.

Amendment of the Civil Services Rules

5223, SHRI SUNIL MAITRA : Will
the Minister of DEFENCE be pleased to
state

(a) whether AFHQ Civil  Services
Rules, 1968 were amended vide SRDO 155
dated 7 April, 1978 published in the Gazette
on 6 May, 1978, without the approval of
the then Defence Minister ;

(b) if so, whether promotions to grade
of Assistant Civilian Staff Officers are being
done by applying the provisions of this
SRO when approval of Minister concerned
is a pre-requisite for amending any provision
of the Recruitment Rules, being in the nature
of subordinate legislation ;

(c) whether in view of (a) above
Government propose to revise all promotions
ordered to the grade of ACSO after promul-
gation of the above mentioned SRO as if it
would not have been incorporated in the
Rules ;

(d) if not, the reasons thercof ;

(e) whether Government proposc to
replace this SRO by another amendment of
the AFHQ Civil Service Rules ; and

(f) if 8o, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) SRO 155 dated 27th April
1978 (and not 7th April 1978) has been
issued in exercise of the powers conferred on
the President by the proviso to Article 309 of
the Constitution and has been duly authenti-
cated by an officer competent to do so. The
SRO has been issued with the approval of
the competent authority.
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(b) to (d) Since the amendment was
issued with the approval of the competent
authority and duly eauthénticated and pub-
lished in the Gazette of India, there is no
question of revising the promotions made on
the basis of the eligibility conditions prescrib-
ed by this amendment.

(¢) and (f) Do not arise.
Boosting of Agricultural Exports

5224. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
COMMERCE be pleased to state :

(a) the details of the steps taken by
Government to boost the agricultural
exports ;

(b) the target for the ‘year 1982-83
and whether the target was fully achieved ;
and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) To boost export
of agricultural products export promotion
measures like participation in trade fairs,
sponsoring of trade delegation, tnarket sur-
veys etc. arec undertaken. Import replenish-
ment, cash compensatory support and other
incentives are also given.

(b) and (c¢) The export target of agri=
cultural commodities (excluding plantation
crops, marine products, jute etc) was fixed
at Rs. 1617 crores for the year 1982-81.
According to provisional estimates exports
have been of the order of Rs. 1349.64 crores,
The main teasons for the declihe have been
reduced exportable surpluses and decline in
prices of commodities in the international
market

¥ W feel ot At

WaRaAFAT

5225, ot @elex A @y o @
arfarsw WA 78 AT FT FIT FN
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(%) #ar faafe @ifg a3 @97 W
% o fesal o< gTAT &' ATT@HAT HT
I ¥ T@T 997 8 ; A

(@) afe g, @ W F AR FG9H
gad faaar g ?

aiforsg wextaa ¥ g Sy (seay
® g faegy) (F) ST grn

(=) @rwraifes qur gad fesay w1
STIIA FTAFA WG AT FT ATTH-
Farat g argrfa g |

1981-82 ® 207 Ararwifea q4ar 1982-
83 & 214 M=rAifeg & Iearad w1 FAAT
% 1967-68 ¥ gfga fagta Faa 20 ATHI-
aifeq & gr &1 1981-82 # 1084 Far<l
fesat aar 1982-83 # 1226 @ardr fesai
F ST &1 gAAT F 1967-68 ¥ FaAA
386 |aTY fesq faata fFuw 7w § |

Non-refundable Advances by Nationalised
Banks

5226. SHRI NIREN GHOSH : Will
the Minister of FINANCE be pleased to
state :

(a) the amount of non-refundable
advances made by nationalised banks in
1980-81 and 1982 separately ;

(b) the amount of advances to parties
by public sector banks epjoying a credit limit
of Rs. 1 crore and above at the end of June,
1981 and 1982 ; and

(c) how are these advances recovered ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) No advances

extended by the commercial banks are non-
refundable.
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(b) Reserve Bank have reported that
the available data as at the end of June 1981
and June 1982 show that borrowal accounts
with public sector banks having limits of
Rs. 1 crore and above accounted for out-
standing credit of Rs. 8765 crores and
Rs. 10,559 crores respectively,

(¢) Recovery of all bank advances
takes place in accordance with the terms of
the agreements between the borrowers and the
banks or, in the event of default by the

former, through legal process of enforcing a
financial claim.

Visit of a Japanese Delegation to India
to help in Development of Marine Product

5227. SHRIMATI SANYOGITA RANE:

Will the Minister of COMMERCE be pleased
to state :

(a) whether it 1s a fact that a Japanese
delegation has recently visited India to help
in the development of exports of itcms of
marine products ;

(b) if so, the details of prospects
arising therefrom ; and

(¢) whether the items of non-tradi-
tional marine products for export had been
indentified ; if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (¢) A Japa-
nese delegation visited India from 28th July
to 2nd August, 1983 to explore possibilities
of diversified items of marine products exports
from India to Japan. The delegation
evinced interest in four varieties of clams,
two varieties of snails, kissu fish, ray fish
fillets, squids, dried jelly fish and sole fish.
It s expected that trial orders may be placed

by Japanese buyers for these items of marine
products.

Concentration of Wealth with few People

5228. SHRI BRAJA MOHAN MO-
HANTY : Will the Minister of FINANCE
be pleased to state :
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(a) the value of total assets of top 50
families of industrialists in the country by
1982-83 ;

(b) whether it is a fact that the concen-
tration of wealth at top level is growing
beyond proportion ; and

(c) if so, the details of steps Govern-
ment’have taken to reduce the concentration
of wealth with few people ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) Returns of net
wealth on which wealth-tax assessments are
made year to year take into account a num-
ber of statutory exemptions and therefore do
not fully indicate the value of total assets of
a person. It is also not possible to identify
preciscly who constitute the <‘industrialist’s
family”” which my be uniformally applied to
all the cases. Further the unit of assessment
under Wealth-tax Act is an individual or an
HUF. The wealth belonging to all the
members of the family is not aggregated.
Therefore the information in the form asked
for cannot be collected If, however the
details of wealth-tax returns/assessments of
any specific person(s) arc asked for, the same
could be collected,

(b) and (¢) While it cannot be asserted
with any degree of precision that concentra-
tion of wealth at top level is growing beyond
proportion, the government is concerned
about concentration of economic power, and
an important objective of our socio-economic
policies within the democratic frame-work
is to reduce such concentration. QOur pro-
gressive tax system, together with industrial
licensing policies helps to achieve this
objective.

Export Promotion to Agricultural
Commodities

5229. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of COMMERCE be pleased
to state :

(a) whether Government arc giving
export promotion to the agricultural commo-
dities ; and
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(b) if so, the commodities for which
the above promotion is given this year ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) The agricultural commodities (ex-
cluding plantation crops like Tea, Coffee and
Cardamom) for which export promotion is
given include principal items like Tobacco,
Cashew, Processed Foods, Spices, Deoiled
Extractions, Castor Oil, Sugar, Rice, Shellac,
Barley etc.

Action against those involved in fraud in
Bank of Baroda

5230. SHRI CHIRANIJILAL SHARMA :
SHRI INDRAJIT GUPTA :

SHRI NAWAL KISHORE
SHARMA :

Will thc Minister of FINANCE be
pleased to state :

(a) whether Bank of Baroda officers
have demanded action against thosc involved
in a fraud of Rs. 75 lakhs which they allege
was in the form of irregular advances by the
Bank ; and

(b) if so, action taken on their com-
plaints ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) The Bank
of Baroda has reported that one of the Offi-
cers Associations has written to Bank
demanding action against those officers of
the Bank who were responsible for the
advance of Rs. 75 lakhs to M/s. Mehar Cor-
poration, a firm of Kharas family, The Bank
of Baroda has lodged a complaint with
Central Bureau of Investigation (CBI), The
CBI has registered a case and the investiga-

tion is in progress,
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Room occupaney of 1. T.D.C. Hotels of
First Six Months

5231. SHRI C. CHINNASWAMY :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased ta lay a statement
showing :

(a) comparative monthly room occu-
pancy percentage of ITDC hotels
in the months of Japuary, Feb-
ruary, March, April, May and
June during the Jast three years
dating backward from the year
1983 ;

(b) whether there is comparative fall
in this percentage, if so, the rea-
sons for the same ;

(¢) whether there is comparative loss
suffered by each hotel in each year
due to fall in occupancy ;

(d) if so, is there any faulty estimation
while project reports were being
made when new hotels were built ;

(¢) the steps being taken to improve
the occupancy percentage in ITDC
hotels ; and

(f ) whether the fall can be compared
with that of private hotels of the
same category of hotels in Delhi
and outside ?

THE MINISTER OF STATE OF THE
MINISTRY OF TQURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Necessary information I8 given
in the statement Jlaid on the Table of the
House, [Placed in library see No. LT 6983/
83].

() The main reasons for the fall in
room occupancy in some of the ITDC hotels
were economic recession in the tourist gene-
rating markets, high air-fare structure, increa-
sed supply of hotel rooms, etc,

(c) Neocessary information is given at
Annexure-]1.
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(d) Project Reports for construction
of new hotels wero prepared with due care
and approved at the highest level in consul-
tation with Standing Finance Committee/
Expenditure Finance Committee/Public In-
vestment Board, as the case may be.

(¢) Steps taken to improved the per-
formance of ITDC Hotels include standard
of service, maintenance, renovation and
modernisation, frequent and intensive inspec-
tions, better supervision, streamlining of
financial, budgetary and cost control, adop-
tion of appropriate tariff and discount policy;
intensification of marketing and sales pro-
motion efforts, setting up of ITDC’s own
Travel Agency viz. Ashok Travel & Tours,
chain use of Hotels by the Foreign Tourists
etc,

(f) The performance of Public Sector
Hotels by and large compdres favourably in
given similar conditions or situations except
where the facility has to be provided as basic
tourist infrastructure requirement,

Financial Administration Reform Committee

5232, SHRI GIRDHAR GOMANGO:
Will the Minister of FINANCE be pleased to
state :

(a) the terms or reference of the
Committee on financial Administration
Reform  Committee  constituted by the
Government ;

(b) whether the Committee has gone
into the problems of financial administration
in backward areas, hill areas and tribals
areas separately to suggest the changes need-
ed for these areas in separate chapter in
their report ;

(¢) if so, the steps taken by the Com-
mittee to obtain the reports from the States
on this subject ; and

(d) when the report of the Committee
is likely to be available to Government ?

THE MINISTER QF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
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BHI RAMA RAO) : (a) and (b) No Com-
mittee by the name of Financial Administra-
tion Reforms Committee has been set up by
the Government to go into the problems of
financial administration in backward areas,
hill areas, tribals areas, etc.

(c) and (d) In view of reply to (a) and
(b) above, the question does not arise.

Export of Barley

5233, SHRI KRISHNA KUMAR
GOYAL : Will the Minister of COMMERCE
be pleased to state :

(a) whether Government had taken
special steps for exports of barley ;

(b) if so, whether any restriction had
been fixed on its quantity and price ; and

(c) what is the present report position
of barley and its details ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) Export of
barley is allowed under Open General
Licence against 100% confirmed irrevocable
Letters of Credit, during 1983-84.

(b) No, Sir.

(¢) According to preliminary informa-
tion no export of barley has taken place dur-
ing first quarter of 1983.

Jaete AT WYL @ A A &
A & fag «wgaw

5234. Y gAwW A@EA : HT q0fqeA
T gg ATy ®Y FAT A 6 -

(%) 71 78 W= g & 1979 * 9w
1Y ¥ JAT 7 rafas IATH 91 AT 99
Qe qeafa & MNTFET A7 qeq & W
AMT F JAE FT Afqfea agEd N
73 foar 4t IR @A FEAL P
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T 9T @I & AT ¥ I« FT A
fear qrfs @re &=ad T | § 3N
grat 9T 9T AT 9% VT gHF qfCoprA-
Tq%T H39 qd gr wrey Agl fawr afew
€ flad 7 37 w@T FEad H gg
A gAY 9 Qg 94T ;

(@) #a1 g ¥ g¥ § fv o7 759
T ErH 230 FIT TIX FT AT FT
Fdt &1 AT fFa7 & AT F g9H1 AT
g aTerfa & IoqrEd F @ g AW

() F}AT IHIT A TH qa9 F g=ATE
&1 9q7 G749 & fag #1599 F7 8 #K
afg Agl, I qowas] UM M g &I
gYHETT A 99 qe9 & fawg T FIIAE
FIg 7

arfusa Ax@a § Tsg AW (St
o gard favgr) @ (F) 1979 F W
q9q S99 gz Fqeafd F1 g HE
aa F qrgra & fagw  F:IE
sfafaa arzagg Tgf sy f@gr war
g1 | garfe oF FIHAT eqrA H AT §
fogd g9q &7 gg i@ 9o f&o
TifsaEre & 1979 # T4, ATIAA B
ATHIT. 9T 3ATTo Flo Blo AT & IA FT
g fEar AT Hrard, EAdq ©d &
19,590 =s®f & fHar qgv 9r ( =qfF =
fesaY &1 srrarfad sire, &, &, e & a9
¥ forg @A sararfa qfe A Fgr a
qear w@: gATges  afufagd, 1962 &
ga AR favg FTAATEr FT ATAT 4T
T dIATYeF qATEA], THE ¥ AAEE
FIAATET E FT &1 | FF ¥ 11.2.1980 #
faedt I=w =g ¥ uw fz qrfasr
2T FT & A TH ATHA A A&HTC TR
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ATY FAATE FIA 9T FSfFEY FA U
safcT egg ardw qred &7 fa7 | 6A-
TIET FTAT A TH FTAIT T HTIATE
FY 138 F faar f@ gq Arad & IAIYES
afufraw & seava s @ o Afew
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raran ¥ faww agafa ariEst AT a
7€ &1 Yar aqr war g FF fesw @amges
g1 Fearad gew  wfawrfeal F fAgAw A
g | HTHAT FIATEAT )
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ITAST FATAHRTIN & HYATT AL H UH
FIHAT ST OAIA ¥ war g, SEH v
T 9% A A4 YE aAeqfd graw 3,30,
91,634 %o TeT F1 9714.3445 7. =T MU
FI AT FT ATATT AAAET g | JAIIED
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TAT 2 1 59 BH A 5,700 4T 5,000 H. =
FY TOT FT FLET KT QT AT FHE FT ATATT
fear, ¥ drmiges FWIgdl, qwAT T
AT & 1 GTET & 9ry UHl #1E
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PR, o RU SR =
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ARW 1947 AT & ST LA § M0 FI
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& fagg swfasa @ ¥ T FT FE
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5235. ®To PHEATAR TATHY : FT Afrea-
AT Ag I & FA FAA fF TG W
% 1A faatg feg oy gg searfaa
sfaat oz fesat &t gor dear fa+1 g ?

aifmsa Ax=g § Twm w49t (staat
< gary faegr) ;0 1983-84 & R
Ao o wo i faeguifas wfgar
¥ FAE UAo o Wo  Hlo
(Efsar) #1 4 FwaEifed F1 gearg &5
A & FAATar 3 ArErEifea qgr 15 FrA
faata fxa s €1

Fall in Business of Life Insurance Corporation

5236, SWAMI INDERVESH : Will
the Minister of FINANCE be pleased to
state :

(a) whether the business of Life Insur-
ance Corporation has been registering a fall
and if so, the number of cases insured dur-
ing the Jast three years as compared to the
years 1971, 1972 and 1973 and if so, the

reasons therefor ;

(b) whether the annual statement and
progressive amount 1s not sent to policy-
holders and the prefit is spent on staff and
offices ; and

(¢) whether Peerless General Insur-
ance Ltd. is progressing more than LIC in

the matter of insuring persons ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-

DHANA POOJARY) : (a) No, Sir. The
figures of new business written by the LIC
in India under individual assurances during
the years 1970-71 to 1972-73 and the years
1980-81 to 1982-83 are given below :-
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Year No. of Sum Assured
policies (in crores of Rs.)
1970-71 16,12,289 1216
1971-72 18,95,875 1498
1972-73 20,17,703 1726
1980-81 19,54 424 2883
1981-82 21,03,134 3479
1982-83 22,40,465 4005

(Provisional)
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(b) Under the law, the Corporation is
required, once at least in every two years, to
perform an actuarial valuation of its life
insurance business. Ninetyfive per cent of
the surplus disclosed by the valuation (com-
monly referred to as profit) is required to
be allocated to the with-profit policyholders
and the balance has to be paid to the Cen-
tral Government or utilised in such manner
as the Central Government may direct.

(c) Peerless General Finance and
Investment Company Ltd. is not an insur-
ance company and a comparison of the busi-
ness of ““‘Peerless”” with that of LIC is not
appropriate.

Corruption in Barot Branch of Bank of
Baroda, Allahabad

5237. SHRI KRISHNA PRAKASH
TEWARI : Will the Minister of FINANCE
pleased to state:

(a) whether it is a fact that there are
number of charges of corruption, nepotism
& malfunctioning against the Branch-Officers,
Bank of Baroda, Branch Barot, Allahabad ;

(b) whether it is also a fact that
Government’s and Chairman, Bank of
Baroda’s attention had been drawn to the
above charges ;

(c) if so, the details thereof ; and

(d) the actions have been taken so
far ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) Complaints
were received by the Government and the
Bank against the Manager of Bank of
Baroda’s Barot branch alleging that he was
misusing his position, harassing borrowers
by demanding bribe and was accommodating
unscrupulous borrowers by accepting illegal
gratification from them. The preliminary
investigation carried out by the Bank has
revealed that the Branch Manager had com-
mitted procedural irregularities and had
exceeded his discretionary powers. The Bank
has reported that the investigations are still
continuing and that it has been decided to
launch disciplinary proceedings against the
Branch Manager.

FraET gidl # Naw gafeq

5238. =it fazar ww gmArfan
37 faeqr ®AT T8 T FT FAT FLA
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A wd dEAr #; [WQ g AR TWT
FTAT sqagrq AF g | qurfy, afs aETE
geeg frdy amy fadm & d5g #§ SEF
I FEAT F(FA & A1 dg  IAASH &y AT
gFar g |

Alleged Tax evasion by Man-Power Exporters

5239, SHRI PIYUSH TIRKI: Will
the Minister of FINANCE be plcased to
state :

(a) whether a large scale evasion of
income-tax is being done by the so called
Man-power exporicrs of Bombay, Calcutla,
Delhi and Trivandrum ; and

(b) if so, details of the action taken
by the Incomec-Tax Department to uncarth
the huge unaccounted income of these man-
power exporters ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) and (b) Complaints
of tax evasion by some so called Man-
power exporters had been reccived by the
Income-tax Department. Search and seizure
operations were carricd out by the Income-
tax authoritics in a few cases at Bombay,
Delhi and Trivandrum whecrever on the basis
of information gathered such action was
called for. The seized material is under
e xamination.

Use of Indigenous know-how in Sugar,
Pesticides, Alkali and Fortilizers Industries

5240. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COMMERCE
be pleased to state :

(@) whether Government have laid
greater emphasis on the use of indigenous
know-how in sugar, pesticides, alkali and
fertilizers industries ;

(b) whether such matters have |been
discussed with Federation of Indian Cham-
bers of Commerce and Industry ;
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(c) whether any plan or programme
has been prepared either by the Government
or by the FICCI to implement the above
proposal ; and

) so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Itis Govern-
ment’s policy to encourage the growth of
appropriate indigenous technologies with a
view to applying these in industry and other
fields of production.

(b) Discussions have been held bet-
ween members of FICCI and officers of
CSIR where sugar, pesticides and alkali
industry were identified as areas of collabora-
tion for upgradation of technology deployed
in the country.

(©) and (d) Sugar mills and Nine
CSIR laboratories are in cortact with each
other for solution of the technological pro-
blems faced by sugar mills and upgradation
of technology., Discussions have also been
held between CSIR Scientists and pesticides
manufacturers to consider the problems faced
by the latter and it was agreed that there
was nccd for longterm forecasting to identify
pesticides, to evolve a scheme to produce
several pesticides in one plant, and to collect
data on new potential pesticides, Discussions
have also been held between representatives
of Alkali manufacturers and CSIR to up-
grade technology and lead laboratories have
been identified for carrying out further work,

Audit of Accounts of Haryana Financial
Corporation

5241. SHRI RASHEED MASOOD :
Will the Minister of FINANCE be pleased
to state :

(@) whether it is a fact that as per
Section 38 of the State Financial Corpora-
tion’s Act, it is mandatory for State Finan-
cial Corporations to forward Auditors
Report along with audited financial accounts
of the Corporation to the I1DBI within four
months of the closing of accounts ;
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(b) whether it is also a fact that
the accounts of Haryana Financial Corpora-
tion for the financial year 1982-83 ending
31st March, 1983 have not been audited so
far even though the recommendation of the
C.A.G. was made to the State Government
in the month of March, 1983 itself ; and

(c) if so, what steps have been taken
by Government in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) As per the provi-
sions of Section 38(3) of the State Financial
Corporations Act, 1951, the Financial Cor-
poration shall furnish to the State Govern-
ment, Industrial Development Bank of India
within and Reserve Bank of India within
4 months of the close of each financial
year a statement in the prescribed form of
its assets and liabilities as at the close of
that year, together with a profit and loss
account for the year, the auditors’ report
and a report of the working of the Financial
Corporation during the year.

(b) and (¢) It has been reported by
the State Government of Haryana that stau-
tory auditors for auditing the accounts of
Haryana Financial Corporation for the year
1982-83 have been appointed by the State
Government and the audit of accounts is
likely to be completed shortly,

Opinion conveyed by atterney general on
purchase of shares of Escorts and DCM

5242. SHRI HARIKESH BAHADUR :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Attorney General has
given a written opinion to Mr. Swraj Paul to
the effect that the purchase of shares of
Escorts and DCM by him was legal; and

(b) if so, whether Government has
verified the correctness of this report and
the circumstances under which this opinion
was given to a private party 7

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b)
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According to the information available with
Government, M;/s. Rajaram Bhasin & Co,
Members of Delhi Stock Exchange through
whom the Caparo Group of companies asso-
ciated with Mr, Swraj Paul purchased
shares of Escorts and DCM obtained the
opinion of Shri Lalnarain Sinha, the then
Attorney General of India given in his pri-
vate capacity.

The circumstances under which the
above opinion was given to M/s, Rajaram
Bhasin & Co. are not known to Government,

Fraudulent dealings of Jains with Punjab
and Sind Bank and Punjab National Bank

5243, SHRI SURAJ BHAN :
SHRI ATAL BIHARI
VAJPAYEE :

Will the Minister of FINANCE be
pleased to state :

(a) isita fact thatin the meeting of
the New Bank of India’s Board of Directors
on March 16, 1983 when question came up
to raise to Rs, 10 crores the limit of Rs,
30 lakhs applicable to the L/C in favour of
Jain Sudha Vanaspati’s sister concern, Jain
Exporters, it was considered that the dealings
of the Jains with the Punjab and Sind Bank
and the Punjab National Bank were of a
fraudulent nature and the matter was
dropped ;

(b) is it also a fact that in spite of the
above, the Jains managed to obtain an LC
for Rs. 13.0 crores in their favour to facili-
tate import of beef tallow ; and

(¢) the modus operandi of managing
the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (¢) In accor-
dance with the provisions of the statutes
governing the nationalised banks and in
accordance with the practices and usages
ustornary among bankers, information
relating to the affairs of a constituent can-
not be divulged.
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Decline in Occupancy in 1.T.D.C. Hotels

5244, SHRI VIJAY KUMAR
YADAYV : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to refer
to the reply given to Unstarred Question
No. 8446 on 22 April, 1983 regarding decline
in occupancy in ITDC hotels and state :

(a) the main reasons for the low rate
of occupancy in ITDC hotels while compar-
ing with the private sector hotels of the
same standard, during 1982-83 and upto July,
1983 ; and

(b) posts of officers filled up either by
way of direct recruitment or by Departmental
Promotion in ITDC headquarters during the
last three years and particularly that of the
Marketing Division and the rcasons for these
appointments ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN) : (a) The main reasons for the low
rate of occupancy in some of the ITDC
Hotels during 1982-83 and upto July 1983
were economic recession in the  tourist
generating markets, high air-fare structure
increased supply of hotel rooms, etc.

The performance of Public Sector
Hotels by and large compares favourably in
given similar conditions or situations except
where the facility has to be provided as
basic tourist infrastructure requirement.

(b) Keeping in view the commercial
needs of the Corporation, the posts filled in
the ITDC Headquarters during the last three
years (upto July 1983) were as under :

Direct recruitment : 105

Depart mental Promotion : 108

Total 213

Out of the above, 8 posts were filled by
Direct recruitment and 2 posts by Depart-
mental promotion in the Marketing Division
of the 1ITDC.
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gaefez 9% = §fear & quda
TR wRafeal & fawg Faandt

5245. &Y AWAAT AT FEGWT FT
fasa 7=t ag sy F FUT FIO F :

(%) Far garzfes d& anw fear &
Tafagaa 999 7 6 FAATA] F1 sfa
fagsaa &3 fzar, 20 sH=fE@T & faeg
JTAT 9 I FT feF qar 21 A=)
& faeg saarag § gFed AT &1 faa

(@) =fg gf, @Y <&@ 7 39 g
& favg Fr FEaE 1 g AR

() afg #:1¢ FraaE T8 F1 A8 L,
ar I9F FT FTT g 7

e A & Ia wA (N AAEA
qarY) : (F) fafwe wfvs o571 & siaz
AT 5T F3al & oy afaeqgat & gfxors-
TIRT FHILOT G0, ARV, fgHens
qIWAL, THTAT A1F, AT ATRTAT
rfe & F107 9F ¥ AITAT  TF {AGGTAT
ged FT &1 o1 fagE sgare fafwe
STl g4t # 93T FIX IF F guHT
Frafaa & qfegy & FIT A ITS A18<
20 WET FT g & FoF FIA AT I19A
F4 grfe & AAEr AT QI 91 qfF
THHT 5 GT< IedA"A  [HAT AT AT I
IF ¥ g F1 AT FT 1T FE A
@fay wAEE 9 N AW 99gE
AW F FodAsd FI FIAT a7 & HATAT
& fau g% & #19 & gug, 9T a9, WA F
fau 9% & a7 FET & qfw@ & oF
fadre arfasrY fagaa #< faar ara 15
fegeaz, 1982 & ar7, 917 eger 3 95 o
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STTAT FTAAIT EATAT Q1 I 14 97, 1983
F 21 FRAMET & faeg FI@T & ARA
&1 TATHFL AT Seadd FH & fAg
aragifa arfasr @ #3708 999 &
T Y IS AEET A gAArR & g7,
St g g, faw sfustd &1 Ara-
gift # weawnd gv o 3 F fag
fadw & feqr @ gy safa & 11 FH=rfa@l
FT WICLA FIA, IIET FIA/ATA T AAGIT
& &1 faafaq &< faar w@r a1

(@) dX (1) @\ F WT (F) &
JoqT HY @I g oreAe & fawg FHATE
FIA FT TG 35T |

Non-Issu-Ance eof Policies by Peerless
Insurance Company

5246. SHRI A.C. DAS: Will the
Minister of FINANCE be pleased to
state .

(a) whether it is a fact that Peerless
Insurance Company does not issue Policics
to its subscribers who in sure them sclves
with this Company for several years in the
beginning ;

(b) whether it is also a fact that due
to non-issuance of policies, subscribers
discontinue making payments, lest they lose
their money ; and

(c) if not, the number of persons in
sured with this Company from | April, 1982
and the number of those who have been
issued policies till 30 June, 1983 and also
number of those who discontinued making
payments to the Company during this
period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) presuma-
bly Hon’ble Member has in mind peerless
General Finance and Investment Company
Ltd. of Calcutta. According to available
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information the company is not engaged
in insurance business, but it is operating
certain schemes which reportedly come
within the purview of Prize Chits and
Money Circulation Schemes (Banning) Act,
1978. In pursuance of the provisions of
the above Act and rules feamed thereunder,
the Government of West Bengal had issued
a notice to the company on 10th September,
1979 to submit its winding up programme.
The company, however, contended that its
business was not covered by the above Act
and filed a wrt petition in the Calcutta
High Court against the Union Government,
State Government and Reserve Bank of India
and obtained a stay order. The case is
still sub-judice.

Corruption Prevailing in the Grant of
Loan/Advances by Nationalised and
Non-Nationalised Banks

5247. SHRI D S A. SIVAPRAKA-
SHAM : will the Minister of FINANCE be
pleased to state :

(a) are Government aware that there
is serious corruption prevailing in the grant
of Joan and advances by nationalised and
non-nationalised banks ;

(b) if so, whether there is any provi-
sion to book this kind of offenders ; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (@) to (c) The
complaints of corruption whenever received,
are investigated by the banks and cases of
serious nature are handed over to CBI/Police
for investigation. Based on the enquiries/
investigations punishment is awarded to the

delinquent employees befitting the seriou-
sness of the offence.
All public scctor banks have vigi-

lance cells for dealing with the cases of
corruption. They have accepted the jurisdi-
ction of Central Vigilance Commission (CVC)
and have appointed senior executives as
Chief Vigilance Officers with the concurrence
of CVC, The Government and the Reserve
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Bank of India have advised the banks to
take a serious view of complaints received
against employees about corruption and give
stringent punishment to the delincuent
employees.

Funds Released or Paid by N.T.C. to
their Subsidiaries For Development
and Modernisation

5248. SHRI GHUFRAN AZAM :
will the Minister of COMMERCE be pleased
to state :

(a) the total amount of funds released
or paid by National Textile Corporaticn
Limited, New Delhi to each of the sub-
sidiaries during the last six months on
account of development and modernisation
programmes, loss subsidy, etc, with compara-
tive figures of individual demand made by
each of the nine subsidiaries of the said
holding Corporation ;

(b) whether it is a fact that delay in
releasing the required funds and/or by lessen-
ing the quantum, has been resulting in crisis
for the subsidiaries and discrimination ;

(¢) whether it is also a fact that the
needs of the subsidiaries are not given
appropriate weightage ; and

(d) what further corrective action is
being proposed to see that each subsidiary
get proper support of the Corporation to
work for rapid growth alongwith details as
in part (a) herein above ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Subsidiary-wise details of
funds released by the National Textile Cor-
poration (Holding Company] and the finan-
cial institutions, during the first six months
of 1983 are given in the statement attached.

Demands made by the Subsidiary Cor-
porations for release of funds are scrutinised
by the Holding Company and the funds are
rcleased deppending on their actual require-
ments and availability of funds. By and
large subsidiaries have been reimbursed cash
losses upto June, 1983.

AUGUST 26, 1983

Written Answers 168

(b) No, Sir.
©) No, Sir.

(d) Docs not arise,

fazms <t gfa AYr gEda @S
% fagg W & WA

5249. =t A fug WA ;- {47 oA
T Ig qATT HT FAT F30 fF ¢

(%) ;a1 ag 9 g % dawa A
fagers war qfw T BrEar q@qs &
farg wezr=R & JAIT & graey 4
1982 ¥ g sfasrfat & fowad gy
g$ ot siw afe gi @Y s@ @9d & gl 1
SEIGIC I

(@) s3a fwsraa d@=a@a 1 fa4
ardra & AN % °r N fEy qrda &
I oqrwe fRaT o oA AR Ew
qraa ¥ girgfag safeqal &1 sayw Far

AN
() fear 9T sfasrfal 1 gar=a

fear a1 8§ faas fasg weerw & Jraai
& grgsr A fowrag 7 a8 97 7

AT H ww /AT (A &L ol

fag =) (F) ST g1 Ao, <ar 9w o

BIgqT 989 &HIF, GAF & faeg fowrad

T g3 °T |

(@) (1) =grtacws, e qfw @)
sEAl F fowmd 28 @€, 1982 #1 greg
gs @ AR Awxrew ¥ 21 faqraw, 1982 &t

qTeT g% |
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() &L (1) 337 frsrad oA &9
& fag =7 0T g & 30 JATS 1983
Fr alq & 7€ § AT N a7 wdr@r +¥

ST @ E

(1) Faa gF afawid qZq=7T fFan
T o7 |

Decline in Foreign Exchange Reserves

5250. DR. KRUPASINDHU BHOI:
SHRI AK. ROY :

Will the Minister of FINANCE be

pleased to state ;

(a) whether foreign exchange reserves
at the end of 1982-83 declined by Rs, 255,66
crores over the previous year despite drawing
from the International Monetary Fund ;

(b) if so, the details thereof and the
reasons for the short-fall ; and

(c) the steps cnvisaged to jstep them
up further to meet any cventuality ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b) Tak-
ing into account the drawings under the
Extended Arrangement with the International
Monetary Fund, the foreign exchange rescr-
ves (excluding Gold and Special Drawing
Rights) had increased by an amount of
Rs. 911 crores during 1982-83.

(c) The level of reserves is continuously
kept under review with a view to ensuring
that the country’s commitments with regard
to debt service and our requirements of goods
and services are met, During the last three
years, with this objective in mind, the govern-
ment has taken a number of measures inclu-
ding increase in export growth and reduction
of imports especially of bulk items.

dF W% dErar T FEE  mE
(serigrara) & sfasfcal gara wfaw ww
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5251. =it v @i} afqar ;. 4T faey
93 gg ST KT FAT FI faf

() 71 7z w9 & fF 9% &%
FIYar Y FEYT Wr@T (TATGIEIR) FAT
arn & v & war srfaw wmor ey v
EEAATT 9§ walew & faw /gt fwar mar
g faad fou ag =w fear a7 91 ax
FHOT FT AELT T AN F | F I977
9H I%IT g At & faar fEEr S
fea feaar ot faa# oforrm waeg 99 o
T qgA FLAT Ffsq g 747 § AT TeLaHe
T AT HT 2T FT & d(9d fwqr TAT

b

(@) #@1 sF aF > Ffaawrfeat &
qAAT FETHO F FILO AN FTOEH
fFar @r TgT 8 AT SA% gru afqafaaar
aTAT AT TET & q91 Fa7 o Afawiieat w1
FgI AT egmAtafed #77 vd g Ay
I FIA G MY I AT [T FT A
g ; &t
Q iq T &

(m) afe g7 W (F) AT (|) F7
I BT W OEL, AT I HAMEA H I
FIAFIE 41 T & sgar o qa #7
fagme 8 7

fazr darwa & Iq AN (N wArdA
qwrAY) : (F) & (7) HIFX 4T IF ATE
TEIET AT IART TG UGl F GAGEF b
fagg fasrad sioq g€ of faa#® sdw
are 1¢ ¥ fF ag avdAT feafq 1 groam
T @I &, TESl 7 fwEd AFMEC g
qRUTA FT @l & A AFAAT He TFL
FTH FEAT HOFEATS] HT HT L @&
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dF g FY T S aqr 741 F

ggafe gu¥ faeg wfFar daut sfmafaarsi
¥ g wgugsgy yAIO faer § A 9w A

drar ¥ sfas fagsrfasrd &1 g (Far1

2 ¥fpa wrar-gsas F fawg WSCHIT &

FAT @5 qb fagy AL E 1 qF A

gaar & g fF str= ol S § T wrar

qaEF & faag ATATAATCHF FILATE ATTHH

F¥a &1 fFora fear war g1

Request for Direct Flight from Trivandrum
to Baharin, Muscat and Saudi Arabia

5252, PROF. P.J. KURIEN : Will the
Minister of TOURISM AND CIVIL AViA-
TION be pleased to state :

(a) whether he has received represen-
tation requesting for taking steps to introduce
direct flight from Trivandrum to Baharin,
Muscat and Saudi Arabia ;

(b) if so, the details thereof ; and
(¢) Government’s reaction thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (¢) Yes, Sir. Representa-
tions have baen received for introduction of
direct flight from Trivandrum to Bahrain,
Muscat and Saudi Arabia. Air India have
not been able to operate direct services from
Trivandrum ro Muscat and Bahrain as the
concerned governmental authorities of these
points in the Gulf have not accorded clea-
rance to the unilateral operation of services
by Air India, In so far as the question of
introducing direct flight from Trivandrum to
Jeddah is concerned, Air India is presently
providing direct services between Bombay/
Delhi and points in Saudi Arabia with B-747
aircraft with a high load factor. Both Air
India and Saudi Arabia are fully utili-
sing their capacity entitlements under the
bilateral agreement and an additional services
is not presently possible.
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Replantation Scheme of Cardamom

5253, SHRI XAVIER ARAKAL : Will
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the Centre
nas approved and sanctioned re-plantation
scheme of cardamom plantation ;

(b) 1if so, the details thereof ; and

(¢) whether the Centre has taken into
consideration the huge loss due to drought, if
so, the assistance given in this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (¢) Under
the Cardamom Replantation Subsidy Scheme,
approved by Govt, the Cardamom Board
provides the following incentives :

(i) Cash subsidy of Rs. 2500/- per
hectare for small growers, owning
cardamom plantation upto 8
hectares.

(i) Interest subsidy at the rate of 3%
on a maximum amount of
Rs. 7750/- per hectare obtained
as loan from the financial institu-
tions,

The scheme will cover 2180 hectares
annually for a period of 5 years from 1983-84.
The scheme will cover replantation in drought
affected areas.

fafsxsw ¥ aata 3= 9% & qrET 7
FITITAA

5254. st afe® waac . @7 fae
gAY g qTA F1 FAT FA fF

(%) ¥ Wil @ a5 fafara
FTH FT TG g €@ ATAT wrET FT1 9w H

FIH FT @ @AME@T & ¥ A qA=ar Ag)
W E;
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(@) zfz g, @ 3@ d99 # @&
I F41 FEIET FT T97 & ; AR

(7) afz sta qF FE FTIATEr AL FY
T4Y § A IgF FIOOT FATE 7

faeq dama & Iq AT (AN wAEA
qeQ) : (F) o, g

(@) w7 (w) ¥ Fara dar & A
EAGE

Existing Visa System Affects Industry

5255. SHRI NITYANANDA MISRA :
‘Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the existing
visa system has affected the tourism industry
in the country ;

(b) whether the flow of international
tourists reduced in 1982-83 to below target
due to the above reason ;

(c) if not, the main reasons responsi-
ble for the sharp decline in the arrival of the
foreign tourist in the country ; and

(d) the steps proposed to be taken by
Government to lift visa restrictions ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (¢) Compulsory visas act
as a disincentive to tourism. There has been
a slowing down in the rate of growth of
international tourist arrivals in India. The
statistics of international tourists visiting
India are compiled on a calendar year and
not on a financial year basis, During the
year 1982, the tourist traffic (including
nationals of Pakistan & Bangladesh) to India
showed an increase of 0 7%, compared to the
previous year.

During the first five months of 1983 the
tourist traffic (excluding national of Pakistan
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& Bangladesh) showed an increase of 0.5%
compared to the corresponding period of
last year. (Statistics in respect of nationals
of Pakistan & Bangladesh are not yet
available).

The main reasons for the low growth in
tourist traffic during 1982 were inflationary
and recessionary trends in the tourist gene-
rating markets, disturbed conditions in some
of the neighbouring countries, recent changes
introduced in the landing permit system, etc,

(d) Presently the Government has no
proposal to lift visa restrictions for individual
tourists. [ndian Missions abroad have been
instructed to deal with visa applications ex-
peditiously and courteously,

TeatT gard we &1 fawq

5256. o §F 97T AT . FAT 9GEA
g A faAma ®AY g aqm &7 F0
ERCIIE

(%) @1 Aew 53w # IR g
HET FfAEqAI ET F19 U & T g AT
a1 og Uy & farEl & Iaw armg g ;

(@) za garé @3S & faeqre & &4
q¥ fegar =7 gar a1 feadr safa
g7 FT9 U & 747 ; I

(T) AYFIT A IFT FAE WIT A
gras, feedl, FATT ATT IIATT HT HIel
faara aar ge F3 & (@0 91 F37 I3
g7

q¥z3 AYT Ame fawEa A ®
Teq "AY (N gHia WA wm): (F) 7,
gr |

(@) @z gart szE & faware 14
9T AT T 11931 AT TIA & | 4B
frafor-#rd 3 ag sk 5w & g0 far
T AT |
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() gfeqa gazargg SR/ Tl
ge/fesdt & = argw 737 fawr &
qret dfaw faurd Tav F 7 9gr g1 STIEAT
FT I § | TRR/AGT TA1EAT/ITAGT &
I AT SATar/aarsyar gt fqAr
garet F wwr@ad & fau gata qg0

g |

faesm o Wi & fasn @t aEwfas
g & qgFa  IAH

5257. =Y wew wAw famg o T
atfaren g g I F1 FOFA

(%) fea-faa 3 & wiea #Y aEsfas
#< fasfy seafaar faq #3 F19 T @ E
agr U ggEq oA & e P
#3977 gradfas a fast g7F-ar7 g&q71
fra=r & ; &I

(@) sgFa &7 ¥ =gFq Iawi &1
waHfa 7 & 47 719308 § 7

Fiftrsm A=A A T A (Nadd
TR gAY faegr) - (F) oF faavo gar

qae 77 vAr 21 [qerran F e o ey

wear L 1-6984/83]

(@) gIF SR A-AEI @A)
SHIT & TFT IUAT & faqmi ¥ W@
IyAl & fau garw qu grvew fagral &
AR qgfed fwar sar g faasr ofq
AT 92« g T 97 F gearaa ¥ @y
ot gfed g'ar LT-6984/83

Export of Foodgrains during 1983-84

5258, SHRI RASABEHARI BE-
HERA : Will the Minister of COMMERCE
be pleased to state :
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(@) whether Government propose to
export any foodgrains during 1983-84 ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (@) and (b)
Under the Import & Export Policy, 1983-84,

Volume II, export of following foodgrains is
allowed :

(1) Basmati
rice :-

Export allowed under
Open General Licence,
subject t0 minimum ex-
port price of Rs. 6,000
per MT (f.0.b.).

(i) Barley :- Export allowed under
Open General Licence
against 100% confirmed

irrevocable  Letters of
Credit only,
(iil) Maize :- Export allowed within a

limited ceiling, on first-
come, first-served basis

against 100%, confirmed
irrevocable  Letters of
Credit only,

wizata safaal gro wieata seqfaay
} wae NG A<

5259. st wgy@ :

=t faca gt -

a7 faeq WY I8 FAT FT FAT F(
f

(%) Fo q9st F 51 ufawd a5 &
frawm &1 8z feg 9 F R, wETHT
WGl g1 18, 1983 s safaqaa &
& waar argfes @ & wedg Safaay §
feg wq fraw R f@<i & qarg o 39
Tfw F1 &t w1 §



177 Written Answery

(@) T TATE" WG & A9 T §
foregl fraat & srqare A saft
w7 &7 73w Fr @1 @2 fag A F 414,
W SaaT & FIGAT & & AT T
v fedm fear & s Qe #afaai & amw
;T g ; AN

(1) ST Al W & A |7
g W fafaat & sfew g7 &
frrmr FIT AT & ST S| WA
frog &% ¥ &9 999 § ATHT o & fog
faar & quT qeaasT AT T g !

faeq Wt (ot wTra gost): (@) AR
(@) wgelt eniw, 1982 & %@ 15 FATR
1983 #Y aafi & g Afgaray wr At
gy frg g G faaw &1 oeAr |
FIAT  TF  fgFO AT gEd WX
T & (Fearaa ® war ar Jfed qear
L. 1-6985/83)

(w) afFarer wreda, swdr o
SF g0 ATHIET FHT Y AILRT, ARG
gafral & gt & faaw F@ F fag
wxg fiota d% &7 Fgafg o< #F B
SIS Y ATAET A § ; S THE WA,
wedm daftr ¥ O L A F
qrea §; Irer g faaer & 99 9T
qb GV a8 I a% & OF Al faey
ar saAv/Fafral faire # gge F fafafre
SETFRTT: F: Jh S 1.

Financial Assistancegiven.hy. Nationalised.
Benlss and Financial Institutions te Hotel.
Meridian.apd Hotel Park

5260 SHRT' S.As. DORA1 SEBAS-
TIAN': Will' the Minister of TOURISM
AND CIVIL AVIATION' be pleased to
state : the quantum: of financial' assistance
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given by nationalised banks and public
sector financial institutions on the recommen-
dation. of the Ministry and I T D.C, te
Hotel Meridian and Hotel Park and when
they are likely to be opened ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : Financial institutions have sanc-
tioned rupee loan of Rs. 12 crores and facil-
ity of underwriting. equity: shares te: the
extent of Rs. 315 lakhs to M/s. €J Interna-
tional Hotels Ltd. (Hotel Meridien). Of this
amount Rs. 600 lakhs have been disbursed.
Mjs. Northern Enterprises Corporation (P)
Ltd. (Hotel Park) have been sanctioned loans
aggregating Rs. 430 lakhs by the financial'
institutions, No disbursement of loan has
yet been made:

The financial institutions sanction loans
to the hotels on their own assessment and
after appraisal of the viability of the hotel
projects and not on the recommendatiomr of
the Department of Tourism or I.T.D.C.

Hotel Meridien is expected to be ready
by June 1985 and FHotel Park in September,
1984

Reselling of Shares by Non-Resident Indisms

5261 SHRI' KAMAL NATH:-: Will
the Minister of FINANCE be pleased: to
state :

(a) whether: any. of the non-resident
who had purchased a large number of shares
of' Indian:companies :particularly Escorts and
DPCM had'sold back. the shares pmrchased
by him or his company ; and

(b) if so, the details thereof ?

THE MINISTER - QF FINANCE
(SHRI PRANAB MUKHERIJEE) : (a) and
(b) Government has no such information,

Nationallsatiomr of Jute: Ihdustry

5262. SHRiI. B. BALANANDAN :
Will the: Minister of COMMERCE: be-pleased:
to state :
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(@) whether Government have taken
note of the serious situation arising out of
the large scale lock-outs and closures in jute
_ industry ~

..(b) did the Government receive an all
party representation from West Bengal
requesting nauonallsat;on of the jute indus-
try ; and

() if so, what -is the reaction of
Goverament thereon ?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.d

(b) and (¢) An all-Party Delegation

of West Bengal Legislative Assembly met the

Prime Minister on 29th June, 1983 and pre-
sented a Memorandum containing a Resolu-
tion adopted by the West Bengal ILegislative
Assembly in October, 1982, on the Jute
Industry which inter-alia demanded nationali-
sation of entire Jute Industry.

The Prime Minister has desired that the
points raised in the Resolution should be
looked into and the suggestions of workers’
representatives of the Unions should be
invited. The Jute Commissioner has been
directed accordingly and his report is
awaited.

Coins of different Denomination in
Circulation

5263. SHRI BALKRISHNA ' WAS-

NIK : Will the Minister of FINANCE be
pleased to state:

(a) ‘whether it has come to the notice
of Government that there is a large scarcity
of coins in the country ; :

(b) if so, the amount of coins in cir-
culation of different denominations ; and

() what steps Government havé con-
templated in this. regard to case the coin
shortage in the country ?
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THE [DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir.
Complaints of shortage of coins are being
received from various parts of the country_ .

(b) Denomination-wise figures of coins
in circulation as on 30th September 1982
(latest available) are given below :-

- No. in

Denomination Value in
million million
pieces - Rupees
Rupee 1/- 1623.45 1623.45
50 Paise and | .
1/2 Rupee. 11756.45 878.23
25 Paise and _
1/4 Rupee 3883 80 970.95
20 Paise 404,60 80 92
2 Annas : 117.70 14.71
10 Paise 5758.24 575.82
1 Anna 601 64 37.60
5 Paise 6487 .82 324.39
3 Paise 147323 44,19
1/2 Anna 964,03 30,13
2 Paise 4994.20 . 99.88
1 Single Paise 2233.47. 34 90
1 Paise (Decimal) '5670_\80 " 56,71

e

© bwin'g to constraifits id ' the capac-
ity of the 3-Mints- lpcated ;at Bombay, Cal-
cutta and Hyderabad it has not been possible
fully to meet the requireménts of ‘small coins.
However, steps are being taken to increase
production in the three Mints to meet the
growing requirements of coins, An ‘incentive
scheme has been " introduced ‘in the Bombay
Mint with effect from 28th “December, 1981
as a result of which there has been an
increase of .about 70 per -cent in the produc-
tion of coins. The incentive scheme has also
been introduced in the Hyderabad Mint with
effect from 8th April, 1983 and in the



181 Written Answers -

Calcutta Mint with effect from 4th July,
1983, which has resulted in an increase of
over 50 per cent in the production of coins
in both the Mints. The number of working
hours per week per shift has been increased
from 48 to 54. Similarly, the number of
working days is also being increased to the
extent possible under tHe provisions of the
Factories Act. New coining presses have
been ordered for the Hyderabad Mint to
strengthen coining capacity. The 20 paise
coin has also been reintroduced so asto
reduce the demand for ten paise coins, As
a result of these measures, it is expected that
production of coins will be at least about
950 million pieces in 1983-84 against 660
million pieces in 1982-83,

Besides, long term measures like intro-
duction of additional shifts wherever possible
in the Mints are under consideration.

Implementation of IRDP Schemes in
West Bengal

5264, SHRI AJIT KUMAR SAHA
Will the Minister of FINANCE be pleased
to state :

(a) whether Government are aware
that the nationalised banks are not coopera-
ting in regard to the implementation of the
Imegratecf Rural Development Programme
schemes in West Bengal ;

(b) if so, the reasons therefor ;

» (c) was any action taken by Govern-
ment in this regard ;

(d) if so, the details thereof ; and
(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) : No, Sir.

(b) Question does not airse.

(c) to (e) It is not correct to say
that the nationalised banks are not coopera-
ting in regard to the implementation of the
Integrated Rural Development Programme.
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During 1982-83 the term credit mobilised
was about Rs. 713.98 crores (provisional)

. as against an annual target of Rs. 600 crores.

Similarly the number of beneficiaries assisted
during the year was 34.45 lakhs (provisional)
as against a target 30 lakh beneficiaries. It
proves that banks are alive to their responsi-
bilities towards providing supplemental
support in proper implementation of the
programme. It cannot be said that banks
are cooperative in one State and non-coope-
rative in another. Recently the Government
have decided to set up Block Level Advisory
Committee which will help in the identi-
fication of beneficiaries and implementation
of the programme. With this the situation
is expected to improve further.

Extension of Retirement Age of Perma-
nently Seconded Officers in DGI

5265. SHRI M, KANDASWAMY :
Will the Minister of DEFENCE be pleased
to state :

(a) s it true that a proposal has been
put up by Directorate General of Inspection
for extension of age of retirement for perma-
nently seconded service officers in D G.I,
to 57 years ; ’

(b) is it true that at present their age
of retirement is 55 years ;

(c) is it true that in Army the retire-
ment age is varying from grade to grade ; if
so, the reason why the same norm is not
followed in DGI ;

(d) is it true that DGI management
had earlier put up proposal for age of
retirement extending to 57 years in 1980;
and

(¢) is it true that the proposal was
rejected by the Prime Minister who was than
holding Defence Portfolio also ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P,
SINGH DEQO) : (a) Yes, Sir,

(b) Yes, Sir.
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(©) Yes, Sir, The DGI, however, is
an inter-services organisation and Txperience
and knowledge of equipment being important
considerations, continuance in service Ffor
B Jonger period has been considered
desirable.

(d) Yes, Sir,
(¢) No, Sir.
Trade Agreement With China

5266. SHRI CHITTA MAHATA : will
the Minister of COMMERCE be pleased to
state :

(a) whether there is any trade agree-
ment between Government of India and
China ; and

(b) if so, the details thereof and
progress made so far in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) No, Sir.

(b) Does not arise,

Judgement in Respect of Conductors and
Electricals Limited and Union of India

5267. SHRI ASHFAQ HUSSAIN :
will the Minister of COMMERCE be pleased
to state :

(a) whether Government have seen
the full Bench Judgement dated 3 March,
1983 of the Decthi High Court in Bombay
Conductors and FElectricals Limited and
another vs the Union of India ;

(b) whether the separate Judgement
delivered by the Chief Justice and another
Judge, the question of the validity of REP
circulars, clarification circulars, Import and
Export Policy Hand-book ectc. was discussed ;
and

(c) whether Mala International,
Madras, have recently obtained a stay order
against Government and the CCI&E against
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certain provisions of the Import and Export
Policy, 1983-84 also for the reasons mentioned
in the above full Bench Judgement referred
to above ?

THE MINISTER OF STATE IN THE
MINISTRY OF CQMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b)  No, Sir.

© No, Sit. The court, however,
has passed an interim order to the éffect :-

“The respondents are directed to consi-
der the representation of the petitioners for
the issue of replenishment licences as per
the import Policy for 1977-78 in respect of
exports to be made by the petitioners even
after 30-6-83 covered by LCs opened prior
to 1-1-83 Meanwhile the respondents are
directed to issue replenishment licences as
per Import Policy for 1977-78 in respect of
exports to be madc by the petitioners even
after 30-6-83 which are covered by LCs opened
prior to 1-1-83. In case the petitioners
fail in these writ petitions, the replenishment
licences issued as per April 1977 to March
1978 policy will be adjusted towards their
future entitlements of export™.

The Goverament has preferred an

appeal against the order before the Division
Bench,

DE-Registration of Garment Exporters

5268. SHRI ASHFAQ HUSAIN :

Will the Minister of COMMERCE be pleased
to state :

(a) whether Government will allow
exporters who have been de-registered by the
Apparels Export Promotion Council, New
Delhi, for going the export allotments,
export quota certificate etc. to hold offices as
Members of the Committee of Administra-
tion or Executive Committee of other EPCs,
Governmental Committees, to receive export
awards etc. ; and

(b) will Government place on the
Table of the House a list of such exporters
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deregistered by the Apparels Export Promo-
tion Councjal for quota frauds who hold
offices in other Export Promotion Councils
etc. ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) De-
registration of a registered exporter can be
done by the appropriate registering authority
according to the guide-lines prescribed in
the Hand-book of Import-Export Procedures
each year, The main consequences of de-
registration is the denial of export benefits/
incentives for the period of de-registration.
De-registration is usually done by the appro-
priate registering authority in respect of the
export products failing within the jurisdic-
tion of that ruthority. The above position
applies in the case of de-registrations by thc
Apparels Export Promotion Council also.

2. Membership of the Committee of
Administration or Executive Committee of
various Export Promotion Councils Is regu-
lated by the legal provisions governing the
constitution of those Export Promotion
Councils. De-registered exporters are general-
ly not given representation in the Committees
appointed by the Government. National
export awards are decided on merits after
taking into account all relevant facts.

3. The information required under
part (b) of the question will be collected and
laid on the Table of the House.
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Export of Iron Ore

5269. SHRI MOHANLAL PATEL :
Will the Minister of COMMERCE be pleased
to state :

(2) the names of the countries to whom
iron ore is being exported ;

(b) the quantity of iron ore exported
to these countrics during the year 1980-81,
1981-%2 and 1982-83 ;

(¢) whether it is a fact that the export
of iron ore is declining year after year ;

(d) if so, the reasons thereof ; and

(¢) what alternatives are being pro-
posed to maintain the iron ore export level ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) The
quantity of iron ore exported by India dur-
ing 1980-81, 1981-82 and 1982-83 countrywise
is indicated in the attached statement.

(¢) and (d) On account of recession
in the world steel industry, iron or¢c cxports
have been adversely affected.

(e) Efforts are being made to explore
new markets and to improve sales in the
existing markets.

Statement

Destinationwise Exports on Iron Ore

(excluding peliets)

Oty. in million tonnes

Destination 1980-81 198]-82 1982-83
JYapan (MMTC) 7.37 7.55 6.79
(Goans) 6.75 8.94 8.59
South Korea (MMTC) 1.84 245 2.12
(Goans) 072 0.61 0.66
Taiwan (Goans) 0.09 0.03 0.01
0,50

West Europe (Goans) —_ 0.26
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1 2 3 4

M.M.T.C. Only

USSR, 2.02 — —
Romania ' 3.04 4.09. 1.92
Czechoslovakia 0.35 036 : 0.11
Hungary 0.11 0.06 ” 0.02
Germany (East) 0.46 0.68 ‘ 0.61
Yugoslavia 0.56 0.13 —_—
Bulgaria — 0.09 0.11
Pakistan 0.05 0.11 0.15
Saudi Arabia 0.04 0.11 0.05
Abu Dhabi 0.15 0.06 0.18
Dubai : 0.10 0.06 0.08
Iraq — — 0.10
Malaysia 0.04 ' 003 0.02
North Korea 013 0.03 —
China — — —
Jordan — — 002
GRAND TOTAL : 23.46-“ 25.87. - 21.96

Fixation of uniform charges for Bank MINISTRY OF FINANCE (SHRI JANAR-
Drafts/Hundis DHANA POOJARY): (a) No, Sir,
5270. DR. AU, AZMI : Will the (b) Does not arise.
Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question Corruption in DGS & D

No. 2055 on 15 October, 1982 regarding

Commission fixed by the Reserve Bank of 5271.  SHRI SANAT KUMAR

. P gt MANDAL:
ques a8 state s DASAN NADAR : ' ”
(a) whether by now the Reserve Bank Will the Minister of SUPPLY be pleased

of India has been able to fix the uniform to state :

charges for bank drafts/hundis ; and (@) whether he is aware of the allega-

tions of rampant corruption and malprac- v
tices at various levels in the DGS & D right
from the purchase of bulk stores and till the
THE DEPUTY MINISTER IN THE payment of bills for good supplied ; and ﬁ

(b) if so, the details thereof ?
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(b) if so, what positive steps he has
taken after he assumed charge of the Minis-
try to root out all such corrupt practices and
give a clean shape to the methods and
organisation in the DGS & D ?

THE MINISTER OF COMMERCE
AND , OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRATAP
SINGH) : (a) and (b) No specific allegations
of rampant corruption at various levels in
the DGS & D have been brought to my
notice. However, DGS & D being a sensti-
tive organisation, the procedures governing
its working are constantly 'reviewed so as to
remove delays and eradicate scope for cor-
ruption. There are separate Vigilance organi-
sations in the Department of Supply and the
DGS & D, All complaints are throughly
investigated by them. All purchase contracts
above Rs. 1 lakh in value are also seen by
Concurrent Audit ; Contracts below Rs. |
lakh are scen by Concurrent Audit on Repre-
sentative Sample Basis.

In addition, a number of steps have
been taken to improve the working of the
DGS & D and to curb malpractices. These
include tightening of security measures ; sur-
prise checks by Vigilance, somctimes in
association with CBI in respect of stores
inspected/under inspection ; periodical  co-
ordination meetings with CBI officers ; checks
of the tables of the Assistants, etc  to ensure
that no papers are unduly delayed ; stream-
lining the procedure of registration:; non-
acceptance of late and delayed tenders;
rejection of unresponsive and irresponsible
offers’; reduction ‘of negotiations to barest
minimum, introduction of Tender Committee
-System for-evaluation of offers ; monitoring
of pre-contract and post contract cases ;
introduction of computer based data for
:ddgitoring “and vendor rating ; non-appoint-

ment ‘of officers of doubtful integrity L0 sensi-

tive posts, improving the level of inspection
of §tored-of high valué and sensitive 8tores,
monitoring of the payment of bills, etc.

STC to Export Nine Lakh Tonnes of Sugar

5272, SHRT SANAT KUMAR
MANDAL : .
SHRI B.V.'DESAI :
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Will the Minister of COMMERCE be
pleased to state :

(a) whether the State Trading Corpora-
tion has been authorised to export nine lakh
tonnes of sugar during the current financial
year ;

(b) if so, the countries = with:>Which
export deals have been entered into, whether
these are at Government level or with private
parties ; s

(c) thef.o.b. price per tonne ; and

. (d) whether any part of the deal is a
barter deal or its proceeds will- be brought
to India in foreign exchange ?

" THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) India has
been allocated a quota of 6.50 lakh tonnes
of sugar exports in the calendar year 1983 by
the International  Sugar Organisation_
Government has released requisite quantities
for export by S.T.C.

(b) to (d) At this stage, it is not in
our commercial interest to disclose the actual
quantity, value, destination and other details
of export contracts.

 Institutions. and Universities which are _
running, specialised Diploma courses in
. International Marketing

5273. SHRI- SATISH AGARWAL :
Will the Minister of COMMERCE be pleased
to state :

(a) the number of Insfitufions and
Universities which are running ‘spécialised
Diplomas/Courses in International Market-
ing and International Business to equip per-
sons for the T'“O'rcign trade sector dlong with
duration of course, number of students
admitted and diploma degrees awarded ;

(b) whether after Commerce Ministry
sponsored participation of teachers of Delhj
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University and other institutions in Work-
shops on Teaching of International Market-
ing held in Dublin (1979) and New Delhi
(1980) under auspices of ITC UNCTAD/
GATT, Delhi University has been able to
formulate a Post Graduate Diploma In
International Marketing Delhi School of
Economics, if so, details thereof ; and

(c) whether there isa proposal to
start such diploma courses in other parts of
the country, if so, details therefor, if not, the
reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE ((SHRIMATI
RAM DULARI SINHA): (a) The subject
matter of Question is the concern of the
Ministry of Education, According to infor-
mation available with that Ministry, the
Punjab and Mangalore Universities offer Post
Graduate Diploma Course in International
Trade and Export Marketing Management,
The details about the duration of the courses
and number of students admitted to the
course are not available.

(b) The University of Delhi has formu-
lated a proposal for introduction of a Post
Graduate Diploma Course in International
Marketing with an admission capacity of 20
students, This proposal has recently been
submitted to the University Grants 'Commis-
sion for consideiaiion.

(¢) The Ministry of Education has no
such proposal under consideration. Such
proposals are formulated by the Universities
themselves and in cases where universities
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require financial assistance for introduction
of courses, proposalss are made to the
University Grants Commission for considera-
tion .,

Disbursement of Cash Assistance/Subsidies

5274, SHRI SATISH AGARWAL.:
Will the Minister of COMMERCE be
pleased to state :

(a) the total amount disbursed as cash
assistance/subsidies- during the last five years.
alongwith the heads under which it: was spent
in each year ;

(b) the total amount spent on market
development and product promotion during
last five years giving the heads under which
it was spent in each year ;

(¢) the item of cxpenditure on which
funds for market Development can be spent
presently alongwith details on the code or
rules drawn for the purpose ; and

(d) whether financial assistance for
running diploma courses in International
Trade/Marketing can be given.to Universities
for under Market Development or any other
programme, if so, details thereof if not, the
rcasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATL
RAM DULARI SINHA) : (a) The informa-~
tion for the.last five years.is given. bejow :-

Item of expenditure 1978-79

(Rs, in crares)

1979-80 1980-81 1981-82 1982-83
(provisional)
1, Cash Compensatory
Support 358 92 344.16 376.46 452 .48: 449.05
2. Export Credit
Development 13,00 12.50 17.00 18.00 20,00
(b) The total amouant is as below :-
(Rs. in crores)
1978-79 1979-80 1980-81 1981-82 1982-83
(Provisional)
37521 360 96 399.07 376.90 476.32
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The heads under which they are spent
are ‘-

(1) Product Promotion and Commod-
ity Development.

(2) Grants-in-aid to Export Promotion
and Market Development Organisations.

(3) Export Credit Development.

(¢) The items are as detailed under
part (b) of the question, The code of grants-
in-aid for export effort (copies placed in the
Parliament Library) contains the details of
various forms of assistance available to
Export Promotion Organisations,

(d) No, Sir. Marketing Development
Assistance is extended mainly for specified
activitics of export promotion of eligible
org anisations.

Working Capital provided to Derby Tea
and Industries Limited, Calcutta

5275. SHRI GULSHER AHMAD :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that working
capital provided to the ‘Derby Tea & Indus-
tries Limited, Calcutta during the past three
to five years by United Commercial Bank,
Calcutta towards the tea hypothecation
account was diverted to create assets and
these were again put up as collateral securi-
ties towards debts of the company to the
bank ;

(b) whether the same defaults have
been approved by United Commercial Bank ;

(¢) whether it is also a fact that the
Company has failed and neglected to pay off
a sum of rupees four crores, morc of less ;
and

(d) if so, the facts thereof and action
being proposed to be taken in this regard ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a)and (b) Accord-
ing to available information the unit had
taken up a programme for modernisation of
factory and large scale replantation and,
instead of taking a term loan, used a part of
working capital for creation of assets. While
the utilisation of cash credit facilities for
asset creation is not in order, according to
the bank, there had been no diversion of
funds outside the company for any other
purposes. In fact, it resulted in strengthen-
ing of the bank’s securities.

(¢) and (d) In terms of Section 13 of
the Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970 and the
customs and usages prevalent amongst the
bankers, information relating to the indivi-
dual constituent of banks cannot be
divulged.

Export of D-Oil Cakes

5276. SHR{ MOHANLAL PATEL :
SHRI KUNWAR RAM :

Will the Minister of COMMERCE be
pleased to state :

(a) the value of the d-oil cake exported
during the years 1980-81, 1981-82 and
1982-83 ;

(b) whether it is a fact that the export
of d-oil cake is declining and India is losing
foreign exchange, the reasons for the decline ;
and

(c) if so, what steps are being taken
to increase the export of d-oil cakes ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Value of
export of oil cakes and other residues of
vegetable oils from India from 1980-81 on-
wards have been as under :-

Year Rs. in Crores
1980-81 158.33
1981-82 139 42

1982-83 (April-Sept.) 77.96
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(b) and (c) Government are regulating
the export of major deoiled cakes in the
interest of meeting domestic requirements.

Ban on Import of Cotton

5277. SHRI MOHANLAL PATEL :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that cotton 1is
being imported if so, the quantity imported
during the years 1981-82 and 1982-83 and
of which quality ;

(b) whether it is also a fact that the
cotton produced in India is in sufficient
quantity and there is a glut in the market ;
and

(c) if so, what steps are being taken
to put ban on the import of cotton to protect
t he interests of peasantary ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULAR]I SINHA): (a) Because of
imbalance in the production and consumption
of cotton on the one hand and imbalance
in the consumption of different varieties of
ocotton in the country on the other, small
quantity of 49,584 bales of medium staple
cotton were contracted for import towards
the end of 1980-81 cotton season, The said
cotton actually arrived in India at the
begining of the 1981-82 cotton season.

(b) Cotton is being produced in India
in sufficient quantities Depending upon
the position of supply and demand and price
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(c) At present, import of cotton is
not being allowed,

Raids Conducted to Unearth Money

5278. SHRI MOHANLAL PATEL :

Will the Minister of FINANCE be pleased
to state :

(@) whether it is a fact
Income-Tax Department and the Revenue
Intelligence  Department conducted raid
during 1981-82 and 1982-83 on Dbusiness
houses to unearth black money and detect
tax evasion ;

that the

(b) if so, the details of the raid con-
ducted and the results achieved ; and

(¢) whether Government has given or
proposc to give more powers to the Income
Tax Department in regard to conducting
raids ; if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) Yes, Sir,

(b) A statement showing number
of raids/searches conducted by the Income
Tax Department and Directorate of Anti
Evasion (Central Excise) , which was earlier
a part of Directorate of Revenue Intelligence
during the financial year 1981-82 and 1982-83,
is annexed,

(c) The Income-tax Act has not
been amended in recent years for giving
more powers to the officers of the Income
Tax Department for purposes of search

and se-izures nor has the Government
trends, exports of cotton are allowed from taken any decision for sponsoring such
time to time, amendments.
Statement
I. Raids|Searches Conducted by the Income Tax Department
Financial Year No. of searches Value of assets
conducted seized
(Rs, in lakhs)
1981-82 4282 3065.75
1982-83 4291 2795.65
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Having regard to large number of persons, it is not practicable to furnish the detailed

information. However, if the Hon.
cular case the same can be furnished,

Member desires to have information in a parti-

II. Raids|Searches Conducted by the Directorate of Anti Evasion (Central Excise)

Financial Name of the Party/
Year Premises raided

Duty Present

involved position
(Rs. in lakhs)

1981-82 1. Mj/s. Ganga Rasaynie,
Durgapur, W.B.
2, Mj/s. Dr. Beck & Co,
(India) Ltd. Pane
3. Mj/s. Ramgopal Tex-

tile Mills, Bombay

4. M/s. Madurai Soft
Drinks Pvt, Ltd_,
Madurai.

5. Mj/s, Peoneer Indus-
tries, Vijayawada

1982-83

et

M/s. Gujarat Paper
Mills, Ahmedabad

2. MyJs. Golden Tobacco
Co. Ltd., Bombay.

3. Mjs. Coney Electro-
nics Pvt. Ltd.,
Madras.

26 39 Under Adjudi-
cation.
6558 -do-
Not readily -do-
available
11.02 -do-
Not readily
available
40 00 SCN under
issue.
SW)OO -do-
5000 -do-
(approx.)

Benches in Customs, Excise Gold Control
Appellate Tribunal

5279. SHRI RAM SWARUPRAM :
Will the Minister of FINANCE be pleased
to state :

(a) the total number of benches in the
Custom Excise Gold Control Appellate
Tribunal ;

(b) whether Government propose to
increase the Benches ;

(c) the total number of cases disposed

of under each presiding officer upto May,
1983 ; and

(d) the total number of pending cases
under each presiding officer till date ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) The total number
of Benches of the Customs Excise & Gold
(Control) Appellate Tribunal is eight ; four
special Benches at new Delhi and four
Regional Benches, one each at New Delhi,
Bombay, Calcutta and Madras,

(b) No such proposal is under consi-
deration at present ;
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(¢) The total number of cases dis-
posed of by each Bench upto May, 1983
are given below :

AUGUST 26, 1983

Bench Cases disposed of
Spl. Bench ‘A’ 357

-do- ‘B’ . 524

-do- ‘c 372

-do- ‘D’ 496

North Regl. Bench, New Delhi 190

East Regl. Bench, Calcutta 312
West Regl, Bench, Bombay 266
South Regl. Bench, Madras 499

Total : 3016

(d) The total number of pending cases
under each Bench as on 1.8.83 are given
below :

Bench Cases Pending
Special Bench ‘A’ 2660
Special Bench ‘B’ 4451
Special Bench ‘C 1903
Special Bench ‘D’ 2736
North Regl. Bench, New Delhi 1013
Fast Regl., Beneh, Calcutta 1297
West Regl. Bench, Bombay 2999
South Regl. Bench, Madras 1683
18,742

FIATE A3 I, MEEYT & qTHA
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5280. Y WAAT WFWL : FT [ acA
A ag IqIN A7 FAT FA [F

(F) #1 IAFT FOOAE T3 IF F
WIZAGYT & ATHA & TA-I@TT I
faagt & qIaqd q fFT 19 & g9 F
F1g forswmag greq gg g; #fs giar 99
9L FT FIAATE] 47 74T g A1 afg 9g7 ar
IHE FAT FII § ;

(@) 7 FTAMTT I3 IF, AFAGIIR
Wiy feag a4 g fauifca o fraat
T IIAT FIGT g A FT NI forg
g%, AT ¥ TW waq A F1 fowraa
qreT g% 91, s afe g, @ S¥ 9T &
FIEAAET &r w4, T afs ag) ar gud
FAT FTIT & ; AT

(1) @1 FIEATT §F qF, WG
# ATHFT AT I @1 A1 9%, A(FT F qroT
®T AIg F IFFT @A ATET FRIT &
FAars It § W ¥ oag ROd 95 F
fraal & wgew § &Y afs ag ar =@
SHIT & 9F & f@ATE GIHIT FAT FITTET
Fal g !

face Axra ¥ Sa AA (= AAEA
i)

(F) AT (@) : IqTH AT ¥ HY-
I Wi g aF gru g% feurfaz
ATH & E-I@14/9T & g9 F g5
F A #g fagg S g fag ag § )
zafag d& U IAFT yqarad &y I
HT GTS T 9T Tg1 grar |

(1) s, TG Famr war g f@
ATHT & FTHT @ ATA & AAA H, GG
QI ATFT AT qIAT AIEHT IH&T gad
Jray Ag g9ars Sy o o fegfa #@
ATHT FT qAT & & g7 ATl g |
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Release of Full Funds by N.T.C, to its
Subsidiaries

5281, KUMARI PUSHPA DEVI]
SINGH : Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that the National
Textile Corporation Limited has failed to
render full funds to its various subsidiaries
for implementation of modernisation progra-
mme envisaged in the year 1975 and there-
after ;

(b) whether still large number or project
programmes is still awaiting sanction of the
IDBI, Bombay ;

(¢) whether such dilatory action on its
part has led the corporation suffer immen-
sely on account of cost escalation ;

(d) if so, the facts thereof including
details of funds released during the last five
years to each subsidiary with comparative
chart of total allocation per year per unit,
cost escalation and shortage in release of
funds ; and

(¢) the steps being contemplated to
release full funds for the purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P, A.
SANGMA) : (a) No, Sir.

(b) No, Sir.

Do not arise.

(©) to (¢)

Vayudoot Service for Along, Pasighat
and Tezu

5282 SHRI N. K. SHEJWALKAR :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(@) whether it is a fact that although
initially Along, Pasighat and Tezu were to be
connected with Debrugarh by Vayudoot
Service but till date only Tezu has been
connected ;
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(b) whether it is also a fact that Dib-
rugarh-Tezu scctor is a highly paying service
and the Along-Dibrugarh as well as Pasighat
Dibrugarh services are likely to be same in
view of almost insigaificant transport facili-
ties in the region ; and

(c) when does Vayudoot propose to
start regular services on Along-Dibrugarh
and  Pasighat-Dibrugarh sectors ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Along, Pasighat, Tezu
and Dibrugarh (Chabua) are among the
stations selected for the introduction of
Vayudoot Services, and out of these, ser-
vices have so far been provided to Tezu and
Dibrugarh (Chabua).

(b) During 1982-83, all the routes
prescntly operated by Vayudoot in the
North-Eastern Region resulted in an opera-
ting loss.

(c) While the extension of Vayudoot
servizes to Along and Pasighat has been
approved in principle, the actual commence-
ment of operations will, however, depend
upon the acquisition of Light Transport
Aircraft, development of infrastructural
facilities and the viability of operations.

Boeing services for Gauhati and
Dibrugarh

5283, SHRI N. K. SHEJWALKAR :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that 4-days a
week service of Boeing between Gauhati and
Dibrugarh was reduced to 2-days a week
when development work at Gauhati airport
started for receiving airbus and on public
demand Indian Airlines started 3-days a week
F-27 services in addition to the 2 days
Boeing Service and that Indian Airlines had
assured the Eastern Assam Chamber of Com-
merce to increase the Boeing frequencies
once Gauhati airfield was cleared for normal
operations ;
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(b) whether it is a fact that in spite of
the above assurance Indian Airlines gradually
withdrew Boeing services between Gauhati
and Dibrugarh and instead, started operating
only F-27 service which due to unsuitable
timings is receiving poor patronage ; and

(c) whether it is not desirable to re-
introduce Boeing service between the two
points at least 2-days a week by extending
IC -489/490 to Dibrugarh and thereby also
provide connection both ways to Delhi and
Upper Assam as well as Arunachal Pradesh?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHEED
ALAM KHAN) : (a) and (b) Previously
Indian Airlines were operating a Boeing 737
Service on four days in a week on the Cal-
cutta Gauhati-Dibrugarh route and back.
Following the introduction of an Airbus
service on the Calcutta Gauhati route, the
Boeing 737 service is being operated, on four
days in a week, on the Calcutta-Jorhat-
Dibrugarh route and an exclusive F-27
service has becn introduced on the Gauhati-
Dibrugarh route on five days in a week.

On a request received from the Eastern
Assam Chamber of Commerce for an in-
crease in the Boeing frequencies between
Gauhati and Dibrugarh, the matter was
examined by Indian Airlines. It was found
that the existing traffic demand between
Gauhati and Dibrugarh would not justily
the introduction of a Boeing Service on this
sector,

The average load on the Gauhati-
Dibrugarh sector is presently 33 passengers
per flight. Indian Airlines is therefore, ex-
amining the feasibility of introducing, in the
Winter Schedule of 1983-84, a daily F-27
service on this sector, which should cater
adequately to the traffic demand.

(¢) At present, IC-489/490 operates
on the Delhi-Patna-Bagdogra-Gauhati-Imphal
route. As there are no night landing faci-
lities at all points of halt on route, it is not
feasible to extend this flight to Dibrugarh_
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Strengthening of Dibrugarh Airport

5284, SHRI N.K. SHEJWALKAR :
will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that Govern-
ment proposed to strengthen Dibrugarh Air-
port to LCN-40 for receiving Boeing 737
when Indian Airlines decided to introduce
Jet services to Dibrugarh and the CPWD
called tenders for the said work in 1971 ;

(b) whether it is also a fact that work
has not been undertaken till date and, if so,
the reasons thereof ;

(c) whether it is also a fact that
Dibrugarh Airport was closed for civil opera-
tions in late 1973 and continues to be so, on
the ground of strengthening of the airstrip;

(d) whether airports like Agartala, Bho-
pal, etc. were strengthened simultaneously with
the Boeing 737 operations continuing from the
same airports and, if so, the reasons for
not doing so at Dibrugarh Airport ; and

(¢) by when the strengthening work
of Dibrugarh Airport will start ?

THE MINISTER OF STATE OF THE
MINLSTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir. The tenders were,
however, first called only in June 1973.

(b)  Yes, Sir, The tenders were first
called in June 1973, but the lowest tender
could not be accepted for being high. The
project could not be taken up for some time
because of financial constraints. It has been
revived and the work of extension and
strengthening the existing runway and asso-
ciated pavements at an estimated cost of
Rs. 152.66 lakhs was sanctioned in June
1979. Tenders were invited and the work
was awarded in June 1980. Immediately on
award of work the contractor demanded 35%
increase duc to escalation in the cost
of labour and material which was not agreed
to. The contractor abandoned the work,
Tenders were re-invited and the woik was
awarded. The contractor, however, did
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not make any physical progress except
collection of small quantity of material. The
contractor again abandoned the work in
December 1982. The CPWD has reinvited
tenders and the work is likely to be awarded
soon,

() Yes, Sir, The Indian Airlines flights
have been diverted to the Indian Air Force
airfield at Chabuah.

(d) In the case of Bhopal and Agar-
tala, the runway was fit for limited operation
by Boeing 737 aircraft At Dibrugarh,
however, the condition of the runway did
not permit any aircraft operation including
that of HS-748/F-27/Boeing 737,

(¢) The tenders have been received
and arc under scrutiny for award of work,
The work is likely to be awarded soon.

Deployment of Female Attendants in
Kanishka Hotels at Late Hours

5285. SHRI K. MALLANNA : will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that female staff
particularly lower class (Chambermaids) are
being asked to perform duties in ITDC
Hotels in second shift from 2 p.m. to 0
p.m. late at night ;

(b) if so, whether it is also a fact
that in some ITDC hotels such as Hotel
Kanishka, Chambermaids are asked to per-
form duties alone in second shift in attending
to two floors and they feel inconvenience
being alone to attend their duties at late
hours ; and

(¢) if so, whether it is proposed
to abolish the second shift duties for female
attendants or depute two female attendents
(Chambermaids) at a time to perform duties
floor-wise., keeping in view their incon-
venience to perform duties alone ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) The afternoon shifts normally
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covers the hours from 2 p.m.to 10 p,m. where
the female staff also works.Such stafl members
are dropped at their houses by the Hotel
Transport after duty hours.

(b) In Kanishka Hotel, deployment of
one chambermaid to attend to two floors
i1s considered adequate keeping in view the
workload involved in this shift. No incon-
venience, being alone, is caused to them
since there is a number of female and male
staff members working on these floors
during these hours.

(¢) Does not airse,

Decision to Create Dry Port Facilities
at Major Centres

5286, SHR1 K. MALLANNA : Will
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that Govern-
ment have decided for creation of dry port
facilities at the major industrial and commer-
cial centres to handle container traffic from
Nhava Sheva port ; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) and (b) There
is no proposal as such with the Government
to set up dry port facilities at all industrial
and commercial centres However, the possi-
bility of setting up Intcgrated Export Cargo
Complexes providing for facilities such as
customs clearance, transportation of goods
by any mode of shippers' choice to gateway
ports etc. for export/import goods in selec-
ted inland centres in the country, is being
explored Delhi ICD, for which infrastru-
ctural facilities have been provided, as and
when commissioned will serve container
traffic both from Bombay Port and Nhava
Sheva,

Deposits for a Locker in Gole Market
Branch of Central Bank of India

5287 : SHRI NAWAL KISHORE
SHARMA . Will the Minister of FINANCE
be pleased to state :
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(a) whether it is a fact that there is noe
condition imposed by the Reserve Bank of
India that a person desirous of getling a
locker in a public sector Banks, should
deposit at least a sum of Rs 1000/— as a
term deposit for allotment of lockers and
that to for a minimum period of five years
and that the receipt of the term deposit shall
also be kept by the Bank Manager in the
Bank so that it is renewed by him automa-
tically after the expiry of the period ;

(b) if so, the reasons therefor ;

() if the reply to part (a) above be
in the negative, whether the Central Bank
of India has received any complaint in this
regard against the Bank Manager of the
Gole Market Branch; and

(d) if so, the action taken against the
Bank Manager for harassing the public and
whether he has been advised to return the
term deposit receipts to the account holders?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) Reserve Bank
of India have not imposed any such condi-
tion for renting lockers.

(b) Does not arise.

(c) and (d) As a number of - customers
who had hired lockers, had not paid their
rentals for years together, the bank has in
some cases been advising the prospective
locker hirers to keep a suitable fixed deposit
with the Bank, so that the interest on this
amount would cover the payment of rentals
for the lockers in question. Most of the
allottees have appreciatcd the suggestion
of the bank because it means automatic
clearance of the rent froms their deposits,

Loans Granted by Financial Institutions
to SC/ST Entrepreneurs

5288 SHRI LAKSHMAN MALLICK :
Will the Minister of FINANCE be pleased to
state :
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(a) the number of Scheduled Caste/
Scheduled Tribe entrepreneurs who have been
granted loans during the last financial year
by the various public financial institutions ;

(b) the procedure adopted in this
regard so far as the question of extent of
amount to a Scheduled Caste or Scheduled
Tribc entrepreneur is concerned for
eligibility ; and

(c) the details regarding the practice
generally followed to extend facilities in
favour of Scheduled Caste or Scheduled
Tribe entrepreneurs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) The financial
institutions give direct assistance usually to
corporate bodies which by their very nature
are difficult to classify according to the caste
of the promoter, However, information is
available in respect of I.D.B.I's Refinance
Scheme for small and medium SC/ST entre-
preneurs which is as under :(—

Year No. of Amount
(July-June) units Sanctioned
1982-83 736 Rs. 58.09 lakhs

(b) and (¢c) The All India Financial
institutions, beforc sanctioning assistance to
a project, carry out viability studies from
financial, technical and economic angles and
satisfy themselves about the capability and
compctence of the promoters. In the case
of assistance to entrepreneurs belonging to
Scheduled Castes and Scheduled Tribes the
institutions insist on reduced quantum of
margin money and stipulate Jower rate of
interest. Subsidy for meeting the cost of
market studies/consultancy assisgnments/dia-
gnostic studies for implementation of rehabi-~
litation programmes eltc. is provided in regard
to projects promoted by SC/ST entrepreneurs,
IDBI grants 100% refinance to banks in
respect of loans granted by them to SC/ST
entrepreneurs for setting up projecls upto
Rs. 25,000/- and charges only a rate of 6%
on the refinance obtained by the banks, so
that the banks may charge only 10.25%
interest from SC/ST beneficiaries.
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3-Star Hotels for Domestic and Foreign
Tourists in Orissa

5289. SHRI LAKSHMAN MALLICK:
SHRI B V. DESALI:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that a decision
was taken by Government to construct 3-star
hotels in the country in different States for
the benefit of low-budget domestic and foreign
tourists ;

(b) if so, the details regarding its im-
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(c) the details regarding the location
of these hotels ; and

(d) the number of such hotels decided
to be set up in the State of Orissa ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRL KHURSHEED ALAM
KHAN) : (a) Under the joint venture scheme
of ITDC, the Corporation has decided to set
up 3-star hotels in collaboration with State
Governments/State  Tourism  Development
Corporations at Gauhati, Puri, Ranchi,
Bhopal and Madras.

plementation so far as States are concerned (b) to (d) Necessary statement is
in constructing the hotels, State-wise ; attached.
Statement
Sl. Centre Collaborator Scope of Estimated Present
No, &state the Cost position
project  (Rs. in lakhs)
1. Gauhati, Assam State Govt, of 58-room 150.00 Formation of new
Assam 3-star Joint venture
company approved
by Govt. Piling
works completed.
Tenders for civil
water supply &
sanitary installa-
tion works have
been invited.
2. Puri, Orissa Orissa Tourism 50-room 134.00 Formation of new
Dcvelopment 3-star Joint venture

Corpn, (OTDC)

company approved

by Govt. Conceptual
) drawings have been

approved. Draft

tender documents

for civil works

are under scrutiny,
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1 2 3 4 5 6
3. Ranchi, Bihar Bihar State 50-room 141 00 Formation of new
Tourism Deve- 3-star Joint venture comp,
lopment Corpn. approved by Govt.
Conceptual scheme
has been approved.
Tender documents
are under
preparation.
4, Bhopal, Madhya Pradesh 53-room 175.00 Proposal has been
Madhya Pradesh State Tourism 3-star approved by the
Development Standing Finance
Corporation Ltd. Committee Concep-
tual scheme has been
finalised.
5. Madras, Tamil Nadu 100-room Promoters
Tamil Nadu Tourism Deve- 3-star Agreement under

lopment Corpo-
ration (TTDC)

formulation
between ITDC and
the Tamil Nadu
Tourism
Development

Corporation.

Construction of Different Types of
Hotels by 1.T D C. in Orissa

5290 SHRI LAKSHMAN MALLICK :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the number of different types of
hotels constructed by the India Tourism
Development Corporation in different States
during the last three years ;

(b) the number out of them, which
have been constructed in the State of Orissa ;

(c) whether the State Government of
Orissa have approached the Central Govern-

ment with a scheme to seek Centre's Co-
operation in this regard ; and

(d) if so, the details regarding the
projects which have been undertaken in the
States as well as the dctails regarding
the construction of all the India Tourism
Development Corporation hotels in Orissa
which are under construction and the names
of hotels (different types) which have been
completed ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) During the last three years
(1980-83) ITDC has constructed 3 hotels in
Delhi.
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(b) No new Hotel was constructed in
Orissa State during 1980-83.

(c) and (d) 1TDC has decided to

(1) construct a 50-room 3 star hotel
at Puri at an estimated cost of Rs. 134 00 lakhs
in collaboration with Orissa Tourism Deve-
lopment Corporation,

(2) Expand Hotel Kalinga Ashoka at
Bhubaneshwar by addition of 36 rooms at an
estimated cost of Rs. 102 00 lakhs,

ITDC is already operating the following
hoiels/lodges in Orissa :—

(1) A 35room 70-bed 3 star hotel
Kalinga Ashoka at Bhubaneshwar ; and

(2) A 4-room 14-bed Traveller’s Lodge
at Konarak.

Salary of NTC Showroom Incharges/
" Managers etc. less than Peons and
Chowkidars in N.T C. Offices

5291, SHRI BALASAHEB PAWAR :
Will the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that the Salary
of N.T.C. Showroom Incharges/Managers/
Salesmen is less than that of peons and
chowkidars working in N.T.C, offices or
Head Quarters ;

(b) if so, reasons for the disparity ;

(¢) the details of the Salary of Show-
room staff members and Clerks, peons and
chowkidars working in different N.T.C,
offices in Delhi ;

(d) whether it is also a fact that the
N.T.C. Showroom Staff has not been given
pay-scales ; and

(e) if so, the reasons therefore and by
which time, Government will be providing
pay-scales to them ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA) : (a) to (e) The information is
being collected and will be laid on the
Table of the House.

Financial Assistance to Showroom
Staff Members

5292. SHRI BALASAHEB PAWAR :
Will the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that the show-
room staff members are given a fixed salary ;

(b) no D.As or A.Ds are given to
them ;

(¢) whether it is also a fact that the
showroom employees are facing stagnation ;

(d) whether no Interim relief is being
given to N T .C. Showroom employees ; and

(¢) whether Government are consider-
ing to give some financial assistance to these
employees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) No, Sir. The showroom
staff are governed by the provisions of the
respective States Shops & FEstablishments
Acts and Minimum Wages Acts, By and
large, the wages paid are more that the mini-
mum wages prescribed in the respective States
enactments.

(b) Wherever DAJADA are payable as
per the relevant Acts, the same are paid.

(¢) No, Sir. Only those employees
who have reached the maximum of the pay
range may be continuing at that level,

(d) and (e) Bilateral discussions on the
demands of the showroom employees unions
are in progress in some subsidiaries.

Profit/Loss Incurred by MITCO Factories

5293. SHRI A. K. ROY : Will the
Minister of COMMERCE be pleased to
state :
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(a) the details of the profit and loss
of the MITCO factories for the last three
years with year-wise and factory-wise break-
up in details ;

(b) cost of overhead for all the facto-
ries for the same period and its percentage
with respect to the total wage bill ;

(¢) whether the big overhead cost is
responsible for the bad economy of the

public sector industry in Mica ; and

(d) if so, the steps taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Accounts
are maintained by Mica Trading Corpora-
tion of India Limited regionwise and factory-
wise, Gross profit earned by the Corpora-
tion during the last three years regionwise
is gfven below.

Rs. in lakhs
Year Giridih (including Jhumritelaiya Gudur
Bhilwara) (including Domchanch)
1980-81 72.90 28.91 17 .98
1981-82 107.29 61.30 23 .00
1982-83 80.40 55.66 18.56
(Provisional)
(b) : Rs. in lakhs
Year Cost of overheads Total wage Percentage of over-
of MITCO factories bill heads to wage bill
1980-81 3.48 27,65 12,58%
1981-82 513 40.30 12.73%
1982-83 4.48 48.87 916%

(Provisional)

(¢) No, Sir. On the contrary, MITCO
has been ecarning profits since its inception.

(d) Does not arise.
TA/DA Drawn by Officers of MITCO

5294, SHRI A K. ROY : Will the
Minister of COMMERCE be pleased to
state :

(a) the details of the T A./D_A. drawn
by the touring officers of the MITCO facto-
ries for the last three years with factory-wise
and year-wise break-up ;

(b) whether it is a fact that most of
the tours were unnecessary and most of the
expenditure was superfluous ;

(c) if so, the steps taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) to (¢) Tra-
velling expenses of MITCO in comparison
to sales as well as establishment and
administrative expenses as per published
annual reports are as under —
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1979-80 1980-81 1981-82
Travelling expenses
in lakhs 5.08 6.26 6.77
Percentage of travel
expenses to sales 0.22% 029% 0249
Percentage of
travelling
to Estt. & admn,
expenses. 10.9% 10.3% 7.8%

While factory-wise details are not readily
available the above figures would show that
inspite of increase in travel costs, the expen-
diture has been kept under control, No
complaint of superfluous touring has been
received by Govt.

Stoppage of Quotas and Deregistration of
Garment Exporters who Have Not Paid
the Penalties

. 5295 SHRI ANANDA PATHAK:
Will the Minister of COMMERCE be pleased
to refer to the reply given to Unstarrcd
Question No. 4191 on 5 November, 1982,
regarding unpaid penalties and state :

(a) details of the note/instruction from
the Tex-tile Commissioner on the subject of
stoppage of quotas and initiation deregistra-
tion against the exporters who have not paid
penalties ;

(b) the reasons for the Apparels Export
Promotion Council in not complying with the
Directions of the Textile Commissioner
referred to in (a) above ; and

(c) the reasons as to why the Apparels
Export Promotion Council and Government
have not taken any action in terms of Export
Trade (Control) Order 1977 Clause 5 (r)
with the Handbook of Import Export
Procedure paras 61 and 62 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) :
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(a) and (b) The Apparels Export Pro-
motion Council has reported that in 1980 it
decided to stop allocation of export entitle-
ments to garment exporters who had not paid
penalties levied on them for non-fulfilment
of export obligations during 1979, Subse-
quently, however, the Textile Commissioner
reconsidered the matter and allowed restora-
tion of export entitlements since it was felt
that sudden stoppage of such endorsements
might adversely affect exports. However, the
Textile Commissioner in his note emphasised
the need for early realisation of the penalty
amounts due and to take all necessary action
for doing so.

The Apparels Export Promotion Council
has, accordingly, not been withholding certifi-
cation on shipping bills on the ground that
penalty amounts have not been paid. Mean-
while, in order to rcalise outstanding penalty
amounts, thc Council has taken up with
various banks the matter of early realisation
of bank Guarantees which have become due
for payment,

(¢) Since the Council is not a licensing
authority under the provisions of the Export
Trade (Control) Order, 1977, the question of *
its taking action under Clause 5(r) of the said
order does not arise, The Apparels Export
Promotion Council and the CCI & E have
been taking action under the relevant provi-
sions of the Handbook of Import & Export
Procedures in cases where exporters have
been found to have resorted to malpractices
in export.

Amount outstanding against Garments
Exporters

5296. SHRI ANANDA PATHAK :
Will the Minister of COMMERCE be pleased
to refer to the list showing the names of
Garments exporters and amounts due during
1979 to the Apparels Export Promotion
Council in answer to USQ No, 4191 on 5th
November, 1982 and state :

(a) whether Government will place on
the Table of the House the information in
respect of unpaid penalties and as on 3lst
December 1982 by the garments exporters in
respect of the years 1980 and 1981 in imple-
mentation of the promise made in the answer
referred to above ; and
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(b) whether Government will give
similar information in regard to the year
1982 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) The informa-
tion relating to 1980 and 1981 has already
been laid on the Table of the House, in fulfil-
ment of the assurance given in reply to
USQ No. 4191,

(b) The information is being collected.

Investment made by J.K. Synthetics Ltd.
Kanpur

5297, SHRI DIGAMBAR SINGH :
Will the Minister of COMMERCE be pleased
to state :

(2) the total amount in the form of
equity capital, plant and machinery, technical
know-how and in other forms invested by
Messrs. J K. Synthetics Limited, Kappur in
their joint venture in Kenya (Africa) ;

(b) the amount in the form of profit
or royalty repatriated by this industrial
house since the inception of the project ;

(¢) since when this project was taken
over by Kenyan Government and the reasons
therefor ;

(d) the capital and other assets which
this firm has or is allowed to repatriate from
that country ; and

(e) what check is being exercised by
Government to see that no amount of foreign
exchange is misused by this industrial house ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Equity parti-
cipation by M/s. J K, Synthetics as reported
by them is Rs. 357.70 lakhs.

(b) No amount towards profit or
royalty has been repatriated so far, as the
Jjoint venture has been running at a loss.
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(¢) the project has not been taken
over by the Kenyan Government.

(d) No capital or any other assets have
been repatriated into India so far, except for
managing agency fee of Rs. 54435,72,

(¢) From the exchange control point
of view, the Indian participants are required
to submit periodical statements/performance
report, From the Statement/performance
report submitted to Reserve Bank of India
no instance of misuse of foreign exchange has
come to their notice nor has anything been
reported against the company.

Taking over/Handing over the Closed
Factories

5298. SHRI DIGAMBER SINGH
Will the Minister of COMMERCE be pleased
to state :

(a) whether during his last visit to
Kanpur some Labour Union brought to his
notice how some Industrial Houses after
minting money from their factories, had now
closed them ; when they thought they were
not profitable and demanded a high-level
probe ;

(b) whether he assured them of take-
over or handing them over to the workers
for being run on a co-operative basis ;

(¢) whether it is a fact that an Indus-
trial House managing a Rayon plant in
Kanpur, which they have closed now, as a
pre-cautionary measures terminated the licence
agreement with J K. Cotton Spg. & Weaving
mills Co Limited ; another unit run by them
before its expiry date thus circumvening
any take-over of this profit-yielding unit
along with the closed Rayon Plant ; and

(d) if so, Government’s reaction to
this move by the company ;

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) The workers were assured that
Commerce Minister was fully aware of the
problems created by such sudden closures
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with regard to their livelihood and the need
for efforts to get such mills restarted wher-
ever possible.  Possibility of ranning the mill
under the ownership of workers cooperative
was also discussed.

(¢) and (d) U.P, Government have
reported that M/s, J.K_ Synthetics who were
running J.K. Rayons on licence from M;/s.
J.K. Cotton Spinning & Weaving Mills, the
owners, terminated the licence with effect
from 16th May, 1983. Government had
issued Order No, 56! (E) in the Gazette
Extra-ordinary on 6th Aug,, 1983 ordering
an investigation under Section 15 of the IDR
Act, 1951, into the affairs of J.K. Rayons.
Owners of the undertaking have obtained a
stay order from the Delhi High Court with
regard to the operation of the said order and
the matter is now sub-judice .

Tenure of Foreign posting of Officers of

Commercial Department of Air India

5299, SHRI DIGAMBAR SINGH :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the reply
given Unstarred Question No. 5221 dated
13 August, 1982 regarding extension of stay
of officers of AT at the Foreign station and
state :

(a) whether tenure of foreign posting
of 6 years already availed of by some of the
officers of the Commercial Department of
Air India will be kept in view, while giving
them another foreign posting ; of not, the
reasons therefor ;

(b) whether it is a fact that contrary
to reply given to part (c) of the above ques-
tion, the officer referred to therein, was given
another extension on some ground and why
it could not be foreseen by Air India authori-
ties ; and

(c) if so, how it happened and whether
all the persons referred to in the Annexure
to above reply and other whose tenure had
expired, have been recalled ; if not, who are
they and the reasons therefor ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir,

(b) and (¢) The Manager, Catering/
Cabin Services, London has since resigned
from the service of Air India. He has, how-
ever, been appointed on temporary basis on
local terms. Of the remaining ten officers,
orders posting nine to India have been issued.
One officer viz. Mr. F.J. Fernandes, Manager,
Australia has however been retained at
Sydney on compassionate grounds upto 29th
February, 1984 when he attains the age of
superannuation, His oaly child is undergoing
medical treatment for some congenital heart
ailment in Australia.

Status of 13 Companies of Caparo Group

5300. SHRI RAM JETHMALANI
Will the Minister of FINANCE be pleased
to state:

(a) whether all 13 companies of the
Caparo Group associated with the name of
Shri Swraj Paul are individual companies
by its own right or 13 names are put up by
one group ;

(b) is it a fact that the RBI is in
possession of the search papers from the
record in thc¢ Company House, London, on
the 13 Caparo Companies which show that
most of these companies have very small
capital as compared to the value of shares
that they are acquiring in the Escorts and
DCM ; and

(¢) will the Government ascertain that
if the moneys do not belong to these com-
panies what are the sources of funding the
purchase of shares by these companies in
Indian companies ; are they political foreign
funds or is it borrowing against guarantees
provided by numbered accounts in Swit-
zerland, Channel Islands Hongkong, Singa-
pore, etc ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) Of the 13
companies of the Caparo Group associated
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with the name of Shri Swraj Paul (including
Caparo Group Limited) 11 companies are who-
lly owned by Caparo Group Ltd., U. K,
and one company is owned to the extent
of 98 per cent by the Caparo Group
Limited U K.

(b) According to the Statement furni-
shed by the Caparo Group companies to
the R.B.I, Some of them have small capital
basis compared to the value of shares
acquired in Escorts and D.C.M

(c) In so far as the remittances are made
by these companies in accordance with the
provisions of the FERA 1973, and in so
far as the R.B.I., has normally to rely
only on the declaration made by these com-
panies which are not subject to Indian Laws,
it is not possible to go into the question
of ascertaining the sources of these funds
unless there are definite and concrete alle-
gations of the contravention of the FERA,
1973

Loss Suffered by India by Exporting
Coir Products to USSR

5301. DR. VASANT KUMAR PANDIT:
Will the Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that Soviet
Union has placed an order for import of
coir products from India, as published in
the “Tribune” dated 17th May, 1983,

the details of the orders so

(b) if so,
placed ;

(¢) how many orders were placed
for import of coir products and its value
by East Germany, Eastern European coun-
tries and the USSR during the last three
years, year-wise and country-wise ;

(d) whether it is also a fact that USSR
buys coir products from India against rupee
payment and then exports to other countries
in foreign exchange depriving India from
earning foreign exchange ; and

(e) the extent to which India suffered
a Joss and steps taken to make-up the
loss ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) USSR
imports coir products from India on the
basis of Annual Trade Plan Provisions. So
far orders placed by USSR for import of
coir products worth Rs. 13,26 million have
been registered.

(c) A statement showing exports of
coir and coir products to countries in East-
ern Europe is enclosed.

(d) No such information is available
with the Government.

(¢) Does not arise.
Statement

The export of coir items from India to
USSR, East Germany and total for East
European Countries during the last three
years is shown in the following table .—

Rs. in million

1980-81 1981-82 1982-83
(Provisional)

USSR 14.65 21.36 14.27
East Germany 2.03  1.79 3.46
East European 25.03 2922 15.29%*
Countries

(Total)

**Export of coir products (mats, matting
rugs & carpets) only.

(Source : Coir Board)
Revision of Policy in Respect of
" Controlled Cloth

5302. SHRI INDRAIJIT GUPTA :
Will the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that availability
of controlled cloth at prices which are lower
than the cost of production tends to keep
a check on prices of other non-controlled
varities ;
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(b) if so, why Government is permit-
ting reduction in availability of controlled
cloth to the detriment of living standards
of the poorer sections, and to the benefit
of private sector cloth manufacturers ;
and

() whether any Trevision of policy in
this respect 1s vnder consideration?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Since the
controlled cloth has a limited number of
varieties, it has only an indirect effect on the
prices of non-controlled varieties of cloth.

(b) There has not been any reduction
in the total planned production of controlled
and janata cloth.

(¢) No, Sir,
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TE1 & 1 geAT feag @t srggfaa arfufeas
g% & gIAT ™ FIAT @@l qar
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£ 1K
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Construction of Aerodrome at Simla

5306. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether any progress has been
made in the construction of an aerodrome
at Simla in Himachal Pradesh.

(b) if so, the nature thereof and the
likely date by which it would be completed
alongwith the estimated cost thereof ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (¢) Yes, Sir. A suitable
site at Jabbar Hatti has been selected for
construction of an aerodrome for operation
with STOL type of aircraft. The Government
of Himachal Pradesh has taken up the work
of levelling the site. The construction of the
runway, taxiway, apron and suitable Terminal
Building which is estimated to cost approxi-
mately Rs, 0.5 crores will be taken up after
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the levelled site is handed over to the Civil
Aviation Department. No firm date for
completion of the work can be indicated at
this stage.

Devolution of some additional Taxes from
Centre to States

NARAIN CHAND
Mipister of

5307. PROF.
PARASHAR : Will the
FINANCE be pleased to state :

(a) whether any State (s) has/have
demanded the devolution of some additional
taxes to the States from the Centre ;

(b) if so, the names thereof and the
nature of demand ; and

(¢) the decisions taken by Government
in this regard ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (@) No such
demand has been received by the Government
of India,

(b) and (¢) Do not arise,
Facilities to Widows of Military Personnel

5308, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether the widows of the Military
personnel who die on duty in peace time as
distinguished from those who die in action
have demanded the same facilities and
concessions as are available to the later

category ,

(b) if so, the decision taken by Govern-
ment in this regard ; and

(¢) if so, decision has been taken so
far the likely date by which decision would
be taken keeping in view their hardship ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (&) to (¢) Government have
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not received any demand or representation
from widow or widows of military personnel
who may have died on duty in peace time,
for grant of the same facilities and conces-
sions which are available to the widows of
military personnel who die in action,

Settlement of Pension cases

5309, PROF. NARAIN CHAND
PARASHAR : Will the Minister of DEF-
ENCE be pleased to state :

(a) whether Government ensure the
scttlement of the cases of finalisation and
payment of pension to ex-Servicemen soon
after their retirement ;

(b) if so, the exact procedure followed
in this regard and the normal time taken
for the settlement and payment of pension to
the retired military personnel after their
retirement ;

(¢) whether any cases of finalisation of
Pension are still pending for settlement for
over (i) 3 years; (ii) 2 years; (iii) one year and
their number respectively ; and

(d) the reasons for this delay and the
likely date of their settlement ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) and (b) Yes, Sir. As
per the prescribed procedure, preliminary
action for grant of normal retiring pension
is to commence 12 months in advance of
retirement in respect of service officers and
18 months in advance of retirement in res-
pect of personnel below officer rank. The
pension claims are required to be sent to
CDA(P) Allahabad, six months and four
months respectively in advance of the date
of retirement in case of service officers and
personnel below officer rank. The CDA(P)
Allahabad is to sanction retiring pension one
month prior to release/retirement of the
individual,

(c) No, Sir. No case of normal retiring
pension is pending finalisation with CDA
(Pensions) for over (i) 3 years, (ii) 2 years,
and (iii) 1 year.
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(d) Does not arise,

Setting up of Banking Services Recruitment
Boards

5310. SHRI CHINTAMANI JENA :
Will the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that Banking
Service Recruitment Boards have been set up
only in certain States ;

(b) if so, the names of such cities and
the States ;

(c¢) the names of such States where
Banking Service Recruitment Boards have not
been set up ; and

(d) whether there are any proposal to
set up such boards in these States also parti-
cularly in Orissa for the benefit of poor
people of that State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (¢) 9 Banking
Service Recruitment Boards have been set up
for direct recruitment of officers and clerical
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cadre personnel in the 20 nationalised banks.
Each Board has been allotted one or more
nationalised banks, known as participating
banks of the Board, for which it makes direct
recruitment to the officers cadre on all India
basis, Each of the Boards has also been
assigned a specific geographical area in which
it makes recruitment to the clerical cadre of
all the 20 nationalised banks. A Statement
indicating the location of these Boards, the
participating banks of each Board for the
purpose of direct recruitment of officers and
the geographical area assigned to the Boards
for the purpose of clerical recruitment is
attached.

The recruitment to the officers cadre of
State Bank of India and its Associate Bank
is made by the Central Recruitment Board
of State Bank of India Group located at
Bombay. Besides, there are 12 Regional
Recruitment Boards located at the Head-
quarters of the Local Head Offices, which
make recruitment to the clerical cadre of
State Bank of India and its Associate Banks
within their area of jurisdiction. The details
regarding location of these Regional Recruit-
ment Boards and the Geographical area
assigned to them are given in the attached
statement.

(d) No such proposal is presently
under consideration ,

Statement-I

Geographical areas of Banking Seryice Recruitment Boards for clerical recruitment and
their participating and coordinating banks

Recruitment Board

Group of Banks for
direct recruitment of

officers

Geographical area for regional
recruitment of clerks

1, Eastern Group
(Calcutta) Bank

2, Southern Group
(Madras)

3, Southern Group
(Bangalore)

United Commercial

Indian Bank, Indian
Overseas Bank,
Andhra Bank.

Canara Bank, Syndi-
cate Bank, Vijaya Bank,

States of West Bengal, Bihar
Orissa, Sikkim and Andman &,
Nicobar Islands,

States of Tamilnadu, Andhra
Pradesh & U.T. of Pondi-
cherry.

States of Karnataka & Kerala.

Corporation Bank,
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4. Northern Group

(Delhi)

5. Western Group

(Bombay)

6. Western Group

(Baroda)

7. Central Group

(Lucknow)

8 Central Group

(Bhopal)

9. North Eastern
Group (Gauhati)

Punjab National Bank,

Punjab & Sind Bank,

Oriental Bank of

Commerce, New Bank

of India.

Bank of India, Union

Bank, Bank of
Maharashtra.

Bank of Baroda,
Dena Bank.
Allahabad Bank

Central Bank of
India.

United Bank of
India.

Statement-II

List of the Regional Recruitment Boards
(R.R.Bs) for State Bank of India Group

Regional Recruit-
ment Board

1. Ahmedabad

Bhopal

3. Bhubaneshwar

Bombay

5. Calcutta

Chandigarh

Geographical area
covered

State of Gujarat, Union
Territories of Daman &

Diu.

of Madhya

State
Pradesh.

State of Orissa,

State of Maharashtra,
Union  Territories of
Dadra & Nagar Haveli
and Goa.

States of West Bengal,
Sikkim and Union Terri-
tory of Andaman &
Nicobar Islands.

States of Punjab, Har-
yana (excluding Gurgaon

7. Gauhati

8. Hyderabad

9. Lucknow

10. Madras

States, of Punjab, Haryana,
J & K, Himachal Pradesh,
UTs of Delhi & Chandigarh.

State of Maharashtra and

U.T. of Goa.

States of Gujarat & Rajasthan.

State of Uttar Pradesh,

State of Madhya Pradesh.

States and U.Ts in North

Eastern Region.

and Sonepat Districts),
Jammu & Kashmir,
Himachal Pradesh and
Union  Territory of
Chandigarh.

States of Assam, Megha-
laya, Tripura, Manipur,
Nagaland, Union Terri-
tories of  Arunachal
Pradesh and Mizoram,

State of Andhra Pradesh
and Yanam.

State of Uttar Pradesh
excluding western U P.

States of Tamil Nadu,
Kerala and
of

Karnataka,
Union  Territories
Pondicherry =(excluding
Yanam) and Lakshad-

weep,
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11. New Delhi State  of Rajasthan,

Union Territory  of
Delhi, Gurgaon and
Sonepat  Districts of

Haryana and Western
Uttar Pradesh.

12. Patna State of Bihar.

Increase in theft Cases of Explosive

5311, SHRI CHINTAMANIL JENA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the theft
of explosive cases are increasing day by day;

(b) if so, the number of such cases
occurred during the year 1981-82 and 1982-83
and April-July, 1983-84;

(c) the details of the material stolen;

(d) whether any arrest has been
made and the material has been recovered;

(e) whether any enquiry has been con-
ducted in this regard; if so, who are respon-
sible for the thefts; and

(f) what measures are being taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a) to (f) The requisite
information is being collected and it will be
laid on the table of the House in due course,

Interviews in the Entrance Examination of
AFMC

5312, SHRI NIHAL SINGH :
SHRI RAM SINGH SHAKYA ;

Will the Minister of DEFENCE be
pleased to state :

(a) Whether he is aware that even
though the admission to Armed Force Medi-
cal College is supposed to be on merit, the
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children of the civilian parents are subjected
to discrimination as the interview is used to
bring down the children of civilian parents
despite their performance in the written exa-
mination;

(b) The reasons as to why the Armed
Force Medical College do not indicate the
marks obtained by the candidates in both
written and interview separately; and

(c) Whether a detailed list of all the
candidates called for interview in the entra-
nce examination of 1982 and 1983 will be

placed on thc Table of the House showing
inter-alia;

(i) Marks obtained by each candidate
in the written examination;

(i) Marks obtained by these candidates
in interview; and

(iif) The fact that father or mother or
both belong to Armed Forces par-
ticularly to AMC ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P,
SINGH DEO): (a) The admission to
AFMC is purely on merit, based on the per-
formance of candidates in the written exa-
mination and interview.

(b) Admissions to the College are on
the basis of the final merit list which covers
the written examination as well as the inter-
view. Hence marks obtained for written
examination and interview are not separately
indicated.

(¢) The information is being obtained
from AFMC, Pune.

Export of Wooden Furniture in K/D
Conditions

5313. SHRI ABDUL RASHID
KABULI: Will the Minister of COM-
MERCE be pleased to state :
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(a) whether any study has been or
will be made by Government or any agency
of Government like the Trade Development
Authority, Indian Institure of Foreign Trade,
etc. for promotion of the export of Wooden
furniture in K/D conditions; and

(b) whether the study would include
Kashmir walnut-wood industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Studies
have been conducted in the past by IIFT
and TDA.

(b) No Such study is presently con-
templated .

Trade fair authority of India to boost
India’s exports.

5314. SHRI NAVIN RAVANI: Will
the Minister of COMMERCE be pleased to
state :

(a) the steps being taken by the
Trade Fair Authority of India to boost
India’s exports; and

(b) how far it is successful and help-
ful to the country in export ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) and (b)
The main objectives of the Trade Fair Autho-
rity of India are to promote, organise and
participate in Fairs, Exhibitions and Shows
relevant to Industrial Trade and in the
process, to project the image of India’s pro-
duction and report capability and also
bring buyers and sellers together. In pur-
suance of this objective, the Trade Fair
Authority of India participated in 38 fairs/
exhibitions overseas during 1982-83 as
against 14 fairs/exhibitions during 1981-82
besides organising India International Trade
Fairs during 1981 and 1982. Exhibits worth
Rs. 79.06 lakhs were sold during 1982-83
as against exhibits worth Rs. 56.01 lakhs
sold during 1981-82. Business worth Rs,
95.02 crores was booked during 1982-83 as
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against business worth Rs, 12.34 crores
booked during 1981-82.

Export of Black, Instant and Packet Tea

5315, SHRI SONTOSH MOHAN
DEYV : Will the Minister of COMMERCE be
pleased to state :

(a) the quantities of exports of black
tea, instant tea and packet tea at present;
and

(b) the measures proposed to explore
for increasing export in this regard ?

-THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) the annual
quantum of tea exports are at present in
the vicinity of approximately 32 M. Kgs. in
respect of packet teas, 075 M. Kgs, of
instant teas and 195 M. Kgs. of black tea
(other than packet and instant teas), res-
pectively.

(b) A statement is attached.

Statement

The Tea Board has been undertaking
generic and uninational promotion from its
Headquarters in Calcutta, through its six
overseas offices, through Tea Councils set up
in different countries and with assistance of
Indian Embassies in other countries,
Besides this, the steps taken by Government
to improve export of teas from India and
thereby increase export earnings, include :—

(i) Abolition of export duty on tea
with effect from 14th February,
1979.

(ii) Reintroduction of system of re-
fund of additional excise duty on
packet tea exports from January,
1979,

(iii) Placement of the import of tea
bagging machine under OGL.
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(iv) Reduction in import duty on tea
bagging machine from 75% to
309%.

(v) Allowing cash compensatory sup-
port on export of packeted teas,
tea bags and instant tea.

(vi) Enhancement of an all industry
rate of drawback on import duty
and excise duty on imported
material for tea bag exports from
Rs. 85/- per kg. to Rs. 90/- per
Kg. on tare weight of bag with
effect from 1.6.1982,

(vii) Introduction of REP for Registered
Exporters of instant tca and
packet tea,

(viii) Full excise duty relief on exports
from gardens and otherwise with
effect from 23rd July, 1983.

RBI Guidelines for release of foreign
exchange

5316. SHRI BHEEKHABHAT: Will
the Minister of FINANCE be pleased to
state ;

(a) whether any norms or guidelines
have been laid down for the guidance of the
Reserve Bank of India in the matter of re-
lease of foreign exchange to businessmen/
Company Directors/government servants/
other peoplc going to U.S A, for medical
treatment, surgery, heart and other diseases
for themselves, their family members accom-
panying them and personal staff in case of
businessmen/Company Directors;

(b) if so, the details thereof; and

(¢) the particulars of persons who
were released foreign exchange during the
period from 1 January, 1983 to 31 July, 1983
for medical treatment including surgery by
the Reserve Bank of India, Delhi for them-
selves, their families and personal staff
accompanying them and the amount of Ex-
change released in each case ?
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THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : (a) and (b) Yes,
Sir. All applications for the release of
foreign exchage for medical treatment abroad
are examined in the Reserve Bank of India
in accordance wilh the prescribed guidelines
on this subject. Persons who wish to pro-
cced abroad for medical treatment or for
reasons of hcalth are required to apply to
the Reserve Bank of India in the prescribed
Form, Such applications are to be accom-
panied by a certificate in the prescribed. Form
from the treating physician or surgeon or
the presidency surgeon of the drea in which
the applicant resides, This certificate is
also required to be endorsed by the Chief
Administrative Medical Officer of the State
concerned in the prescribed manner. Re-
cently, Government have agreed to the waiver
of recommendation from State Chief Admi-
nistrative Medical Officer in those cases
where the medical treatment abroad is recom-
mended by the Directors of the All India
Institute of Medical Sciences, New Delhi,
Post-graduate Institute, Chandigarh and Tata
Memorial Hospital, Bombay,

Normally, where the estimates of expen-
diture of medical trcatment are not indicated
by the applicant, a maximum of US. 5,000/-
is initially released by the RBI. In cases,
however, where the estimates are produced
either from the overseas hospitals or from
the three recognised medical institutes men-
tioned above or from the Chief Adminis-
trative Medical Officers of the State con-
cerned, foreign exchange is released as per
the estimates produced without any ceiling,
subject, of-course, to the rendering of
accounts in due course to the RBI.

For maintenance expenses for any part
of the stay, abroad, other than the hospita-
lised stay required for treatment/convales-
cence/check-up, exchange is also released,
if the stay is recommended by the prescri-
bed medical officer the attending physician/
surgeon abroad,

Attendant, where recommended, is also
allowed. To the attendant(s), exchange is
released @ US§ 1,200/- per month per
person upto 2 months,
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In emergency cases, however, where any
delay is liable to endanger the life of the
patient, officers in charge in the RBI at their
discretion are allowed to release exchange
even without production of the certificate
from the prescribed medical officer,

For medical check-up in the course of
other business etc. visits abroad, exchange
is released upto US§ 300/- where there is
hospitalisation and upto US§ 150/- where
theré is no hospitalisation.

(¢) The necessary information is being
collected from the Reserve Bank of India,
New Delhi, and will be laid on the Table of
the House.

Transfer of Customs Officers

5317. SHRI BHEEKHABHAI: Will
the Minister of FINANCE be pleased to
state :

(a) whether stay of an Inspector, Air
Customs Pool, Superintendent Customs,
Assistant Collector, Deputy Collector and
Additional Collector, Central Excise and
Customs at one place has been prescribed;
if so, for what period;

(b) whether the Inspectors iIn Air
Customs Pool are liable to be transferred
from one place to another;

(¢) the number of persons category-
wise who have stayed in Declhi for the last
more than 3 years;

(d) which of the officers in the above
categories have stayed at Palam Airport for
more than 3 years; and

(¢) which of them have worked at
Palam Airport for mor than 5 years inclusive
of service as Assistant Collector and Deputy
Collector and the reasons for their long stay
at such a sensitive station ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) A period
of three years is treated as the normal
tenure for an airpool posting at Delhi, which
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could be varied in special circumstances
when administrative considerations 8o
warrant.

(b) Yes Sir,

(¢) to (¢) The information will be
collected and laid on the Table of the House.

Number of scheduled -castes/scheduled
Tribes Employees in the Ministry
and public sector undertakings.

5318, SHRI BHEEKHABHAI: Will
the Minister of COMMERCE be pleased to
state )

(a) the number of Scheduled Castes/
Scheduled Tribes Employees in his Ministry
and all public sector undertakings categories-
wise and undertakings-wise;

(b) the reasons for shortfall and
backlog in each assigning reasons in each
case; and

(c) the steps taken by his Ministry
to fill up vacancies in Trade Fair Autho-
rity of India and the like ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (¢) Infor-
mation is being collected and will be laid
on the Table of the House.

Black-Listing Non-nationalised Banks

5319. SHRI BHEEKHABHAI: Will
the Minister of FINANCE be pleased to
state :

(a) whether Government have any
power to stop the ill practices of nmon-nation-
alised banks particular that of Laxmi Com-
mercial Bank; and

(b) whether Government have any
power to black listing fake financial institu-
tions ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b) The
working of non-nationalised banks including
Laxmi Commercial Bank Ltd. is regulated by
the provisions of Banking Regulation Act,
1949 and the guidelines/directons issued by
the Reserve Bank of India from time to time,
The statute, inter-alia, empowers Reserve
Bank to caution or prohibit banks generally
or any bank in particular against entering
into any particular transaction or class of
transactions and generally give advice to any
bank. Reserve Bank is also empowered to
take appropriate action including removal
of managerial and other persons from office
.and even cancel alicence granted to a
Banking Company under certain circums-
tances and in accordance with the proce-
dures laid down therein in this behalf . The
statute does not provide for black-listing a
bank.

Indian tea and coffee facing competi-
tion in International Markets.

5320. SHRI G.Y, KRISHNAN :
Will the Minister of COMMERCE be pleased
to state:

() whether it is a fact that Indian
tea and coffee export is facing stiff compe-
tition in the International Market from new
exporting countries of tea and coffee; and

(b) if so, the details regarding tne
active steps Government have taken to
accelerate the production of tea and coffee

and to meet such competition ?
]

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARIS SINHA): (a) Yes, Sir.

(b) Following steps have been taken
to accelerate the production of tea and coffee
and to meet competition from new exporting
countries of tea and coffee :—

TEA

In order to augment tea production in
the country, Tea Board implements various
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developmental schemes which among others
include :

(1) Plantation Finance Scheme.

(2) Replantation and
Scheme.

Rejuvention
(3) Irrigation Machinery Hire Pur-
chase Scheme.

(4) Interest Subsidy
Darjeeling Tea Gardens,

Scheme for

(3) Financial assistance to small tea
growers,

With a view to increase the exports of
tea, the Tea Board has been undertaking
generic and uninational promotion through
its six overseas offices, through the Tea
Councils set up in different countries and with
assistance of Indian Embassies in other coun-
tries. Besides this, the steps taken by
Government to improve export of tea from
India include :

(1) Abolition of export duty on tea
w.e f. 14-2-1979,

(i) Reintroduction of system of re-
fund of additional excise duty on

packet tea exports from January,
1979.

(ili)) Placement of the import of tea
Bagging Machine under O.G.L.

(iv) Reduction in import duty on tea
Bagging Machine from 75% to
30%.

(v) Allowing cash compensatory
support on export of packeted
teas, tca bags and instant tea,

(vi) Enhancement of an all industry
rate of drawback on import duty
and excise duty on imported
material for tea bag exports from
Rs. 85 per kg. to Rs. 90 per kg,
on tare weight of bag w.ef. 1-6-
1982,
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(vii) Introduction of REP for Regd.
Exporters of Instant Tea and
packet tea.

(viii) Full excise duty relief on exports
from gardens and otherwise.

COFFEE

In order to accelerate the production of
Coffee, the Coffee Board has been taken
several steps including (1) Increasing the
productivity of the small coffee sector as well
as those of low yielding coffee packets and
(2) increasing the areas under coffee both in
traditional and non-traditional areas,
Besides, the Coffee Board is operating seve-
ral Plan Schemes which include :

(i) Replanting/New Planting Subsidy
Scheme.

(i) Interest Subsidy Scheme,

(iii) Loan Scheme for intensive cultiva-
tion/extension cultivation,

(iv) Loan for Working Capital/taking
special operations.

(v) Loan for Hire Purchase of Equip-
ment and Machinery,

For boosting exports of coffee, the
Government sponsored four-sales-cum-study
teams to non-quota countries and based
on the findings of two of them which visi-
ted East PRurope and West Asia, Coffee
Board has been operating a scheme of
rebate on exports of coffee to non-member
markets. This rebate has been increased to
25% effective from 27th July, 1983. Recen-
tly, one more team visited North Africa and
another is presently visiting countries in the
Far East which are non-members with a view
to study the market conditions there,

Public servants working in Ministry of
Finance who are under suspension

5321. SHRI MANOHAR LAL SAINI :
Will the Minister of FINANCE be pleased to
state :
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(a) the number of employees of his
Ministry, its attached and subordinate offices
who are under suspension or were under sus-
pension on ground other than criminal or
against whom disciplinary proceedings are in
progress during the last five years together
with reasons for taking the above action ;

(b) when were they suspended or
disciplinary proceedings instituted and in how
many cases was the suspension reviewed ;

(c) was the subsistence allowance
reviewed immediately after 90 days of their
suspension ; if not, reasons thercof together
with steps taken to authorise the increase or
decrease therein with retrospective effect ;

(d) in how many cases were the charges
not communicated to these Government
servants after suspension ; and

() the present position of the "cases
pending investigation or trial and what steps
are proposed to expedite them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAOQO) : (a) to (¢) The required
information is being collected and will be
laid on the Table of the House as soon as
possible.

Suspension of Employees in the Ministry
and attached and subordinate Offices

5322. SHRI MANOHAR LAL SAINI :
Will the Minister of COMMERCE be pleased
to state :

(a) the number of employees of his
Ministry and its attached and sub-ordinate
offices who are under suspension or were
under suspension on grounds other than
criminal or against whom disciplinary pro-
ceedings are in progress during the last five
years together with reasons for taking the
above action ;

(b) when were they suspended or
disciplinary proceedings instituted and in how
many cases was the suspension reviewed ;
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(c) was the subsistence allowance
reviewed immediately after 90 days of their
suspension ; if not, reasons thereof ; together
with steps taken to authorise the increase or
decrease therein with retrospective effect ;

(d) in how many cases were the
charges not communicated to these Govern-
ment Servants after suspension ; and

(e) the present position of the cases
pending investigation or trial and what steps
are proposed to expedite them ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) to (¢) Infor-
mation is being collected and will be laid on
the Table of the House.

Suspension and disciplinary proceedings
against public servants in Ministry and its
subordinate Office.

5323, SHRI MANOHAR LAL SAINI :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the number of employees of his
Ministry and its attached and subordinate
office who are under suspension or were
under suspension on grounds other than cri-
minal or against whom disciplinary proceed-
ings are in progress during the last five years
together with rcasons for taking the above
action ;

(b) when were they suspended or disci-
plinary proceedings instituted and in how
many cases was the suspension reviewed ;

(c) was the subsistence allowance
reviewed immediately after 90 days of their
suspension, if not, the reasons thercof
together with steps taken to authorise the

increase or decrease therein with retrospective
effect ;

(d) in how many cases were the
charges not communicated to these Govern-
ment servants after suspension ; and
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(e) the present position of the cases
pending investigation or trial and what steps
are proposed to expedite them ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (¢) The necessary informa-
tion is being collected and will be placed on
the Table of the Sabha.

Study by RBI RE : Individual ownership
of Shares

5324. SHRI DIGAMBAR SINGH :
Will the Minister of FINANCE be pleased
to state :

(a) whether a recent study by the
Reserve Bank of India of the individual
ownership of shares dropped from 51.8 per
cent between 1959 and 1978 whereas the
share of the financial institutions rose from
6.6 to 29.6 per cent ;

(b) whether it is a fact that in many
companies, the financial institutions hold
more than 50 per cent of the paid-up capital ;

(¢) whether in view of the sharp
increasing investment by the financial institu-
tions, Government propose to consider the
desirability of involving them in the manage-
ment of the Companies concerned in a big
way to prevent any abuse of company’s funds
by the management in furtherance of their
interests ; and

(d) if so, how and if not, the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) Compari-
son of the pattern of share holding in 1959
and the latest survey of Reserve Bank of
India ‘“Survey of Ownership of share in joint
stock company-1979” which were published
in February, 1983 reveals that the share of
individual holdings declined from 52.1% in
1959 to 37.6% in 1978 and the share of finan-
cial institutions increased from 5.8% in 1959
to 25.7%, in 1978. The latest survey indicates
that the financial institutions hold 50 to 75%
of the paid up share capital in 26 companies,
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A High Level Committee has been set
up recently by the Government to look into
various aspects relating to investments made
by financial institutions in the private sector
companies. This Committee will look into,
inter alia, the existing system adopted by the
financial institutions for safeguarding the
public interest in the invested companics and
to suggest measures for effecting improvement
therein.

Raids on M/s. Mackionon & Mackenzee
& Co. Limited and Ranadeep Shipping
Co. Ltd.

PRAMILA
Minister of

- 5325, SHRIMATI
DANDAVATE : Will the
FINANCE be pleased to state :

(a) whether it is a fact that about three
years back Enforcement Cell Branch of
Reserve Bank of India Bombay carried out
raids on Macknnon Mackenzie & Co,
Limited and Ranadeep Shipping Company
Limited ;

(b) whether it is a fact that incriminat-
ing documents flouting FERA wecre seized
from both the companies ; and

(c) if so, the action taken against both
the companies which have infringed the
FERA to the tune of crores of rupees ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) to £) On
the basis of information received, the En-
forcement Directorate (Foreign Exchange
Regulation Act) conducted searches of the
premises of M/s. Mackinnon & Mackenzie
& Company Limited, Bombay and its
Directors, Manager, Planning and Develop-
ment and two ex-Directors at Hyderabad and
Calcutta on 2.51980. As a result of the
searches, some documents were seized, The
premises of the company and its Directors
and Manager, Planning and Development
were again searched on 7.10. 1980 and some
more documents were seized. On completion
of investigations against thc company, a show
cause notice for contravention of the provi-
sions of section 8(3) read with section 49 of
the Foreign Exchange Regulation Act, 1973,
involving an amount of U.S. §. 6,86,976/-,
has been issued to the Company and its
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Directors on 1,10.1981, The case is pending
adjudication.

On the basis of information, the Direc-
torate searched the premises of M/s. Ranadip
Shipping and Transport Company Limited,
Bombay and the residence of its Managing
Director on 27.3.1980 and seized certain
documents. Further investigations are still in
progress.

Sale of Shares by P & O steam Naviga-
tion Co. Ltd , London

5326. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that P& O
Steam Navigation Co. Limited (London) has
approached Reserve Bank of lndia to sell
their 40 per cent shares in Mackinnon Mack-
enzie;

(b) whether it has come to the notice
of Government that during the raids carried
out on Mackinnon Mackenzie and Ranadeep
Co. Pvt Limited by Enforcement Branch of
Reserve Bank of India, Bombay, incriminat-
ing documents flouting FERA were seized;

(¢) whether the documents revealed
fishy dealings between these companies
interlinked with a loan from and whether
permission of salec of Ranadeep Co. Limited;
and

(d) if so, what action has been taken
against these two companies and whether
permission of sale of shares has been granted
toP& O?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE) : (a)
British Indian Steam Navigation Co. Ltd.,
U.K. has approached the Reserve Bank of
India to sell its entire bolding of 10,00,000
enquity shares of Rs. 10/- each held by it in
M/s., Mackinnon Mackenzie & Co. Ltd.,
Bombay.

(b) to (d) On the basis of informa-
tion received, the Enforcement Directorate
(Foreign Exchange Regulation Act) conducted
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searches of the premises of M/s. Mackinnon
Mackenzie & Co. Ltd,, Bombay and its
Directors, Manager, Planning and Develop-
ment and two Ex-Directors at Hyderabad
and Calcutta. As a result of the searches,
some documents were seized. On comple-
tion of investigations against the company,
a show-cause notice for contravention of the
provisions of section 8 (3) read with section
49 of the Foreign Exchange Regulation Act,
1973, involving an amount of UJS.§
6,86,976/-, has been issued to the company
and its Directors on 1-10-1981. The case 1s
pending adjudication, On the basis of
information, the Directorate searched the
premises of M/s, Ranadeep Shipping, and
Transport Company Ltd, Bombay and the
residence of its Managing Director and seiz-
ed certain documents. Further investiga-
tions are still in progress. The UK,
company has been given permission to sell
their share-holding in Mackinnon Mackenzie
& Co. Ltd.

Production activity for Ajeet Trainer Aircraft
stopped at H.A.L.

5327. DR, VASANT KUMAR PAN-
DIT: Will the Minister of DEFENCE be
pleased to state :

(a) whether the Indian Air Force and
the Indian Navy had placed an order with
the Hindustan Aeronautics Ltd. to manufac-
ture 30 India’s first advanced jet trainer
aircraft Ajeet, if so, when;

(b) whether the H.A L. had already
produced a proto-type Ajeet in September,
1982 and had spent about Rs. 8 crore up
titl now in production, design, tooling etc;

(c) whether his Ministry has recently
issued orders to H A L. to stop all produc-
tion activity for Ajeet trainer aircraft, if so,
the reasons thereof; and

(d) what are the alternative plans to
produce an advanced jet trainer aircraft for
Defence indigenously or by importing and
the economies as details and time schedule
thereof ?
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THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a) A
production order for the manufacture of
Ajeet Trainer Aircraft has been placed by
the Indian Air Force on HAL in 1980.

(b) Yes, Sir.
(¢) No, Sir,

(d) Air Headquarters and HAL arc
discussing the requirements.

Foreign exchange spent by oflicers of ITDC
who went abroad

5328. SHRI N.E. HORO : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(@) the number of ITDC officers
alongwith ranks who went abroad during
the last two years and the foreign exchange
involved therein,

(b) the purpose of their visit; and

(¢) whether Government have made
any investigations regarding the persons
responsible which resulted in downfall of
tourist inflow to India and damaged the
image of the country during the current
financial year ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) The information is given
in attached statement.

(b) The purpose of visit was : —

(1) Marketing / Promotion / Business
tours;

(2) Obligatory/Corporate
tion on World bodies;

representa-

(3) Training/Study tours; and

(4) Consultancy/Contractual
ments.

assign-

(¢) Does not arise in view of (b)
above.
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Sr. No. Name of the officer Designation

01. Mrs Kamla Sehgal Dy Divisional Manager (Marketing)

02. Shri SK Misra Chairman & Managing Director

03. Shri RS Jolly Divisional Manager (Hotels)

04. Shri JP Sharma General Manager (Hotels)

05. Shri GB Dey Divisional Manager (Marketing)

06, Miss Anees Jung Divisional Manager (Production & Publicity)

Q7. Shri CD Somasundaram Dy Divi. Manager (Personnel)

08. Shri NH Deshpande Chief Engineer

09. Shri VB Khanna Financial Adviser & Chief Accounts

Officer

10. Shri DN Agarwal Dy Chief Engineer

11. Shri R Nagaraja Rao Divisional Manager (Planning & Consultancy)

12. Shri MG Bhatia Executive Engineer

13, Shri RK Vachher General Manager (Commercial)

14. Shri Arun Ksheterpal Divisional Manager (Transport Service)

15. Shri S Ganju Architect

16. Mrs S Ganju Interior Designer

17. Shri NK Kaushal Technical Assistant

18. Shri AJ Jaspal Entertainment Executive

19, Shri SK Malik Planning Officer

20 Shri Gopal Chaturvedi Divisional Manager (Personnel)

21. Mrs Ranjana Khanna Jt Divisional Manager (Marketing)

22. Shri R Bhardwaj Marketing Manager

23. Shri S Chockalingam Executive Engineer

24. Shri Sanjaya Mukherjee Dy Manager

25. Shri Madhav Saha Chef

26. Shri JS Dacha Dy Chief Engineer (E&M)

27. Shri Balbir Rahwa Executive Manager

28. Shri Vinod Madan Assistant Engineer

29, Shri ML Sharma Assistant Engineer

30,

Shri Anil Verma

Interior Designer
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31. Shri PB Mathur

32. Shri SC Kakar

33. Shri SK Roy

34, Mrs Deepti Bhagat
35. Shri N Bhattacharjee
36. Shri MSN lyengar
37. Shri Rajan Jetley

General Manager

General Manager

General Manager (Engg)

General Manager (Ashok Travels & Tours)
Sr Publicity officer

Jt Chief Engincer

Managing Director

During 1981-82 and 1982-83 the above mentioned 37 officers went abroad involving foreign
exchange expenditure of the order of US § 75,023 inclusive of US § 17,000 reimbursable to

ITDC.

g unda faem, ufema faea o
oY w197 gaA faea o

5329. it fag fag . Fr artosa
Y I FqTH &7 FAT FA - -

(F) F199X ¥ 7 wneq faeq, qferm
face fao &tT MY ga7 faca fao a1
AT &9 ge o HT 99 fgemsrd &
AW T § JIT AKX ¥ qAF A fwaar
gt faaer faar mar § ;&<

(@) fower grg asf & <R 93&F
faer & foaar Searza gam R 37 faat 3
sy fam faaw e udhEa dF51 §
fraet Tfer & =or a3 e s faaar
a1y stfwra faar ?

arfasa ga@a & asg /AT (At
TwgarY fawgr) @ (F) g oumEF  faew,
AT q9T AR AT e, AR
fafewr gfear solRwa fao, #FAgT =
weg, St fF 11.6.1981 & a&T &9 W8,
afd Ig& AT @ & ¥ fad o i
A &7 AfTwET FIFIT U FT faaramn

ufena facw &adT Ao, &AL WY &
fafewr gfear F1aRwT &1 wgudr HF9E1
g UF TR FoA1 g F@ifE g@a 57
sfqaoa qra< fafew fear walRew & o
g | 7g gaied faeq, «rdard g7 I
qaq  fued, &MY 7 FAA: 1862 TAT
1876 # 1w T JIFA fwar | gfera
faeg & &1 uFFT ¥ 1864 T9r 1867 ¥ F14
ge fFar . 7 fafew sfear salkea ok 7
ufena faeg wiitarx &7 § | fafew fear
FrafeA aur gfera faeg &7 wrfasa ok
g 9T faeaiay gH1T § -

fates gfem saRe= &0

grfaFEd gsl 625 wT®

frfaa qar sifwaea 951 407 @r@
ufena faca w0 o

qiferEa g1 125 @1

fifaa srfwaea qsit 110 a1@

(@) o= faazor @@ § |
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faam
(arE To #)

fz fafen gfear saRTa o
1. SrRd

FTALL TAT foo 960 569 428 1129 1230

q.T.q fg. 786 623 451 875 990

fg. 5. . 1746 1192 879 2004 2220
2. ST Fq HT AT A

T "

f@. 3. . 952 1247 1736 2974 3928

(sarst wifae § @aT 941 A1 afga)

3. facdlr geaT @

T /T —_— 290 232 294 346
%1, 9. fa.

. ¢. 9. fu.

fa. z. &. _—— 200 232 294 346

4. ST YT e g9 & 98

SICIALE

%1. 9. fa. —26 —239 —413 —171 —
A wHArErH 4+2 —10 —92 4+ 9 49
7 f7. 3. %. —24  —249 — 505 — 162 +9

5. A AT HeauTq &

aTE AT [grT
9. fa. “153 — 396 —607 —524 —475
Jam afg —88 —127 “254 —219 272
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1978

fa t{fm frea w0 R0

. SUmEd 2809

2. facdra geqEY @ =9 ==

3. SO q9T qed gra &
ager AT/

4. SIS IIT qeT 19 F
qrg ara/gifa
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(AmE %o )
1979 1980-81 1981-82 82-83
Fafraw

2470 4189 2555 2584

— 130 306 471
4274 474 —366 —244
45193 —87 —“583  —497

Investigation into Tax evasion cases of
Golden Tobacco Co.

5330. SHRI HN. NANJE GOWDA :
Will the Minister of FINANCE be pleased
1o state :

(a) whether the offices of the Golden
Tobacco Company were raided last year and
large scale evasion of sales tax and excise
duty, etc. were discovered by Government;

(b) whether the investigations have
since been completed and prosecution laun-
ched against the company and its executives,
if so, the details thereof uptodate;

(c) whether this Tobacco Company
has given sole selling agency to one indivi-
dual who is indulging in all sorts of mal-
practices, if so, facts thercof, and whether
Government propose to cancel the said sole
selling agency and prosecute it; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
PATTABHI RAMA RAOQO) : (a) and (b)
The premises of Golden Tobacco Company,
along with those of some persons connected
with it, were searched during September,
1982; and a large number of records/docu-
ments, believed to be relevant to the enquiry,

were seized. The investigations arc in pro-
gress. In the light of the results thereof
further appropriate action according to law

will be taken by the concerned competent
authorities.

(¢) and (d) There is no report that
this company has given its sole selling agency
for India to any one single individual. At
any rate, the Central Excise Department is
not directly concerned with the appointment
etc, of agents, stockists, dealers etc. by a
manufacturer of excisable goods, except in
the context of ‘related persons’ for purpose
of determination of assessable value under
Section 4 of the Central Excises & Salt Act,
1944, which aspect, amongst others, in
relation to the Golden Tobacco Company, is
currently under investigation by the Direc-
torate of Anti-Evasion.

CBI Enquiry against power tools and
appliances company Limited, Calcutta

5331, SHRI SUDHIR GIRI: Will
the Minister of COMMERCE be pleased to
state :

(a) the findings of the CBI enquiry on
the activities of the Power Tools and Appli-
ances Company Limited, Calcutta; and

(b) action taken against the Officers
of the said Company found to be corrupt ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) The mat-
ter was referred to CBI who after examina-
tion informed that the case does not merit
CBI probe and closed the matter at their
end.

(b) Does not arise,

Take over of hope Textile Mills, Indore

5332. SHRI INDRAIJIT GUPTA :

SHRI CHHOTEY SINGH
YADAYV :

SHRI SATYANARAYAN
JATIYA :

SHR1 MANI RAM BAGRI:

Will the Minister of COMMERCE be
pleased to state :

(a) whether the management of Hope
Textile Mills, Indore, declared a closure on
grounds of financial losses ;

(b) the number of Government appoin-
ted members of the Board of Directors of

the company ;

(c) the total amount of loans and
grants sanctioned to the company by the
IDBI and the banks prior to the recent
closure ;

(d) whether the workers of the mill
occupied the mill premises peacefully and
demanded its take over by Government to
avoid closure ; and

(e) if so, action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) According
to available information, M/s, Hope Textile
Mills, Indore is closed since 16-6-1983,

(b) There are two nominees of the
Government of Madhya Pradesh on the
Board of Directors of the Company.
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(¢) No assistance has so far been grant-
ed by IDBI to this unit. Following are the
outstanding of loans and cash credit facilities
granted by the State Bank of Indore to the
company as on 31-12-1982 ;

(i) Cash credit — Rs. 220 lakhs

(ii) Medium term — Rs. 200 lakhs
& other loans

(d) According to available information
Indore Mill Mazdoor Sangha has submitted
a memorandum to the State Government
requesting for take over of M/s, Hope Textile
Mills under Industries (Development and
Regulation) Act.

(¢) State Government is seized of the
matter.

Shifting of Mehram Nagar Village outside
Delhi Airport

5333. DR. A.U. AZMI : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether it is a fact that Mehram
Nagar village outside the Delhi Airport pre-
sents an ugly view at the very first sight of
the foreigners coming into this country ;

(b) if so, whether this village is pro-
posed to be shifted to some other location
and the land beautified ; and

(c) if not, reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Mehram Nagar village does
not fall within the jurisdiction of 1.A A 1.

(b) There is no proposal under consi-
deration of I A.A L, to shift the village.

(¢c) LA A does not require the land
on which the village is located for operational
purposes.
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¥, &Y. 0. o, g faea, sfegr &
wRATfeat & s fs &Y wIEE o

5334. strwAY sfway gogad o FAT
giforsw @3 4 TqTA &Y FI0 FA F ¢

*(%) %1 g 99 & fF fagr @ wre
€. g9, gq. 92 faem, «fegiv &1 8
feaeax, 1980 ® UsgrEw<wr fwar aat
qr ;

(@) sarag st @w g f& agi s
FY G FEANMAT T Y@ FEuHed
997 ¥ aaq, wfasy fafy, s@v4r0 usy
qrar, a4, drfe 1 awar afow #@ w-
T A F1 Ag § A g FwAACAT A
fagarert qur Far-fAgca saanfal &1 29
Tfer &1 Y sparA A fFar T g

(M) ;1 ag Wt = g fF e
AYHT, FAFAT 7 FAANEAT I 1A
gral &1 fque #T fear § oy =9 #1
FAT & FIT HITIAT AN F7 7% g ; A

() afz Swg s woTl & IR & )-
FIUHF gl dl oM. dY. g9, oo, fAeq,
Ffege & saarfar & awar ufir =Y
HIAAT FF TF HT A1 AR gfe g
FIAAT AE FI OFTGA A IqF HJT
Freor § 7

arfared Aarea ¥ s g (s
™ g feegy) ¢ (F) SR &6 ww. .
Wz faew, Sfegre &1 21 faas=T 1980 &1
T EEHTOr fHar v |

(&) ST g
() T (a) FwaAr (Tedraser) sfafqgw
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1980 F QAT AATT ATIFT F OrF faqao
% fag 9z gasa Ufw &&@igd arat & g
4 & fag swafg g1 R 7 feg g
arfacal & 78T FIA TUT FF fAQ
JTAWF 99 F qITT FA & few
FE FFR GRT qT FwAT  (UsE1-
wxor) afafqaw, 1980 &t arr 25 (1) &
AT AT AT ATIAF  FTIATE! HI
GTTQ‘TAT !

Sale of matches with spurious Excise Stamps

5335. SHRI K T. KOSALRAM : Will
the Minister of FINANCE be pleased to
state :

(a) whether it has come to the notice
of Government that unbanderolled matches
with spurious excise stamps are being sold in
Nellore, Andhra Pradesh ;

(b) whether in Madras a brand name
‘Tommato® match is being sold with spurious
stamps ; and

(¢) if so, steps being taken to stop the
sale of such unbanderolled matches with
spurious excise stamps ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAOQO) : (a) Some reports to
this effect have come to notice.

(b) No such report has come to notice.

(¢) Such measures, administrative and
others, as are considered necessary from time
to time with a view, inter alia, to combating
evasion of duty of central excise on matches,
continue to be taken,

Stagnation of Civilian Drawing Staff in EME

5336 SHRI DHARAM DASS SHAS-
TRI : Will the Minister of DEFENCE be
pleased to state :
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(a) is it fact that long acute stagnation
has already occured in the pay-scales of civi-
lian drawing staff ;

(b) whether it is a fact that the problem
is either overlooked or prolonged and no
positive action yet has been taken inspite of
regular requests ; and

(c) the reasons for delay in solving the
problem and the time required to solve the
above problem of suffering stagnated staff ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Therc has been some
stagnation in respect of certain categories of
EME Drawing Office Staff.

(b) and (¢) No Sir. It has not been
possible to remove stagnation earlier, as there
is a ban on the creation of new posts on the
Non-Pian side as also due to the non-avail-
ability of qualified departmental candidates,
However, action is in hand to amend the
Recruitment Rules to provide better promo-
tional avenues to the Cadre. As several for-
malities will have to be gone through, it is
not possible to indicate a definite time frame,

Intrusion by China in Ladakh

5337. SHRI P. NAMGYAL : Will the
Minister of DEFENCE be pleased to state:

(a) whether it is a fact that China had
intruded into the Indian territory on this
side of Karakuram pass in Ladakh and hoist-
ed a Chinese flag after removing the Indian
Tri-Colour as reported by the Tribune,
Chandigarh 3 August, 1983 ;

(b) whether it is also a fact that Pakis-
tan had also constructed new defence installa-
tion in the Kargil sector of Ladakh with the
help of Chinese Defence personnel ;

(¢) if so, whether the details of these
happenings will be placed on the Table of the
House ; and

(d) Steps taken by Government in this
regard ?
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THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a) No,
Sir,

(b) There is no rcliable information to
this effect.

(c) Does not arise.

(d) Government keep a constant watch
on all developments affecting our security
and take appropriate measures from time to
time to ensure full defence preparedness.

Corruption in Cantonment Board Kanpur

5338, SHRI ANAND SINGH : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that there are
a number of charges of corruption, nepotism
and malfunctioning against the Cantonment
Board, Kanpur ;

(b) whether Government have received
letters and representations in regard to above
charges ;

(c) whether itis also a fact that the
Board has been unable to provide minimum
amenities like sanitary system, proper drain-
age of waste water etc. to the ratepayers,
including regular water supply which also had
been bringing several representations and
demonstrations before the Board ; and

(d) if so, the facts thereof and action
being proposed to be taken immediately to
enquire into the charges and also to provide
minimum amenities including sanitary pri-
vies to help abolition of scavangers services ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a) to (d) Certain com-
plaints have been received against the Canton-
ment Executive Officer and other officers of
the Cantonment Board, Kanpur. These com-
plaints are being looked into.

The drainage/sewerage systems of the
Cantonment were laid about 50 years ago.
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These are unable to cater to the present
needs. This has resulted in flooding of storm
water drains, Haphazard construction in
certain localities have also aggravated the
situation.

The Cantonment Board has proposed to
seek Special-Grants-in-Aid for the following
during the year 1983-84 :

(i) Purchase of a conservancy vehicle ;

(i) Laying of additional sewerage
lines to ease pressure on the exist-
ing over-loaded sewerage lines ;
and

(iii) Construction
latrines/urinals.

of public group

The proposals, as and when received,
would be considered by the Government,

Income Tax evasion by Film Artistes

5339. SHRI MANI RAM BAGRI :
SHRI MANGAL RAM PREMI :

Will the Minister of FINANCE be pleased
to state :

(a) whether the film stars are evading
income tax on large scale ; and

(b) if so, the names of artistes, film
actors and actresses, producers and directors
whose premises were raided and cases of
income tax evasion detected during 1982-83
and 1983-84 and the value of cash, ornaments
and other articles recovered from them during
the raid and the full details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BH] RAMA RAO): (a) and (b) There is
evidence of tax evasion among persons con-
nected with the film industry., The Income-
tax authorities searched 119 persons connect-
ed with film industry during the period
1.4.1982 to 31.5.1983_ Prima-facie unaccount-
ed assets of the value of Rs. 104.65 lakhs
approximately were seized, Having regard to
the large number of persons, it is not practi-
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cable to furnish the detailed information.
However, if the Hon’ble Member desires to
have information in a particular case, the
same can be furnished,

g fawra & fag wigarte ao=t
g1 Aufafa sasa

5340. st T way : FJm7 faem AT
ag T F1 FAT FA fF

(%) Fa1 g @9 g 5 fafa= sien-
fos quat 7 3 & fast vz & earfea
giwy, faad F arx &, gro &= § Il-
afa s1g%7 gw fag § ; o

(@) afe gf ar g7 tenfos  awa)
§TN I 9AW H g€ fFg ww FIHA)
HT ST FA7T 7

faca A=t § vwg A (+Y wzarfa
AT ) ¢ (F) Araw Afufqaw, 1961
Y IIT 35 T F qeaqwd, wafAar (X
gewrY afafaat =1, fafga sifasrdr g
gamfed grior favm & fwdr wrgsq
93 qEFS a9 F IIT IqF g fRy A
frat sgg & FIWOT IAF FT qTF IR
ATt & T FAT &7 1T 8

faea (geats 2) sfafqaw 1977 gy
35w feég s & are fafws
FofagiagwTdy afafagt & s9q@ GO &
st o fawra FEFAT d A o
Ffa AF § AR I+ T 9IW F7 T
g 1| JfFa, ag Tar arAr gwa gl § 7 %
UY sgg &1 Fwerar far arh @ & SR
faar & |

(@) Sax s2w & fafga sifasrdr A
g fa®1q FTawal & G99 & 23 79«
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q eqrwfa warw &7 & 1 srgwifeq wrawai
¥, ‘FuT qfw w7 gur, 99 foqr, sl
JGWTA, ITH e, qq-I799, I A1Yfa

$T sgaEqT, AT &1 AT, @I A

FA &1 wars, Ng foerr, swarAt, gen

a7 et srfe &1 fawior wrfags §

Scheduled Castes/Scheduled Tribes Candidates
for Management Trainees in I T.D.C.

5341, SHRI SURYA NARAYAN
SINGH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) the second largest category of emp-
loyees in ITDC Headquarters with its total
number and avenues of promotion ;
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(b) the number of vacancies posts

created and filled up cadre-wise, post-wise
and divisionwise since April, 1979 to 30 June,
1983 in ITDC Headquarters ; and

(c) of the (b) above, number of posts
reserved and filled up by Scheduled Castes/
Scheduled Tribes Candidates particularly in
the case of Management Trainees recruited

in 1982?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) The second largest category
of employees in ITDC Headquarters is that
of stenographers in the non-¢cxecutive cadre.
Their total number with avenues of promo-
tion is detailed below :-

S. No. Category of post Scale of pay Numbers Avenues of promotions

1 Jr. Steno 330-560 67 Direct Recruitment level,

2. Sr. Steno 425-800 26 50% Direct Recruitment,

509, promotion on the basis of
seniority subject to rejection of
unfit,

3 P.A 550-900 22 100%, promotion on the basis
of seniority subject to rejection
of unfit.

4. Sr. P.A, 650-1040 11 100% promotion on the basis
of seniority subject to rejection
of unfit,

Total 126

_ (b) and (¢) The information is given in
the statement laid on the Table of the House.
(Placed in Library See, No, LT , 6986/83)

gz Y =wor wqer faAt & sfas
gYaar

+f) @eq AraqQr Kfear :
WY gz M

5342.

FT arfoed ®AT g qATA W FAT
FIT fF:

(%) 7ar ag @9 & fF 3w & a=< 9¥7 1T
wr FqEr fAdAl T gaH A g9HIAq
gfaFl 1 Uy &1 ¥ET g1 A
grasg ¥ AIET Aifa &1 9 v §
E 1KY
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(@) ¥ *W-Fw @ Fggr fad §
faa®r So=a X F9rad 1 FTH Iegl
faet & sra wfust FY FATAT @I & 7

aforsa A § Tew /At (sRat
T gArQ faegr) @ (F) O SAAT G
g Aifg ¥ uF & FF T ARG
F fau fg7 fawen o fa=w fawar s
HIT § IAH ¥ U faweT F ' ¥ AAA-
g ¥ sraar &1 agwifaar &7 saaedr
g

(@) o7 gx fFdl gws & d99
FEATA F1 gATHES  JAT FIAGFIAA
afay F fag a1 faota agf garr g |

Benefits of 1979 Scheme

5343. SHRI ATAL BIHARI VAJPAYEE:

SHRI SURAJ BHAN :

‘Will the Minister of FINANCE be
pleased to state :

(2) what are the benefits of the 1979
Pension scheme ;

(b) how many civil and military pen-
sioners respectively will be benefited by the
this scheme who retired before the introduc-
tion of the scheme and stand benefited as per
the Supreme Court judgement in this regard
on December 17,1982 ;

(¢) what is the progress made so far
in releasing the said benefits ; and

(d) how payment will be made of the
amount due to those who fall in the category
mentioned in (b) but (i) died between 1979
and December 7, 1982 and (ii) died after the
Supreme Court dismissed Government’s
appeal against its judgement of December
177

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI PATTABHI
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RAMA RAO): (a) 1. Scheme replaces the
method of calculation of pension @1/80th of
average emoluments for each completed
year of service (subject to a maximum of
33/80th of average emoluments and a ceiling
of Rs. 1000 per month) by slab rate system.
According to slab rate system, the amount
of pension for those retiring with 33 years or
more of qualifying service is calculated as
follows :-

(i) Upto first Rs. 1000
of average emolu-

ments  reckonable
for pension. ...50% of average
emoluments.
(i) Next Rs, 500 of
average emoluments
reckonable for pen-
sion. ...45% of average
emoluments,

(iii) Balance of average
emoluments reckon-
able for pension. ...40% of average

emoluments.

The pension so calculated is subject to
an overall ceiling of Rs. 1500 per month,

In case of persons with less than 33
years of qualifying service, pension gets pro-
portionately reduced.

(b) The approximate number of pen-
sioners likely to benefit is 11 lakhs out of
which approximately 1/3rd are civil pensio-
pers and 2/3rd are military pensioners.

(c) The various issues arising out of
implementation of the Supreme Court’s judge-
ment have been under consideration and
necessary instructions are likely to be issued
soon.

(d) Payment to the families of pensio-
ners who died after 31 3.1979 and are eligi-
ble for the benefit under the Supreme Court’s
Judgement will be made in accordance with
the provisions of the Rules.
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Export variety of Handloom Cloth lying
undisposed with Cooperative Societies
and Private sector in Andhra Pradesh

5344, SHR1 PASALA PENCHA-
LAIAH : Will the Minister of COMMERCE
be pleased to state ;

(a) whether Government are aware
of the fact that a large quantity of export
variety of Handloom cloth is lying undis-
posed with Co-operative Societies and
private Sector in Andhra Pradesh; and

(b) if so, what are the steps taken by
Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P A.
SANGMA): (a) and (b) As per infor-
mation supplied by Government of Andhra
Pradesh no representations have been recei-
ved by them regarding accumulation of
exportable varicties of handloom cloth
except Real Madras Handkerchiefs (RMHK).
RMHK exports in 1981-82 were estimated
at Rs. 50 crores. The slump in the export
of RMHK started in January 1982, A
quick survey by Government of Andhra
Pradesh has revealed accumulation of stocks
with master weavers of Prakasam district to
be Rs. 82 lakhs. The proportion of accu-
mulated stocks to annual production in
1981-82 was negligible Since RMHK is
exclusively exportable item and has no local
utility, no procurement is possible, The
main difficulty lies in looking up of dues
with Madras exporters for stocks already
supplied rather than accumulation of
RMHK. There has been no accumulation
of other exportable varieties and in fact
production and deliveries to exporters are
ahead of time schedule. As the exporters
of RMHK had difficulty in complying with
the Letter of Credit (L/C) system regulations,
Government of India in the Export Policy
announced in July 1983 had relaxed these
regulations for Export Policy of RMHK
to Cotonou, Lome and Accra (Ghapa) to
the effect that exports of RMHK to these
countries could be allowed under CAD
(Cash Against Document) system in addi-
tion to the LC system for the year 1983-84
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The steps contemplated to redress the
grievances of weavers thus effected are to
bring them under cooperative fold and to
provide a package of assistance such as
equity, modernisation, marketing support
etc.

Public servants working in Defence
Ministry under suspension

5345. DR. A U. ASMI :
SHRI MANOHAR LAL SAINI:

Will the Minister of DEFENCE be
pleased to state :

(@) the number of ecmployees of his
subordinate offices who are under suspension
or were under suspension on grounds other
than criminal or against whom disciplinary
proceedings are in progress during the last
five years together with reasons for taking
the above action;

(b) when were they suspended or
disciplinary proceedings instituted and in
how many cases was suspension reviewed;

(c) was the subsistence allowance
reviewed immediately after 90 days of their
suspension; if not, reasons thereof together
with steps taken to authorise the increase or
decrease therein with respective effect;

(d) in how many cases were the
charges not communicated to these Govern-
ment servants after suspension; and

(¢) the present position of the cases
pending investigation or trial and what steps
are proposed to expedite them ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P,
SINGH DEO) : (a) to (¢) Information
is being collected.

A a5 # gy- | ol ge-11 &
qg} &1 AIAT

5346. =t Tm W CEY - HT fawm
AT g TN A1 FIAT FLA f -
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(%) #a1 S® a8 TIEFA g fF
AT 4% F 9s-1 R Fe-11 & 150
g7 g ¥R o § e afe gi @t
=T 931 F1 A WA F FTHI § ; A<

(@) #ar g=fg ¥ 7 981 F A
WA F FO & FEAFO I AfaFH
gTd g€ @1 ¢ T afg gy, ar |ret gal
FT F17 ff § F@ET AT WT § ?

faza Txreim ¥ Ia wAY (WY wAER
quwrd) : (F) AT (@) zATEER TF A
gfaa frar g f& sgi aF 1982 & a1y
JgaarE 1 (Fa-1) ¥ sigeifaa 500 931-
=fq ga¥ #1 gra~w g, ¥l 9T ¥@%, 1983
g% WT faw ww @ | IHT wwIT 1982 &
qrEy aqaarEa 11 ¥ srgHIfR 206 93T A
¥ 203 g3 fgaway, 1982 a& W< fau g
v | ‘

wgl aF 1983 F ara 4% & fa3ws
wed g1 FgAifaqd agawE 1 awr 11 &
q&} T gy g % & aqrar g f& JegaamE
1 % 9T &1 WA &1 A1far ager & A1
F & TE g AT FAAATT 11 & AT
gEt=fa wIfsRar ey #1 1 W@ g |

gagfes 9% wie gfean & waafial
A gEdry

5347. =Y gREA AT ST : HT
famr WY ag ATy FY AT FOAFY

(%) 1 garefes 9% e Efear &
FHATTE) & 9% F TFafgea Fsqe I
FHITQ faQret H1aafga) & &1 Gy
BT § ;

(&) afz g, a1 g T 7@ daq &
HT JIF FT FIAATET FT g ; A
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(1) afe #1 wrdaEr TE AT ALY
& IaF FT FIT F ? '

fazq Axma # 9o AA (s ARA
qart) s (F) ¥ () gFATIES IF  ATH
ifear d afaq frar g f ag @& 78 2
fo a7 & sgaif) & @9 15 A=y
rasagam T g fF Sad g F4-
Fra-fagdr Aifa g s g afed
IET FFATA AT HX qwrafas a7 a1
AALT FATT F AR F FO I Y §
aF, suaifat &1 fosrgal #1 gqra A9
i ¥ foq savas &30 F 95T WA

Consultation with law Ministry before
issuing statutory orders, public
notices, circulars etc.

5348. SHRI ASHFAQ HUSAIN :
Will the Minister of COMMERCE be plea-
sed to state :

(a) whether Government have seen
Supreme Court Judgement in case of Oswal
Woollen Mills Limited Vs. Union of India
regarding the REP Licence, validity of
clarification Circulars issued by CCI&E etc.
as briefly reported in various news papers
including the Economic Times of13 July,
1983;

(b) whether all the Statutory Orders,
Public Notice, Circulars, Schemes, etc,
issucd by CCI&E are shown to Law Minis-
try and published in Gazette and incorporate
the words ‘issued in Public interest’ and are
laid before Parliament; and

(c) if not, do Government propose
to consider entire question of legality of the
delegation of powers under Import and
Export Trade Control Act 1947, issue of
Public Notices, Statutory Orders, Circulars,
Trade Notices, Schemes, etc. in consultation
with Attorney General of India and in future
issue all such Statutory Instruments after
consultation with Law Ministry ?
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THE MINISTER OF STATE IN THE

- .MINISTRY OF COMMERCE (SHRIMATI

RAM DULARI SINHA): (a) Yes, Sir.

(b) No, Sir.

(¢) Government has no such pro-
posal. Ministry of law is consulted wher-

€VEer necessary,

gAML 96, TAREE & wiuF-
fat gt &Y qE et 9@

5349. =t WM AW TG AT
faeg w4 ag @ F7 FO FO fF

(F) FAT TATEIHIT IF, SATGAE &
Ffasrdr ¥ 9§ 1980-81 @ 1981-82 &
A @ @A A @dg H wrEras!
FY Y 1T g7 HIWS FT AT [T AT
YT ZIXT FT AT @ 4T

(@) Far 9T g3 A% & AT
AT

(w) afz g, @ 3as 1 afom
R magg ¥ e AT g 7

faeq @At ¥ Iq WAy (0 FwTEA
oqrY) : (%) sATRIEAR aF A FIAT @
2 fiF a9 1980-81 1T 1981-82 & &N,
dEq grEdY 1 @7 # g@d  TEEER
feqq sfasifat gro Maara fFT Jm
F1 IY HIE AAFIT AT § 1 HFT ATH
Q7 AT gEAT & g fE gEE grur uF
fwdY qraer &7 I g F1 J7 Gl g |

(@) st (1) sSm@R (F) &
ST FT I@A g F gaATA 9aT g AGI g

/U aHRT % % SgvRA %
farez Aot Y Wi
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5350, =V TwATE WY 2 | faww
4Al ag aqr &) FI7 FI9 5

(F) T AT AT FF, HATYL
(W 93W) & JAINT FT qdrAfq, ITAH
fagg @mm 7q F& ATAT FT JiT HF
T qT qFT T3 97 ;

(@) =fe gf, ar g7 &rat &1 v
ATITT § |

(1) 5% fazg ¥ AT F9
fwad grar amg T § ;AR

(7) 99 & 7weg wg v & 7

faea dx=a ¥ 97 AN (5t A=
gerY) @ (F) ¥ (F) IARIAR a5 A Ffa
frar & & aqi=fqg Afa F fAaqat &
g 79 afafq g1 Wi gt
IF F A9d swsaed & garefq wfqa
FI1AIT & F1I07 afegg foo I & gfc-
UTRETRT UF oF T4 & | aF I &7 T
9AT & qqq17, Frafeag Ffasrdy &
gar @fgar fAuAT FT Iewgd FIA a9l
HTAEFT AT F & JAT F arFqas-
AFFER, 1982 # ATA9-97 faur 7ar 91 A1y
¥ & Ieal A grafeaa safgswr g
FIAT 9 # & 7E Fegfeafq @rw £

| TR 1 T qERHR IY qvw 2 fEmr
T 97 |

TAGEE % & FAgEE e %
AEWETS & faeg S & Qg

5351. Y T\ ® WEY : #4T faew
T gg A &1 FAT F4r fF
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(%) wIT IT FY @ I KT AR
2 f5 zAREE &% & TETEETE AT &
TEwEEEs T I aafwadl # ¥ uF §,
fad faeg % & 30 919, 1983 &t g2
AN ¥ ograw #, FgEE @ w© R,
safs ag 3@ feT azwd &9 § TP
Ty gu ¥, MY gfy gi av qeEaHr S
;| g; AR

(@) #a1 ug @7 § f& Swgw arE
Ft g€ 0 F) weAr F fag s wyeAqw
safea o faeyzre & T 9% fawg aar
FIFTET &1 TE & 7

facg "awa #® Iq A (s FAEA
got1 1) : (F) AR (@) AAAT gIex f
AT GHAT: TATGATR &% AT TATETATE
(g&x) wrat & 29/30 SFaLY, 1983 #7 g5
I FY GIAT F | TATEAT §F T AAT
& gfF o = F foafay & grar &
ger swaus F1 fadfaq &1 faarmar g
g g% fadars dF F7 aFd $T a3
qgqe argal & gfera @A & i
gafad saul #1 gEAAT BT GUFA/IAR]
qeaiHaT  FIA  HIT ITH AT a3 g
FLA/AIGT FATd FH q9F M T HYRA
@A F FIO fAgraq ATIATEY FT ATAG
FATAT AT & | qF F  AGAIL, OrGT & TH
g7 HfFFTA & WY, ITHT ATIETE
FIO 1T 95 fear qar1 & 1 gfas a0
¥ T AIAT T AT F @ 2

Resignation by the Secretary of Apparels
Export promotion Council

5352, SHRI ASHFAQ HUSAIN:
Will the Minister of COMMERCE be pleased
to state :
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(a) whether Governmeént are aware
that the Secretary of the Apparels Export -
Promotion Council, New Delhl, has
resigned ;

(b) whether the Ex-secretary was only
a Chartered Accountant and not a qualified
company Secretary ;

(c) whether there are many cases of
flouting the Companies Act 1956, loose finan-
cial control, non-realising of penalties from
garments exporters, misuse of staff car mis-
appropriation of funds etc. ; and

(d) whether a Parliamentary Com-
mittec would be appointed to go into the
working of AERC ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) Yes, Sir.

(¢) The question whether certain
Articles of Association of the Apparels
Export Promotion Council were not fully in
conformity with provisions of the Companies’
Act had been sub-judice and a Court pro-
nouncement on this issue has been delivered
recently. The Council has reported that ins-
tances of misues of staff car have not come
to its notice, A case of embezzlement had
come to light in July, 1981 and the cashier
involved was arrested and criminal proceed-
ings are going on against him. The Council
is also investigating a case where some
amount relating to Earnest Money Deposit
for 1980-81 could not be realised due Lo non-
reconciliation of account with the concerned
bank in time. In order to realise outstanding
penalty amounts, the Council has taken up
with various banks the matter of early realisa-
tion of Bank Guarantees which have became
due for payment

(d) Does not arise in view of reply to
part (c) above.

Reported purchase of small Arms from
United States

5353. DR. VASANT KUMAR
PANDIT : Will the Minister of DEFENCE
be pleased to state :
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(a) whether it is a fadct that the India
is considering to purchase small arms from
the United States as reported in the ¢Times
of India” ddted 21 May, 1983 :

(b) if so, whether it is also a fact that
negotiations between India and United States
have taken place for billion dollar arms pur-
chase credit, as reported in the Press ;

(c) the details of arm etc. to be pur-
<chased, the extent to which these are superior
to those purchased from USSR ;

(d) the names and status of members
of Indian delegation, who will visit USA for
inspection of the arms eft. to be purchased ;
and

(¢) what shall be the extra strength of
Indian Defence Forces as a result of induc-
tion of these arms ?

THE MINISTER OF DEFENCE
(SHRI R, VENKATARAMAN) : (a) and (b)
Government have secn the report in the
“Times of India” dated 21st May, 1983,
regarding purchase of small arms from the
United States. There is no specific proposal
under consideration of this Ministry for pur-
chasing billion dollars worth of arms on
credit from the United States, However, for
maintaining our Armed Forces in an opti-
mum state of rcadiness, procurement of
sophisticated defence equipment is a continu-
ing process., For this purpose, evaluation of
equipment being produced in a number of
countries, including the United States, is an
on going process. It would not be in the
public interest to disclose further details.

(¢) to (¢) Do not arise.

Closure of some Units by large Industrial
Houses

5354, SHRI SANAT KUMAR MAN-
DAL : Will the Minister of COMMERCE be
pleased to state :

(a) whether some of the Large Indus-
trial Houses have now embarked upon
closure of some of their units despite their

BHADRA 4, 1903 (SAKA)

Written Answers 282

carning huge profits e.g., the closure of India
Lineoleum im Calcutta, Viscose Units of
Birlas and J K. Singhanias; J.Ks. Jute Mills
in Kanpur, J.K. Syathetics Unit, Kotah and
few others ; and

(b) if so, what steps Government pro-
pose to check this tendency on the part of
these Industrialists throwing out of employ-
ment thousands of workers ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) The follow-
ing units have reported closure during 1983
for the reasons mentioned against each :-

(i) Victoria Division of Mj/s. India
Lineoleum, Calcutta was closed
as the unit was making continuous
losses.

(i) M/s. Gwalior Rayons, Mavoor
(Kerala) was closed because of
pollution problem and labour
unrest .

(i) Mys. J K. Synthetics, Kota was
lying closed during Jan. to middle
of August, 1983 due to power
shortage and labour trouble, The
unit has now resumed production
after 15 8.83.

(iv) Mys, J.K, Rayons, Kanpur, after
giving a notice to UWP. Govt
under Sec, 25 FFA of the ID Act,
closed operations from 16th May,
1983.

(v) M/s. J K. Jute Mills, Kanpur is
running partially for want of raw

jute.

(b) Since the reasons for closure of
individual units may be different, each case
has to be considered on its merits. Govern-
ment has already evolved detailed guidelines
for tackling sickness in industries. Recently
a Standing Committee has been appointed
to monitor sickness in cotton textile industry,
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Compensation for Land Acgquired for
Defence Purposes in Srinagar

5355, SHRI ABDUL RASHID
KABULI : Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that after the
construction of a new aerodroge at Srinagar,
the old aerodrome was earmarked exclusively
as an airfield for defence purposes ;

(b) whether it is also a fact that with
the acquisition of old airports, more land
belonging to private citizens was acquired for
defence purposes and attached with the air-
field ;

(c) whether itis also a fact that no
compensation for the land acquired by the
Ministry in Chadura Charar Sharief, Badgam
and other tehsils, has been paid so far to the
affected people ; and

(d) by when their cases would be settled
and compensation paid to them for the land
acquired ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P,
SINGH DEO) : (a) There is only one aero-
drome at Srinagar which is being wused
both by the civil and Defence aircraft.

(b) to (d) The information is being
collected and will be placed on the Table of
the House.

Judgement of case of Ishwar Dayal Jain
Vs. Union of India

5356. SHRI MADHAVRAO SCIN-
DIA : Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the Delhi
High Court through its judgement in case of
Ishwar Dayal Jain Vs. Union of India placed
certain restrictions on the powers of Govern-
ment to channalise exports to the exclusion of
private exporters or by placing limitalions or
restrictions on private exporters ; and
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(b) if so, what precisely was the impact.
of this decision on Government’s powers ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) The Government has already filed
a Letters Patent Appeal before the Division
Branch of the Delhi High Court,

A AR frwea (A gAsy)

5357. =0t tAgw fag : 1 avfasa
AT ag ITX FT FAT FA &

(%) F@IR a7 faeq (A1 FAAT)
FA ® feaar ashfaam faar mar § N
gaa feaa fgeaare § ik faa & fose
qi g6t & AT ey gea &1 A fFa
A ¥ Foar AT i fwar s sE
gafa &1 Fifgs ITeT FAT € ;

(@) s¥a safy ¥ wfgaw fFax feow
FT FHIIT FATIT AT I I Tofrgat &
F1 17 ¥ foeg ag 971 4T ; ;T

(1) frem & afygT & w37 geg &
T AT FIAT AIA T7 AT & 7

gifmsn gara ¥ Tea /AT (A
R gy faem) @ (F) FAYR F99 faew,
fafew gfsar sAR@a fao, HAIT #1 F
wrar &, S 11-6-1981 &, srafd s@H
AT-HIEHTY AT 9T 97fa qt JgT g1
grer sfaggld &1 faq au, ow aeEw
Frgqr g4 w1 fafew  gfear
Frafwa &7 gfuga g @k fAafaa a
FfTTAGSAT FAW: 625 AT To T 407
dATE o § | dv4 HIA &I @G TFQW g
fagelt &ral ¥ &) 7% 9Y | AT 97 a6
& A arfuwred /3 T F5 AT q4T
gq afed Ired F1 geod fawfafaq § -
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g8 FEY WA FT AT IIRT o
1978-79 3823.31 950.83
1979-80 232,64 563.60
1980-81 197.20 422.24
1981-82 629.07 1128.25
1982-83 309.76 1178.44

(@) faa g fafafags aex § 9
qa gieva, sdss gfovg, wrzaf, @,
SIE, I, A, FEAA, AG[ F
Fe1 qrfg AT gaxr faxr fqeafafaq
AFAFTUT AT T T35 -

) @ 9 # fafawr are #
wHweq qar Ay |

n) gfa aur  fAwerm Agr-
faemrrera, 7€ faest |

') &t fawr/fasrr agr
graafas  fqow ax
1v) faeft sraras |

() 31.3.1983 =1 feafa & srgamr
yafafaq gea X q@Ed &1 ged H1%
fag & qfedx # 95 =9 A19 71 Fea
FHAA: 167.12 IT& To AT 41.95 AT %o
qt |

Newsitem Caption “Is the Jaguar a Flop”’
5358, SHRI SANAT KUMAR MAN-
DAL :
SHRI H. N, BAHUGUNA :

Will the Minister of DEFENCE be
pleased to state :
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(a) whether his attention has been
drawn to the cover story ‘Is the Jaguar a
flop’ appearing in the <‘Sunday’ Calcutta
dated 23/30 July, 1983 ; ;

(b) whether it is a fact that the IAF
has discovered, rather, belatedly, that the
Jaguar, the much-vaunted deep penetration
strik e aircraft (DPSA) sold to India by the
British Aerospace is not the answer to the
country’s air defence problems ; and

(¢) if so, his reaction thereto ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) Yes, Sir.

(b) No, Sir., The Jaguar aircraft
meets the assigned role of deep penctration
strike aircraft (DPSA) and IAF is fully satis-
fied with its performance,

(c) Does not arise in view of (b)
above.

Take over of Swadeshi Group of Mills

5359, SHRIR.L.P. VERMA : Will
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that Govern-
ment have received several representations
from workers that the extension of takeover
for a short term upto three and half months
has created more problems of liquidity and
funds of Swadeshi Group of Mills taken
over under IDR Act and it is becoming
difficult to procure cotton/stores etc, as sup-
pliers are insisting cash payment ;

(b) do Government have any proposal
to resolve the ownership problem of long
term basis in public and workers interest
and has plans (0 run these mills by moderni-
sation on profitable lines ; and

(¢) what are these plans and details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) Yes, Sir.
However the period of take over has been
extended upto 31-1-1984.
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(b) Government is examining the
various alternatives available on the question
of future disposition of the Swadeshi Group
of Mills.

() It will not be possible to indicate
at this stage since no final decision in the
matter has been taken so far.

News Item Capti;med “Rs. 100 Crore
Defrauder Dodges tax Probe”

5360, SHRI BAPUSAHEB PARULE-
KAR :  Will the Minister of FINANCE be
pleased to state :

(a) whether attention of Government
has been drawn to the news item published
in ‘Blitz’ on 11 June, 1983 under the heading
“Rs. 100 crore defrauder dodges tax probe” ;

(b) whether Government have probed
into the alleged shady deals of Deendayal
Didwania ; and

(¢) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) to (c) Govern-
ment is aware of the news item published in
‘Blitz’ on 11.6.1983 under the heading ¢‘Rs.
100 crore Defrauder Dodges Tax Probe”.
Income-tax authorities searched various con-
cerns of Didwania Group and the residences
of persons connected thereto in April and
May, 1983 at Bombay, Madras, Calcutta,
Delhi and Lakshamangarh in Rajasthan,
The searches resulted in seizure of prima-
facie unaccounted assets to the extent of
Rs. 15.05 lakhs approximately. Besides, a
number of bank accounts have been frozen
and godowns and bank lockers have becen
sealed, The scrutiny of the scized documents
is in progress for taking appropriate action
under various Direct Taxes Acts. The out-
come of the searches will be known only
after the scrutiny is completed and assess—
ments are finalised.

WY SN W FuEl &Y wEfog
=

5361. =it fagmew fag : F97 < §)

neq w3W A FUFT &1 AT &7 TF AT

AUGUST 26, 1983

Written Answers 288

qw & at # 6 wd, 1983 ¥ Farifea
NeA HEAT 10433 & Y@ H g4I X I
TITA FT FAT F o

(F) Far wesg 9w F R A
Jaaqz H fauffa wq g fag famr ow
fer & 150 922 feq s & a1 & w04-
FI THFF FT AT TFT §

(@) =fg gr, a1 @@ &1 394 fFq
gF1T &1 afaaae’ @I &1 fast g 9k
T gayg ¥ 9T o v gfusfay o
FHAAT FT AT 37 8 ; 3

(1) =fz 981, @t afaa AAFTN H1
aA FIA ¥ fgara & ;7 F107 § qR
T FF qF TFA KT AT AT ¥ FAEAT

g7

TAT AT § a5 /AT (= &. 41,
fag 27) : (F) 9r<d g=a1 & FJar gfaF
guar afawrd, veawdw gHa 7 1-2-81 ¥
31-8-81 & &9 WL wiaa! ¥ Ffg & fqu
136 922 JqT HTET, AR ATFL 1980
% a9 SgdAqe @A ¥ 2 92
93 fag 1 fagifed faaat & sgarx
afawac Aradl § Wagd il F sragq
ox faer d@ffs @5 qo qfaEE e
sfeqal & AT 9F¥ Hefud FAFI,
qEAIaET & ATEAH ¥ 9IS gT 4 |

(@) st featd & gafuq dfaa auar
afuwifegl garg 1 o s 3R
gfar gadr wofagl FT ogar FAqT g |
9% faeg JATUIEATHF FIATE e HT
ST IHT B

(1) S AN 9T |
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uefim wien famw @ gt wa A
gaqt JafAafa & am s T @
wHATA

5362. it T TEEY W : HT
grfareq 751 ag FQTA &7 FIT H fF ¢

(%) T FHIT WA B AW A AT
g ag fAoia faar war § fF fFar g
FAFTA sgar fFdy AR & F99R F1
SaF) ¥ar fAaqfa & a1 IGFT FEARE
TITAT TG ;

(@) a1 5@ fava &1 Jedwd FW
gT usdig waer faww g A, wART
F& FHArQ 947 Fa1 fagfa & arg ag
FIFFETT 9T ) o F1F FT @ §; 9

() afs Iadsa sl w1 I@T & -
FIEHAF ¢ @ 59 g F GIHT G
7 F1aargr g A Fr faa g ?

arforsg Aama § 90 "= (3 @,
u. &ar) ¢ (%) gUA A g iy
g fARE F T Ox, faavar &1 A7
F qI7 a1 F FEAGE qgE/gAAGIET
graT fFeEY T seara o qrarad: fawr
agl faar strar &)

(@) ot g
() s gt 3zar

Tax evasion cases againt J.K. group of
industries

5363. SHRI RAM SWARUP RAM:
Will the Minister of FINANCE be pleased
to state;
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(a) how many cases of tax evasion
are going on against J.K. Group of indus-
trial houses; and

(b) how much Government money is
involved in these cases and what steps have
been taken to realise the tax money ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) and (b) As per
information available, 20 cases of evasion
of Central Excise duty are going on against
J.K. Group of industrial houses, The total
revenue involved in these cases is Rs. 8799
lakhs approximately. Only in one case the
party has paid a sum of Rs. 1,66 lakhs under
protest and which alongwith two other cases
is under departmental adjudication pro-
ceedings. Two cases are sub-judice in
the Supreme Court and thirteen cases are
sub-judice in various High Courts, In one
case recovery of Rs, 62,443/- has been
stayed by the Govt. In the remaining one
case ie. of M/s Aluminium Corporation of
India (now taken over by Govt.)), the
recovery of Rs, 3.25 lakhs has been stayed by
the Ministry of Industry.

As regards evasion of Income Tax etc.,
in the J.K, Group tax evasion has been
alleged in the cases of M/s J K. Udyog and
M/s. JK. Cements. These allegations
are under investigation and the extent of tax
evasion would be known only after the
investigations are completed, Thereafter
appropriate action will also be taken wunder
the Income Tax law.

TRF gL 4™, qeq1 g0 a9"t-
wT axi ¥ qaf & fag fasgmaw faan
wrAr

5364, st A A W&z &/l Fq7
qiforsa w7 ag ST F FO FOX fw

(%) Wiere e sarar Frar, gEAT
(fegrz) g=r 1979 & 1983 aF #T srafy
% A fEm-fea oFi &g @wraTT ooy #
Fastraa faar war q91 39% & weldF 97 &7
fraat arx fasmaa faar mar ;
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(@) Sug s fasraal & ey 9
feay SrMlearq & eagd fear qur &+
75t ox fagfaa & fag Swfleard & =9
F gag ¥ Sowrfwad @O &3 gg =0
FIATTEY FY TS ;

() g@&F ark fFaa guET-TA @
fastraa few g qq7 I 9X fFu U @
FT &I T g ; A

(w) afe fraa o=t &1 999 g &
FEATREI I Ag WU T ar fase
% &7 747 Afacy a1 aar 9 faswe sgw
F fau &7 faeam § ?

mifusy da@a § vea w9 (=
] At fasgn) - (F) & (9) q@ wf
AFFR) GIT 929X 7@ o fggcor &

g g [wwran ® @r mn ey
g&ar LT —6987/83 |

w7 F fagmoa F afoomeaess
el Wt w1 @grr faar w3y g, g8t Fr

A FH! § AU TAT R | AW AGSTT &I
YE A I5AT |

Plots purchased by officers above the
rank of assistant Director General
in the office of Defence Land and

Contonment

5365. SHRI RAM SINGH SHAKYA :
Will the Minister of DEFENCE be pleased
to state :

(a) the names and designations of
those officers above the rank of Assistant
Director General in the office of Defence
Land and Cantonment who have purchased
plots of land in Secunderabad Cantonment
in their own names or in the names of
their family members after Urban Land
Ceiling Act came into force and the total
number of plots purchased by ecach of
them;
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(b) whether it is a fact that one of
the officer, among them, had purchased the
land when he himself was the Director of
Southern Command in which Secunderabad
falls;

(c) whether Government have con-
ducted any enquiry to establish that these
officers have not misused their office and
have not committee any irregularities in
acquiring above property; and

(d) if so, the details of the enquiry
and if not, whether Government propose to
institute any enquiry now ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P,
SINGH DEO) (a) to (d) Information
is being collected.

Letter of credit opened by officers of
New Bank of India in favour of
M/s. Jain Shudh Vanaspati

5366. SHRI BAPUSAHEB PARU-
LEKAR : Will the Minister of FINANCE
be pleased to state :

(a) whether top officers of New Bank
of India opened a Letter of Credit for Rs.
13.10 crores in fovour of Messrs Jain Shudh
Vanaspati by flouting all rules;

(b) whether J S V. Company has
proved to have fabricated and manufactured
documents to get the Letter of Credit; and

(c) whether any investigation has
been made by Board of Directors in this
case and the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (@ to (c) In
accordance with the statutes governing the
nationalised banks and in accordance with
the practices and usages customary among
bankers, information relating to or the
affairs of a constituent cannot be divulged.
Reserve Bank of India is, however, looking
into the entire matter.
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Closure of Bhasker Textile Mill, Jhar-
suguda, Orissa

5367. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COM-
MERCE be pleased to state :

(a) whether Government are aware of
the unbearable plight of the workers of
Bhasker Textile Mills, Jharsuguda in Orissa
due to the closure of that textile Mill;

(b) if so, the number of workers
affected due to the closure of that textile unit
of Orissa; and

(¢) the steps proposed to be taken by
Government to remove the plight of those
workers ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARIL SINHA) (a) and (b)
M/s. Bhaskar Textile Mills, Jharsuguda,
which employed about 3000 workers is
closed since 2-10-1982.

(¢) The State Government have filed
a prosecution against the management of
the Mills for contravention of the provisions
of Industrial Disputes Act and have referred
the issue of closure to the Industrial Tribu-
nal for adjudication, Orders have been
issued by Textile Commissioner under Cot-
ton Textile control Order against dismantling
of the factory or any part thereof by the
management,

Implementation of rural Development
programmes by several companies

5368. SHRI GADADHAR SAHA :
SHRI R.L. BHATIA :

Will the Minister of FINANCE be
pleased to state;

(a) number of programmes initiated,
implemented in rural areas in rural develop-
ment sector by several companies ‘under
schemes of weighted deduction for expendi-
ture and investment State-wise and year-
wise;
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(b) working of this scheme for rural
development and achievements;

(c) whether any evaluation studies
have been undertaken so far and the findings
thereof;

(d) the companies that initiated this
programme and investment made there and
the amount of deduction granted company-
wise;

(¢) whether there is any proposal
made by the Finance Minister to drop this
scheme of weighted deduction for such ex-
penditure and to introduce instead tax
exemption for company donation to the
““Proposed new Prime Minister’s Fund” for
rural development;

(f) who will administer the fund; and

(g) progress of rural programmes
under the aegis of the corporate bodies so
far made ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) to (d) and (g)
The Income-tax Act, 1961 does not contain
any provision for weighted deduction in res-
pect of programmes for rural development,
However, the deduction is allowed fully to
the extent set out under section 35 CC and
35CCA of the Income-tax Act, 1961.

The number of programmes initiated,
implemented in rural areas, companies
that initiated these programmes and invest-
ment made therein and the amount of
deduction granted company-wise and year-
wise will have to be collected from the
field offices spread all over the country.
The time and labour involved in collecting
‘this information will be disproportionately
high, If, however, the Hon’ble Member
desires to have information about any speci-
fic programme or company, the same can be
collected and furnished.

Upto may 1979 the prescribed authority
constituted by the Government of India
approved under section 35CC the progra-
mmes of rural development furnished by 71
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companies and under section 35CCA to 13
associations/institutions, Subsequently State
Level Committees have accorded approval
under section 35CC to programmes Submit-
ted by 263 companies/cooperative societies
and to programmes furnished by 320 asso-
ciations and institutions under section 35CCA
upto November 1982,

(¢) There is no proposal at present to
omit section 35CC of the Income-tax Act,
1961 which provides for 100 per cent deduc-
tion in computing the taxable profits in res-
pect of any expenditure incurred by a com-
pany or a cooperative society on any appro-
ved programme of rural development,
However, under an amendment made by
the Finance Act, 1983 it has been provided
that the prescribed authority shall not
approve any programme oOf rural develop-
ment unless such’ programmes falls within
any such class or category of programmes
of rural development as may be specified
by the Central Government in this behalf.
Further, section 35CCA and section 80GGA
of the Income-tax Act have been amended
to provide that deduction under the said
sections in respect of sums paid to approved
associations, etc. for purposes of rural deve-
lopment programmes will not be allowed
unless the programmes of rural development
has been approved by the prescribed autho-
rity before 1st March, 1983 In relation to
sums paid after 28 2.1983, the deduction
will not be allowed unless the rural develop-
ment programme involves construction of
any building or other structure (whether for
use as dispensary, school, training or wel-
fare centre, workshop or for any other
purpose) and such work has commenced
before 1.3.1983 However, new provisions
have been made for the deduction of dona-
tions made by taxpayers to a rural develop-
ment fund set up and notified by the Central
Government in this behalf, The said fund
would be called the National Fund for
Rural Development

() The matter is under considera-
tion,

Setting up of Export Oriented Industry in
Orissa

5369. SHRI K. PRADHANI : Will the
Minister of COMMERCE be pleased to state :
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(@) the npumber of export oriented
industries which have been set up in the
State of Orissa so far with their location ;

(b) the annual production capacity ;

(c) the export performance of each of
those industries ; and

(d) the details regarding the new
industries, if any, being set up or going to
be set up during the Sixth Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b)
The following 5 (five) units have been appro-
ved for being set up in the State of Orissa
under the scheme of 100% Export oriented
Units :

Name & Location of
the unit

Item of manufac-
ture & capacity

1. M/s Indian Metals 10,000 tonnes p_ a. of
& Ferro Alloys Silicon metal
Ltd., Teh. Roya- OR
goda Distt. 25,000 tonnes p.a, of
Koraput. ferro silicon

OR

45,000 tonnes p.a, of
charge chrome

OR

45,000 tonnes p.a. (in
aggregate) of pro-
duct-mix consisting
of varying quantities
of silicon metal,
ferro silicon and
charge chrome,

2. Mj/s. Ferro Alloys 50,000 tonnes p.a. of
Corporation Ltd, high carbon ferro
Distt. Balasore. chrome/charge

chrome.

3. M/s. M.P. Qil 30,000 MT p.a. of
Bxtraction Pvt. salseed fats and sal-
Ltd, Distt. seed deoiled meal,

Koraput, etc,
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4. Mjs. Orissa Min-
ing Corporation
Ltd, Teh. &
Distt. Keonjhar.

45,000 tonnes p.a. of
charge chrome

5. Mjs, Indian
Charge Chrome 50,000 tonnes p.a. of
Ltd , Teh. Chow- high carbon ferro
duar, Distt.
Cuttack

chrome/charge

chrome,

(c) None of the above mentioned five
units has yet effected exports.

(d) Proposals in this regard will be
considered on case to case basis and on
merits whenever applications are moved for
setting up new industries.

Processing of Castor Oil

5370. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of COMMERCE be
pleased to state :

(a) whether refined castor oil process-
ed by Jayant Oil Mills, Bhandup, Bombay,
Liberty Oil Mills, Shahapur, Thane Dist,
(Maharashtra) is exported directly as by
Hindustan Lever Limited ;

(b) whether Hindustan Lever Limited
has been claiming various concessions from
Government on this account without having
anything to do with refinement or processing
of castor oil ; and

(¢) if so, what action Government pro-
pose to take in this connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Government
is not aware of M/s. Hindustan Levers Ltd.
having directly exported refined castor oil
processed by Jayant Oil Mills, Bhandup,
Bombay or Liberty Mills, Shahapur,
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(b) Does not arise,
() Does not arise.
Import of Non-Ferrous Metals

5371. DR. A.U. AZMI : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the country
continues to import large number of products
such as non-ferrous metals other than alumi-
nium and crude oil in spite of more than
30 years of planning ;

(b) if so, the reasons thereof and the
steps taken to step up domestic production ;

(¢) how much money is involved in
the imports and what is the impact thereof
on the Indian economy ; and

(d) whether a list of items will be laid
on the Table of the House indicating the
items being imported with details of steps
taken to minimise their import ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (d) Non-
ferrous metals and crude oil are being allow-
ed to be imported. In allowing the imports,
the domestic demand and the indigenous
production are duly kept in view. Steps are
being taken to increase the production of
copper, zinc and lead in the country by creat-
ing new capacity and ephancing the produc-
tion capability of the existing projects.

For production of nickel, there is a pro-
ject under pre-feasibility stage, based on the
availability of indigenous ore.

For increased production of crude oil,
the off-share drilling operations are being
intensified and capacity of the existing
refineries is being increased by the use of
eracker units.

A statement indicating the items (with
their value) imported during 1979-80, 1980-
81 and 1981-82 (upto October, 1981) is en-
closed.
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Statement

Value in Rs. lakhs

S. No. Description of item. 1979-80 1980-81 1981-82
(Upto Octo-
ber, 1981)
(I) Non-Ferrous metals : |
(i) Silver, platinum and other metals of 287 392 100
the platinum groups.
(ii)) Copper 8976 12828 6217
(iiii)  Nickel 3039 2693 3022
(iv) Lead 4086 2519 699
(v) Zinc 4777 4451 2879
(vi) Tin 2240 3099 1427
(vi) Uranium depleted in U 235 and thro-
rium and their alloys unwrought
wrought and articles thercof n.e.s. ; — — C
waste and scrap of uranium depleted
in U 235 and of thorium.
(viii) Misc. non-ferrous base metal employed 1353 1364 548
in metallurgy and cermets.
(ix) Petroleum oils, crude and crude oil 218753 334897 212192
obtained from bituminous minerals,
Total : 243511 362243 227084

Source : Monthly Statistics of the Foreign Trade of India—Vol. II (Imports) published by
the Director General of Commercial Intelligence & Statistics, Calcutta.

Hindustan Lever-Lipton Agreement

5372. SHRI INDRAJIT GUPTA
Will the Minister of FINANCE be pleased
to state:

(a) whether he is aware that the
Hindustan Lever-Lipton agreement will fur-
ther strengthen the position in India of the
multinational company, Unilever ;

(b) whether it is Governments’ policy
to facilitate operations of foreign multinatio-
nal companies desirous of retaining 51 per
cent equity holdings in Indian companies
such as Hindustan Lever ; and

(¢) if not, the reasons as to why
Government have given approval to the

Hindustan Lever-Lipton agreement ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) Hindustan
Lever Ltd., is a company having 51% equity
held by Unilever PLC, U.K. whereas Lipton
India Ltd, has 409, equity held by the same
U.K. company. By the proposed transfer of
certain units by Hindustan Lever ILtd. to
Lipton India Ltd. the profits that will accrue
to Unilever PLC, U.K. from the said trans-
ferred undertakings will be correspondingly
reduced from 51% to 409%;.
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(b) and (¢) Hindustan Lever Ltd, has
been permitted to retain 519% shareholding
by Unilever PLC, U.K. under the FERA,
1973, Operations of foreign multinational
.companies operating in India are governed
by the provisions of the FERA. The pro-
posal of Hindustan Lever Ltd. to transfer
the units will, therefore, be considered on
merits.

Issue of orders RE : Increasing Pensionary
Benefits

5373. SHR{ A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
FINANCE be pleased to state :

(a) whether the pre-1979 pensioners
were excluded when Government of India
issued a new order increasing the pensionary
benefits ; N

(b) if so, the reasons therefor ;

(¢) whether the Supreme Court has
issued a judgement directing Government to
give the increased benefits to old pensioners
also ; and

(d) if so, the details of the directions
given in the judgement and the reasons for
not implementing them so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) Yes, Sir,

(b) Pension is regulated in accordance
with rules in force at the time a Government
servant retires. Since the method of calcula-
tion of pension was liberalised with effect
from 31.3.1979, the persons who had retired
before that date were not given the benefits
effective from 31.3 1979,

(c) and (d) The judgement strikes own
the difference between the persons retiring on
or after 31.3,1979 and those retiring b_et'ore
that date in regard to method of calculation
of pension for those governed by CCS
(Pension) Rules, 1972 and by Army Pension
Regulations.
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The various issues arising out of imple-
mentation of the Supreme Court’s judgement
have been carefully considered and necessary
instructions are likely to be issued soon,

fergeam atac g faea gisar
famde «Y moar g fagm weafe
fwar ;AT

5374. st @2 Fag @waa
= sraa faz Faq

Fa7 facy @97 9 @R Fr FAT F
£

(F) F7 EHIT&T 59 19 &Y ATH-
w14 g f5 ofggear @tax fafwze”
aras wfag geara soar @ faam
facza fear fafaes &1 smaf@ w¢ w@r
g ; X

(@) afz gf, a¥ za& T&T HTIOT AT
& A FT GIFI A 38q% faq oqadT &g-
fg &g ?

faca wat (st woya g=+) @ (F) @
(@) faaza gfsar fafgee d gFrR &7,
12FAT T &1 QAT F I AT F
F1 ogafg a7 & faq sr@eT o fear g
T S fAw &1 Igw, &EAAT g
Ffarr ITEAT F1 sfawga 7 F fau
foad fgrgeary #az fafaes q =i
gfgssta F qTdIT 9X ITF @I I
sAqIT T Afgger Y wifas &, srawas
g F 0F qw N JIA F ONAE
FET & | FgFgPﬁTFr wrax fafaee & wroaT
gfufraga & 9T 173 & F=aqa T
sareaTed® faawor faar @, s9F IJAFAR,
FEOAT FUA FIAIT KT g7 FAT
argat §, arfd awTT #T g sdET A
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qu $7F g fF gw w3y’ swroeT oA
FIER &1 gf<fases 1 F I qyr fqata
Frat a% & @faa @\, srafawdar arer
g9 Y IIZT & Q¥ qT FIWIT F1 a9
T gAY T FFAT FT G g, TF gEd
FaAT #1, gfg F1 garaarsd F fem
@q gu e afed fear o /% | & fqiw
gadl ArAgT 9T 9T YUTALAT F AT
7= fa=re fEar s @r g |

Drop in Projects Proposed by Private
Sector

5375. SHRI G. Y. KRISHNAN : Will
the Minister of FINANCE be pleased to

state :

(a) whether Government’s attention
has been drawn to the <Indian Express’
dated 18 July, 1983 that a serious invest-
ment famine is in the offing and public
financial institutions are alarmed at the sharp
drop in projects being proposed by the
private sector for financing ;

(b) whether it is also a fact that

there is no plan for the new year ; and

(c¢) if so, the details regarding the

policy of Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (c) The
press report appearing in the ‘Indian Express’
dated 18th July, 1983 has come to Govern-
ment’s notice. It is not correct that there
is & sharp drop in projects being proposed
by the private sector for financing. In fact,
from the figures below, it would be seen
that during the last three years both the
number of applications and the amount of
assistance sought from institutions are
increasing,
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(Rs. crores)

P—

Year No. of Amount of
(July-June) applications assistance
sought
1980-81 268 ‘ 1359
1981-82 302 1707
1982-83 316 1989

As at the end of June,1983, 167 appli-
cations for assistance for Rs. 1159 crores
were pending with the all-India financial insti-
tutions as against 103 applications for Rs.
630 crores as at the end of June, 1982.

12.00 hrs,

(Interruptions)**
* MR. SPEAKER : Don’t record.

(Interruptions)

PROF, MADHU DANDAVATE
(Rajapur) : Sir, I have given an adjourn-
ment motion. Why don’t you ask us to
make submissions ?

MR. SPEAKER : The normal proce-
dure for anything is the time factor. I have
received your adjournment motion ;

I have received the Calling Attention
Motion. Both, I have received.

I must submit to this House very obe-
diently and very correctly, I think, that I
must get some facts before I can do that,
(Interruptions) Please sit down.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): Here are the. facts, Let
the Commerce Minister deny it. Eh

MR. SPEAKER : Mr. Professor, this
is from this morning’s paper, I have to
write and get the facts. I have already, with
out a minute’s delay, written. I cannot
tak® anything for granted. (Imterruptions)

®%* Not recorded.
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Please sit down,” You come and sit in the
Chair and descide it. How are you to do
it 7 I cannot cross the boundaries and set the
rules aside. I have to go according to the
rules aside, The minute I get the facts, I
shall admit and ] shall allow a discussion or
whatever it is, There is nothing that I can do

now.

PR OF, MADHU DANDAVATE:
Within the boundary, you can allow us.
[Interruptions)

MR. SPEAKER : Even hurry takes
time, Icannot decide that, I do nmot have
a magic lantern. They are demanding chim-
neys for the lanterns. (Interruptions)

PR OF. MADHU DANDAVATE :
What is the harm in allowing subsissions ?

AT

HeaAW WAV : AT EL9W T g
Wre, AT & awar g ? o@mr qg¥
gAT FIAT § | Tg T G AT 5T 7 |
ga fegsma &3y # FIg FE aFAIR

gl g |

st mEer fagrdt st @ w7 F A
1977-78 &1 4T &7 HATTAT o FT AT
q|

qeas AEYEY ¢ IH T(H AT |

st g fagdd awdt o fRIAr
CAECACE i

qeqe WA ¢ o foT @ AfE
& gg Y AT AT

st wew  fagrt =Rt AT
arforeq &7 &1 AT I3 g1 T3 ¢ |

YT WA ¢ g IAR! qrAd] a
gl g1 q
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= vz fagrt gRdt ;- qw Jwe
&7 ey faa § g ;T 37 7

qeqA Wgtaw ¢ § AT FT @Har
g W F fag darg § - AR fag #+ &
TS KT AT A1 g 1 ALY T & TH
fade &t WA I A &

(Eﬂ‘a";'ﬂﬂ)

PR OF  MADHU DANDAVATE :
Sir, I will give you a precedent. On Shri
Reddy-Morarjibhai Desai’s correspondence,
you allowed Prof. Tewary to make his sub-
mission (Interruptions)

MR. SPEAKER : I have already done
it, (Interruptions) 1 cannot do that here.

SHRI E BALANANDAN (Emaku-
lam) : Sir, I have given an adjournmen f{
motion on the Kerala situation. (Interru-

Drions)

MR. SPEAKER : Mr. Gangwar, the
Minister is here. He will reply. Let him
reply. Or you go to the Minister.

PR OF. MADHU DANDAVATE:
Sir, Iam not on a point of procedure, I am
rising on a point of order, My point of
order is that after the Question Hour is over,
according to the precedents that you follow
in this House I am giving you a concrete
precedent suddenly Prof. Tewary got up and
pointed out that there was a correspondence
between Shri Reddy and Shri Morarjibhai
Desai. He made that submission. You
allowed him to make that submission. Also
you said that the matter is under your consi-
deration. You will see how it can be done.

MR. SPEAKER : That is what I have
done here also. I have done the same thing.
1 have asked for facts. I am not departing
from anything. Nothing doing.

(*Terem)
s AN : faar s T,
STAT @ AT F7 g 1 AR fAw w1 wH
T & 1 R e e gt
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PR OF. MADHU DANDAVATE:
I shall await your decision. I was opposed
to what Prof. Tewary was saying,

weael WEvey - (9qar ag S, 9T
gram M ax g ag AT F Awar @
AT § |

(saara)

HeqR WZET ¢ G F18 faarag | &
faage ara & FIE wIdAT TG WAT A
g feam &1 ArawFar g | AR faga
FIE TS G g F AU qra g 1 § @
TF Arq FAAT =AEAT § 1 W) 9T fgaw
g g =Ior | K ag ot fewww &1 g,
qg W1 F g1

% w7 wgr 6 o ferwma agl $U-
FAT

(zTauTa)

e wgted 2 gH F13 fuwar agl §
T gR fwdr FT 9" FE@T § AR A gF
&I &, 7 & s3@r g fewwwa ¥

(saaam)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : You had
done it yesterday.

MR, SPEAKER : You are making an
irresponsible statement, I do not differenti-
ate.

7§ @ NfSg a1, faeeT Tea< |

Here it is, I feel concerned but I must

go according to the rules. Calling Attention
is there. Rule 193 is there.
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¥ fawga agl gvarg Far fH€T &7 |

PROF. MADHU DANDAVATE : Is
there time for Calling Attention ?

MR. SPEAKER : I do not know. It
can be taken up again. I have not allowed
anybody. Nothing will go on record.

(Interruptions)**

PROF. MADHU DANDAVATE : You

say you can come under 193. You say

you can come under Rule 197. I want to

know is there any time left ? Today is the

last day. Our submission should be heard,

MR. SPEAKER : Without finding facts
I cannot do it.

FA grar ar agr grar ?

(Interruptions)

st grew fagrd asma : ag wgeayq
qTHAT &, THIT 797 gia1 FA1fgy -

qeqel AT ¢ HA UFHT FF g 7

W e fagrdy awday o oy q94t &
fau wear fawrfag

sy T faara ormET - AT F9 &
faw gz agr @ifsg, Far gefea g 7

(saawT=)

wTuw Wgtay 1 wraAa g, #
1Ty 7g faadt 41 91841 § fF Qg &
AT agi X ds § &I AW A gEITR,

**Not recorded.
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& WRaaw F ar F AfFw S wIgA
FAIY A9 § 98 6 dE § FT F
JoAYA AGI HIGAT g A T qigar g | N9
Jq Fr@ gfag, s §feg ) g gamT
Frgq & gaar feoary § afws g agl
gad g7 F o19Y F 1% ) 19 G Fg QT
g ATTHT AT &7 Fg @I g | ThaA AT &
qJHEETT A §, W fea ¥ Wggaw &
faq Saar & a3 & faaar wrae enaw
faar & U a1 E:1E A 07 feamr
FgY =ear g, ¥ auvag g ey crgm
F1E gowge feewhwa F fau 7 gFar g
AfFT g FIgT I FX oW IQ
FIAT GFd & ¢! UgA ATT WL /1T HY
gfag | sre AT arq g g g § 0
Y ArIFT qIT GA W E | F W TIAE
AT §3 T1gA, AW qT7 A |

(zmauTA)

Weael AEYEd : WH  Agl SATdT SHATIHT
qg WsT Fgd gY | UH FA | TG FIS
TORT T & | ATTA IE e FEAHT (FaAT
g 1 A AT wWex IXaWIW fEHAT 8§,
ATqET TR I JrfgT | wH AT ArfEw
UF OISR FT JFa Ig W SEAHTA
FT g |

It is so bad on your part, In disgust
I adjourn the House for ten minutes,

20.14 hur.

The Lok Sabha then adjourned till twenty-
Jour minutes past Twelye of the clock,

The Lok Sabha re-assembled at Twenty-
Four Minutes Past Twelve of the Clock.

(MR. SPEAKER m the Chair)
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SHRI NIREN GHOSH (Dum Dum) :
Sir, can 1 suggest one thing very humbly ?
Sir, it is a sensitive question and there may
not be time for discussion throughout the
day, let the time be fixed for each Member,
4 or 5or 10 minutes and let them make a
submission on it on¢ by one.

MR. SPEAKER : Mr. Ghosh, I have
got no objection to your Making statements
or submissions, But first we must know
what the whole story is. Buat if something
goes in the press against some gentleman or
somebody, I don’t care who he is.

The only question is of fair play, I
must know the facts. I must also inform
the Government what it is all about, and then
we must discuss it, Something again may
come tomorrow in the press about anybody,
First I must know what it is all about,
This is in this morning’s paper. I am con-
cerned about it. I am ready to discuss it.
I bave no objection for any discussion; I
have never denied that right to you,£ The
House is yours; it must be discussed, Every
subject must be discussed and thrashed out
completely, I agree with you, but let me
first find out.

Y grew fagr<t areaay (A% faee) ¢
gq fod & =ff JeuarrAT &1 719 & 1 9§
gq 939 & g€ g A AT Sufeaq § |
HIT IAF! T A I GEAT FI A |

(Interruptions)

SHRI EDUARDO FALEIRO (Murmu-
gao) : Sir, 1 take full responsibility about the
statement that I have made here about Shri
Ram Jethmalani...(Interruptions)

qeqA QAN : GH (TEFwA 9T H1E
Qs A 8, AfFT & F7 s 9 7 H
gag AT & | AR 1 FE A1 F7 qfEay
T AN & FTar g AT AW Yo

Y FET &1 FR AZ T ATAT AT TLAT HATAT
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Y wew fagrY @ T gEd
FI 955 T faw & fag sgr @Fq § |
T g Sy a9 9T 9t A
AT FIZAT § AV FHIU N&I1T A9 |

qeqer qAved : § g & faawi &
AT ATIH HIRW &1 qTa7 FA & fag
Ja1T g | ferrem & fag geas qax g |
e Tad Fur aFers g 0 AfET FrAA

T FT AT FI% F19 F@I g a1 Fo Y
FTAT GIIT |

(zwaera)

PR OF. MADHU DANDAVATE:
Accepting what you have said, your conten-
tion is that in order that the matter should
be properly discussed, we must have adequate
information. You ask the Government to
find out the factual position.

MR. SPEAKER : I have already done
it.

PROF, MADHU DANDAVATE :

What 1 suggest 1is that in this process, a

- member like Shri Jethmalani’ who is here, who

is on record, he bas a signed letter He

should be given a chance... (Interruptions).
He can assist the House.

MR. SPEAKER :
chance.

He will be given a

PROF. MADHU DANDAVATE : It
is the last day... (Interruptions).

wsqw wEYaR : 7 wgl qor9 fEAT
& ,

PROF. K.K. TEWARY (Buxar): Since
my name has been mentioned, 1 should also
be allowed to make a statement.

woqw Wi ¢ #Y feRt W qETe
T fFaT g1 AR O 99 T QAT aE
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¥ wFq gl qEAN, 97 qF  feewwA AL
FIAT FHAT § |

PROF. K.K. TEWARY : Before that
I submit that since Shri Harikesh Bahadur
has abused a Member and has indulged in an
unbecoming conduct, this should be condem-
ned by the House... This is condemnable.
I propose... (Interruptions).

weqe WA : T, QHY 1T 98T § |

SHRI SATISH AGARWAL (Jaipur):
He is prepared to express regrets.

PROF, .MADHU DANDAVATE: 1
agree; nobody justifies the use of unparlia-
mentary language. The Member concerned
is prepared to express regrets. Even if [ use
a unparliamentary language, I will not justify
that... (Interruptions)

weqy wNIg: T AT H1OE Q1o
31 1§ AT gAar g a1 Arars &
gaqr g 9@ W A qra w999 g,
FAIF FAC I ATATA F5 FI8 AAT TIHT
gaar gl g, 3 fag g=@ W T o
g1 dzg for Swar g f& ga g
qgdT g, fHT ATST AU AT fad 9T g
TG FT @4, AT 9§ arag g i &
TOT AFAT§ F AT AT T H FT $qF
@ FT W—

1 am a human being. I am nota
stone. I have also got feslings, When you
all are at my throat, I also suffer. Why
should I and why should you ?

ol wew fagrdt aqmoddt: g7 @ 99
FT AT IHSAT I &, ATIHT 7G|

W qEAY . HIOET gFAre |
R FEAT AT f—
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PROF. MADHU DANDAVATE
Through your throat, we are catching their
throat.

MR. SPEAKER : Any subject can be
discussed according to rules.

Fr oFfr swawr 77 agl &1 g
ATTF FFr W AT FQT F, TSATIALY
FAET ¥ Y aTq FTAT §, Arse o qifew
# ot Trq F3@1 g, fHT g@AT  rawEar
i it § 1 97 § A qF A9 Fg (&
feeFma 48 #@E &1 HIE godae
qadTzy foagq 93 feewya gl s@@Ar |
AT ArE<y faT & F19 AL

st gy AR ;. ATT IST F TH
fea & fax sgr ST

weger w3 ¢ ZIST ATT A q@AT
ar gr9g HIT a FIAT &N | 7 EqUSqITA
Fgl AT FATTAT AT T GIorde T AGY |

Y A waa ;9T qAgr AN
qUT T AT AGT |

oA ANIA ¢ AT AW GO,
Tad I faar sr @ AT g |

st avow arady (fgam) :  srsum
ST, A Y U@ qrd ga |1 |

St TRrEa wEeRy (A1) 2 @
a1 gF A ... (Fwwem)..

)

PROF, MADHU DANDAVATE: Mr.

Parliamentary Affairs Minister, I  would

suggest to you that if Mr. Jethmalani is

allowed to make a submission at least some
light can be thrown on this.

MR, SPEAKER : No,
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(Interruptions)

PROF. MADHU DANDAVATE : 1
am pot asking them, I am asking you, I
don’t need their submissior..

(Interruptions)

SHRI RAM JETHMALANI :

wEwE WA ¢ A a1q gy |

Rose—

Order please.

whatever may be important.

AZAATAY i1, 3w fawg & F© @Al
gITT R fewawra grr, @t a9 g9 3y
q F@1F a1 0 {655 7gq Fifaw |

SHRI RAM JETHMALANI (Bombay

North West) : Kindly tell us when will you
allow that part, I want to know.

MR. SPEAKER :
tain the facts

I will have to ascer-

SHRI RAM JETHMALANI : Hear
me for a second only.

wegd W™ : &g Agf  graw, ar
At Wifew # g JruT | g AR A9 W

gt & f& & guy ez ¥ gum A
T v |

THE MINISTER OF PARLIAMEN-
TARY AFFAJRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
Sir, bave you started the proceedings ?

MR, SPEAKER : No.

SHRI BUTA SINGH :
objection.

Sir, I have an

SHRI RAM JETHMALANI: Kindly
allow me.
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MR. SPEAKER Without rules 1

can't, Sir.

SHRI RAM JETHMALANI: The
shares should not be allowed to be trans-
ferred until the people have heard every
word of the great lie.

(Interruptions)

MR SPEAKER : 1 will listen to you
when the time comes, Not before that.
These things will go, when the discussion is
on.

SHRI RAM JETHMALANI: Let the
people of this country know.

MR. SPEAKER : They will know, Sir,
Jwill not keep them in darkness.

SHRI RAM JETHMALANI :
don’t allow the transfer of shares.

Kindly

(Interruptions)

MR. SPEAKER : I can’t allow, be-
fore they...

Y fawwm awEaaE: IAFT 919
qgA AT 1 gH AW &Y A AT AT g
cll

weqer WEtad : fdar  FT Ag gAT |
g fXwTE &1 37 o (. (swawm).. faogd
fawre #1 3@ o |

(Interruptions)

SHRI BUTA SINGH : Sir, by now
the people of the country are fully aware who
is who and what is what. There is no con-
test on that We are not contesting it.
But, Sir, I want to take you back to the time
when you left this august House, I feel sad
about it. On ‘this side of the House we
have been very much concerned that the
Chair has been insulted, the Member has
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grossly misbehaved in this House and that
he should be asked to apologise before the
proceedings start_

(Interruptions)

SHRI SATISH AGARWAL : No.
We never insulted the Chair. We have the
highest regard for the Chair.

SHRI BUTA SINGH : Unless he ten-
ders an unconditional apology, we will not
allow the proceedings to go on.

PROF. MADHU DANDAVATE : 1 fully
agree with the sentiments of the Minister
for Parliamentary Affajrs, but let me tell
you he did not say anything about you, but
saying about any Member is equally bad.

(Interruptions)

Let me complete

Y ww fawm amEE o (FIS9R) -
gl f7. @iwH 7 s SHIFeH &y
*XFET | (STIATT) TXET =T I 100 HT
TR QIgT & ¥, T AT 7 g9
#1 oSH A8 fFar) (sE@gr) 99 gw
AN FET &, AT AT @HT g AT §, I
# fag o sra &Y @wr @A Trfgw

At that time why did you not adjourn the
House ?

Q% ARG GEET ¢ AAG WG
QT A T 7gi T A &Y wee A1 (SHAIAI)

Sir, go through the records. Day before
Yesterday he said ** He said this to Mr,
Unnikrishnan

MR. SPEAKER : One minute Please,

SHRI RAM VILAS PASWAN : You
establish a code of conduct for all the
people.

#*¥* Expunged as ordered by the chair,
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Y Tt AT @R (§399) ¢
afg €@ 9% & qaT1 T, @ I AT G
grar =rfgy |

=Y T fae@ qrEEE o AT T §IS
A% Frede I3 A & fag anf F1fSg 1

(zmaaT)

gegd wNaq ¥ AT FT qAT g |
graag e A& & @ @ F 9@
SEUERCINE D S-S EUNE & B I 1 6
HTTH! TAT AT FIAT g, A F I@WHTF
QgL A FT a1 F F, AT K G
Jqwar gl MR fag a g a9 § M A
sqYsrere | AR fAg @Y @t ArT E AR
# <t fgara ¥ F19 FIQT g 1 ATAA A

wuq & faega fFdr &1 qzarg Agf F@T |

5 gr1q & fag !l o fLere I31T FX 2@
C il

st | faam qam 2 9T fgT Agy
faFar 91

1t was only expunged. At that time
the House should also have been adjourned.

ey ANI ¢ A7 Fragiag 1 g
qgd o g I § 1 A AT giAd 1

You have got no Patience.

s TRIAITC SOUEAY : TXHT 1T AT
¥ | FAT AT, 99 T A9 qfgd 1 (TTAM)

qeAA WINGW : g5 Wss Fgar g
QAR g Y aAweR §, A FFAT WU
gl

1 depricate if. I deplore it.

affT 9| =@ 9@ J awdrs gE )
TgIv 98 gl |
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He should withdraw these words, and
apologize also, (Inrerruptions’ Please it down,

(smaara)

qEAA AZIAT : A5 ATSY, T FQA §
1 ?

Wt s fag (@) @ emed
VAT 29 g a@ & 19 3 & |

qegA NI ¢ AT WA ]9
g1 AT FIS T FIET gl

W.; don’t you realize these things ?

& oF qIq FgAr Agar g f& AA
AeAIR gidl g 39 910 & (AT |

(e

AT WEIIA : JT FT AT AT §
fo ag S8 a9 &1 TH Y A TAIZT TEN
F2IT, 38 § FAT | Igi4 Fgr ar ag
g’ I UF UL FT g FUE =T
g FT gFAT | ¥ Fgd § dr ag WY T
g, AT g ag T AT g | T JAT

g |
He should withdraw them and apologize
(Interruptions) Please sit down,

Y R faqta qraET ¢ STO EN0

&1 gifzw |

qeqT wWElam : § faegar ady &ar
g1 SF W1 &€ CHT AT AT §, IET qEd
FgaT g | few s & @er 91 99 FEq
TRIT dg Wes TEIAIA (FUT| AE WA
facger odz @@ s@T) ag ¥ 9wy
WA & fAq FE WIE 1 arv oA g,
arg ¥ wisg g, AT9FT gay e W 8 1
afe s ¥ e Q@ w40 @t ag feet
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% fag ¥t sree1 78 § |
(zTas=)

weaet AT ¢ AT TrgedT 150 |

(soeritA)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): I am on a point
of order.

MR. SPEAKER :
of order ?

irthat point

SHR1I SATYASADHAN CHAKRA-
BORTY : Let us come back to the issue
that we have raised.

MR. SPEAKER : First he should
apologize.
®
SHRI HARIKESH BAHADUR (Gora-
kbpur): 1 was having no intention at all
to insult anybody. If I had used any word
which has hurt anybody, I am withdrawing
that word. But at the same time I would
request you to kindly direct all those senior
Members even of the ruling party, including
the Minister...

MR_ SPEAKER: I will direct every-

body. You apologize for that.

AN HON. MEMBER :
Minister,

Including the
MR. SPEAKER : You have to apolo-
gize. You apologize for it,

SHRI HARIKESH BHADUR :
logize for it. (Interruptions)

I apo-

SHRI GEORGE FERNANDES (Muza-
ffarpur) : What about the issue, Sir ?

SHRI SATYASADHAN CHAKRA-
BORTY Regarding the adjournment
motion, under rule 60, you have not allowed
the submission.
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MR. SPEAKER : 1 know that rule.

SHRI SATYASADHAN CHAKRA-
BORTY : The rule says.

‘“ ..where the Speaker is not in posses-
sion of full facts about the matter men-
tioned therein, he may before giving or
refusing his consent...”

You should allow the Member to sub-
mit. This is exactly according to the rules.

MR. SPEAKER : I am trying to get,
Sir. 1 have over-ruled it, because I am to
get the facts.

SHRI SATYASADHAN CHAKRA-
BORTY : Where you are not in posses-
sion...

MR. SPEAKER : If I don’t get them,
then I will answer. If I try and fail, then I

will let you. Otherwise, not. No, over-
ruled.

SHRI SATYASADHAN CHAKRA-
BORTY : Have patience, Sir. This i3 the
rule.

MR, SPEAKER : 1 have seen it.
SHRI

BORTY :

rules.

SATYASADHAN CHAKRA-
Let us work according to the

MR. SPEAKER: How can I get it
without trying for it ?

SHRI SATYASADHAN CHAKRA-
BORTY : But the rule says that you can
allow the Member.

MR. SPEAKER :
me in that.

You cannot assist
No; you cannot.

SHRI SATYASADHAN CHAKRA-
BORTY : Then you decide.

MR. SPEAKER : No, not all. T am
perfectly clear in my ruling, I am perfectly
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clear about the working, and I must get it
certain before I decide. But I can assure
you... (Interruptions)

SHRI ATAL BIHARI VAJPAYEE :
From whom ? (Interruptions) The Press
report mentions the name of Mr. Jethmalani.
He is here.

PROF. MADHU DANDAVATE : If
Swraj Paul was a Member of this House, you
would have allowed him to make a submis-
sion.

MR. SPEAKER : No, Sir,
PROF. MADHU DANDAVATE : We
have Mr. Jethmalani here, whose letter has

appeared.

MR. SPEAKER : Not al]lowed,

(Interruptions)**¥*
qeqA WYY : TG, TAT TG gIaT |

ot wae fagrdt sy : ALY @ o9
Y HHAT FIA ?

qeay WEtaW : HAH AT a9

AT FE AT |
(zxaw™)

weqel AEYad . A g ¥ FB
TE g1 |

st mewr fagrdl awagy - qT guEd
g fe ot g RIS waTE AR @1 AR
RIECH AL G A 7

weqsr AP - AT W A AT AR
wa W A Fm o gEd famr A€

gHIT |
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(eawsrmm)

wEqy ANAY ¢ AT @ At &, F
FATTE | TG

I cannot have anything, I am clear in

my mind.

gISY A 47 9 I, AMHT WS g |
y| &1 fagaedt agf & 1S9 FAET
O |

(zaaea)

SHRI RAM JETHMALANI : You
have assured us that you would call for fur-
ther information.

TR WD © AL ITH B FHEAT

ATAAT T WA |

SHRI RAM JETHMALANI : You
want relevant information. You kindly give
us two or three minutes.

MR, SPEAKER : No,

SHRI RAM JETHMALANI : You
kindly give us two or three minutes so that
we know what information you would call
for.

MR. SPEAKER :
then I will listen to you.

I will get it and

SHRI RAM JETHMALANI : We
should know what information you would
call for.

MR . SPEAKER : I do not allow.

a7 femus AT IT a9 T 19
go feary &, 7 F1E fours a1 s
FEIT | ITEH T AT |

*x%Not recorded.
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(sa=ei)

SHRI RAM JETHMALANI : What
is wrong ? (Interruprions) We will give you
the documents which you want.

SHRI SATYASADHAN CHAKRA-
BORTY : You are in the ruling party.
Why do you hide the facts, Your policy
should be to hclp us. Why did he say, no ?
What is ‘no’ ?

SHRI SOMNATH CHATTERJEE
(Jadourpur) Who was respondent no_. 1 ?

(Interruptions)

12.42 hrs.

PAPERS LAID ON THE TABLE

Notifications under Employees’ Provi-
dent Funds and Miscellaneous Provisions Act,

1952,

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL): 1 beg to lay on the Table a copy
each of the following Notifications (Hindi
and English versions) under sub-section (2)
of section 7 of the Employees Provident
Funds and Miscellancous Provisionse Act,
1952

(1) The Employee’'s Family Pension
(Second Amendment) Scheme, 1983 publi-
shed in Notification No. G.SR. 546 in
Gazette of India dated the 23rd July, 1983.

(2) The Employees’ Deposit linked
Insurance (Amendment) Scheme, 1983 pub-
lished in Notification No. G.SR. 547 in
Gazette of India dated the 23rd July, 1983,

(3) The Employees’ Provident Funds
(Third Amendment) Scheme, 1983 published
in Notification No G S.R 548 in Gazette of
India dated the 23rd July, 1983, [Placed in
library. See No, LT-6950/83].

Reviews on, Annual Accounts, Annual
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Reports of National Federation of Urban
Cooperative Banks and Credit Soci.ties New
Delhi for 19871-82 und National Cooperative
Union of India, New Dellii for 1981-82 and

Statements for delay.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): on behalf
of Rao Birendra Singh, 1 beg to laid on the
Table.

() (1)) A copy of the Annual Report
(Hindi and English versions) of
the National Federation of Urban
Cooperative Banks and Credit
Societies, New Delhi, for the year
1981-82.

(1) A copy of the Annual Accounts
(Hindi and English versions) of
the National Federation of Urban
Cooperative Banks and Credit
Societies, New Delhi, for the year
1981-82, together with Audit
Report thereon,

(i) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
National Fedcration of Urban
Cooperative Banks and Credit
Societies, New Delhi, for the year
1981-82.

(2) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (1) above, [Placed in
library, See No. LT-6951/83].

3) () A copy of the Annual Report
(Hindi and English versions) of
the National Coopcrative Union
of India, New Delhi, for the year
1981-82,

(i) A copy of the Annual Accounts
(Hindi and English versions) of
the National Cooperative Union
of India, New Delhi, for the year
1981-82 together with Audit Re-
port thereon.
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(ili) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
National Cooperative Union of
India, New Delhi, for the year
1981-82,

(49 A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(3) above |Pleaced in library.

See No. LT-6952/83].

Notification under Essential Commodities
Act, 1955,

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : I
beg to lay on the Table, a copy of Noti-
fication No, S.0. 562 (E) (Hindi and English
versions) published in Gazette of India dated
the 8th August, 1983 containing Order res-
cinding the Imported Cement Control Order,
1978, under sub-section (6) of section 3 of
the  Essential Commodities Act, 1955
[Placed in library. See No, LT-6953/83].

Notification under Andhra  Scientific
Company Ltd. (Acquisition and Transfer of
undertakings) Act, 1982, and Statement for

delay.

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): On be-
half of Shri K.P. Singh Deco, I beg to lay on
the Table—

(1) A copy of Notification No.S.R O.
14 (E) (Hindi and English versions) publi-
shed in Gazette of India dated the 18th
February, 1983 vesting of the right, title and
interest of Messrs Andhra Scientific Com-
pany Limited, Machilipatnam in Bharat
Electronics Limited on and from the Ist
July, 1981, under sub-section (3) of section
31 of the Andhra Scientific Company Limi-
ted (Acquisition and Transfer of Underta-
kings) Act, 1982.

(2) A statement (Hindi and English
versions) showing reasons for delay in laying
the Notification mentioned at (1) above.
[Placed in library. See No. LT-6954/83],
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Annual Report, Annual Accounts and

Review thereon of International Airports

Authority of India for 1981-82 and Statenent
for delay in laying the Report of the said
Authority for the year 1980-81.

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): 1 beg to lay on the Table—

() A copy of the Annual Report
(Hindi and English versions) of the Inter-
national Airports Authority of India for the
year 1981-82, under sub-section (2) of section
25 of the International Airports Authority
Act, 1971.

(2) A copy of the Annual Accounts
(Hindi and English versions) of the Interna-
tional Airports Authority of India for the
year 1981-82 together with Audit Report
thercon, under sub-section (4) of section 24
of the International Airports Authority Act,
1971,

(3) A copy of the Review (Hindi and
English versions) by the Government of the
performance  of International Airports
Authority of India for the year 1981-82.

(4) A statement (Hindi and English
versions) showing reasons for delay in laying
the Annual Report and Accounts of the
International Airports Authority of India,
for the year 1980-81 mentioned at items (1)
and (2) above. [Placed in Library. See No.
LT-6955/83],

(5) A copy each of the following
Notifications (Hindi and English versions)
under sub-section (4) of section 45 of the
Air Corporations Act, 1953—

(i) The Indian Airlines Employees’
Provident Fund (Amendment)
Regulations, 1983 published in
Gazette of India dated the 19th
March, 1983 together with an ex-
planatory note,
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(Shri Khursheed Alam Khan)

(i) The Indian Airlines (Aircraft
Engineering Department) Service
Regulations, 1983 published In
Gazette of India dated the 26th
March, 1983 together with an ex-
planatory note. [Placed in libra-
ry. See No. LT-6956/83].

Statement Containing the decisions of
Government on recommendations of working
group on Control of Blindness.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI): I beg to lay on the Table a
statement (Hindi and English versions) con-
taining the decisions of the Government on
the recommendations of the Working Group
on Control of Blindness, [Placed in library.
See No. LT-6957/83],

Report by Foreign Minister on Antarc-
tica Treaty.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM): 1 beg to lay on
the Table a copy of Report (Hindi and
English versions) by Foreign Minister on
Antarctica Treaty. [Placed in library, See
No. LT-6958/83].

Central Reserve Police Force (Medical
afficers Cadre) (Amendment) Rules, 1983.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): 1 beg to
lay on the Table a copy of the Central
Reserve Police Force (Medical Officers
Cadre) (Amendment) Rules, 1983 (Hindi and
English versions) published in Notification
No. G.SR. 567 in Gazette of India dated
the 6th August, 1983 issued under section 18
of the Central Reserve Police Force Act,
1949, [Placed in library. See No. LT-
6959/83].

Drugs and Magic Remedies (Objection-
able Advertisemenis)y Amendment Rules, 1982.
Drugs and Cesmetics (Third Amendment)
Rules, 1982 and Statement Correcting reply

to USQ No. 4059 dr_ 18.8.1983,
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WAI): On behalf of Kumari Kumudben
M. Joshi. I beg to lay on the Table--

(1) A copy of the Drugs and Magic
Remedies (Objectionable Advertisements)
Amendment Rules, 1982 (Hindi and English
versions) published in  Notification No.
G.S.R. 442 (E) in Gazette of India dated
the 1st Iune, 1982, under sub-section (3) of
section 16 of the Drugs and Magic Reme-
dies (Objectionable Advertisements) Act,
1954. [Placed in library. See No. LT-
6960/83.

(2) A copy of the Drugs and Cosme-
tics (Third Amendment) Rules, 1982 (Hindi
and English versions) published in Notifica-
tion No, G.S.R. 510 (E) in Gazetie of India
dated thc 26th July, 1982, under section 38
of the Drugs and Cosmetics Act, 1940.
[Placed in library. See No. LT-6961/83].

(3) A statement (Hindi and English
versions) correcting the reply given on the
18th August, 1983 to Unstarred Question No.
4059 by Dr. Krupasidhu Bhoi regarding
States covered under Village Health Guide
Scheme and allocation to States. [Placed in
library, See No. LT-6962/83].

Notification under Income Tax-Act, 1961
and Statemen: for delay, Central Excise (Ninth
Amendment) Rules, 1983, Notifications under

Central Excise Rules, 1944 etc. etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : I beg to lay on the
Table—

(1) A copy each of the following Noti-
fication (Hindi and English versions) under

- Section 296 of the Income-tax Act, 1961 :-

(i) S.0. 2944 published in Gazette of

' India dated the 23rd July, 1983
regarding exemption to the ‘Seva-
gram Ashram Pratishthan, Wardha’
under section 10(23C) of the
Income-tax Act, 1961 for the
period covered by the assessment
years 1982-83 to 1984-85.
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(i) S.0O. 2945 published in Gazette of
India dated the 23rd July, 1983
regarding exemption to the ‘Society
of Mary Immaculate (Mysore) St.
Mary’s Convent Bangalore’ under
section 10(23C) of the lncome-lax
Act, 1961 for the period covered
by the assessment years 1980-81 to
1983-84.

(iii) S.0. 2946 published in Gazette of
India dated the 23rd July, 1983
regarding exemption to the ‘Guru-
dev Siddha Peeth Ganeshpur?’
under  section 10(23C) of the
Income-tax Act, 1961 for the period
covered by the assessment year
1983-84.

(iv) S.0. 2947 published in Gazetted of
India dated the 23rd July, 1983
regarding exemption to ‘‘Spastics
Society of REastern India” under
section 10(23C) of the Income-tax
Act, 1961 for the period covered
by the assessment years 1983-84 to
1985-86.

(v) S.0. 3048 published in Gazette of
India dated the 6th August, 1983
regarding  exemption to  ““The
Divine Life Society’ under section
10(23C) of the Income-tax Act,
1961 for the period covered by the
assessment years 1983-84 to 1985-86.

(vi) The Income-tax (Seventh Amend-
ment) Rules, 1983 published in
Notification No, S.O. 600(E) in
Gazette of India dated the 19th
August, 1983.

(2) A statement (Hindi and English
versions) showing reasons for delay in laying
the notification ; mentioned at (i) to (v) of
item (1) above. [Placed in Library. See No.
LT-6963/83].

(3) A copy of the Central Excise
(Ninth Amendment) Rules 1983 (Hindi and
English versions) published in Notification
No. G.S.R. 660 (E) in Gazette of India dated
the 19th August, 1983 together with an expla-
natory memorandum under sub-section (2)
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of section 38 of the Central Excises and Salt
Act, 1974. [Placed in Library. See No. LT-
6964/83]

(4) A copy each of the following Notifi-
cation (Hindi and English versions) issued
under the Central Excise Rules, 1944 :-

(1) G.S.R. 653 (E) published in
Gazette of India dated the 19th
August, 1983 together with an
explanatory memorandum  pres-
cribing a concessional rate of basic
excise of Rs. 18/- per Kg. on non-
cellulosic spun yarn.

(1) G.SR. 654 (E) published in
Gazette of India dated the 19th
August, 1983 together with an
explanatory memorandum fixing a
basic excise duty of one rupee per
Kg. on ramie yarn not containing

any non-cellulosic man-made
fibres.
(i) G.S.R. 655 (E) published in

Gazette of India dated the 19th
August, 1983 together with an
explanatory memorandum fixing a
basic excise duty of Rs. 10 per Kg.
on ramie yarn containing non-
cellulosic man-made fibre.

(iv) G.S.R. 656(E) published in Gazette
of India dated the 19th August,
1983 together with an explanatory
memorandum prescribing effective
basic excise duty of 10 per cent ad
valorem on ramie fabric.

(v) G.S.R. 657(E) published in Gazette
of India dated the 19th August
1983 together with an explanatory
memorandum denying the conces-
sional rates under Notification
Nos. 229/83-CE, 230/83-CE and
231/83-CE dated the 19th August,
1983 to goods produced in a Free
Trade Zone [Placed in Library.
See No LT-6965/83].

(5) A copy each of the following

p apers (Hindiand English versions) under

ub-section (1) of section 619A of the Com-
panies Act, 1956 :-
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(Shri Janardhana Poojary)

(i) A statement regarding Review by
the Government on the working of
the General Insurance Corporation
of India, Bombay, for the year
ended 31st December, 1982.

(ii) Annual Report of the General
Insurance Corporation of India,
Bombay, for the year ended 31st
December, 1982 along with Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. Sec
No. LT-6966/83].

(6) A copy of the *Review (Hindi and
English versions) by the Govern-
ment on the working of the Export
Import Bank of India, Bombay,
for the year 1982 [Placed in
Library., See No. LT-6967/83].

Review on and Annual Report of All
India Handloom Fabrics Marketing Coopera-
tive Society, Ltd , Bombay for 1981-82, Annual
Accounts of Central Silk Board, Bangalore for

1981-82 and Statement for delay.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : On behalf of Shri
P.A. Sangma, 1 beg to lay on the Table—

(1) () A copy of the Annual Report
(Hindi and English versions) of the
All India Handloom  Fabrics
Marketing Co-operative  Society
Limited, Bombay, for the year
1981-82, along  with Audited
Accounts,

(i) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the All
India Handloom Fabrics Market-
ing Co-operative Society Limited
Bombay, for the year 1981-82.
[Placed in Library. See No. LT-
6968/83].

(2) A copy of the Annual Accounts
(Hindi and English versions) of
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the Central Silk Board, Bangalore,
for the year 1981-82 together with
Audit Report thereon, under sub-
section (4) of section 12 of the
Central Silk Board Act, 1948.

(3) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(2) above. [Placed in Library.
See No. LT-6969/83].

12.42 hrs.

COMMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS

Minutes

SHRI T.R. SHAMANNA (Bangalore
South) : I beg to lay on the Table Minutes
(Hindi and English versions) of the Sixtieth
to Sixty-fourth sittings of the Committee on
Private Members’ Bills and Resolutions held
during the current session.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

Reports of Study Tours.

SHRI A.C, DAS (Jajpur) : I beg to lay
on the Table a copy of the following Reports
(Hindi and English versions) of the Study
Tours of the Committee on the Welfare of
Scheduled Castes and Scheduled Tribes :-

(i) Report of the Study Tour of Study
Group 1 of the Committee on its
visit to Bombay, Silvassa and
Bangalore during June-July, 1983.

(i) Report of the Study Tour of Study
Group II of the Committee on its
visit to Calcutta, Ranchi and
Rourkela during June-July, 1983.

MR. SPEAKER : 1 have got no obje-
ction if you do not want to run the House,

#§ oWl UsSrA FT T E, gH F4AT
AFATE & |
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(saaua)

gea AN : ¥ 0F FTH F gHaT
g, fafacet & w@efie feqar g

PROF, MADHU DANDAVATE (Raja-
pur) : Discarding the entire opposition is
not good; do not conduct it that way; dis-
carding the entire opposition is not good; do
not try to rub us on the wrong side,

(Interruptions)

gea AAtew © fafaeer ¥ wede
feqar g 7

ol mE faErlt AwRaY o qed gu!
TS %W F A

weaR AN ¢ g TEN & FHFAT |

st s fagrdt areda « ag 77 g
g gFar 7

(zagum)

seast A3 : FHT TG &1 gHaAT 1.,
¥R Fr R w1 QAT 98, FE A9d-

¥ AT Agl, FIIT & TGT FATAT TET |
® T dF AATIN, FAT | ATTH HgT &

Agt AT |
I am clear in my mind.

T ATIF TALX A AT, T TAF @A
¥ FEAT | AT F FIC FAFA A AT AT F@T
GET -

(zmaum)
12.44 brs.

MESSAGE FROM RAJYA SABHA
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SECRETARY : Sir, I have to report
the following message reccived - from the
Secretary-General of Rajya Sabha :-

“In accordance with the provisions of
rule 127 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to inform the Lok
Sabha, that the Rajya Sabha at its
sitting held on the 25th August, 1983,
agreed without any amendment to the
Emigration Bill, 1983, which was passed
by the Lok Sabha at its sitting held on
the 12th August, 1983

(sa=uma)

qeqy AAEq . § wede  fomar

HIT § AT AT g ar 7

Y maa fag 7 A ;- gy sy
a1 ar wga afsd |

QeI AANGA : 12 § 1Y | ag AN
gl gFHAT |

N wem fagty awrdy ;. gg $Y
AT &1 |Fdr ?

qEAT AAYIA : H F1JT qrsq & fag
T FEl av 37 & fauw Fa1e a8 |

Shri K.P. Tewari.
(Interruptions)

12.45 hrs.

COMMITTEE ON PETITIONS

Fourteenth Report and Minutes

SHRI KRISHNA PRAKASH TEWARI
(Allahabad): 1 beg to present the following
Report and Minutes of the Committee on
Petitions :-

(1) Fourteenth Report (Hindi and
English versions).
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(Shri Krishna Prakash Tewari)

(2) Minutes of the Forty-Seventh and
Forty-ninth Sittings (Hindi and Bnglish
versions).

PROF. MADHU DANDAVATE
(Rajapur): We do not want you to violate
the rules. Within the framework of the
rules the matter can be taken up.

MR SPEAKER : It peeds time. I
cannot do it. I am helpless. I cannot do
it.

Mr. Sunil Maitra
12 46 hrs.
PUBLIC ACCOUNTS COMMITTEE

Hundred and sixty-first and Hundred and
sixty-seventh Reports

SHRI SUNIL MAITRA (Calcutta
North East): I beg to present the following
Reports (Hindi and English versions) of the
Public Accounts Committee :=

(1) Hundred and sixty-first Report
relating to Ministry of Health and Family
Welfare—National Malaria Eradication Pro-
gramme.

(2) Hundred and sixty-seventh Report
relating to Ministry of Railways (Railway
Board)—Utilisation of Locomotives,

MR. SPEAKER : Shri R.S. Sparrow.

COMMITTEE ON SUBORDINATE
LEGISLATION

Twentieth Report

SHRI R S. SPARROW (Jullundur):
I beg to present the Twenticth Report (Hindi

and English versions) of the Committee on
Subordinate Legislation.

COMMITTEE ON GOVERNMENT
ASSURANCES

Sixth Report
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SHRI SONTOSH MOHAN DEV (Sil-
char): I beg to- present the sixth Report
(Hindi and English versions) of the Commi-
ttee on Government Assurances.

SHRI RATANSINH RAJDA (Bombay
South): May I bave your permission to

make a submission ?
(Interruptions)
RAILWAY CONVENTION COMMITTEE
Ninth Report
SHRI D.L. BAITHA (Araria): I
beg to present the Ninth Report (Hindi and
English versions) of the Railway Convention

Committee on ‘“‘Cost of Operation of Rail-
ways (Staff and Fuel Cost)’.

AR WEIA : FIE FH AL I9AT
g T QT A OFIs @l Agr fe@rs
fear @t at fav & W & & g

SHRI RATAN SINH RAJDA (Bombay

South) : Let the House be extended by two
to three days,

(Interruptions)

MR. SPEAKER : I can allow only one
by one .

(Interruptions)

MR. SPEAKER : I will get it discussed.
That is my promise,

(Interruptions)

MR. SPEAKER : I will get it discus-
sed in the House. That is my promise.

(Interruptions)

PROF. MADHU DANDAVATE (Raja-~
pur) : When are you going to do it ?

MR. SPEAKER : When the next
session comes, on the first day. ‘
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&t sew fagrd e (AF faea) ¢
ged 1 9% UF faq & fag T a3
ST GFAT & ) FA G55 6T THA § |

HETR HEIEA © W & ar A% gal
&1 AT AATAN T gF AAT | AR A
g1 STQAT &Y FT FH 9§ FATQAT |

MR. SPEAKER : I cannot. I can-

not do it/without reasons.

PROF. MADHU DANDAVATE : Why
do you not allow it right now ? There is a
way out. You can admit the adjournment

motion and take it up later.

MR. SPEAKER : I cannot. Without
facts, I cannot, How can I do it ? With-
out facts, about which I do not know, 1
cannot do it.

PROF. MADHU DANDAVATE: We
will tell you. If you do not know the
facts, we will tell you.

MR SPEAKER : I cannot do it.

PROF. MADHU DANDAVATE: If
there is a big Railway accident, before the

Speaker comes to know about it, the
adjournment motions is tabled here,

MR. SPEAKER : This is not an
accident. There is five-years’ time.

PROF. MADHU DANDAVATE

You can do it.

Immediately, the matter will come up
here.

MR . SPEAKER : It is not only you.
There are rules governing it,

SHRI SUNIL MAITRA (Calcutta
North East): It is an official document,
Public sector is involved. It has to be dis-
cussed.
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MR. SPEAKER : No, no; that takes

time.
(Interruptions)

MR. SPEAKER : Do npot record

anything.

PROF. MADHU DANDAVATE: I
will give another precedent.

MR. SPEAKER : I will only say, I
will make my humble submission.

(Interruptions)

MR SPEAKER : I can do one thing.
I can commit myself, that when even tomor-
row, or even after two months hence, when
the House meets, I will get this discussed on
the very first day.

(Interruptions)

HEAA AN ¢ AT G & AG § o
Tee & IraAT frEEr gE FT A §
Jgr ar gEad g WX TA F |

SHRI K. MAYATHEVAR (Dindigul) :
If it does not meet ?

Does not meet ?
Whether you come
Sit down.

MR, SPEAKER :
The House will meet,
or not, that is immaterial.

(Interruptions)

MR. SPEAKER : One thing is there.
I commit myself that the first thing, if you
agree, the first item will be this matter.
The first discussion, I will put this.

(Interruptions)

e HATY : AL ATHT AATS TEI
FIG! | 9 aF & qq1 g1 Iwar, § gt
FL GHAT | I qF & BAET HET T FI
®, 7 a5 ¥ fos q@ae § g a@ «
THT TG F THAT |
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PROF. MADHU DANDAVATE: I
am giving you a precedent. On one occa-
sion, on the very first day of the last session
at 11 o’ clock I got up and I moved that
the Question Hour be suspended and Assam
discussion be takem up. Though all the
details were not available, you directed that
the Minister concerned should make a state-
ment and immediate discussion may shart.
(Interruptions)

You just now inadvertently said at one
stage that you can ask the Minister to make
a statement. If the Minister makes the
statement, we can straightway start discus-
sion under 193,

MR. SPEAKER : At that time we had
already discussed it in our meeting, Also
we had decided that we would do it. In the
same manner 1 will again do it. When we
meet again, we will again do the same thing.
But whatever comes in the papers should
not be taken as gospel truth.

(Interruptions)

MR. SPEAKER :
pot allow me...

My conscience does

(Interruptions)

MR . SPEAKER : I will not do it.

(Interruptions)
wqegw HElEW : AT AT B9

FATET TR &, af 9ersq, FAT § OO
HT AT g ;

(za=a)

SHRI K, LAKKAPAP (Tumkur)
How long will you allow them to obstruct the
proceedings of the House... (Interruptions)

MR, SPEAKER : 1 never allow things
which are incriminatory or against anybody
whether you are there or he is there or any-
body else is there.
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SHRI K. LAKKAPPA : But they are
making objections... (Interruptions)

PROF. K.K. TEWARY (Buxar): Now
it is very clear that the Members on the
opposite side want to obstruct the procee-
dings and stall the discussion on Morarji-
bhai and his CIA connections...(Interruptions)

MR. SPEAKER : That I understand,

(Interruptions)

PROF. K.K. TEWARY: BEven the
CPM Members are joining hands with them.
(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): This is some-
thing important...

MR. SPEAKER : This is important,
I never talked about important or unimpor-
tant.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: We sit till midnight. You
go on collecting the information. We sit
upto midnight today.

MR. SPEAKER:
ruptions)

1 canpot. (Inter-

;A fE qrEaE (o)
g fafqeey w@eliz 2 gFwar g, @ fea-
FUT FT TGN g HFAT 7

qeae AAAT : feqFwa I gqar &
g | % wfaz w7 frar § 1 Ifsa @ a8)
gIIT |

st A FATR (TIFRIYR)  ATA
Fgl g fF ar R ¥ qgA 3 § fag
g TFT | IARI AGAT g fF G
a7 v feafa & &
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ST q%F g9 AN &7 9919 & @S
qred A grafeag 9T F QX d S
JzaAT X TF G F AT I ATARI
TEY & STF JIATT 9T q4gT HAT ST &7

AT IqF ATIIT 9 TH HET 9T AT
Fg9 8l gFar g |

MR. SPEAKER : I don’t agree.

oY {S wAFEa : F0 AGH P AW
qH adrsg

Why don't you agree,

HITHT &Y AT I W A9y FA &<
WEIAT Fg | E fF g aarT A
#1 feafg & § R g agw s ! foufa
¥ g

weqet WEYaw : 84 faw a8 &g §
fr & YT ATTHT T Fg GHAT §, FaT
TEI AHAT g |

A W wAtR" ¢ AIT & FFT

You have made a submission, you your-
self made a statement that you are concer-
ned with it, you are deeply concerned with
this matter.

g9 gg Wi FT 9 ¢ (& o feafq
#? A ST T fgwaEr 6T AT

faeeY 8 1

WEaA WA ;g (e A |
Y ool wAtRE : g7 AT gud
ATFY 72T FL @& | IWAQ 1T FA
STt & Fige |
(zoEema)

wegw Wgtag: gg ar § Ag <
aFar |

BHADRA 4, 1905 (SAKA)
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SHRI RATANSINH RAJDA : Sir,
why don’t you agree to the extension of

time ? There are certain burning issues to

be discussed.
WEq AEYSD © Ig AT 1T gl ¢ |
I will go by what the House says,

17 uw feq agrzg, @t fea agram,
ART 1 9, G $1E  aeT g ¢ |

I enjoy it rather than remaining idle.

SHRI RATANSINH RAJDA : You
can direct the Gove rnment,

- ()

M ANTw qrrEt (fgane) @ oarsgey
wgled, AT g6 g faar 1 ow foae
gAY 19 g AMSq (.. (s@EgmE)..,
UF  BGAT  ASAF  FT FAT @I
gAY TF hadr g faqet a1y &1 | a1
q19 faqdr &I gedAr eAr wI4r
FIH... (auazn:r)... HT TF fAAT g9
AT | I8 gHIU 9T g & emre €a-
U qra &1 feewwa Agl @) gFar v
ST HT HTH AZT TAT |

AT AT - q1 X g FL W |

st 79t TR AwrEt ¢ oF fAae g o

OO 19 g7 F ATT WY T g w9

= ¥, Q0 19 GA FL Jq@ AW A A |
¥ 9% UF I FEAT § | ATA F U
a1fgy fF w7 gw faaz & fag amo aros
gFT MY & aT AT §q F1 AT FT g
Treat frwrard | T #1E e AT
gl aF 93T &1 qATST AIT AT ar e«foq
F AT |... (WAAIR)..,



343 Rly. Con,

(57 7" /1)
Feaey wgIaw AT g fag S e

g faifual & gEa 1 AT @Y &

Y FUF WAIT AT AE HIAT @ av
U6 IATT | FAT F41 TqFT AT FI @
g 7 AT IH T F, I A& AT |

geaer wavzm . § O fafu & fgamw
& A0

Y AAUA AWMLY 1 HT FGHT T

FieT |

AR [T : AT FATC AT A
HATZC | JA A T AT KT GAATS &
TEXT & T TAFT GEATE FT T&€G ¢ |
gd a1 o =qifgq T | Afwd =TT
F T AT FTAR { FATS T

(saaeta)

MR, SPEAKER :
for Junch to meet 2 p.m.

The House adjourns

12 59 hrs.

The Lok Sabha then adjourned for lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch

at Fourteen of the Clock
(MR SPEAKER in the Chair)

SHRI RAM VILAS PASWAN (Hajipur):
What happened ? What have you decided ?

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : The House would
like to know the outcome of discussion .

sft Trw faemg awenw - andt ¥ &Y
#gr ¢, g for® ox mar g av ad ?
It {F ar9d swg faar R
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geq e AENET AW F ATTRT ToOTSa
gAT, T JITIAT |

(Fagam)

weqe AT ZII@ &Y FATAT AT
T FAET ATIF i A &1 T FErw ar F
BISH HT FTATH AT AT AT FIA Ag!
AATH AT | T IFAT g a1 g {5 sy
yeq g1 fegawwa gAT F[ifgd | waade
3T 21 qU Igd g fF & oz wae
HrAr g X uefae £3ar g, fee S5q 9%
Feawa gar & 1 ar sirar oy fegswwa ar
ar A1q AT fAaFT TAT F AT T F13
M AT FT AN, ar g agar gl §
feaqa & #& 71 o geq faasT oF
feq ar &9 71 d31 &, g7 FE W@WUS
T8l g 91 ¥ 1 gT-39-q7-2-7 |

SHRI SATISH AGARWAL (Jaipur):
It is upto the Government,

TET& AANIA © AT 8 HT AT FI
A1 gE-ET-HI—Z~g, IAMT RT3
Fad, & ggi da1 gl

(saagi)

A wad @t Ty (7% faedt) ¢
yeqey HEIRd, AT gaig & fa7 gawr
uT | {19y AT ATST A1 g 1 g7 Fgl
qI—3ATT 6 a7 & qTT a7 98 J1T AT
39 I g9 g1 a&dl g | g9 ag T Far
qT —Fd TET FY 5T T GYAT FT o |
T AT 93 99 F FATAT AT Fre
qOAT 39 & qrEa Ag0 AT | AfFA
GIFTT &T WFAr At g &1 qr9 AT
A9 &7 AGI § |

SHRI SONTOSH MOHAN DEV (Silc-
har) : It is not a healty precedent ,
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dadta ®, a9 Fur famtw =i
gratg wAY (s gar Twg) AETE
IR, 9T ATIA  HIATT, F gaT H
fare o fawr qx o941 &8 & F=Tq g
gHal §, AT AR F A-qTq gl gHA!
g1 A faegpa eose fFar f& o =@
T g 9497 Uy F fay fafaw § qax
& | SrraY aqat &Y AT Ay oS qqA
w1 W F Y waade Fraw Afgdl
staT # o frar a1 —T9 g9 AT -
Ffaer waca § ITH T a3 § fafasy
gTed 1 frree s awar g fF @l
T\ AfeT wiT qIT 9gq F ** qGA &)
st afsafadt €&z AT FT ISMAT TAT §...
g9 g% AFEA A QA AGL..
. (caAqT) .

PROF. MADHU DANDAVATE (Raja-

pur): Sir, it is where he is going back, He
should withdraw these remarks.

(Interruptions)

Sir, I insist that he withdraw it. Do
you approve his observations ? Do you appr-
ove of his remark ’’publicity stunt”™ ? Ask
him to withdraw this expression. (Interruptions)

MR. SPEAKER : Listen to me. Let me
make my observations. I want to make an
observation.

(Interruptions)

PROF, MADHU DANDAVATE When
a young MP made some remarks, they were/
rightly expunged. When a grown-up MP has
made this remark, are you not to expunge
this ? (Interruptions)

MR. SPEAKER Let me make the obse-
rvations.

(Interruptions)
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MR. SPEAKER What can I do
about it ? You do not understand what I
am saying even.

s aF 3T faw a1 f& gwifew
Z ®o g1 4T 7 gl, agh a% 3% §, AfwA
feeY a1q %1 997 FAT Tg 1T qZT TG
T |

That should go, expunged. 1 do not

want that,

qq FISA FT WAl g, IATAT @Y a¥
fearze 3, 7 IAtaAT g v feqgs &2\

(Interruptions)

MR. SPEAKER : Now, the House
will take up call-attention,

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Sir, they are hiding
their own facts. (Interruptions).

SHRI SATYASADHAN CHAKRA-
BORTY : Why is the Government silent ?
(Interruptions)

MR. SPEAKER : No.

PROF MADHU DANDAVATE : As
a protest against the Government’s arrogant
attitude, we are all walking-out, We do not
want to obstruct the proceedings.

14.14 brs.

Prof. Madhu Dandavate and some other
hon. Members then left the House.

SHR] C.T. DHANDAPANI (Pallachi) :
Sir, T have given an adjournment-motion
with regard to the Sri Lanka situation. 1
do not want to make a double walk-out.

MR. SPEAKER :
ready been discussed.

The matter has al-

** BExpunged as ordered by the Chair.
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SHRI C.T. DHANDAPANI : I have
already walked-out and I have already joined
the walk-out. Now, this is with regard to
the Shri Lanka matter, I have already dis-
cussed this matter with you. Kindly listen
to me.

MR. SPEAKER : No.

(Interruptions)

SHRI C.T. DHANDAPANI: In the
Human Rights Conventions at Geneva, our
Government has not condemned it...(Interrup-
tions)

MR. SPEAKER : Not allowed. (Inter-

ruptions) I suppose, you had walked out,
Shri Eduardo Faleiro,

SHRI K. MAYATHEVAR (Diudigul) :
The Government has totally failed...(Interrup-
tions)

MR. SPEAKER : Not allowed, (Inter-
ruptions)

SHRI K. MAYATHEVAR : In protest
we are walking out,..(Interruptions)

SHRI C. T. DHANDAPANI : We walk
out.

(Interruptions)

14.16 hrs.

Shri C. T. Dhandapani and some other
hon. Members then left the House.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported allegations by Mr, Seymour
Hersh in his recent book ‘The Price of Power’
against former Prime Minister of India, Shri

Morarji Desai.

SHRI EDUARDO FALEIRO (Mor-
mugao) : Sir, I call the attention of the
Minister of External Affairs to the following

matter of urgent public importance and I

request that he may wmake a statement there-
on :-

““The reported allegations made by Mr.
Seymour Hersh in his recent book <“The
Price of Power’’, against Former Prime
Minister of 1ndia, Shri Morarji Desai.”

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI PV. NARASIMHA
RAO) : Mr, Speaker Sir, In Jupe 1983 a
book was published in the United States by
an American author Seymour Hersh entitled
““The Price of Power : Kissinger in the Nixon
White House”. The book deals primarily
with the years during which Dr. Henry
Kissinger was the National Security Adviser
to the US Government., The book which is
of nearly 700 pages and 41 chapters contains
one chapter (32 of 21 pages) which deals with
the period, immediately preceding the birth
of Bangladesh, Indo-Pakistan relations, and
the attitude of President Nixon and Dr.
Henry Kissinger towards India.

The chapter also contains allegations
against ‘“‘a former member of the Indian Cabi-
net’” and subsequently identifies the person as
Shri Morarji Desai. Shri Desia had already
commented in public, calling the various
allegations as a ‘‘sheer mad story”. We have
subsequently received information that a
plaint has been filed in the US District Court
in Illinois on behalf of Shri Morarji Desai
by an Attorney, Shri Mahendra Mehta. A
plaint has also been filed in the Bombay High

Court. The matter is thus before courts of
law.

14.18 hrs.
(MR, DEPUTY-SPEAKER in the Chair)

SHRI EDUARDO-FALEIRO : Mr.
Deputy-Speaker, Sir, when 1 gave notice of
this Calling Attention, it was not my inten-
tion merely to assail the character or reputa-
tion of former Prime Minister, Mr. Morarji
Desai, We have seen how these Benches on
the other side have behaved for the last about
threc years, We did not give them any provo-
cation because we thought about these people
who have played their role in the Indian
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political life, good or bad, it is for the poster-
ity to judge.

We are convinced that they have no
further role to play and there is no point in
beating them and accusing them of their acts
of omission and commission during their
regime.

There is a code appearing in this book
of Mr. Seymour Hersh ¢The Price of Power”.
It raises a very fundamental question,

And the question is what steps, what
measures, are we taking, what measures is
this Government of this country taking, to
preveat this country from being a playground
of the activities of international agencies ?
Because of the geo-political situation of this
country, because of the sheer size and impor-
tance of this country in the comity of nations,
it has definitely an attraction for agencies from
all sides to come and obtain information from
high sources. Where the book becomes impor-
tant is in pointing out that this type of infor-
mation, the most confidential, the most secret
type of information, leaks out from the most
unexpected and from high sources indeed.

As early as May 29, 1967, the then
Foreign Minister Mr. M.C. Chagla had mads
a statement in this very House and he has
said and I quote :

I have asked the Intelligence Bureau
to complete the enquiry into the CIA
activities in this country ”’

I would like to know what the Govern-
ment is doing to plug the loopholes and to
see that this type of high level information,
of confidential information, does not perco-
Jate to those countries which do not favour
us, and whose interests are again and again
and again agtagonistic to our interests and
security.

Who is this Seymour Hersh ? Is he a
journalist looking for sensational events, just
to give concocted stories to make a living ?
Or is he a journalist who wants to make his
flesh or is he a writer whose investigative
activities have obtained for him international
recognition ?

DR. SUBRAMANIAM SWAMY (Bom-
bay North East) : Like Magsaysay Award.

SHRI EDUARDO FALEIRO: All of
us are aware how during the Vietnam con-
flict, the American Command in South Viet-
nam as well as the US Administration as a
whole, were denying that they were indulging
in wholesale massacre of civiiians, women and
children, in their attempt to flush out the
Viet Cong insurgents, the Viet Cong revolu-
tionaries. This was being said throughout
Vietnam conflict. But there was no evidence
until the My Lai massacre. My Lai massacre
was brought to light and it was proved in
courts of law that American military person-
ncl had killed scores of innocent villagers,
women and children in their attempt to flush
out Viet Cong insurgents and for the first
time convicted them in a court martial to life
imprisonment.

DR. SUBRAMANIAM SWAMY : How
is it relevant ?

SHRI EDUARDO FALEIRO : Who
was the person to reveal to the world, to
expose to the world, the My Lai massacre ?
During the American conflict, the one person
who exposed to the world the way the
Americans were behaving by chilling and
maiming and massacring civilian women and
children in My Lai was Mr. Seymour Hersh.
The Americans were denying that they were
carpet bombing the country and they said
they had nothing to do with the conflict.
The Americans were saying that therc were
trucks of Viet Cong people coming from the
neighbouring countries infiltrating into South
Vietnam but they were not taking any action
in those countries. They were saying this
until it was proved, demonstrated and evi-
dence was given that American D 52 planes
were carpet bombing Kampuchea in the pro-
cess of destroying life and property, Who is
the person who revealed this to the world ?
The person who revealed this to the world
was Seymour Hersh. What are the specific
credentials of Mr. Hersh ? Mr. Hersh has
won a dozen journalism prizes.

For his account of the My Lai massacre,
he earned the 1970 Pulitzer Prize for Inter-
national Reporting, the George Folk Award,



251 Allegations by Mr. Seymour Hersh AUGUST 26, 1983

(Shri Eduardo Faleiro)

the Sigma Delta Chi Distinguished Service
Award, and the Worth Bingham Prize......
(Interruptions) 1 will come to you, Dr.
Swamy. You managed to get a lot of publi-
city out of this and you continue getting,
Permit me to proceed...

MR. DEPUTY-SPEAKER : 1t is for
the Minister to reply.

DR, SUBRAMANIAM SWAMY : He
has also said that the population of West
Pakistan is six times that of FEast Pakistan.
Why don’t you quote that? (Interruptions)
This writer says that also. Why don’t you
quote that ?

MR. DEPUTY-SPEAKER : It is for
the Minister to reply.

DR, SUBRAMANIAM SWAMY : It
is for you to regulate this.

MR, DEPUTY-SPEAKER : Please sit
down. Your name is not here.

DR. SUBRAMANIAM SWAMY : He
is trying to establish the credentials of the
author. 1 want to know whether the popula-
tion of West Pakistan is six times that of
East Pakistan as this writer says.

SHRI EDUARBO FALEIRO : This is
a very important Call-Attention where allega-
tions are levelled against a former Prime
Minister, an important national figure......
(Iuterruptions) We must have full opportunity
to substantiate them...

DR. SUBRAMANIAM SWAMY : You
must quote that also.

MR, DEPUTY-SPEAKER : You give
all the material to Mr. Rajda. His name is
bere. He belongs to your Party. Unfortu-
nately, your name is not here.

DR. SUBRAMANIAM SWAMY :
Suddenly, the Americans have become angels
for them.

Against Shri Morarji Desai 352

MR. DEPUTY-SPEAKER : Mr.
Faleiro, you please stick to the Call-Atten-
tion .

SHRI EDUARDO FALEIRO : For his
reporting on the secret B-52 Bombing of
Cambodia, he was awarded the Roy M.
Howard Public Service Award and a second
Polk Award in 1974. The next year he won
the Drew Pearson Award, the John Peter Zen-
ger Freedom of the Press Award, the Sidney
Hillman Foundation Award, and a third Polk
for his stories on the CIA and Chile, and
CIA domestic spying. And in 1981 he receiv-
ed a second Sigma Delta Chi Award and his
fourth Polk Award for two articles in the
New York Times Magazine on the involve-
ment of former CIA officials in arms sales to
Libya.

PROF. MADHU DANDAVATE
(Rajapur) : Bharat Bhushan also.

SHRI EDUARDO FALEIRO : He is
not a run-of-the-mill journalist looking for
sensations. He has made astounding revela-
tions regarding the role of the CIA, and not
oné of them has been challenged. This is
Mr. Seymour Hersh.

Now what has been the record of Mr.
Morarji Desai on foreign policy. Due to his
convictions or otherwise or just coincidence,
Mr_ Morarji Desai, whenever he came-he
will not come any more, I am sure-whenever
in the past he came to take stands on funda-
mental decisions, has always happened to be
on the side which was the side of American
Administration thinking. It begins with my
own case of Goa. In 1961, Mr_ Adlai Steven-
son came rushing to Delhi and implored
Nehru to stop Krishna Menon from sending
the Indian army to liberate Goa, Morariji
dittoed the U_S. stand. In 1966, he got a
collection of his articles published in a book
form entitled <In My View’. In his piece on
non-alignment, he wrote : “It is incumbent
on us to recognise Israel and to give equal
status to South and North Vietnam. In res-
pect of Formosa, we will have to recognise’
the facts of the situation.”

In the 1977 election campaign for Parlia-
ment, Mr. Desai threatened to tear up the
Indo-Soviet Friendship Treaty if the Janata
came to power, But he...(Interruptions)
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MR. DEPUTY-SPEAKER : No runn-
ing commentary please. Allow him to speak,
There are four more Members and we have
to go to the next item of business at 3
O’ Clock.

SHRI EDUARDO FALEIRO : Dr.
Swamy, you have had your say. Give me a
few minutes,

Mr. Desai denounced the merger of
Sikkim into the Indian Union as ‘annexa-
tion’, He called it ‘annexation’.

He called it an annexation—the merger
of Sikkim into the Indian Union as annexa-
tion. In 1974, Dokaron nuclear explosion
was conducted, Shri Desai called it ‘thought-
less and rash’, On the eve of the Havana
Summit in 1979, Shri Morarji Desai’s con-
duct was that he said- that he would not
participate in that unless Shri Anwar Sadat
was invited, That was the time when the
entire Arab World was up in arms against the
campaign between Egypt and Israel. He had
been bundled out of power before the
Hawana summit. Mr, Morarji Desai, in a
much greater embarrassment to India, invited
Shri Moshe Dayan to Delhi and had a cland-
estine talk with him. (Interruptions) The
man who was anintermediary in the whole
affair of Mr, Moshe Dayan’s visit has not
been told, The man was one Mr. Gachi a
wellknown racketeer. I will not say who he is
and without deriving any conclusion, was a
day to-day and almost day-to-day visitor to
Mr, Kanti Desai’s residence. Sir, last year,
when the whole of India was agitated over
the U.S. F16 deal with Pakistan as part of
the 3.2 billion dollar military package, among
the leaders of this country, only Mr, Desai
stood four-square with the military regime
and he unabashedly had spread the canard
that while he was the Prime Minister, Mr.
Kosygin had advised him to send the Indian
army to break up Pakistan. (Inferruptions)
The Americans supported him. Mr. Deputy-
Speaker, Sir, what I am saying is a matter of
record in this House and in the whole press.

AN HON. MEMBER
body agree with this ?

Can any-

SHRI EDUARDO FALEIRO: Mr,
Deputy—Speaker, on the even of the New
Delhi NAM, Mr Desai, modelled for the
American Lobby, had denounced the Indian
policy on Afghanistan and I Kampuchea.
This is, Mr. Deputy—Speaker, Sir, the re-
cord of Shri Desai. Mr, Desai’s/stands are
different on different international and
foreign policy issues. (Interruptions) That
is the point 1 am trying to make out.
(Interruptions)

-

MR. DEPUTY-SPEAKER : Don’t
interrupt him. The Minister will only re-
ply to Mr. Faleiro.

SHRI EDUARDO FALEIRO : Mr,
Deputy-Speaker, may I now go on ? (Inter-
ruptions)

MR. DEPUTY-SPEAKER : Please
sit down. No interruptions during the cal-
ling attention will go on record. Why do
you all worry ? (Interruptions)**

MR. DEPUTY SPEAKER : Nothing
other than Shri Eduardo Faleiro will go on
record.

SHRI EDUARDO FALEIRO : May I
now refer to the remarks made by Mr.
Hersh ? (Interruptions)

MR. DEPUTY-SPEAKER : You can-
not stop him from quoting. If it is unpar-
liamentary, we ourselves will take care of it.
Mr. Faleiro, please go ahead.

SHRI EDUARDO FALEIRO: What
Mr. Hersh said in substance is this. During
the 1971 conflict between India and Pakistan
a highlyplaced person and who was close to
the Indian Cabinet—it must necessarily be
understood as a Member of the Cabinet—
per force passed on all the relevant informa-
tion. (Interruptions)

MR. DEPUTY-SPEAKER : Now you
come to the point.

** Not recorded.
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SHRI EDUARDO FALFEIRO: 1 am
now coming to the point. Sir, we are
making serious allegations against the former
Prime Minister. We must go through the
allegations. (Interruptions) The allegation
is there. (Interruptions)

Now, what does Mr. Hersh say’? The
accusation is that a man in high place who
could manage to get information from the
highest source in the Government because
of his position passed this strategic informa-
tion to the U.S. administration. I quote
what Mr_ Hersh says on page 450 of his
book:

“For the next six months until the
final defeat of Yahya Khan at the
hands of India, Nixon and Kissinger
constantly invoked their ‘reliable
sources’ to justify the White House’s
hard line towards India. The source
was never named for an obvious
reason. The informant was reporting
from India through the CIA  Nixon
and Kissinger may have been honoura-
ble in protecting the man but the few in
the American government who know his
identity must also have known that his
information was highly biased. The
informant was undoubtedly Morarji
Desai, a prominent Indian politician
who was fired from the post of Deputy
Prime Minister by Indira Gandhi in
1969 but continued after a bitter poli-
tical dispute. Desai was a paid infor-
mer for the CIA and was considered
one of the Agency’s most important
‘assets.” He had been 1n public life
since the late 1940s serving as Chicf
Minister of the State of Bombay...

SHRI GEORGE FERNANDES (Muza-
ffarpur) : Mr. Deputy Speaker, Sir, I rise on
o 8 point of order. The hon. Member is
quoting from a book, 1 was here by chance
glancing through the book as he was quoting
the lines. I find that he decided to skip
four words. This is not fair. 1 will point
out these words: ‘‘who was fired from the
post of Deputy Prime Minister by Indira
- Gandhi in 1969—'but stayed in her cabinet’
This is being

(Interruptions)

SHRI EDUARDO FALEIRO : Sir, I
am quoting in full. I request Mr, Fernandes
not to get unnccessarily excited.

SHRI GEORGE FERNANDES : Sir,
this amounts to misleading the House. You
must protect the House,

- SHRI EDUARDO FALEIRO : Please
read it yourself.

MR, DEPUTY-SPEAKER : You can-

not ask him to read. You may yourself
read.

SHRI EDUARDO FALEIRO : In
fact, I will go to this point again. I quote :

“Desai was a paid informer for the
CIA and was consideied one of the
Agency’s most important ‘assets’...”
He had been in public life since the
late 1940s serving as Chief Minister of
the State of Bombay, as Finance Minister
and briefly as Deputy Prime Minister.
He was a political reactionary and a
bitter opponent of Prime Minister Mrs,
Gandhi. His hostility showed repea-
tedly in his 3-volume “The Story of my
life” published in India 1n the mid
1970s.

PR O F, MADHU DANDAVATE
‘Reactionary’ means one¢ who was reacting
sharply. (Interruptions)

MR, DEPUTY-SPEAKER : Hon.
Members must remember that we are dealing
with a former Prime Minister of India.
Therefore I don’t like terms like ‘shame’ and
all that in the House. It is not proper,

Please go on. Please conclude now.

SHRI EDUARDO FALEIRO : ¢These
American Intelligence Officials recall
that Desai was a star pefformer who
was paid § 20,000 a year by the CIA
during the Johnson Administration
through the 303 Committee, the cover
Intelligence Group, that was replaced
by the 40 Committeec under Nixon and
Kissinger. One official remembers that
Desai continued to report after Nixon’s
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election, much of his information
having to do with contacts between the
Indian Government and the Soviet
Union, According to this official,
Kissinger was ‘Very impressed with the
asset. He couldn’t belicve it was really
in the bag ™

MR. DEPUTY-SPEAKER Please

be brief.

SHRI EDUARDO FALEIRO: I can’t
be brief; I have to give the whole thing.

SHRI KRISHNA CHANDRA HAL-
DAR (Durgapur) : How long is he allowed
to speak ?

SHRI EDUARDO FALEIRO : So,
this is what Mr_ Hersh has got to say, Was
he saying it on his own ? Js he the first
person to say this ?  Or, has it bcen stated
by other writers ?

MR. DEPUTY-SPEAKER There-

fore, what are your questions now ?

SHRI EDUARDO FALEIRO : We
will go to the question now. 1In his Book,
«“The White House Years,” in page 856 of
the Indian Edition, Kissinger, while discus-
sing the India Pakistan crisis of 1971 had
this to say :

‘In May 1971 we learned from sources
therctofore reliable that Mrs. Gandhi
had ordered planes for a lightning
‘Israeli-type’ attack to take over East
Pakistan. And we had hard evidence
that India was dispersing aircraft and
moving combat troops and armour to
the border, Nixon took the reports
seriously enough to order on May 23
that if India launched such an attack,
US economic aid to India was to be cut
off. I assembled the WSAG on May
26 to review our policy in the event of
a war,’

Kissinger makes no mention of a Mini-
ster if that is the point taken. Kissinger

makes no mention of a Cabinet Minister in
Indian Government if that is the point
taken. Kissinger says merely ‘a source here-
tofore reliable’

SHRI AK. ROY (Dhanbad): I rise
on a point of order. My point of order is
this. Whenever we speak on the Calling
Attention Notice or Motion, we are shown
the rules that it should be done with a brief
statement and then a question. I remember
that when Mr Appu’s case came here, it was
also a very sensational case and then those
who stood on that issuc were simply silent
thinking that no locture is allowed. 1 would
like to say this to the Ho use, that this brings
glory to none. Morarji Desai has served
the Congress Party more than Mrs Gandhi,
I tell you, If an American writer writes
something saying ‘Parliament is a captive
Parliament’ then should Parliament dance to
his tune ?

The American writer may write some-
thing. Why should we act as their agents ?
(Interruptions) We may seek explanation
from the Government whether they are cor-
rect or not. But this is not something
which we should relish.  (Interruptions)

MR. DEPUTY-SPEAKER : Let the
Minister reply to him,

(Interruptions)

SHRI A.K. ROY: let him reply
whether these are facts (Interruptions)

MR. DEPUTY-SPEAKER :
please go to your seat.

Mr. Roy,

(Interruptions)

MR. DEPUTY-SPEAKER: Do not
record whatever he says.

(Interruptions)**

MR. DEPUTY-SPEAKER: You go
to your seat. 1 have already appealed to
the House to observe restraint, Mr. Roy,
you please go to your seat. You have made
your point,

(Interruptions)

¥*Not recorded.
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SHRI A K.ROY: We are giving pub-
licity to the foreign writer., Let the Govern-
ment say whether this is correct or not.

(Interruptions)

SHRI EDUARDO FALEIRO : Mr. De-
puty-Speaker, Sir, the Minister of External Aff-
airs while replying to a connected question in
the other House, took defence that we are not
going to hold an enquiry because there is a
precedence for not holding an enquiry when
Senator Moynihan, in his publication “A
Dangerous Place” made allegations against
Mrs. Indira Gandhi, then the Government
took this stand that ‘let her go to the court.
In fact, Mr. Desai himself; when he was
Prime Minister, bad said that these allega-
tions were without any basis which Moynihan
withdrew.

DR. SUBRAMANIAM SWAMY : He
did not withdraw. You see the records.

(Interruptions)

SHRI EDUARDO FALEIRO: You
are misinformed. You are not right. (In-
terruptions), Mr. Moynihan was questioned
by an Indian reporter in the United States.
Mr_. Moynihan had said “I cannot say that
Mrs. Gandhi took the money herself. But
Mrs. Gandhi was the President of the Con-
gress Party at that time. So, she must have
known.” Then Mr, Moynihan withdrew.
What did Mr. Morarji Desai do? 1In a
statement, in an interview to the Christian
Science Monitor of 20th April 1979, Mr.
Morarji Desai, for whom so0 many pcople
are shedding tcars and asking to have an
enquiry, he said and I quote :

“Prime Minister Morarji Desai has said
it was open for her to sue Senator
Moynihan if the allegation was untrue,”

SHR1 RAVINDRA VARMA (Bombay
North) : That is what he has done.

SHRI EDUARDO FALEIRO 1 will
now inform the House what Mr. Desai had
said in an interview to the Free Press daily.
He said that the allegations are very serious.
It is for the Government of India to institute
an enquiry and find out the truth,

SHR]1 RAVINDRA VARMA : He has
filed a suit to the Court. Why do you
suppress that fact ?

SHRI EDUARDO FALFEIRO: Mr.
Varma, I have high regards for your intelli-
gence, Nobody in this House or in this
country is ignorant that Mr. Desai has gone
to the Court. The point is this that when
Mr. Desai felt that false allegations were
made against Mrs. Gandhi, the allegations
were withdrawn by Mr. Moynihan.

DR. SUBRAMANIAM SWAMY
Not withdrawn.

SHRI EDUARDO FALEIRO : It is a**
Mr, Desai had said in an interview ‘‘let Mrs.
Gandhi go to the court’® But when great
allegations are made, now he says that the
Government of India should enquire into the
allegations. Now, who has taken the
money ?

(Interruptions***)

MR. DEPUTY.SPEAKER: What he
said has not gone on record; this is also not
going on record. :

(Interruptions***)

MR. DEPUTY-SPEAKER : This is
not going on record,

Please conclude now.

SHRI EDUARDO FALEIRO: Who
has got twenty thousand dollars per years ?...

(Interruptions)* =*

MR DEPUTY-SPEAKER : This also
is not going on record,

**Expunged as ordered by the Charir.
*%¥¥Not recorded.
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SHRI EDUARDO FALEIRO: After
the resolution in the Lok Sabha, after the
Vaidyalingam Commission’s report, after the
recent disclosure of Shri Sanjeeva Reddy, ex-
President of India, all fingers point at one
person. In fact, there are other persens
also to whom the fingers point.

MR. DEPUTY-SPEAKER : Please
conclude now, It has been endorsed by the
Hon. Speaker that the first Member in the
Calling Attention shall take not more than
12 minutes. You have taken already more
than 20 minutes. The subject matter of the
Calling Attention should not take much
time. '

- SHRI RATANSINH RAJDA (Bombay
South) : When our turn comes, kindly allow
us also this much time.

MR. DEPUTY-SPEAKER : This is for
him as also for you, I am telling him to
conclude.

SHRI EDUARDO FALEIRO : Tbe
Vaidyalingam Commission, the resolution of
the Lok Sabha, and the recent disclosure of
President’s letters have disclosed the nature
of the people who were close to the Prime
Minister. (Interruptions).

I have given notice of these allegations.
A former Special Assistant to Shri Morarji
Desai in the Administrative Reforms Com-
mission is the Director of a particular
Centre...

MR. DEPUTY-SPEAKER : You have
been told that you must take full responsibil-
ity for what you are placing before the
House now.

SHRI EDUARDO FALEIRO : 1 have
not been told ; 1 have written that myself in
my own hand-writing,

MR. DEPUTY-SPEAKER : You have
been told and you have given in writing also.

SHRI EDUARDO PFALEIRO : This
Centre had got itself registered as a Trust
and was enjoying exemptions from lncome-

tax, he had drawn donations from State
Governments and other agencies and had
misused them. This man was drawing Rs.
30000, every month and was working as a tool
of foreign agencies and drawing large funds
from them without filing returns under FCRA.
He was also diverting funds to Goa for sett-
ing up a polymer synthetic industry.

The aims and objects of this so-called
Centre are inter alia to carry out study pro-
jects on various national issues like integra-
tion, industrial policy, population policy,
family planning, foreign policy, nuclear
policy, rural development etc.

The Centre is reportedly working in
collaboration with certain foreign-based pri-
vate research organisations like the Research
Associates (Asia) Ltd., Hong Kong, and the
Asia Press Foundation, Manila. Some of these
organisations have links with foreign intellig-
ence agencies. The Manila based Asia Press
Foundation is a known outfit of the C.LA.

The Centre also derives its income for
services rendered to various industrial estab-
lishments and foreign based organisations.
Though its precise financial position could
not be ascertained through discreet enquiries,
the Centre has not filed any returns with
Ministry of Home Affairs about the funds
received by it from abroad as required under
FCRA, 1976,

The man concerned is Dr. V.A. Pai
Panandhikar, and the Centre is Centre for
Policy Research, There are enough people...
(Inrerruptions)

DR. SUBRAMANIAM SWAMY : Will
you care to make the statement outside the
House ?

SHRI EDUARDO FALEIRO : Lastly,
who has supplied all this information and
put Mr, Hersh on the track of this ?

Now, Sir, the distinguished colleague of
ours can help us. Mr. Vajpayee in an inter-
view given to the PTI in Washington date-
lined July 16, has said this and I quote from
the agency report :
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PROF. K.K. TEWARY (Buxar):
Dr, Swamy is happy now.

SHRI EDUARDO FALEIRO : “The
BJP President, Mr. Atal Behari Vajpayee
. has said that even before the publication of
Seymour Hersh’s book, he has been told by
a person in the US with high connections in
New Delhi that the book was coming making
serious allegations against Mr. Morarji Desai.
Mr Vajpayee told the Indian newsmen here
yesterday that this person also had close
links with the US Embessy in New Delhi.

Mr. Vajpayee said he met the former
US Ambassador,” the natorious Senator—
“Dcniel Moyniham™ and so on and so forth.

But the quecstion that the Minister
should ask Mr. Vajpayee and Mr. Vajpayec
can enlighten and educate us in this regard.
Who is this person who had the before-hand
knowledge that the book is being published ?
Who is this person ? What is the relation of
this person with Mr_ Vajpayee ? Why does
he go to Mr. Vajpayee in preference to any-
body else and why ? Why did not Mr. Vij-
payee inform the Government of India that
this book is coming ? These are the questions
I would like the Minister to reply and tell us
as to the credentials of Mr, Hersh and also
what steps are being taken to plug this type
of leaks in which even a person at such a
high-level as Mr, Morarji Desai is allegedly
involved ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO):
I don’t know what to say.

SHRI SUNIL MAITRA (Calcutta
North East) : Sir, the Minister can speak
uptil 3 p.m, Then we take up the Private
Members' Bill.

MR. DEPUTY-SPEAKER : I will take
the sense of the House.

SHRI P.V. NARASIMHA RAO : Sir,
I have to confess that in the light of what I
have said in my statement, I find the question
of antecedents or the credibility rather totally
unconnected with this matter. The matter is
now in a court of law, The only difference
between the precedent case to which the

Hon. Member referred and this case lies in
the fact that the previous government, when
they were faced with a similar sjtuation,
started with a presumption and the then
Home Minister said and I quote ;

“The normal presumption would be that
Mr. Moynihan would not have gone on
record on an issue like this, had there
not been any element of truth in it.”

In this case, we have not done this,
We have not raised this presumption. We
have merely said the matter is in a court of
law. We have no comment on the matter.
Meanwhile, of course, Members are free to
draw their own conclusions. That is all I
could say at this moment_

MR. DEPUTY SPEAKER : Hon, Mem-
bers, we have to takc up at 3 O’ Clock-only
two minutes more-the Private Members’
Business and we will go upto 5.30, Still some
Oflicial Bills have got to be introduced and
Matters under Rule 377 have got to be
completed. Therefore, what is the suggestion
of the House ?

AN HON., MEMBER : Sir. we intro-
duce the Bill.

SHRI RAM VILAS PASWAN (Haji-
pur) : No. How can this be done.

SHRI RAMAVATAR SHASTRI

(Patna) : You cannot pass the Private Mem-
bers Bill.

MR. DEPUTY-SPEAKER : I am told
the Call Attention cannot be interrupted.
Supposing the Call Attention is over, then
we can go on to Matters Under Rule 377.
Call Aitention has got to be over. At 3 O’
Clock we have to take up the Private Mem-
bers’ Business, Shall we take up the Private
Members’ Business with the permission of the
House at 4 O’ Clock ?

SEVERAL HON. MEMBERS : No.

(Inrerruptions)

MR. DEPUTY-SPEAKER : We finish
this item

(Interruptions)



MR. DEPUTY-SPEAKER Please
listen, shall we take up Legislative Business,
introduction of the Bills.

SEVERAL HON. MEMBERS : No.
15.00 hrs.

MR. DEPUTY-SPEAKER : I am com-
ing to that, (Interruptions)

DR, SUBRAMANIAM SWAMY : You
have allowed them to let out this propaganda
here, (Interruptions)

MR. DEPUTY-SPEAKER : How long
will the Calling Attention go on 7 Private
Member’s business is there, I think we will
take up other items. (Interruptions) If all of
you speak at the same time, how can I
follow ? That is the difficulty.

PROF. MADHU DANDAVATE : I am
on a point of order, My point of order is
that according to rules, once Calling Atten-
tion starts, its progress cannot be disconti-
nued, or intercepted. You can check up,

MR. DEPUTY-SPEAKER : 1 agree,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
After this Calling Attention, we will take up
other business and sit a little later to pass
the Bills. (Interruptions)

MR. DEPUTY-SPEAKER : I have
taken the sense of the House. Now Mr.
Paswan.

M wm faq@m qmaE (FIFIYR) ¢
JATETET Y, FEATGT 1 AU HMTF  FAI
97 g fF st F77 a3 g3 FT A
TAT &1 ¥ FgEN fear ag AT &7
FoHTT § A fIg a<g & sArax wet T
o g fgar,...

(Interruptions)**
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Don’t
Don’t

MR, DEPUTY SPEAKER
record anything, whatever he says,

record, He should come to the subject.
(Interruptions)**
MR. DEPUTY SPEAKER : Don’t re-
cord anything whatever he says, Don’t re-

cord, He can come to the subject.

(Interruptions)**
MR. DEPUTY SPEAKER : Don't
record anything, except the subject.
(Interruptions)**
MR. DEPUTY SPEAKER : I have

not permitted anything to be recorded, any-
thing whatever he has said. I have said:
“Don’t record anything,”” It is his personal
opinion, Whatever he has said has not
been recorded. It is for me to decide about
this, and not others.

(Interruptions)**

MR. DEPUTY SPEAKER: 1 have
not allowed anything to be recorded. After
all, it concerns me. He is in a very angry
mood., He is my good friend. I have not
allowed the recording of anything of what-
ever he has said.

(Interruptions)<*

MR, DEPUTY SPEAKER : That is all
right, [ have told you. Mr. Paswan, are you
continuing ? Are you going to speak ?
Come to the subject. Or, I will call the
next person.

DR, SUBRAMANIAM SWAMY : Sir,
one hon. Member called Mr. Morarji Desai
as a CIA agent, and you Kept quiet,

PROF. K.K. TEWARY (Buxar) : This
is very unfair, What happens here is related
to the question of dignity of the question,
not to you as an individual Sir, with you

**Not recorded.
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as an individual T am not concerned, It is
a question of the dignity of the Chair. See
the sense of impunity with which this Mem-
ber is speaking. You should establish heal-
thy traditions in this House.

MR. DEPUTY SPEAKER : You have
understood him. Leave it; leave it, It is
all right.

PROF. K K. TEWARY : Give a ru-
ling. It is very unfortunate, You are in
the Chair,

MR. DEPUTY SPEAKER : I have not
allowed the recording of anything of what-
ever he has sad.

(Interruptions)**

SHRI CHANDRAIJIT YADAV (Azam-
garh) : I want to rise on a point of order, I
think there are certain things which you, Sir,
should not overlook because this house has
certain rules and regulations for functioning.
Unless and until we function according to
those rules, T think this House will become
a place for accusations and counter-accusa-
tons. I am very sorry to say that this
House itself degrading itself, losing its
dignity. Firstly, 1 think it is a very well
established rule and practice...

No member is allowed to make any
allegation. I can understand that this cal-
ling attention relates to a certain particular
item. (Interruptions) Not that you bring
a fresh chargesheet against a member who
has no right to defend himself. (2) I think
you should look into it and see that it
should be deleted and it should be expunged.
Secondly, I am very unhappy with what Mr.
Paswan had said, You may overlook it, but
it is not good if he charges you* 1 think
that should also be withdrawn or it should
be expunged.

(Interruptions)

SHRI RAM VILAS PASWAN : T will
tell this thing a thousand times,

(Interruptions)

PROF. N.G. RANGA (Guntur): 1
can very well understand your anxiety in the
House to conduct its business in spite of
what falls from the lips of angry people.
Nevertheless, there must be a limit. 1 do
not know the provocation. (Interruptions)

MR, DEPU1Y SPEAKER : What-
ever you have said I have noted, All right.
You come to the subject; don’t forget the
subject proper.

Y g AT (AFWIST) ¢ AG QISH
®T AYWIA § | A g TFHIT ATAAT § |

(zzawTa)

MR. DEPUTY SPEAKER: It is all
right,

SHRI RAM PYARE PANIKA (Rober-
tsganj) : It is a question of the dignity of
the Chair.

(Interruptions)

SHR]1 HARISH RAWAT: It is a
very serious matter; it should not be over-
looked.

MR. DEPUTY SPEAKER : I have
already noted all your points. Mr. Paswan,

SHRI BUTA SINGH : It is a matter
of great concern for the whole House, as Shri
Chandrajit Yadav has pointed out. The
hon. member, Shri Paswan has referred to
the person and the Chair both. It is not
so easy that you get it expunged and the
member insists on repeating this thing. This
is a matter which the House is seized of and
we would like to take action on this.

(Interruptions)

SHRI RAM VILAS PASWAN : I am
ready for it.

*¥¥Not recorded.

*Expunged as ordered by the Chair,
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A1 O FAT g (dET)
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(zag 1)

SHRI RAM VILAS PASWAN : The
Speuker will decide 1t

(Interruptions)

SHRI BUTA SINGH : You may bc
very lenient; you may be very generous;
you may be very kind, but we cannot allow
the Chair to be insulted in this fashion,
Thercfore; unless it is decided, we will not
lisien,

(Interruptions)

DR. SUBRAMANIAM SWAMY
Did you hear when your member said that
Mr. Morarji Desai is a CIA agent ?  Where
were you then ?

(Interruptions)

SHRI BUTA SINGH : Under the
rules, it is very clear......

(Iuterruptions)

SHRI RATANSINH RAJDA: You
cannot call Mr, Morarji Desai as a CIA
agent,

(Interruptions)

SHRI BUTA SINGH : We are gove-
rned by the rules; and the members cannct
flout the rules of the House, the Chair and
the person in the Chair, Therefore, it is a
very serious matter and 1 would like to give
a serious thought to this, Simple expun-:-

tion or expunging things from the procee-
dings will not satisfy us., The member
should withdraw his words.

(Interruptions)

SHRI RAM VILAS PASWAN : No,

no.

DR. SUBRAMANIAM SWAMY:
No. You first made Mr. Faleiro to with-
draw his words, Then we will consider it.
(Interruptions)

PROF, K.K. TEWARY : It has no
connection with that, (Interruptions)

SHRI HARISH KUMAR GANGWAR :
There is no question of withdrawing them.
He had also said the same thing.

PROF, K.K, TEWARY : Mr, Depu-
ty-Speaker :  What is the ruling ?  What is
your ruling ? We want a ruling on t(his
question,

(Interruptions)

The Parliamentary Affairs had made a
request to you,

SHRI GEORGE FERNANDES : His
request is out of order, (Interruptions)
His request is out of order,

PROF. K.K. TEWARY : I insist on a
ruling,

AN wwm famw amEm o oa@dr St
I97 9 Gl & TAF! qgq AFEEAr q
faar st =rfeg |

MR. DEPUTY SPEAKER : He has
noted it.
(Interruptions)
MR. DEPUTY-SPEAKER : It is left

to him,
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St v faaa argaE - qAgd 9™
TFET FT GATH F17 F1 qg TF  grfaw

2!

g fawr meAT ST X & AT AT
Fii g |

(Interruptions)

Wfrgr 3 S #ET & IAFT TR
fars favar € |

(Inrerruptions)

ety gamr & f& i &7 g9
Y7 & & gaEar Jgar g fF AT &
FHIT AT AG & |

oY HIAETT T F2T 8 ¢

We had twice, but only twice, interfered
in Indian politics to the extent of pro-
viding money to a political party.
Both the times this was done in the
face of a prospective Communist victory
in a State election, once in Kerala, and
once in West Bengal, where Calcutta is
located. Both the times the mony was
given to the Congress Party which had
asked for it. Once it was given to
Mrs. Gandhi. (Interruptions)

PROF. MADHU DANDAVATE:
When he read about Shri Morarji Desai no-
body was disturbed.

SHRI JAGDISH TYTLER (Celhi
Sadar) : Sir, a very important point,

You should find out who was the Trea-
surer of the Congress Party at that tme,
Shri Morarji Desai was the Treasurer of the
Congress Party then.

(Interruptions)

PROF. MADHU DANDAVATE : We
could not hear it properly,

MR. DEPUTY-SPEAKER : All the
people are talking simultaneously.

(Interruprions)

MR. DE P UTY-SPEAKER : Hon.
Members, if this House becomes a political
forum, it is impossible. to run the House
because now all political issues are raised
whether {rom this side or that side. Please
listen to me. If this House is converted
into a political forum I make it very clear
that 1 cannot—that we cannot run the
House,

(Unterruptions)

MR. DEPUTY-SPEAKER : We can-
not run the House like this. And 1 would
request you to come to the subject maltter.

(Interruptions)

MR. DEPUTY-SPEAKER : If poli-
tics is d'scussad in this House we cannot
come to any conclusions, We cannot have
any deliberations in this House.

(Interruptions)

PROF. MADHU DANDAVATE
When Mr. Faleiro was quoting you did not
object to it,

MR. DEPUTY- SPEAKER : It is
impossible to discuses anything in this House,
at this rate,

(Interruptions)

MR. DEPUTY-SPEAKER : This is
not a forum for political discussion, Mr,
Ram Vilas Paswan please avoid politics.

(Interruptions)

SHRI RATANSINH RAJDA : You

are powerless now. Why did you allow Mr.
Faleiro 2... (Interruptions)

MR. DEPUTY-SPEAKER If you
continue like this I will go to the next itern,

(Interruptions)
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»*

MR, DEPUTY-SPEAKER : I said;
Do not convert this forum into a political
forum... (Interruptions) Mr. Ram Gopal
Reddy... Put your questions...

(Inrerruptions)

MR. DEPUTY-SPEAKER Do not

record anything. Let us see.
(Interruptions)**

MR. DEPUTY-SPEAKER : This s
not the wey, I will not allow you,

(Interruptions)**

PROF. MADHU DANDAVATE : 1
am on a point of order,,. (/mterruptions)

o
MR, DEPUTY-SPEAKER I can
face any sitvation,.. (Interruptions) Ask
him to go to his seat... (Interruptions)

PROF. MADHU DANDAVATE : 1
am on a point of order under rule 376.

1 will formulate my point of order.
Just when Shri Ram Vilas Paswan was spea-
king, he was quoting something—I do not
want to go into (he merits of the case—there
were some remarks in the book which went
against Mrs. Indira Gandhi, people were
disturbed and you said: do not politicalise
the issue, this is not the forum for that,

MR. DEPUTY-SPEAKER : T never
stopped him when he was referring to the
Prime Minister, 1 never did that But
when he was mentioning that a particular
party received a particular amount and all
that, I said: do not politicaliee these
things, I said it only when he said that
such and such a party...

PROF. MADHU DANDAVATE: Let
me finish my point of order... (laterruptions)
Will you bring them to order ?

MR. DEPUTY-SPEAKER
allowed Prof Dandavate.

I have

PR O F. MADHU DANDAVATE :
Under your residuary powsar you have allow-
ed me and 1 accept whatever you have clari-
fied just now. But I want to remind you
that when our hon. colleague, Shri Faleiro,
was actually reading certain extracts from
the same book-—only the page was different—
at that time nobody in the House, including
yoursclf, intervened in the matter, My only
request to you is that, as far as hon. Mem-
bers of this side of the House are concerned,
they have the same liberty to quote from
the same book and, therefore, there is no
politicalisation. There is no attack on the
Prime Minister, He was only quoting from
that book and, therefore, it was perfectly in
order,

MR DEPUTY-SPEAKER : I want
to reply to this, When some hon, Mem-
bers from one said “‘shame’. and all that, I
said that we are dealing with a subject in
connection with a former Prime Minister of
our country, Shri Morarji Desai, and there-
fore T want that members should observe
restraint, It is in the proceedings. 1 said
these words should not be used by any mem-
ber; I have said that, I intervened in the
case of Shri Ram Vilas Paswan not because
he was speaking about the present Prime
Minister... I never objected earlier. It is
there.

(Interruptions)

PROF, MADHU DANDAVATE: He
was saying he has a very high opinion about
Shrimati Indira Gandhi.

MR. DEPUTY-SPEAKER : You are
confusing the issue, He mentioned he has
seen in the book that a particular political
party got some amount from some person.
I said: do not politicalise this issue; if some
party says this party has got it; then this party
will say that another party has got it ; there-
fore, do not bring in such issue. That is way I
said, do not make it a political forum,
parliament is a deliberating forum,

*¥Not recorded.
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SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) :  You have said
that Parliament is not a political forum.
Will you tell us what forum is it ?

MR, DEPUTY-SPEAKER : 1 still
hold that Parliament is not a political forum;
it is a deliberative forum.

SHRI SATYASADHAN CHAKRA.
BORTY : [Is it a non-political forum ?

MR. DEPUTY-SPEAKER : Profess-

or, please go and refer to the Oxford Diction-

ary, What is Parliament ? It is a deliberative
forum, Nowhere in any dictionary 1 have
scen that Parbament is a political forum,

(Interruptions)

MR. DEPUTY-SPEAKER : You

please sit down; you do not know all these
things.

SHRI BUTA SINGH. : We must
know what is the discussion in the House.
As you rightly pointed out, in this kind of
atmosphere it is very difficult to find out
where the truth lies.  The subject matter of
the discussion, if with your permission I may
read out the Calling Attention given by so
many members. ..

AN HON, MEMBER : Isit a point
of order ?

MR. DEPUTY-SPEAKER :
allowed him.

1 have

SHR1 BUTA SINGH : The subject
matter of the discussion is very very clear,

“T call the attention of the Minister of
External Affairs to the reported allega-
tions made by Mr. Seymour Hersh in
his recent book *The Price of Power’
against former Prime Minister of
India, Shri Morarji Desai.”

For a very Imiited purposc=sorry. [ was
not here-if Shri Faleiro has read something

out of this book, it is well within the rules,
the book which has been mentioned here.

DR. SUBRAMANIAM SWAMY : He
read from The Blitz.

(Interruptions)

SHRI BUTA SINGH : [ mean, the
book which has been mentioned here in the
Calling Attention notice itself If he has
read some portions of that book which has
accepted by the hon. Spcaker to be a sub-
ject for today’s Calling Attention, then there
is nothing wrong in that, Everything is
subject to scrutiny, You may kindly go
through the proceedings, If, according to
the hon. Members opposite there, Shri
Faleiro has read something out of the way...
((Interruptions)y. At the same time, a book
which has not been mentioned...

DR. SUBRAMANIAM SWAMY : It
has been mentioned by Mr. Faleiro,

(Interruptions)

MR. DEPUTY-SPEAKER : e is
not mentioning about Mr. Faleiro.

SHRI BUTA SINGH :
mentioning about Mr. Faleiro,
tions). 1 am not talking about Mr,
Faleiro. (lmrerruptions). 1 say, about the
book which is not mentioned here, under
the rules you capuot allow any portion of
the book to be read unless a notice has been
given to the Chair and the Chair has given
permission,

I am not
(Interrup-

(Interruptions)

MR. DEPUTY-SPEAKER : He has
given notice. Mr. Paswan, you continue,

(Interruptions) -

MR. DEPUTY-SPEAKER : Sit down.
1 am making an appeal to that Member,
Why do you get up every time ? It is not
proper.

(Interruptions)
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SHRI K. LAKKAPPA (Tumkur) : We
are helping the Chair : h: should confine to
the subject matter. That 1s all.

(Tnterruptions)

SHRI RAM VILAS PASWAN : Why
dc you advise me ? You have no right to
advise me.

GREEIGS

7 wragr faese faar 2 fa d 2=
frarmy & a1z a®ar safw wger & g9
T ArTar famay o 9@ fZr s ama
3TAI FAT g 471 (FmrTa) §A A1 A1F
Far gg zafan «fr &1 fF w@ada faqw
Al ST X F7 O9T 97 a1 F Fr g

(zaaam=)

MR. DEPUTY-SPEAKER : We will go
through the proceedings. All right, let him
read. We will go through the proceedings.

(Inrerruptions)

MR, DEPUTY-SPEAKER : Hon.
Members, Mr. Paswan has given to me a
letter, I think now not, but of course prior
to this, which says :

«To the Deputy-Speaker.

Sir, I will quote one paragraph from A4
Dangerous Place written by Daniel
Patrick Moynihan.”

(Lnterruptions)

MR, DEPUTY-SPEAKER : And there-
fore, 1 think he has already mentioned that
paragraph. Now, Mr. Paswan, you go to the
next subject. Don’t go on reading.

(Interruptions)

MR. DEPUTY-SPEAKER : Mr, Pas-
wan, go to the next subject, You have given
only one paragraph to be read.

(Interruptions)

PROF, IMADHU DANDAVATE : He
is not reading even the entire paragraph. He
is reading only one-fourth of that paragraph.

SHRI RAM VILAS PASWAN : I am
reading only one paragraph. (Interruptions).
That is what T am telling you. But you are
not listening, (Interruptions), It says :

i P We had twice, but only twice,
interfered in Indian politics to the extent
of providing money to a political party.
Both times this was done. in the face of
a prospective Communist victory in a
State election. Once in Kerala and once
in West Bengal, where Calcutta is
located, Both times the moncy was
given to the Congress Party, which had
asked for it. Once it was given to Mrs.
Gandhi herself, who was then a Party
official.”

This is the one paragraph I read.
([nterr uptions)

MR, DEPUTY-SPEAKER : Prof.
Tewary, what is your point of order ?

(Interruptions)

I have allowed him, Others may sit
down. Mr. Paswan, you also sit down and
take some rest.

PROF, K. K. TEWARY : This Calling
Attention was on a specific precise matter,
But unfortunately some deviation has been
permitted. Mr. Paswan starts with Monyhan,
In fact the issie starts with the book written
by Hersh,

By way of referring to certain things he
can of course allude to that book if you
have permitted,

You have permitted only a quotation
from that book. But have you gone through
that passage what it contains, what is the
nature of the allegation specified therein ?

MR. DEPUTY-SPEAKER :
only just now given that to me.

He has
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PROF. K.K. TEWARY : Have you
allowed that allegation to be levelled 7

MR, DEPUTY-SPEAKER : Even if he
is quoting from any book or Shri Eduardo
Faleiro has quoted, when we go through the
proceedings if there is anything which in-
fringes Rule 352, we will take care of it.
Whatever they quote or have quoted if it is
unparliamentary, derogatory, defamatory, we
will not allow it.

(Interruptions)

Y v faema qaam o STisAd
wzIgn, #q zafac st qgr, aTifE
wq a2 et Sgrg T 7 d 1T ZAX
¥7A F T uHr g wara ¥ FEr g fw
gdqaE grzg  fafres & d9g € S
wrae wizw  fafazzgr & dAd9 wreer
HAT a1 9 [WAT 97| T T#El &Y
FIT FI T g, a9 HEAT F 0 47 )
w7 gau1A qrgw fufarzs v s aag
- waqd wizw fafaeer 41, 94% dag A
fsnd 915 Aqrar @, 98 UF UFGEST 97
YT 39 wrggeT A FE1 ¢ fF &7 a7 919
@ qar faar g & @l A1 §agd qed
Al g, o7 MU ST @iz, 99T T H
ST S ANAT §, g7 U6 VELT A AMAT

g !
(wau )

SHRI JAGDISH TYTLER :
untrue, Totally untrue,

Totally

(Interruptions)

AV v faere argEIA ¢ ITTERA W,
§ #g wer a1 f& gfz-

(saaw .|)

MR, DEPUTY SPEAKER : Why do you
not put the question now ? Already half-an-
hour is over.

(Interruptions)

oY 1w fa=rg qEa| o IIrsAE S,
WAT T 79 AQT H ©g1 91, A IqFT 9%
FLGAT AT g |

“J certainly would condemn the irres-
ponsible statement of this kind if they are
proved to be incorrect, because I am
not in a position either to prove or 1o
disprove it. 1 have not made any
statement about it. The Home Minis-
ter went to say (at that time) that Mrs,
Gandhi should file a suit in this coun-
try against the Indian publishers and
immcdiately the facts will come out.”

a3l T IEIT a8 FEr a1 g ;A A
AT aFm fruF fEar & ag A1 AEar
qr-

MR. DEPUTY SPEAKER : What is
your question now ?

SHRI RATANSINH RAJDA (Bombay
South) : Sir, don’t expose yourself to partia-
lity. I have drawn your attention.

MR, DEPUTY SPEAKER : Please sit
down. Your name is also there in the list,
I am only helping you. If he takes a long
time, 1 will not be able to call you. (luterrup-
fions)

SHRI RATANSINH RAJDA: You
have allowed Mr. Eduardo Faleiro. Kindly
don’t expose yourself to partiality and char-
ges of partiality. (Interruptions) You
cannot have two conducts, two standards.

DR. SUBRAMANIAM SWAMY : Itis
not a military court,

MR. DEPUTY SPEAKER : Am I not
to ask Mr. Paswan to put a question ?
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SHRI RATANSINH RAJDA : Don’t
take a double standard,
MR, DEPUTY SPEAKER : I have

only asked him to put a question.

SHRI RAM PYARE PANIKA (Rober-
tsganj) : For call-attention, only one hour
is allotted.  You have to prescribe the time-
limit,

Y vwfaew argaE o ITrsTE ST,
&% gz zafwo wgr fw 7 AT
* favg g, TR fawy oidr & fawg &Y,
AT S ®IRA-FH (AT 8, I FAAAFT F
3, IAFN TTAT F AFT 3 TEA A QR-FI-
YT GIFIR FIT FIT FT 7@ 2 AT g
frarg 1 «FY  uFg-arzafafAcey qy
A1AT Ay §, g7 | & wrag  (ard)
FT BISFT T A FI FATT AT R gAI-
FI-TF g 1T # q1A9 @ fF @y
2918 qw-wag § (=gawra)

SHRI EDUARDO FALEIRO : 1t is

not true.

SHRI RAM PYARE PANIKA : 1tis

baseless,

w1 TH faem qrEga q : IAFT $HIA-
gITr AT IAFT ewfaT & AT 1 =S
AET T @HAT § A FAfAT T A

(s7arr)

wafad ot 78), ITeAe WA, FE
uraHl uF femq & a0 ar erer Adl garn
g TS sraHY qET /AT @I g, AT SATIHY
wrzaey fafafezT gr g1, o1 2w %1 39-
WS HFT TZT @Y, AT R FT TIIT A
@I &1, 99 & f@HT% 37 $F29 F1 A% A

FAT faret arrgre 9T @t 78) §, T agAad

F ATAIT IT T T EIT & AT I, FAAT
T2 oA Ay §, A eAfer 9%
YrIAT gAY A€ ATIHY & f@ATE TAIAWA
A §, AE IT ATIHN  FT Er HIHIT
T8 8, T geF &7 AT § I AT T
q7g & ATT UAAAT FAET AE FAA ar §
HITHT FATAAT AT g —afg eqrq AT
¥ FAT A12 &, Agdrwr & faaArs § afy
qadAr & fEaare IS @ AT r19d gH1
YAl & (G916 30 978 &7 @He HAAT
T O agh 79t F7 1

eafay # gg 37 ArgAT § TH {EAA
FHETR g oWr cuged’ A oHAwT
qATAT 2 YT FAT IF U9 AT AR g fF
WHLT AT A U’ F BT § I X
Fiforza A7 TAT HIX AGT H AMA & AU
S A QA AT FI ATATAT | CFrHar’
qfzd, 39 & fAFaT 8, ST A Fgr ¢ fF uw
sfgdz 8 @r 1 Wt a7 Fwa  (ad)

¥ 2 T UF zrqrE O 9T E | 97 &9
g - 1T AT W @ —Fg 9IFIT aqeny ?
(saaata)

¥ 9A41 9g13g § ATTHT AgAT § — 4T
gz arq =gl A g fF ag gy faad
faer &, a8 725 uFodko WT & fAAT 9T &Y
wiz® fafaeze & dffore & marnfas
nziafaema & A% § o7 379 faaa &
a1 7g afsaw faar & 7 @ g9-5zr @ ag
TR EfF TR 3WH AT W 1 FWFIX
Fegal ¢ f& fadvimi sT 19 8 |

1T ACFIT Fgar g % |1, ol o &t
g g I W7 I UA Ig Fgal &
I q9717 FAT WY Fgdt § fF gmTaT F o0
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(+t vm fa=ra arEaE)
drari,o gq gy § oWt gArd 2y A A
CHATENA FAT 2 | A1 T TAAHE 0T I
gaa ® Y FgAr 2 R ocrewma fEar
TITE BAR AT H fagsr FmEa @17 |
¥ z7 fau ag ¥ @1 g fF 7z 987 A9
qIHAT & |

MR. DEPUTY SPEAKER :
or ‘Plantation” ?

“Planted”

oY vwfEAr|m wEIE AT A s
F1zim arsy Ty ) o3| FRT 497 i+

BAIX 97 H eqrezora fear a7 2 1 (swFad)

MR. DEPUTY SPEAKER : You Con-
suit the rofe<sor
MR, DEPUTY SPEAKER : You

Consult the Professor,

At T fadm arrae A bt
TIT R, gq9 WAT Az FEAT Fogwid
FOT FIF ATQT F fF AT g g
fazart & gar 41 3 o7 F qqd w97
g1 991 9 F, g TAr4z F7 fafaey
A1 AT F a4Ye & wEr @ qar farg
YT AT &gl F, 7T T AT AT A(F AT+,
A% fao T @1 47 vg F ugi 97 7 7
LA GIA TV OWIHAT TUA A7 728 |
gafan 4 wzr 2 f& za87 97 7 7491
Fifgr 7 § fagw WA A1 7 FFAT Fzar
g fwza avz at fzafea Aifa & Fm
AEN FAAT | 1T AIF A FAAIL, HT3
TAQE THIT WAT F1 AAAT B AT AqA7A
A §AT KT WIFAT 1, Hq7 ®7AT AL
faar, & a1 g fzama #ifso @i
4T &1 fzama $1f730 Y7 sz fzamge
TE F74 § A1 & 7 ;{0 FvA1 g fF A
% fau ud O FWwq dsrav

ST 1977 § 929 &1 GO AL ATH F,
1977 & a1%7 FY ATHIT T ATH FHL HIT
JAAT  AYRIT AT A F0 fF GRAO A
fra & =g Af-wiz gar 21 58 Her T
FATT 2 | sqTA A

ITETE AT, § 7417 § F2A7 g A
fr Y @t 92 oz areziAar § o
fafares & FI7 F7 @0 17 S qE
AT {6 IAFT ATH S(TST AA1 ®AT GATATH
a1 39 fafawzT v g wem 4 £z
FTH-FAT 977 919 & fam a1 5 999 /40
A FEH AMIT FIT 4 Al FWEIT &I
TAIE § UF AT FHIWA ATF AT 1T
17 ATT THIT FAT ITH ATHG T 1T 2|
T FAAT HT ATAT F (47 98 g4q1 41 %
fazat & o1g 3341 Aiz-1z 2 ar 9@l
I garar f& 770 08 avd §® qgl
aT | #1 a8 TR AT fANET |JrET g
AT 97 VI UHEIOA AT TEN 20 T
FAI AT F UF TTIANF 9T FT AU
AfFA AV AT GTAF &, 98 AZT 6@,
fag % vx Faz w7 F fufarzs & Ty
# famr mar & @7 s WAz e g
SH AUIIE FT 1A 57 wig fagr) &
AT AR 9TFT A1 AT Z 1 IEA
FEr 3 °

Deputy Prime Minister by Indira

Gandhi in 1969-—but Stayed in her
Cabinat 7

1T AW F AT T THTT T §, wEr
F1ENA FAFT SR WFETT A uF frqE
AYEIT &1 A g fF ag arady onft o strod
98 g W AT AT F1 qref F aqran
g1 8% f@qrs @ @ FEarg

FL
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MR. DEPUTY SPEAKER : Please put
your question,

st T faerg argEE  § gy
e 7 gara qedT 9rgar g, fF awr
ST wrEEl F1 UF U 9% A W@ HIT
g uq &g f& SAar @iF F gwy A
gfer et & gravw § S FE
AT 9T, I9F I IegiA wg fzar; H
ST Y AU WIE 4 Wek Fgd A F14
Fg) =T | & AAY AT ¥ OF GrEr 4t
SeT qBAT Jrgar g o fw gaI Qw aT S
FIATHT g @I & A g AITH &1 T@T
g fr gaRaw ¥ =y fawrm @ g
AT g AT fARet qeauTd &7 AT HBAT
gAT &, TZ ST ATH AT & 79 H war g
A TI19 /AT ST WY FgdT § o gk 9%
T agga war @, at g7 Qi el &
faw g #9twa da4 & fag Jare §
a1 gt ?

FIE FHIGT 93 7 g IS T SAH

FL 1T agrze qax fAwre FT ggT &
W |

O AU wgar ag g f* 341 9g 4@y
g f& @ qa. &. a1 Jaw@a gEafas
usfafaewa, wrzw fafiex @Hfzoz &
faer ar T Ia% a1z AT gfsaw foar
qr |

TEF qATAT g FgAT AT fF A=
T AT FI ARAT AAA!T g, FAG] AATT
T FTUFAT AfST IR AIB-HIE F9-
ATgq fF Ara® qrg I FA-FT T A1EHY
g ot faget ude g, dhmvee # gr @y
e 9T @, SAFT FIGE-gTF ATH FAHT
qAATZY

ot qt. Y. Acfey v & o fed
#qare §, Fqt A agg qv fFar @
ATTHT AT FHHT T

Sigl IF THAEA ¥ @AW §, €W
fFara & I ¥ &7 §9 oIT § SuF Ak ¥
qqrd §, ¥ Q%6-q1% Fg [T F1gar g {5
AT THATAA KT IS AT Ag Wr | 4
qraer gqarag ¥ g zafaq § ag &gy 9
¥ g & gEamd g g @
qFal |

gl arq s g FEr fF feEw
gAR UIga ¥ &gl faer &, Jewrena -
gq ¥ FgI W g5 o av THEHT FATR q19
Fgl W #1% Fewre agr g

DR, SUBRAMANIAM SWAMY : He
has quoted Mr. L. K, Jha.

SHRI P. V. NARASIMHA RAO : He
has quoted Mr. L. K. Jha but he has never
said that he had it from Mr. L. K. Jha. He
quoted from what Mr, L. K. Jha wrote.

DR. SUBRAMANIAM SWAMY : NO,
no. He now recalls. ’

SHRI RAM VILAS PASWAN : Mr.
Jha recalls.

MR, DEPUTY SPEAKER : Minister
will reply why do you reply ?

SOy

Nt (w faam qAaE o Afanee §
FIT-F17 & &1 ord. €. F ooie §, sEwr
ST T AT HIfFY | (3774917)

WY Qv &t Acfagoee : qEgE A
fea-feg & fgerr gezar & oz o= o
T S gERr Aqw g1 §EiAq 7@

Fga! f& fadt & faad 4 awg & s@w
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(= dr.aT, afaga)
FE IARQ@UA A9 T AT ag Iqq
feara & fa@ ST&T, 78 TA7 T g | 39
AT &1 1S G99 AE 3, g X AIHATH
FgAT ATZAT g |

MR. DEPUTY SPEAKER : Mr. Ram
Gopal Reddy will speak now.

(Interruptions)*

MR. DEPUTY SPEAKER :
record whatever he said.

Don’'t

DR. SUBRAMANIAM SWAMY : His
question should be answered

SHRI P. V. NARASIMHA RAO :
His question is irrelevant. This does not come
out of the Call Attention. I refuse even to
take a note of that,

(Interruptions)

MR_ DEPUTY SPEAKER : There is a
limit for every thing. How can we conduct
the Parliament ?

(Interruptions)

MR. DEPUTY SPEAKER : Mr. Ram
Gopal Reddy will speak now.

5Y o TrAMqIA T (fAsraranz):
JUTERET AR, TAIR AT WEIRY 7 9gd
q=BT A arger @iz faqr 1 AU
JGE T A ard FF g SelA ARl S
FT @ T § X 39 g &1 qArfaarde
& fewrs & o1 § 1 3EQ S9ar qref @
YISO & I F1 GW FAT AT(GY,
Y IeeT IAFRT IGATH FT @ g | Ig @HT
ad TF fweqt a1g 1qt § S g =9 A
gAT FQ 4 | TF ATTH! 7 & IIAT 97T |
uF fgd 9g ATSH! &Y 7T {IX Ig&! A4Th
qX FEl F37 | geax fAFmEET A

AT ag g1 fF wet qr 95 W AfFA
9gF! ATF Tz AL | TGN AT 9r s
WIS WIS FT FX G &

Mr, Morarji Desai is a respected per-
son, and the External Affairs Minister has
categorically stated...

MR. DEPUTY-SPEAKER : Mr. Reddy,
I hope it is not your nose.

SHRI M, RAM GOPAL REDDY :
My nose is intact.

SHRI SOMNATH CHATTERJEE
(Jadavpur) : Even flies will not touch him,

MR. DEPUTY-SPEAKER : They will
touch him because he is a sugar magnate.
(Interruptions)

SHRI M. RAM GOPAL REDDY:
When Mr. Morarji Desai was with Janata
and was Prime Minister, he became blind
just like Dhritarashtra ; he allowed his Cabi-
net Ministers to do all sorts of atrocities on
everybody, As you know, Dhritarashtra
allowed his wicked son, Duryodhana,...

AN. HON. MEMBER : He has switch-
ed over to English now.

st T Mo [WH ¢ @& A=Y
aXg ¥ guATHr 97 g g fger #
AT Fg A AT fgeer #r g s
AYST FT & S F gAT W §

When Mr, Morarji Desai was Prime
Minister, he was surrounded by all sorts of
people and they perpetrated all sorts of
atrocities on everybody just like Duryodhana
who perpetrated atrocities on the Pandavas,
who burnt the house of the Pandavas to kill
them, who poisoned Bhima, who ill-treated
Draupadi. So much had been done by him
and yet, Dhritarashtra was sitting on the
chair silently. So also Mr. Morarji Desai was
sitting quiet when all these people committed
atrocities on others...

* Not recorded.
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DR. SUBRAMANIAM SWAMY :
This is the latest Shakespearean comic relief.

SHRI M. RAM GOPAL REDDY :
There are cases now in the court of New
York...

DR. SUBRAMANIAM SWAMY :

Chicago.

SHRI M. RAM GOPAL REDDY : ...in

Chicago, wherever they are. After the dis- |

posal of the cases, after dismissal or acquittal,
I want to know, whether the Mainister is go-
ing to institute an inquiry and also censure
that man who has written all sorts of things
against our former Prime Minister, whatever
his political affiliations may be. That is very
bad. I want to know whether the Minister
condemns it.

SHRI PV. NARASIMH RAO: The
matter is before the court. How can I say
what I am going to do after the court.

bas given its verdict ? It is a hypothetical
question.

MR. DEPUTY-SPEAKER : Mr. Rajda.
RAJDA : Mr.

SHRI RATANSINH
Deputy-Speaker, Sir...

MR. DEPUTY-SPEAKER : Thank you.
SHRI RATANSINH RAJDA: You
still continue to be the Deputy-Speaker.

Sir, the House has been discussing a
very important question. (Interruptions) I
think, you will have the courage to hear what
I have to say...

AN HON, MEMBER : Have the cour-
age to say that.

SHRI RATANSINH RAIJDA : T have
shown my courage openly. You have still to
prove your credentials. (/nterruptions)

As far as this Call-Attention is concern-
ed, it calls the attention of the hon. Minister
to certain allegations or accusations made in
a book written by Mr. Seymour Hersh. I

| run down like this.
| letely deteriorate and degrade

| politicians.

would have been greatly pleased if the entire
debate and discussion had gone on at a parti-
cular level, on a higher plane. But unfortu-
nately decorum was not maintained and
several charges were levelled without any
basis. And susprisingly they were allowed.
I am very much pained at that. My hon.
friend, Mr. Faleiro, spoke something here.
One thing we have to agree. There are
political parties in this country, and there are
leaders of political parties. Attempts to run
down a leader of another party without any
basis is despicable and should not be en-
couraged at all.

( There are political leaders of other
parties in this country. T am going to request
and plead with my friends on this side not to
indulge in the game of character assosination
and mud. Slinging with veterin motives as it
will non-remain are way traffic and howmany
in you and your leader. Sir, I have been
in politics for thirty years ever since Quit
India movement. I never have seen anything
live this without any basis. The political
leaders belonging to our party must not be
That attitude will comp-
the entire
public life in this country. I hope wiser coun-
sel should prevail with them. ((Interruptions)
Unfortunately Liliputians are parading as
(Interruptions) I am talking of
|certain fundamental principles which are
'lum'versal facts. Please do not interrupt me.
|When Mr. Lakkappa is interrupting me I
must tell him plainly that he is not on firmer
|grounds. He should not interrupt me. I
\can tolerate any other Member but not Mr.
'.Lakkappa.

\

Now, Sir, Shri Morarjibhai Desai is
tallest among the tall figures in this country's
politics. You may not agree with him, nor
does he expect seekers and grabbers of
power at any cost to agree with him. There
are certain people who are Morarji-haters.
Whoever takes a strong stand on certain
principles is bound to be attacked by some
of the people. If an one like Shri Morarji
Desai in public life or, for that matter, Shri-
mati Indira Gandhi for whom I have regard
takes some strong stand, some people are
bound to attack him or her. But, nothing
goes against them because some people level
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(Shri Ratansinh Rajda)

criticism without any ground. Here, we are
discussing a calling attention. Mr. Hersh has
made certain accusitions against Morarjibhai
that he was a C.I.A. agent. That is the focal
point which we should discuss and discuss
it dispassionately to find out where the truth-
lies. Can any Indian say by putting his hands
on his chest that Morarjibhai could stoop
to that level ? As soon as this thing came
out and it was published in the press, the
entire country-there may be certain exceptions
like Mr. Faleiro-rose in fury. I have seen
Mr. Faleiro kneeling before Mr. Desai when
he was in power, It may be Mr. Stephen or
Mr. Faleiro. They were importuning before
Morarjibhai I would not have said this if my
friends had not spoken about Mr. Desai like
this. (Interruptions) Now they are perturb-
ed because things are not palatable to friends
like Mr, Faleiro. They rushed in where
angles fear to tread.

MR. DEPUTY-SPEAKER : You need
jump to that. Come to the point,

SHRI RATANSINH RAJDA : I would
not have said like that. I have always main-
tained the dignity and decorum of the House,
(Interruptions) I do not want your certifi-
cate 1 never thrive on your certificate in
public life. Morarjibhai does not care for the
certificate of persons like you.

MR, DEPUTY-SPEAKER : Mr. Yadav,
if he does not yield, why do you interrupt
him ?

SHRI RATANSINH RAJDA : Now,
Sir, when these charges are levelled against
a tall man of this country, it becomes our
national problem and a subject of our natio-
nal honour. This is the question of our
self respect and that is to be vindicated, If
Mr. Desai or any Indian, for that matter, has
done something against the interests of the
country or if anyone has tried to sell our
country, hang him. He may be anybody. If
Smt. Indira Gandhi tries to sell our country,
she must also be hanged. Is there any iota
of truth in these accusations against Morarji-
bhai ? That is the focal point. I say that
there is no iota of truth.

SHRI K. LAKKAPPA : How - can you
say this ?

SHRI RATANSINH RAJDA : Mr.
Lakkappa, you are not the judge. I say there
is not an iota of truth in these charges.
Therefore, the moment the charges were
levelled and made known to the public what
was the immediate and prompt reaction of
the press and people of this country ? Fulmi-
nating fury came out from the masses, from
the press and the people alike. 1 feel this
Government must take note of that reaction
of the people. I would have wished very
much if Government had risen up to the
occasion. Here is a national leader. You may
not agree with him. But, when these charges
are made, we must refute them, as patriotic
Indians.

16.00 hrs,

Government did not do that and be-
cause of that the hon. External Affairs Minis-
ter, you have made yourself liable to the
charge by the masses of this country that
when it was required to vindicate the
honour of a great Indian a tall national
leader, you have failed in your duty miser-
ably and that is my charge against this
Government. You did not rise to the occa-
sion and you are taking shelter behind Mr.
Moynihan’s charge. Stating that when Moyni-
han wrote against Shrimati Indira Gandhi,
Morarjibhai and Janata Govt. did not defend
her. The reason is clear, When Mr. Moyni-
han levelled charges against Mrs. Indira
Gandhi in his book the same were not deni-
ed by Mrs. Indira Gandhi.

Sir, these two things cannot be equated.
I am trying to plead as somebody has talked
of Dharithrashtra and Mahabharta, here is a
panchayat and I am pleading to their consci-
ence if at all there conscience is alive-that
these two things are quite distinct. Mr.
Moynihan made the charge. Those charges
were written down in his book where he said
Mrs. Indira Gandhi accepted money for
Kerala election for Congress party. (Interrup-
tions)

Now, Sir, at that time Mrs, Gandhi
did not deny the charge. (Inferruptions)
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The Minister will answer, please sit down.
He is a sober person. When Mr. Hersh
levelled this charge immediately Mr. Morarji
Desai branded it as a sheer mad story.
(Interruptions) I am not yielding. Now, Sir,
Mr. Morarji Desai immediately contradicted
and refuted those charges. Thereafter he has
gone to court of law, (Interruptions) How,
Sir, this entire things makes a very bad affair
and as my hon. colleague, Shri Paswan, said
it is not good for the entire country. I am
viewing it from national viewpoint that any
outsider a foreign power-should charge
leaders of one party or the other as CIA
agents. That militates against our self-respect
and national grain and we must oppose it
unitedly. Unfortunately, that is not being
done and that is why J am requesting the
bon. Minister to rise upto the occasion
declare unequivocally that Government docs
not believe in those charges which have been
levelled against Shri Morarji Desai.

Now, 1 would like to pose certain ques-
tions to the hon. Minister. There is much
material with me and I can speak for one
hour on this subject. One thing is certain
Shri Morarji Desai is a man of principles
who stands and falls by certain norms in
public life. Nobody believes in the baseless
allegations made against him and whoever is
levelling the charge against our National
leader like Morarjibhai must bc an insane
person and those who speak against him
must be suffering from insanity or inttermit-
tant bouts of insanity or some on that side
have shown here. (Interruptions) The hon.
External Affairs Minister, in the Rajya
Sabha and here also made stercotyped state-
ments. He is a sober person and a responsi-
ble man. I would like to pose certain ques-
tions. I hope the hon. Minister has gone
through yesterday’s ‘Hindu’ and the news
itern on the front page captioned ‘Hersh's
charges against Desai found bascless’. It says
that the Government of India, the present
Government, made enquiry and they have
also come to the conclusion that there is no
basis for these charges against Shri Morarji
Desai. Now, what [ would like to ask the
Government is this. Mr. Hersh has referred
to a particular period during which certain
information was leaved to C.I.A. by a Cabi-
net Minister, He has stated that Mr. Morarji
Desai, a Cabinet Minister, was passing on

information. Is the hon. External Affairs
Minister aware that at relevant period, which
Mr. Hersh refers to, Mr, Morarji Desai was
not a Member of the Cabinet ? That is one
thing.

The second thing is this : May I know
whether our Cabinet secrets are being leaked
out even at present ? May I know whether
Government has taken any precaution to see
that no CIA or any other foreign agency
works to the detriment of the interests of
this country ? Have you taken precaution
that from henceforth no Cabinet secret will
be leaked out, no national secrets will be
given out ? Will you make a foolproof sys-
tem in the Cabinet so that ecither CIA or
KGB or any other agency will not be able to
pounce upon, will or have access, to our
national secrets ? That is my question. May
I know whether you accept that State secrets
were leaked to CIA or not ? That is my very
pertinent question on thi3 subject. The charge
is that one Cabinet Minister furnished infor-
mation, (Interruptions) Mr Lakkappa, I
have pleaded with you. Kindly listen to me.

MR. DEPUTY-SPEAKER : Now you
must come to the last question.

SHRI RATANSINH RAJDA : My
question (b) is this : it has been widely stated
that a Cabinet Minister during the relevant
period-not Morarji Desai ; that is an estab-
lished fact-but a Cabinet Minister...(Interrup-
tions) Now, along with them if you also
laugh, then, I will have to say something
more.

MR. DEPUTY-SPEAKER : We have
to confine ourselves to the subject matter of
the Calling Attention. Beyond the subject
matter you should not ask any question,

SHRI RATANSINH RAJDA : In my
armoury 1 have got full equipments and
weapous.

MR. DEPUTY-SPEAKER : Not beyond
this subject. You cannot go beyond this
Calling Attention Motion, Nothing beyond
that. Cabinet Minister and all that you can-
not ask. You cannot get a reply also. I am
not permitting that question,
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SHRI RATANSINH RAJDA : Which
question you are not permitting ?

MR, DEPUTY-SPEAKER About
Cabinet Minister or somebody, you said.

SHRI RATANSINH RAJDA : 1 am
talking of the relevant period which Mr.
Hersh refers to.

MR. DEPUTY-SPEAKER : You can
refer only to Morarjibhai Desai; you can
put a question only with regard to Morarji-
bhai Desai. That is the subject of the Call-
ing Attention Motion. Calling Attention
Motion is only on that.

SHRI RATANSINH RAJDA : You
did not interrupt Mr. Faleiro and others.
He quoted from that book,

DR. SUBRAMANIAM SWAMY : The
book says, Mr. Morarji Desai was Member
of the Cabinet and Mr. Faleiro and others
swear by that book.

MR. DEPUTY-SPEAKER : Please put
only relevant question,

SHRI RATANSINH RAJDA : 1 am
putting only a relevant question, so that the
entire country will know what is the truth,
The truth is this. At the relevant period in
which Mr. Hersh refers to, Morarjibhai
Desai was not in the Cabinet. That is one
thing. Another thing is this. References were

made by my colleague Mr. Ram Vilas
Paswan...

MR DEPUTY SPEAKER: And reply
was also given.

SHRI RATANSINH RAJDA : 1 would
like to put this question to the External
Affairs Minister, Is the External Affairs
Minister aware that a particular Cabinet
Minister furnished information to the CI1.A.
who Was one of the Ministers in 1971 ?

And the said Minister has got history
which is known to the Government of India
also. This person had an excellent equation
with one of the employees of the United

States Embassy in Delhi. Whether our coun-
ter-intelligence was aware of this and that
U S. personnel was shadowed by them. I am
putting this question with a sense of responsi-
bility. This is a pertinent question and I
seek his reply and if the answer comes, the
entire House will know who is in the dock-
Mr. Desai or a person sitting on the other
side.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) : The more I listen to the speeches of
the hon. Members, the more I feel convinced
that my statement was exactly what was
needed, nothing more nothing less. Mr. Rajda
has referred to a report appearing in the
‘Hindu’ daily. 1 have seen that, If he had not
referred to it, may be it would have been
better. But since he had referred to it, I have
to say that is not true. In fact, [ have answer-
ed a question on those lines already. (Interrup-
tions) Now, about the precaution for the
future, since he has emphasised the future that
casts reflection according to him, on the past,
I am not even agreeing to the past. Let us see
what happens in the Court. It may turn out
that both in the past, the present and future,
everything has not been true. So, let us wait.
Lect us not immediately jump to the future,
I can assure the House that the Government
is vigillant in al] these matters.

Then about the other Minister, whoever
he bad been or not had been, I would not like
to say anything because again that does not
really refer to the Calling Attention. One
Minister is enough, Let us see what happens
in the Court, Let us not allow our imagina-
tion to soar higher and higher

SHRI G.,M. BANATWALLA (Pon-
nani) : Mr. Deputy-Speaker, Sir, I welcome
the statement of the Hon. Minister that the
Government is vigillant in the matter and,
of course, it should be vigilant in the matter
because it is rather serious. It is a serious
thing that an American author has chosen to
make allegations of the type which are
embodied in his book. Of course, Shri
Morarji Desai has been referred to in this
House as a great leader and as a tall per-
sonality, I have not risen perhaps like many
others to crave for a clearance certificate
from the Government in favour of one who
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has been described in this House by some,
as a national leader and a tall personality.
So, I have not risen to crave for any such
clearance. It is indeed a difficult task for the
Government to go on replying to all sorts of
allegations that may be raised against one
person or the other, Otherwise, perhaps this
Government, I am sure, will have nothing
else to do but to go on replying everyday
when they come forward with this kind of
questions.

However, the hon. Minister has referred
to a precedent of 1979. He said that in the
1979 case, the then Government, the then
Home Minister said that he had no comments
to make, and that the presumption was that
if the writer had not believe that what he
was writing had any element of truth, then
he would not have written.

SHRI P. V. I:IARASIMHA RAO: 1
have not said that.

SHRI G, M, BANATWALLA : The
then Minister said so. This is the precedent
you are following in the sense that the pre-
sent Government says that they have no
comments to make. 1 want to ask a specific
question, whether the Government really
believes that the allegations made are true
or not. I said that this is not the function
of the Government to go on replying to all
sorts of allegations, enquiring into these and
all that, but there is a difference in this
particular case, 1 am not, as I said, craving
for a clearance for any personality, He can
look after himself, but there are certain other
points that arise from it.

‘The first and the foremost is the ques-
tion of national security, The Government
owes it, certainly not to Shri Morarji Desai,
but to the nation, to assure the nation as
to whether it was true or not, that there was
an informant in the Cabinet. The nation
must know it, If this question is not answer-
ed by the Government, then T would say that
it is an attitude of unpardonable indifference
to the whole issue, We are told that the
matter is before the court. Which court ?
Court in the United States of America.

AN, HON. MEMBER: Court in
Bombay.

SHRI G.M. BANATWALLA : That
was another matter. The function of the
Bombay court is over. That is a different
thing, a minor matter,

Who will, go through the truth or other-
wise of the whole issue ? It is the court of
the United States of America ? Today, we
the Members of Parliament, in India are
being left at the mercy of the court of the
United States ? No, Sir. That would not be
a proper thing. As a citizen of India and as
a Member of this august House concerned
about the national security, I would like to
know from the Government as to whether
the allegations are true or not. It is a matter
that affects our national security. Were there
any informants in the Cabinet ? Was Morarji
Desai one ? And if Morarji Desai was an
informant—I do not know—then let the laws
of this country not be at the mercy of the
decision of the Court of the United States of
America. We must proceed against howso—
cver tall a personality may be ; we must pro-
ceed against howsoever great and national
leader one may be if there are violations of
the laws of this land I am not concerned
with personalities. [ am only saying—do not
place this whole thing, mortgage the whole
thing with the United States of America.
Let us perform our own functions. And,
therefore, I would like to know from the
hon. Minister as to whether in order to
evaluate the veracity of the allegations, the
truth of the allegations, the Government did
institute any enquiry of any type or not. The
Government have said that they have no
comments to make. I don’t want the com-
ments of the Government, 1 want the facts.
I want to know whether the Government
applied its mind or the Government held any
inquiry whatsover whether the matter of such
a serious naturc involving the security of out
country is or is not true ? What was the
finding of that inquiry ? And if no such
inquiry has been instituted, then please don’t
mortgage ourselves with the court of the
United States of America and think of itg
findings. But in our own national interes
let there be the highest possible inquiry into*
the matter and let the laws of our land take
their due course.
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(Shri G. M. Banatwalla)

Sir, these days we are being told that
the CIA is very active, Under the present
regime over there, its activities, we are told
and we have apprehensions, it had increased
Here also it has been pointed out with res-
pect to an Hon Member, Shri Atal Behari
Vajpayee, who reportedly has said that there
is someone in America with high connections
in New Delhi and so on and so forth, In
view of all these things, the element of
national security cannot be over-ruled and
cannot be ignored

What are the allegations, Sir ? Let us
go at the substance of the allegations rather
than talk about the tallness of any personal-
ity. In the substance of the allegations, there
is a reference to the Bangladesh situation.
We are told that information was going to
the United States of America to the effect
that ‘the Cabinet has taken or is about to
take a decision that a war front will
also be opened at the Western Sector,
with West Pakistan.” Sir, these are the
matters which have now come out in the
book and have got wide circulation and
publicity You must either confirm or deny
it because these are statements that may now
affect the Indo-Pak relations also, Moreover,
it has been further implied in the Book that
some pressures came and the policy was
changed Then in that case the nation has
to be taken into confidence as to where the
truth lies. Of course, I appreciate the posi-
tion of the Government when they say that
they have no comment. But in view of the
seriousness of that thing and the nature of
the allegation made then, not with the view
to giving a clearance to any personality, but
with the view to looking at the npational
issues that are involved, let there be a cate-
gorical answer to these questions.

SHRI P.V. NARASIMHA RAO : Sir, I
appreciate the appreciation of the Hon, Mem-
ber in regard to what the government has said,
because we said we have no comment for the
simple reason that we have no means of mak-
ing a comment publicly at this stage,

I am not going to the precedent merely
for the sake of technicality, Please look at
the matter this way. We are faced with a
situation where a former Prime Minister has
been charged with certain things which do

not depend on our belief or disbelief. They

“have been contained in a book which has

been published. Now, what do I do ? The
first reaction of any Minister would be to
find out whether such situations have been
faced before, This is what we do not only
in this case, but in any case, Whenever a
situation arises, the first question which any
government would ask itself is : have we
come across a case like this before ? [s there
a precedent, in other words ? Precedent is not
something identical. Precedent is something
which indicates us a cource of action. At
least a suggestion in regard to a course of
action under similar circumstances. This is
what precedent means, This I need not
explain. We found that just about 3-1/2
years ago, a similar situation was faced by
the previous Government, We went into the
question. The previous Government was
free, much more free than we are, to say
whether they believed in the allegation or
not, whether they have instituted an enquiry
or not. They have nog previous precedent.
They were free to institute an enquiry,
because nobody had gone to the court at
that time. In this case, my hands and feet
are tied, because I cannot...

SHRT G.M. BANATWALLA : That

was the question with respect to money. This
is about national security.

SHRI P.V. NARASIMHA RAO : This
is what I am saying. Let us not go into what
the substance was. The question is, what is
the course of action that a Government is to
take under similar circumstances. This is the
limited question.

DR, SUBRAMANIAM SWAMY : How
are we bound by the American courts ?

SHRI P V. NARASIMHA RAO : I am
not bound ; but Mr. Morarji Desai himself,
the then Government itself, very clearly said
that Mrs Gandhi should go to a court, Mrs.
Gandhi did not go to a court ; she did not
intend to go to the court ; and still nothing
happened by way of an enquiry or a denial
or an affirmation on the part of that Govern-
ment. This is the precedent 1 am referring
to. I agree this is a serious matter. I agree
that this also impinges on national security,



national honour and national prestige. All
that I agree, but the point is...

DR, SUBRAMANIAM SWAMY : Our
Government did...The then Foreign Minister
went to Washington and spoke to Mr,
Moynihan, Did you do it ?

SHRI P.V. NARASIMHA RAO : He
got the book released, That is what you are
referring to, Dr. Swamy. 1 did not doit. T
plead guilty for that.

I am very clear in my mind that the
matter is serious ; but at the moment it is
not possible for me to say anything more
than place the facts before the House. In
fact, the moment the book came into India,
was published, the news of the publication
was kpnown in India, immediately Morarji
Bhai’s reaction was sought by the Press,
There was actually no time between the
appearance of the -book and his reaction.
And it was clear that the advice that he
tendered to someone else three years ago, he
himself was gomg to act on this times
Therefore, there was no occasion for me or
for this Government to institutc an enquiry
That would have taken two years, I do not
know how long.

Therefore, look at the logistics of the
problem : was there any time for this
Government to do anything, by way of an
enquiry, or of coming out or not coming out
with a reaction ? It was not just practicable.

Therefore, now the matter lies before
the court. Let us sce what the court brings
out We may not be bound by another
country’s court, in the scnse that wec are
bound by our Supreme Court or High Court.
But there is going to be an enquiry, a long
enquiry, enquiry into everything, every word
that Mr. Hersh has written, hc is going to
defend himself, surely. So, at least what we
may generally take as truth  will come out
We may or may not agree with it 100%.
But Jet us see. That will depend on what
comes out,
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16.29 hrs.

SALARY, ALLOWANCES AND PENSION
OF MEMBERS OF PARLIAMENT
(AMENDMENT) BILL*

MR. DEPUTY SPEAKER : Now we
go to the next item-Legislative Business ;
bills to be introduced. Mr. Buta Singh.

THE MINISTER OF PARLJAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHR1 BUTA SINGH):
I beg to move for leave to introduce a Bill
further to amend the Salary, Allowances and
Pension of Members of Parliament Act, 1954,

SHRI A K. ROY (Dhanbad): Sir, I
rise to oppose this Bill because this Bill is
untimely, atrocious, arbitrary and will create
a very bad precedent to demoralise the
Members.

MR, DEPUTY-SPEAKER : You should
speak on the constitutional propriety of the
Bill and not on the subject matter of the
Bill.

SHRJS AK. ROY : Onc of the objects
given here is this.

MR. DEPUTY-SPEAKER : The consli-
tutional propriety and other things you can
only deal with at the introduction stage,

(Lnterruptions)

SHRI AXK. ROY : who is responsible
for the high cost of living ? The Government,
the Parliament, we all are responsible for it,
cither this side or that side. The government
is responsible for the high cost of living.

SHRI ERA ANBARASU (Chengal-
pattu) : He should say what is the impro-
priety, what is wrong with it and what is the
wrong procedure and not go into its objects
and reasons.

*Published in Gazette of India Extra ordinary, Part 11, Section 2 dated 26-8-1983.
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MR. DEPUTY-SPEAKER : You know
the rules very well. You should not go into
the details of the Bill

SHRI A K, ROY : If that is a contra-
diction between the substance of the Bill and
the objects. T must point out.

MR  DEPUTY-SPEAKER : No, no.

SHRI A,K. ROY : They lead to the
high cost of living and for that the govern-
ment wants to increase the salary of the
members, who themselves are responsible for
the high cost of living.

(Interruptions)

AN HON., MEMBER : He does not
know anything about it

SHRI A.K. ROY : The conduct of the
members of the House ' stands as a mirror
before the entire country. Today we are
advising the employees for the Fourth Pay
Commission to go to the tribunal.

MR. DEPUTY-SPEAKER : You are
going into the details of the Bill,

SHRI A K. ROY : And we demand
that our pay and salary should be increased.
(Interruptions) This i3 immoral. This isa
question of morality. The question of moral-
ity is a very weak part for a member to func-
tion.

SHRI BUTA SINGH : At the time of
a debate, he can raise all the points...But at
this moment, he can only point out the legis-
lative competence of the House and nothing
else.

MR. DEPUTY-SPEAKER : You are
going into the details of the Bill.

SHRI A K. ROY : So far as this Bill
is concerned, it is arbitrary. I know the rules.

MR. DEPUTY-SPEAKER : “Provided
that where a motion is opposed on the
ground that the Bill initiates legislation out-
side the legislative competence of the House”.

That is all you must ask now and not go into
the details of the Bill.

SHRI A.K. ROY : Here not only the
legislative competence but moral competence
also should come.

MR. DEPUTY-SPEAKER : Yes, Mr.
Minister, you reply to him. You are opposs-
ing the Bill at the introduction state. That is
all right_

SHRI A K. ROY: I consider it
immoral. (Interruptions)

SHRI BUTA SINGH : I can understand
if the hon. member opposses the introduction
of any legislation on the competence of the
House or if it is ultra-virus of the Constitu-
tion of our country. Now, in this case, both
the things are not there. The House is com-
petent and the Bill is very much within the
Constitution of our country, Therefore, I
submit that the present legislation is very
much within the legislative competence of
this House and the House itself adopted the
Bill which became the Salary, Allowances
and Pension of Members of Parliament Act
and also adopted several amendments to it
subsequently, There is no question of this
Bill being ultra vir:s of the Constitution. The
Bill is passed on the recommendation of the
Joint Select Committee of Members of Parlia-
ment

I want to meet the other points made
by the hon. Member. If he 1s so very much
sensitive about the moral or any other aspect
arbitrary or anything-he is free not to accept
it.

MR DEPUTY-SPEAKER : The ques-
tion is :-

““That leave be granted to introduce a
Bill further to amend the Salary, Allow-
ances and Pension of Members of
Parliament Act, 1954.”

MR. DEPUTY-SPEAKER : Now the
lobbies have been cleared. The question is :

“That leave be granted to introduce a
Bill further to amend the Salary, Allow-
ances and Pension of Members of Parlia-
ment Act, 1954,

The Lok Sabha was divided.
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Abbasi, Shri Kazi Jalil

Alluri, Shri Subbhash Chandra Bose
Ankineedu Prasada Rao, Shri P,
Anuragi, Shri Godil Prasad
Arakal, Shri Xavier

Azad, Shri Ghulam Nabi

Bairwa, Shri Banwari Lal

Baitha, Shri D.L.

Bansi Lal, Shri

Barve, Shri J.C.

Behera, Shri Rasabehari

Bhagat, Shri B.R.

Bhagat, Shri H.K.L.

Bhim Singh, Shri

Bhoi, Dr. Krupasindhu

Bhole, Shri R R.

Bhuria, Shri Dileep Singh

Birbal, Shri

Brar, Shrimati Gurbrinder Kaur
Brijendra Pal Singh, Shri

Buta Singh, Shri

Chaudhary, Shri Manphool Singh
Chennupati, Shrimati Vidya
Choudhari, Shri K.B.

Choudhari, Shrimati Usha Prakash
Daga, Shri Mool Chand

Dalbir Singh, Shri

Dalbir Singh, Shri

AYES

Damor, Shri Somjibhai
Das, Shri A.C.

Desai, Shri B.V.
Digamber Singh, Shri
Digvijay Sinh, Shri
Engti, Shri Biren Singh
Fernandes, Shri Oscar
Gaekwad, Shri R.P.
Gehlot, Shri Ashok
Ghorpade, Shri R.Y.
Gireraj Singh, Shri
Gomango, Shri Giridhar
Jadeja, Shri Daulatsinhji
Jain, Shri Bhiku Ram
Jain, Shri Nihal Singh
Jain, Shri Virdhi Chander
Jena, Shri Chintamani
Jha, Shri Kamal Nath
Kailash Pati, Shrimati
Ken, Shri Lala Ram
Keyur Bhusan, Shri

Khan, Shri Arif Mohammad

Lakkappa, Shri K.

Laskar, Shri Nihar Ranjan

Madhuri Singh, Shrimati
Mahajan, Shri Y S.
Mallick, Shri Lakshman
Mallikarjun, Shri
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Mallu, Shri Anantha Ramulu
Mayathevar, Shri K.

Mishra, Shri Uma Kant
Mohanty, Shri Brajamohan
Motilal Singh, Shri

Murthy, Shri Kusuma Krishna
Naikar, Shri D.K.

Nair, Shri B.K.

Namgyal, Shri P.

Netam, Shri Arvind
Nikhra, Shri Rameshwar
Nurul Islam, Shri

Pandey, Shri Krishna Chandra
Panika, Shri Ram Pyare
Parashar, Prof. Narain Chand
Parmar, Shri Hiralal R.
Parthasarathy, Shri P.

Patel, Shri Mohan Lal
Patel, Shri Shantubhai

Patil, Shri A.T.

Patil, Shri Shankarrao

Patil, Shri Shivraj V,

Patil, Shri Uttamrao

Patil, Shri Veerendra
Patnaik, Shrimati Jayanti
Phulwariya, Shri Virda Ram
Poojary, Shri Janardhana
Pradhani, Shri K.

Quadri, Shri S.T.

Rahim, Shri A.A.

Raju, Shri P.V.G.

Ram, Shri Ramswaroop
Ramamurthy, Shri K.

Rana Vir Singh, Shri

Ranga, Prof. N.G.

Ranjit Singh, Shri

Rao, Shrimati B. Radhabai Ananda
Rao, Shri M.S. Sanjeevi
Rao, Shri M. Satyanarayan
Rathod, Shri Uttam

Raut, Shri Bhola

Reddy, Shri K. Brahmananda
Reddy, Shri M. Ram Gopal
Reddy, Shri T. Damodar
Sahu, Shri Narayan
Saminuddin, Shri

Sayeed, Shri P.M.

Sethi, Shri Arjun

Shailani, Shri Chandra Pal

Shaktawat, Prof. Nirmala Kumari
Shakyawar, Shri Nathuram
Sharma, Shri Chiranji Lal
Sharma, Shri Kali Charan
Sharma, Shri Nand Kishore
Sharma, Dr. Shanker Dayal
Shastri, Shri Dharam Dass
Shiv Shankar, Shri P.
Sidnal, Shri S.B.

Singh, Kumari Pushpa Devi
Soren, Shri Hari Har
Sparrow, Shri R.S.
Subburaman, Shri A.G.
Sunder Singh, Shri
Suryawanshi, Shri Narsing
Swamy, Dr. Subramaniam
Tewary, Prof. K.K.

Thorat, Shri Bhausaheb

Tytler, Shri Jagdish
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Varma, Shri Jai Ram

Verma, Shri Deen Bandhu
Verma, Shri Raghunath Singh
Verma, Shrimati Usha

Vyas, Shri Girdhari Lal
Yadav, Shri R.N.

Yadav, Shri Ram Singh
Zainul Basher, Shri

N OES
Choudhary, Shri Saifuddin
Giri, Shri Sudhir
Jatiya, Shri Satyanarayan
Kodiyan, Shri P.K.
Lawrence, Shri M.M.
Rai, Shri M. Ramanna
Roy, Shri A.X.
Saha, Shri Ajit Kumar
Saha, Shri Gadadhar
Shastri, Shri Ramavatar
Sinha, Shri Nirmal

Soz, Shri Saifuddin

MR .  DEPUTY-SPEAKER : Subject to
correction, the result *** of the division is;
Ayes 132; Noes 12.

The motion was adopted.

Bill

SHRI BUTA SINGH : Sir, I intro-
duce ** the Bill.

16.44 hrs.

DELHI MUNICIPAL CORPORATION
(SECOND AMENDMENT) BILL*

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) : On
behalf of Shri P Venkatasubbaiah I beg to
move for leave to introduce a Bill further
to amend the Delhi Municipal Corporation
Act, 1957,

MR. DEPUTY-SPEAKER The
question is :

““That leave be granted to introduce a
Bill further to amend the Delhi Muni-
cipal Corporation Act, 1957

The motion was adopted.

SHRI BUTA SINGH : I introduce the
Bill.

PUNJAB MUNICIPAL (NEW DELHI
AMENDMENT) BILL¥*

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
On behalf of Shri P. Venkatasubbaiah I beg to
move for leave to introduce a Bill further to
amend the Punjab Municipal Act, 1911 as in
force in New Delhi.

MR, DEPUTY-SPEAKER : The
question is :

***The following Members also recorded their Votes :

AYES : Shrimati Mohsina Kidwai,

Shrimati Sumati Oraon, Shri Harish Rawat,

Shri Era Anbarasu and Shri Ratansinh Rajda.
NOES :. Shri Krishna Chandra Halder and Dr. A.U. Azmi.
** Introduced with the recommendation of President.
* Published in Gazette of India_Extraordinary Part 11, Section 2 dated 26.8 1983,



411 Punjab Mun. (New Delh:
Amdt.) Bill

(Mr. Deputy Speaker)

«“That leave be granted to introduce a
Bill further to amend the Punjab Muni-
cipal Act, 1911, as in force in New
Delhi.”

The motion was adopted.

SHRI BUTA SINGH
the Bill.

1 introduce

16.45 hrs,

DELHI DEVELOPMENT (AMEND-.
MENT) BILL *

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
I beg to move for leave to introduce a Bill
further to amend the Delhi Development Act,
1957.

MR  DEPUTY-SPEAKER :
tion IS :

The ques-

““That leave be granted to introduce a
Bill further to amend the Delhi Deve-
lopment Act, 1957.”

The motion was adopted.

SHRI BUTA SINGH : 1 introduce
the Bill.

PUBLIC PREMISES (EVICTION OF
UNAUTHORISED OCCUPANTS)
AMENDMENT BILL*

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
T beg to move for leave to introduce a Bill
further to amend the Public Premises (Evic-
tion of Unauthorised Occupants) Act, 1971.

MR. DEPUTY-SPEAKER The
question is :
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““That leave be granted to introduce a
Bill further to amcnd the Public Premi-
ses (Eviction of Unauthorised Occu-
pants) Act, 1971.”

The motion was adopted.

"SHRI BUTA SINGH : I introduce
the Bill.

16 46 hrs.

[SHRI R.S, SPARROW in the Chair]
MATTERS UNDER RULE 377

(!) Inordinate delay in providing a coal
berth at Paradip Port.

**SHR1 RASABEHARI BEHERA (Ka-
lahandi) : There has been an inordinate delay
in providing a coal berth at Paradip Port
in Orissa. The Government of India is
making imports of coal through Paradip Port
to meet the requirements of the neighbou-
ring steel plants. The Paradip Port, due to
its locational advantage to the steel plants of
eastern region and coal fields nearby, can
suitably handle coal imports and exports.

To improve the handling of coal at
economical rate, it has been proposed to the
Centre to provide a coal berth at Paradip
exclusively. The Ministry of Shipping &
Transport has made an estimate of Rs. 30
crores for the purpose and bas referred the
proposal to the Ministry of Steel for their
consideration. But it s most unfortunate
that the to Ministry of Steel and mines have
not implemented the proposal so far. There-
fore, 1 request the Ministry of Shipping and
Transport to prevail upon the Ministry of
Steel or the concerned Ministry to see that a
coal berth is provided at Paradip at an early
date.

(it Faulty telephonic Services in
Jammu and Kashmir

PROF. SAI-FUDDIN SOZ (Baramulla) :
Telephone service in the J & K. State has

¥ Published in Gazette of India Extraordinary, Part IT section 2, dated 26.8.83,

** The original speech was delivered in Oriya.
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worsened to such an extent that people take
it for granted that no effective measures can
be taken to alter the situation as the Minis-
try of Tele-communications has maintained
status quo. 1f the fault of a connection is
placed within the exchange, one is surely at
the mercy of the operator or the man or
woman who holds the fort. When the fault
pertains to the external world, the so-called
line man will do the job not in eroutine
but on the personal request of the subscriber
against proper subscription. There is hardly
any reniedy or explanation for your telephone
going out of order for days together or when
the billing is erroneous, you will be asked to
pay off the bills first and thereafter raise the
issue  with the authority concerned. In
Egypt, they say, there is a ‘Walkie Talkie’
system in vogue, adopted in response to a
faulty telephonic service. But, 1 doubt,
whether that model can be adopted for a
country of India’s size.

(iiiy  Need for uniformity in educational

system in the country.

SHRI R.P. GAEKWAD (Baroda) :
There are various Boards and Institutions
functioning in the States and conducting
examinations like Matriculation, Higher
Secondary, 1042+3 pattern etc. The
variety of examinations, courses and syllabii
do not always make it possible for the
students to transfer from one State (o ano-
ther. Despite the fact that education has
been considered the most effective tool of
national integration and mutual understanding,
not much has been accomplished and diversity
still prevails in the field of education. There is
ned for a Central Scheme to create opportuni-
ties by which students from different parts of
India will be able to join educational insti-
tutes in any other part. There should not
be any difficulty in inter-State transfer of
students. It will promote national integra-
tion. I would urge upon the Union Educa-
tion Ministry to evolve and co-ordinate uni-
form educational policy throughout India.
And it should make all efforts to see that
the students in one State mayget transfer to
another State without hindrance. A phased
programme should be undertake. 1 will
help a large number of students, whose
parents come in the category of foreign service
officials, other Government and public under
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taking employees and legislators. There is
urgent need for uniformity in educational
system in the country.

(iv) Providing adequate facilities at
paradip Port,

SHRIMATI JAYANTI PATNAIK
(Cuttack) : Paradip port was conceived in
1966 to exploit the vast mineral resources in
Orissa, more specifically iron ore. But it is
regrettable that the export and import per-
formance of the port is very unsatisfactory
and the port has been incurring huge financial
losses since the Jast four years.

One of the major drawbacks is that
Paradip port has not come upto expectations
in accommodating ships of large DWT. It
is necessary that the ore loading facilities in
the port are improved in keeping with the
demand of the importers. Though Paradip
has more or less maintained its drought of
39 ft. the port should now seriously explore
avenues of making greater drought available
to make room for ships of 100,000 DWT.
Unless this is done, the port cannot secure
much iron ore traffic.

The full growth of the Port, as originally
contemplated, was to have 19 general cargo
berths, two iron ore berths and one oil dock.
But it is unfortunate that there has been an
inordinate delay in providing these facilities
in that port. The combined effect of all
these factors is the decline of the export and
import performance of the port. The dwind-
ling iron ore exports from Paradip specifically
have had a serious effect on the economy of
the State. This issue deserves the special
attention of the Government of India.

] demand that the Ministry of Shipping
& Transport should take immediate steps to
provide adequate port facilities at Paradip
without any for ther delay.

(v) Crisis in Art Silk Mills.

SHRI HARIHAR SOREN (Keonjhar) :
Art-silk mills in the organised sector of the
Textile industry are in a grip of crisis. A
number of mills in Bombay, Calcutta and
Surat have downed their shutters while many
others operate below their rated capacity.
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The crisis has deepened in the past
couple of years and the prime factor is due to
fall in demand. The stiff competition offered
by giant cotton mills has led to the marketing
problems for art-silk mills.

Unless some immediate measures are
taken, the crisis of the Art-silk mills will be
deepened further. One of the measures
could be taken by giving some form of excise
concession., The Government should also
organise a regular supply of basic inputs at
a fair and stable price to enable the small
art-silk units to plan and market their pro-
duction well I request the Government of
India to take some immediate steps to
remove the crisis in Art-silk mills.

(vi) Setting up of molasses based indus-

tries in Khalilabad (U.P )

st FOT 7% qis  (@ATATAID)
ayrafa agieg, § faga 377 & a=dq fqeq
fafea fawa &1 otz 957 9gieq &1 =917
ATFTT FLAT FATRAT § |

ST WM &1 g WT HRnfaw
gfeewior § weaeq fawer gam a7= & | 39
g7 &1 saar g q AT g AW
fe wfa famq agdr o1 W@ § | FATHT WIH
W | 179 ALFIT A FEAT FA97 &I
srentfas gfezwror & fawer gar w@ifea
frar & 1 < w2w sfuwrfaay ¥ edraE
F1 srenfas a7 Nfeg fFar g o few
fafa &7 faggar gz ¢ & s9< waw orfa-
Fifwat & fwdr A AT FT AEFTE AIQ
FYFIT FT FATAEIT § IAMT FTA & AET
qAT & | U-RZATA G, AT & qE
ATAT A g QT E | TAAT Fr g asw
gIEr qataa &1 w=41 faai @ 1) fo
HITT FFT AT F AT @ § | dR 9%
Frarfd a=T F FTr IAWIT AT EATTAT
qATATIIZ ¥ £1 ST GEAT | HIT T Gq7
& FUANTT ATTATAT FT UAT & FT dHaAT
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g U-HAfEe I FT gEOa FF ¥
R AT9 Y W@T &, ST 97 AT G%aAT |
93 ST T_W & I faArT F:OFE
faear agl & f& qdf Sax s_w &7 -
MFTOT g7 JT agf &1 FAdT 997 90 9%
GT g | ST WrGAr Y, T GHEITIAT FT
grafaaar & I Fifge | AQIMA g
FLA F ATET Q9T TLIT AT ST F 15
yneg &1 Ufagifas @ fEer & @A
Wi # emad fFAT @ 1 WIFHIT IANT
TagAT & fag w-Adifaa ITmasw T g
9% AN TE AMET §  uxeg w-Herfad
TgA 9T M JIWT F AMA, ag IS gy
AT & |

UHT 9T ® QI7 IAIT FHAT HIRF L
FIT § faay srrag g f& wearag a0z
geAr (ITT 9=3W) ¥ HIX 9 sruifya 75
LT S amY & fau IgT vaw wrad &
fagm a1

(vii) Need for a high level enquiry in to
the supply of bad quality jute seeds
to furmers in Bihar

ot gae a@ gt (axfar) g
ofg ggrea, fagr Usa & qe IUEFT AT
STz FIT &7 A1gfa AR G HT AT & )
FLHIT garforg i IaTEFI F FFT L
geargwi &1 fafwes @@ ud ag
FIEI gearal & g aqfa &IE!
g T 9T A F1 Hqfa ST g7 FT
Agl F1 SraT & fAwEF FrIor F1AT FIATY
¥ g T FEr wEal ov 9 few
fama €1

frgry &1 ar=rdr s &1 Ay
grg & 7 fasa S0 39 &g FIHN ST
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FAT IFT AT GUIAT I9aqT § AT AT
a1 agArfrg AT gIw @A ¥ F W
getad ® 953 § 1 T d famm &
fafsaaqr & ST 39 I9 TS gEAr A
framal #1 @97 9T €I Grg FI AL &A1
Ag! faay ¥ qz IareF fFaT Fad w-
W &Y A8 gU WIY gear ¥ 3 Er-agl
& W fadre gu g ud sprwrfora
sgifeq frew & @19 17 F SO T AT
arwr o gfea & 78 gg a1 fex eaifeq
ug fagsz frem & [ @7 & F0 T
9z ®AAT T A TE FIT 9T @A HEAT
TET |

Iy TF ¥ Fe IqreF fHAEr H
Sz &S #1 srrqfa & o faera gd qIHT
F1 7% | TP AGT AT FEAL F AL IIA
2 areY (gredee) feewm & @F I g,
qr9 J4T, 1 &7 Arqfq & T Qe utaar
2T W g o g g f5 guE uF
359 @O AT FUT A | A @
wfasa & grg X gArfug J2 ©F w7
ot &7 wrgfa FRaTT #1 § s9ET sqaear
e HIE JATT

(viii) Need to set up a TV Centre at
Almora or Pithoragarh

Y gl Taa (AAWIST) : W FT 70
gfawd JIFar ®1 gEUA &1 AW T
¥, 39 qg WIET FIA LEAA AT F
faeare &g Mfeq ASAT @R qE Q4

A g |

A-RGUIGH-AEASH ¥ A AT TS fasrT

ST # qgre} & gV q3T A F FIT
FewieT ug fagiing, ) fF FFT FATE
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g, 98 eaifasry goesy arh AFY AT § |
T 8T § THlfaud ITHIEAT aF GHY
q faalre ar sreAteT ® Eefags @ex
@y Y aE A AT P § AN @d
qHe & F% JI 39 gemifag geq o
ISTAT § 1 37 @Al ¥ eoifasT gsesy are
T AT &T 1T FT EFHT FG gU A&
ST FAT TF TG /A Y ¥ wgigey F
=H &7 &I AgfaFar 3 &Y 1T F7 gaT A
T 1H1T AT fawmar §

59 FfeArE T FIWT F AT HI
q@d gy foulwimg wge & wew aiew
1T a7 JeAIET § f9as qre & qra -
fasra zrrafae g3 @ar IMT =ngy |
& 2q wwe3 & Ag o Ieod FT AT 6
T4 AT g THIT ST HAHT ST A
Fgl & fF 97 giedtya g @imrT o =) &
arer SrEw | featrg wq9e a7 Jirg
HT 7 qqT  FwAr § | DT Fgramia
greg ¥ grA FrdAr SqIL Igt gIaqar
QGr A1 aFAT g | faeaq & waaq ams
wgT & WY gF Alfaew I @ex o
ST XQT g | gl & GLAaT F 919 g9 FAIRS
FY WeA-1AT FTAATFT FArfAq fawar S
gHar g |

A ar 9 ¥ grmfama fwex
@iy & T & A F) Fmar g ggw
gFAT g | o1a: 39 Jeal & ATIIT 97 Ti4-
fama drex @1 & ArAa # fodag &+
gat=a srafasar faa+t arfgd |

(ix) Renovating the Maha Bodhi temple

siteenty AT d fag  (gforar) @ fagr
AT HT TgF U § | T4 fagre &7
gfagra A3, quon X mgr&mEal O
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(srwat @y f69g)

Frarfea § ol 3w & &@ardaar §qme A
Wt fage & Ageaqur wfawr fawr
@ U ¥ waea weg Afeay, wAfeE,
TUIE, TEER, I ¥ 99 &4 AT
& oY gdg wsm uwar A1 sf@ &
@Y & atamr # feafq wgratel afey
waq F1, GEHfa ar gfee & wgeaqw
T | IgT WAATH g FT {iA HAT KT
JeFse AgAT g | A T K gy 7 A
sred far 91 | g AT AN ATHT 11
fretdler gz & 1 g€ 7 faw g F A9

45 T JIAT FT 97 AT T &7 ATATF T

frar g7 g a0 | F A ¥ faeara g
YT =l ofam wmra o @gratdl afey
feag &1 g wiae & Wax gg &1 @9-
wfeq gfawr &1 98 g9k ¥ ¥ Fa9
qUAT F § 1 qIEca &1 gfer &
sreaed WEeAqW & | SfFET gHE & A1
agfag w@-x@ra # gEAT & 99T §
g gfrex Sro-sior g w@r g1 W
T TFIZ FAFIT G 74T ¢ | 98 fgera «ar
2 o 3Ed fred &) srrwewr gar g oM
¥ zfagre 94, fas @ey, 2w o
fa2ely gdewl & fow sFyF AgETe
gfigx &1 g3ge Ty IH  gHGEA]
FIATATOT F1 e FIM FIT &I AT
Fedr foedr oY depfa Aa@a #1 g3
sq7 397 F1fgw | gmT [W FT I AL
Qiegfas GUGT FT AT HIAT Feg LT
FTFIoT g1 Fag AT &) g fF
TG FHTT Fgi fameast &1 g A9,
SIATATYESF ATfa®F  JIIA FT AAL T |
X €0 F1F FY wVex QT FX |
(x) Madhya Pradesh High Court
Bench at Bhopal

DR. SHANKAR DAYAL SHARMA
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(Bhopal) : Under Rule 377, 1 make the
following statement :

Bhopal is the capital of the largest state
of India with a population of more than
seven lakhs. It will be in the fitness of things
to have a bench of the High Court in Bhopal
so that the common man may be able to get
justice without undue expenses and inconveni-
ence. Bhopal was the seat of the High
Court and the Judicial Commissioners Court
for a very long time. There are suitable
buildings for the High Court in Bhopal. On
states reorganisation, it was agreed that as
Bhopal was to be the capital of the new large
state of Madhya Pradesh, the seat of the
High Court may be established at Jabalpur
and the establishment of a Bench at Bhopal
was not insisted upon for the time being.

Now the population of Bhopal has
grown more than five times and is likely to
grow further,

It is always desirable to have at least a
bench of the High Court in the capital of a
State so that the common man may have
easy and specdy access to the judicial reme-
dies against any improper action by the
administration, as provided by our Constitu-
tion through writs and other remedies.

It is therefore required that the Minister
for Law may take early steps for establishing
a Bench of the High Court in Bhopal

17.00 hrs.

(xi) Need to provide a stoppage of
Vikramshila and Sonbhadra express trains at

Mirzapur,

SHRI UMA KANT MISHRA (Mirza-
pur) : Sir, Mirzapur is very important rail-
way station for the following reasons :

() The famous temples of Goddess
Vindhyachal, Astbhuja and Kalikhok are
very close to Mirzapur. A large number of
pilgrims visit to these temples every day from
remote places of the country.
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(i) The Thermal Power station of
Obra Anpara, Shakti Nagar and Hindustan
Aluminium  Factory of Birlas, Kanodia
Chemicals of Kanodia, Rehend Hydel Power
Station, Bena and other coal mines are situat-
ed in the southern part of Mirzapur. Many
people from the above projects visit Delhi
and Calcutta from this place.

(iii) Mirzapur is a carpet manufactur-
ing area. Several carpet manufacturers and
buyers also come to this area or go from
here to other places in the country and
abroad.

So, I request the Railway Minister that
in larger public interest a stoppage of
Vikramashila, Deluxe and Sonbhadra Express
trains be made at Mirzapur and quota for
reservation of first class, two-tier, three-tier,
A.C. two-tier also be provided in sufficient
number to facilititate the public at large,

(xii) Shifting of Engine Unit of proposed
Ordnance Factory from Medak Avadi

*SHRI P. PENCHALAIAH (Nellore) :
Sir, sometime back thc Government of India
took a decision to set up an ordnance factory
at Medak to manufacture modern army
vehicles, The A P. State Government has
already taken several steps to acquire the
land and to provide several other amenities
required for the proposed factory. 1housands
of local people have come forward even to
forego their valuable assets like land for the
establishment of this factory.

But unfortunately, the Government of
India has very recently taken a decision to
shift the Engine manufacturing unit of the
proposed factory to Avadi in Madras, This
decision has created a lot of disappointment
in the State. It is beyond anybody’s imagina-
tion why the Government thought of shifting
the Engine unit, If the Government is of the
view that the engines manufactured at Medak
are nearly similar to the ones manufactured at
Avadi, then the Avadi unit can be shifted
to Medak as better facilities are available
there. Moreover, the decision to set up fac-
tory at Avadi was taken only in 1983 where-
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as the decision to set up the factory at
Medak was taken in 1981-82. Also, the out-
lay was reduced to Rs. 275 crores from Rs.
600 crores. It is a great injustice to the State.

Hence, I request the hon. Minister of
Defence to change the decision of shifting the
Engine unit of the proposed factory from
Medak to Avadi and take steps necessary for
speedy construction of an integrated ordnance
factory at Medak.

(xiii) Reconstruction of bridges on
National Highway No. 24.

At gezarafag (wAgr) 0 g_W
CETA AT AT Ho 24 9T 7 T AT &
ga, St feedl-3gUFT AT KT @A
HTT qrm & 1T JrgaAr g, & & U
wEAT growar, ot ¥ g quid:
segeaed g1 39 gA & @fquead g4 &
FATAT-GTGHIANL FT YT a7 g 74T
& | 39 FITT HETAT, IR A1 AT
FAREIATL AT & gl @ §, A 9gd
Brer wA AR TEr-Her § W srAnTE
¥ qgd FfzArE g @I g 1 qrd gr I|IgA,
gfex, wear srfa oA & fag aga sfus
AT AT @Y ¢ | IFT UAAET F7 fAator
1930 & gar 9r fo® 9x qE@EwIT &I
qafd @WTT T A F FIO qg gAfA
gl I § | 9fag &1 agaad & FR
qdq @AYl G971 gAT § | FF FqMEI 9% T
qnT scafas GUT g AT § 1 T KL
qrgal F FTEr @afg qgT @I | qE9y
agY gaz feafa ag & f& &= qaarT gy
fer @ w7 ar usFw sfawrfor &
FIIET FT &7 § A HIF FI grAQ
qq9T g1 TE | 99 g -UAFIT qIgAl
7 fgeAT afcaga fawrr 1 agi & aran

*The original speech was delivered in

Telugu.
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(st e are fag)
FIq arer gar< arfaay w1 ufa fam gar
vy wfg safeg &1 afafem arr T
29T I5 @1 & |

AT SH GIT & ATSAH § &R A
fres & f¥ g@ vowW %7199 §@& 9
o fafaa ga &1 gafaafor fwar s,
S® Fer fFar 9@, g9 USTAN FT d4
sty At Y wifa sfus @er 7@
g AFTEET & qreal § gAw aqr
Sicll

(xiv) Spread of ‘Handigodu’ and <Man-
ganakayile’ diseases in Malnad Distt. of
Karnataka and Eastern parts of Kerala

SHRI M. RAMANNA RATJ (Kasara-
god) : Handigodu disease affects bones and
joints irrespective of age or sex and cripples
the affected person. It leads to death of the
victim ultimately. No medicine is found
effective till now. 184 cases of complete
crippling have been reported by the Karna-
taka Government even though their number
is ten-fold. No serious steps seem to have
been taken to prevent the deadly disease.

The other disease spreading in Malnad
area is causing grave concern to the people
is called ‘“‘Manganakayile””. This is found in
Shivmogga, Hassan, Coorg and Dakshina
Kannada districts of Karnataka and is now
spreading to the eastern part of Cannonore
and Wynad districts of Kerala_ This is a con-
tagious and fatal disease  This is spreading
unchecked causing great concern among the
people, So far no medicine is found effective
to prevent or cure the disease It is believed
thai the monkeys spread the diseasc and it is
deadly to them in particular. Hence the name
also.

Both the disecases are found in Malnad
or in the Western Ghat area. Itis a very
backward area and majority of the people
are illiterate, Scheduled Castes and Scheduled
Tribes and agricultural and plantation
labourers who are affected most. Many of
them are seriously thinking of migrating to
other places.
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So, it is the urgent duty of the Govern-
ment to direct IOMR to rush a team of
doctors and scientists to conduct necessary
investigation and study about both the deadly
diseases by starting a research institution in
the affected areas at once. Only by taking
such effective measures it is possible to create
confidence among the people and dissuade
them from migrating to other places.

(xv) Jawaharlal Nehru University,
New Delhi

SHRI SAIFUDDIN CHOWDHURY
(Katwa) : Sir, Jawaharlal Nehru University,
the prestigious university of our country, is
currently going through a severe crisis. The
trouble in the University has been brewing
since April this year. Brutal police lathi
charge and mass scale arrest of the students
have occurred. The University was closed
sine die for a long period.

The University has re-opened on 22nd
July, 1983. The different measures taken by
the autherities were intended to isolate those
students who indulge in anti-social activities,
None in this country, who has a democratic
sense, would tolerate any rowdyism in the
campus. In order to run the institution
smoothly congenial relationship among the
teachers, students and employees is very much
necessary. Any deterioration of this relation-
ship has (o be prevented. But things are
happening just in the reverse in the JNU. Here
in the name of stopping rowdyism, the
authorities have chosen to stop admission of
students for the current year. It has resorted
to mass scale rustication of students and
issuing of threats that any teacher or employee
joining any movement would be punished,
Police has been posted in the campus. De-
recognition of students union is being thought
of, All these are not only not helping in the
restoration of normalcy in the campus but
also appearing as repressive, An enquiry
Commission headed by a retired judge has
been going through the charges against 44
students. Even before completion of this
Enquiry, students were denied their right to
register as students and consequent hostel
and other facilities. After the Supreme
Court’s directive registration was granted but
not the implied other facilities. This is a
blatant violation of principles of natural
Jjsutice,
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I urge upon the Government to imme-
diately start admissions for the current year
and to restore democratic rights of all con-
cerned in University,

(xvi) Installation of a T V. transmitting
station at ujjain and high powered trans-
mitting stations at divisional
headquarters of M P.

s gegArvam wfeae  (I9A)
3 gqasfg T ¥ weg 9w ¥ gT-
A faeq F1I%T & qvqaq wifgd AQ
RN Fex1 & 70 FfAAT TT GRAT AHILA
g dfga @M JafF X I &7 a8 W
F 70 gfgwa &7 FEAr gF  LRAA
gareor fauifea fwar qar @) 787 93w
¥ gl Wgrer ¥ 99 wiFd qur A"
AT 9T e wigd WO IF &I
AT gedifaa & 1 fReg 9% wEaTa |
Sl AeT §RW F ATHIT ATAAT, @sAT,
WA, TE, a7, faragd, g, goar
gfga srg g sifas forar FY 1 gasq
I SqAIT  AZI FAT AR fagrd

SAHCIT qF TATT Al TgA QAT |

T T sqT9F FATH g T8 ATa9TF ¢
fr gsd7 afgg aft a9 & yearay
FET I IvA WET AT FF erfug
fro Srq 1 SFF I wiEd FHRT AT
F erfad g IF T FATT GEITaAa| 7X
eq WFT gLEWA THAIT F7&[ & gEHA
T I fHAT ATT ) GTHFIT T4 wrfgq
Swa wiFq qur aeq ufFd gL&aT  qHII0
FRT F TIOAT T F1IH (AT 7
fagifea amg & Q@ fwar qro q9r 74d9-
a9 ¥ gIEWT JHI0 F A7 w9771 § Ivg
g fwar srw

JATT AT FET GIEIT T HTIG
g fr Ssda ® gRaw garer & wifag

BHADRA 4, 1905 (S4KA4)

Rule 377 426

FI JGT 95T YW H FLEUA TGAT HT
afysrfas SAgear aF qgam & fag
Wt AR gearag FE) 9K Io9 Wi
qgTI0 deg eqifag fFe e’ faad w@eg
gagr & Y fqaA 1 qurT & 0§ gLEWd
TEII F giaar ITaqy gr & |

(xvii) Irregularities in Doordarshan

Kendra, Bomtay

SHRI RATANSINH RAJDA (Bombay
South) : Television is an acknowledged mass
media disseminating knowledge, information
and providing entertainment to the people.
Its efficacy lies Iin communicating in audio-
visual form the subject matter to the masses
in different parts of the country.

This House has often discussed the
functioning of Doordarshan Xendras, types
of programmes provided by them, and the
scope of improvement in the quality of pro-
grammes.

Citizens of Bombay have been perturbed
at the way thc Doordarshan Kendra in that
commercial capital functions. Apart from the
poor quality of the programmes which leave
much to be desired, irregularities, malprac-
tices prevail on a large-scale in Bombay
Doordarshan Kendra. Government is thus
defrauded of large amounts. There are
instances of fictitious and bogus payments.

With a view to perpetuate this nefarious
game, artists and writers of repute are kept
at bay as they would not succumb to the
irregular practices followed. Every check
should be exercised to ensure that payment
1 not made to fictitious persons.

Such malpractices bring into disrepaste
the entire functioning of Doordarshan
Kendras. I, therefore, demand that a through
inquiry should be conducted into the affairs
of various sections of Bombay T.V, especial-
ly Gujarati section which is bound to bring
out many skeletons from the cupboards of
those indulging in highly objectionable, un-
lawful, malpractices in conducting Doordar-
shan programmes
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
I just want to request that the Hon, House
was pleased to postpone a Private Member’s
business because of certain pending bills before
the House. I request that Mr. Ghulab Nabi
Azad may be allowed to complete the pass-
ing stage of the Hindu Widow Remarriage
Act. After that 1 may be allowed to move
for consideration the Bill at Item 29 of the
Order Paper so that the Bill can be taken
to the other House, There also we have made
a special request that this could be passed
today itself.

AN HON. MEMBER :
Half-an Hour Discussion ?

What about

MR. CHAIRMAN : It will be taken
up afterwards.

SHRI BUTA SINGH : After this,
Half-an-Hour Discussion and then we go on
to the Private Members' Business.

SHRI RAMAVATAR SHASTRI
(Patna) ;: How can you tuke up the Private
Members’ Business at the end ? Private
Membecs® business is very impoirtant.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur) : On a point of order.
According to the list of business, after
Government business, Private Members’
Business is listed. So, first Private Mem-
bers’ Business is to be taken up and discussed
for 2} hours and then the Half-an-hour
Discussion.

SHR] BUTA SINGH We agree.
First Private Members® Business and then the
Half-an-Hour Piscussion.

SHRI M.M. LAWRENCE (Idukki) :
Full time should be given for the Private
Members’ Business.

MR. CHAIRMAN : Full time will be
given for the Private Members' Business.

S qATEATE el - gwiafa §Toag
AEI g qFar |
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I EATATFYO AT & gl g
fear war a1 f& ggF I A-HEN F1
q¥ fa91T fFar @M |1 UF I AT TP
frar R g fT SgHT a9 Ia @ &,
ag AR &1 & gArfag agh &)

st germsd TEm (9TT) g1 ogsar

g

SHRI KRISHNA CHANDRA HAL-
DER : First of all, the non-official busi-
ness will be taken up. After that, you can
take up the other business.

q1 AW g FwErT (NHT) ¢
T8 THT HT o AT |

Y g0 T (ATAIST) ¢ HTTA T

aq fear g f& agar sifaw szma faar
S

MR. CHAIRMAN Kindly take

your seats. A suggestion has been made
before the House...

SHRI BHOGENDRA JHA (Madhu-

bani) : Sir, on this very point I want to
say something...

MR. CHAIRMAN : When 1 am on
my lega, let me bec on my legs; let mec have

my say. You please sit down. Accept my
word. It is a fair one.

SHR] BHOGENDRA JHA : Should
I come to your seat and make a howl ?

You please listen to my submission and then
decide.

MR. CHAIRMAN : That is no good.

Take your seat. 1 will listen to you later,
not now,

PROF. AJIT KUMAR MEHTA (Sama-
stipur) : Before you give your decision, you
should hear us.

MR. CHAIRMAN : It comes to the

same thing. I am on my legs, He has
made a proposal...
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So, you all accept the proposal that has
been made by the Minister of Parliamentary
Affairs ? ... Yes. Let us do it that way.
All will get the chance, We shall finish the
government business first.

SHRI ABDUL RASHID KABULI
(Srinagar) : I was on my legs yesterday...

MR. CHAIRMAN : [ know; your
time is there.

(Interruptions)

MR, CHAIRMAN : Why are you
getting excited ? You will all get your
chance. We are at the fag end of this par-
ticular Bill We can go through it quickly
and finish off with it

(Interruptions)

Please do not go on asking for a casting
vote on everything. 1 will look after you
all. Kindly allow a little permutation and
combination.

PROF. AJIT KUMAR MEHTA : What
is the harm if this is taken up after half-an-
hour?

MR. CHAIRMAN : This Bill has to
go to the Rajya Sabha. 1 have heard you
all.  You will all get your opportunity.

Now we take up our Legislative Busi-
ness.

17.20 brs.

HINDU WIDOWS’ RE-MARRIAGE
(REPEAL) BILL (Contd)
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MR. CHAIRMAN : I think Shri Kabuli

was on his legs.

He has already taken four minutes,
Shri Abdul Rashid Kabuli.

W "wege EE FEET (37 FIY)
SATT IATHT I, AT a?rr“rg‘m Fr 319f
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FreqTsIe FTIT fEaT T47 9T I ITHT
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI GHULAM NABI
AZAD) : Mr. Chairman, Sir, this Bill has been
welcomed by all the hon, Members who par-
ticipated in the debate on this Bill, I would
like to thank all of them_ I welcome their
suggestions but at the same time [ would
like to say that this Bill is a repeal Bill, very
simple and short. The suggestions which
have becn given by the hon. Members
would have been of great importance and
value had we have to bring a new legislation
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or any amecndment to the existing Bill, As
I have already said in my opening speech
the object of this Bill is to repeal the Hindu
Widows Re-Marriage Act, 1856. The Act of
1856 is an Act removing all legal obstacles of
Hindu widows. The Act was enacted be-
cause as the first para of the preamble stated
in 1856-Hindu widows with certain exceptions
were by reason of their having once married
hold to be incapable of contracting a second
valid marriage and the off-spring of such
widows by any second marriage were held to
be illegitimate and incapable of inheriting
property, Sir, the object of this Act was
relieve all such Hindu widows from this
legal incapacity of which they complained
and the rcmoval of all legal obstacles to the
marriage of Hindu widows.

This Act of 1856 which removed the
dis-ability under which Hindu widows had

" been suffering and allowed them to re-marry

ander this Act but subscquently one hundred
years later four more Acts were passed
They are-Hindu Marriage Act, 1955; Hindu
Succession Act, 1956, Hindu Minorty and
Guardianship Act, 1956 and Hindu Adoption
and Maintenance Act, 1958,

After very careful consideration of the
provisions of the Act of 1856, the Law
Commission also reached the conclusion that
after the enactment of these four Acts, the
Widow, Remarriage Act of 1856 has be-
come obsolete and old and is no longer of
any practical uiility and should be repealed,
Sir, as I have already mentioned, this is a
very simple Bill which we have put forth
before the House, It is just to repeal it.
This matter is already being taken care of by
these four Acts which I have already ment-
ioned. So, there is nothing new. There is
nothing new in this legislation, I would not
like to take up more time of the House.
But I would only like to clear up two things
which have been mentioned in the House
very specifically. 1 would like to assure you
that I share the anxiety shown by hon.
Members as far as social reforms in society
regarding women is concerned in general
and more particularly about widows and
about child marriages.
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There has been a mention about Dowry
also I assure the House that our Govern-
ment is taking care of it. Our Prime Minis-
ter is very much eager and she is very much
concerned about abolition of dowry. We
have taken up this matter with top priority,
not only at the Governmental level but also
at the organisational level.

There has been a mention about a
uniform civil code also in the debate. Our
Government is very clear so far as this
matter is concerned. Enactment of uniform
civil code involves amendment to personal
laws of minority communities. It is the
Government policy not to make any change
in the laws of the minarity community unless
the initiative for the change comes from that
minority community itself.

With these few words I would like to
thank all the hon. Members of the House
who have participated in the Debate and
made various points.

MR. CHAIRMAN : The question is :
“That the Bill to repeal the Hindu
widows’ Re-marriage Act, 1956, as
passed by Rajya Sabha, be taken into
consideration.”

The motion was adopred.

MR. CHAIRMAN : We take up
lause-by-clause. The question is :

“That clause 2 stand part of the Bill "

The motion was adopred.
Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added 1o the Bill.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : Sir, I beg to move :

““That the Bill be passed ”’
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MR, CHAIRMAN : The question is :
«That the Bill be passed.”

The motion was adopted.
17.33 hrs.

SALARY, ALLOWANCES AND
PENSION OF MEMBERS OF PARLIA-
MENT (AMENDMENT) BILL. Contd.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):

I beg to move :*

“That the Bill further to amend the
Salary, Allowances and Pcosion of
Members of Parliament Act, 1954, be
taken into consideration.”

MR, CHAIRMAN :
say anything on this Bill ?

Do you want to

SHRI BUTA SINGH : I am not very
keen to make any long speech. The con-
tents of the Bill are known to.almost all the
Members of both sides of the House. Also,
we are now very short of time. I will not
take the time of the House, I would only
request hon. Members of the House to
straightway pass this Bill.

SHRI RAMAVATAR
(Patna) :

SHASTRI
No, no; we want to speak.

MR CHAIRMAN : Motion moved :
“That the Bill further to amend the
Salary, Allowances and Pension of
Members of Parliament Act, 1954, be
taken into consideration.”

Mr, Sudhir Giri’ to speak.

| wera™ gert ()
qAFT gam™fa #gEg, I gy §
AT qIX A2H N AR g [ AT TF 4
IE9 7 FUL I AL THF 919 Fh
goR g3 ¥ 9+ faar sra

* Moved with the recommendation of the President.
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SHRI SUDHIR GIRI - (Contai) : Mr.
Chairman, Sir, in the Statement of Objects
and Reasons, it has been pointed out that
the salary at the rate of Rs. 500 per month
was admissible to the Members of Parlia-
ment as per the Amendment made in 1964.
The daily allowance at the rate of Rs. 51 per
day was made admissible to the Members of
Parliament by a virtue of an Amendment to
the Act in 1969, Now, after these amend-
ments, a period of 20 years in the case of
salary and a period of 15 years in the case
of dailv allowance have elapsed and the
Minister seeks to justify the claims of the
MPs that their salaries and allowances should
be increased. It will prima facie appear
that the MPs get only the salary and daily
allowance and they do not get any other be-
nefits. But, Sir, it is not true, The MPs, in
addition to the salary and daily allowance,
also get Rs. 1000 per month as other allo-
wances This was previously allowed at the
rate of Rs. 500 per month but during the
Seventh Lok Sabha, this amount had been
increased to Rs. 1000 per month. So, an
increase of Rs. 500 had been made for the
benefit of the MPs. The Minister has put
up an argument that the emoluments of the
Members at this rate...

SHRI BUTA SINGH: 1 have not
advanced any argument.

SHRI SUDHIR GIRI : In the State-
ment of Objects and Reasons, it has been
mentioned. This is the argument of the
Government. So, it has been stated that
the emoluments of the Members of Parlia-
ment have become highly inadequate, m
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addition to the high cost of living, Sir, it is
a fact that the cost of living has been very
high but at the same time we should look to
our own dignity. We represent the people
and at this time of high price, the organised
sector of workers are getting something but
the common people who are living below
the poverty line and who also constitute the
unorganised sector of the Indian mass do
not get any benefit at all and the high price
has been affecting their life very seriously,
We the representatives of those people can-
not say anything to them when they demand
that something should be done for them to
get at least some relief in these high-price
days. It is an act of immorality, I think,
when we, the representatives of the people,
want to get our salary enhanced, especially
when the ruling party has got a brute majo-
rity it has to remember that we should not
enhance our salary at this stage.

Secondly, the Minister as well as the
hon. Members on the other side will call
me hypocrite because on other occasions
also, when I opposed such Bills, they called
me so., They also said that if I did not
want it, I should surrender it to the Govern-
ment, 1 want to submit that here we are
fighting on the basis of a principle. The
principle is that the values of the represen-
tatives of the people have gone down in the
eyes of the people, because they are chan-
ging their political colour’ and political
parties quite often and this has created a
very sad picture in the eyes of the people.
When the next day it appears in the news-
papers that the Members of Parliament
having got power have enhanced their emo-
luments, they will not certainly take it very
lightly. In the circumstances. I would
rather appeal to the Government to refrain
from increasing the allowances and salaries
as stipulated in the Bill.

Further. in the days of high prices. all
sections of people including the organised
sections of people are not getting their pro-
per dues. They have been struggling hard
to get some benefits in their salaries and
emoluments, but they are not getting. They
have to face bullets, they have sacrified their
lives on many occasions, As a representa-
tive of those down-trodden people, 1 cannot
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support this- Bill which stipulates an increase
in the emoluments of Members of Parlia-
ment,

DR. SUBRAMANIAM SWAMY
(Bombay North East) : Mr. Chairman,
Sir, in the Business Advisory Committee all
of us have agreed to support this Bill,

First of all, I would lik to say that the
job of a parliamentarian has now become a
full time job. It is not the old time when
we were part time parliamentarians, we just
came here to legislate Bills, Sir, I represent
a constituency where 659 people live in
slums, People do not care how you live,
what you enjoy but they are concerned with
what work you do, and to that extent, if
the salaries and emoluments of the Members
are increased, or if more amenities are given,
they will go a long way in helping us to
work for the people. And, therefore, I
support the Bill_

1 would say that the hon. Minister
should go further and make some amenities
available to us. I think, we need stenogra-
phic assistance, we need people in the cons-
tituency who can look after our problems
there.

Further. gone are the days when we
could travel by train quite frequently. 1If
we travel by air, at least the train fare should
be deductable from the air fare so that we
can travel throughout the country quickly.

Finally, my Marxist friend talked about
simple living. 1 would say that he shouid
tell his Chief Minister first. The Chief
Minister of West Bengal goes in an imported
airconditioned car... (Interruptions).

_ SHRI AJIT KUMAR SAHA (Vishnu-
pur) : It is absolutely untrae. This should
not go on record... (Interruptions).

(Interruptions)

AN HON. MEMBER : He is not in
the House. It should not go on record. It
should be expunged.
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DR. SUBRAMANIAM SWAMY : I
have seen the Chief Minister himself going
in an impeorted car only the other days.

MR. CHAIRMAN : Now go to the
third point.

DR, SUBRAMANIAM SWAMY : 1
have no objection to that also. But let us
not have this false complex of simplicity .
People want productivity. They want work.
And if you travel in a car or in a plane,
they don’t care, but work should be done.
From that point of view I think a periodical
review of this question should be made and
Members should be provided with amenities.

s TrREATT ey (92A7) - garfa
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TIAT T FIAT FTEA ¢ |

g ATFE FEHRT FHATN qgT g
AT A AT FIT E a4 AT Fg7 & %
gaT A8l & | AN F9 faT oz fam wed
A uata fRar ar f&F & 9@ F §9-
At #1 7gare W &7 7 el FEan
1 AT IFHRT AL R 9T W § wWifE
grad oy fag v $9r 2, rfas feafq
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TIHTT FT FAMIC g | G § gaArT ¥
agt fFar & fF & aF v 36 A
AT FHATY AT AT FT W8
afwa gaFr faar srowr 9gr & faear
AI9FT wgg & wHIrfar F1 WrAg g
fe & ST FICT | 9T 37 Wr g, FrarEr
o7 L & | ATaET fRET @y Fv faar ag
g | gEifag & cawr fqqu #I I §
I AT gFYA H gug gedi & fag
O FIAT TET § 9 ITHT AT FO ag-
faag sy, dar IARra & AFE 7 F

T AT TAH qTATA GGl FT (9%
FIG TF WY FE ATT AV | IART AT
fsr Al famr 1 I) feafa agy & e
g U39 U9 419 97 3, {Fa¥ g O 97 #
#ya Ay g, § saarg, fage #
Uq F3 AT § 394 faT srad F© A
frar & | IaFT 17 @Y 0w 7 FIF AT
T AT 1T A HF ar F gum gEAar
a1 fF g7 § ar9d A% fau Fo fFw
AT AT AN F FL @ 8 39 ¥ IAFT T
ggfaaa et &) Iasr faear srmost 7€
g1 S9F g fawar & | S9F qed @7 H
J & faw org &7 sggeyr & a1 F
G qFAT 97 | K |rgar g 5 ozw faa
F1 o9 e & &1 T T |qIg &
f& &1 21w o FH FT O I gEA FI
ga fas sy @rg’ faw ® qayd @rag)
&1 T FIT I, ATTHT WY Irq @ A F17
F H ggfaaa W 1 | zafag & a1 @
g, Agr ar & araar o Ag 1 ¥ wAar g
fF g faa #Y s Arfag 38 &9, s@ifag
¥ zas1 fa0a FT @1 g |

S ghw g WA (TEh) ¢
¥ o faa &1 quia: qagd ar g1
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ToAfE F w1a § garaard, fasgerarn A
TFsEAl S1aq o e S[1avaAF g | afg
gH AT F1T FT GATE ®IF JI SF4T
% fga ¥ &<A1 I8 91 g® g I@Ar g
fr o3 gd faad @grd a1 9 H A
FAAT T GATFT GHA § | ATH gfAar #1
fagdr qifadeca & fqardw o go @
Y 1017 §, 37 a9 qifadcg § gras @y
Y gaIR qw & arfade & Ava<r @ SqEr
gargden faay § ag fAfaam 8, s &
& zad ofgs gag Agf ...

(Interruptions)

AN HON. MEMBER :**

st rHiEaTT wEsy - Rl g v
QAT arg gar fere ¥ osrgEr 7 ogH
ArrEk F faegia spoAy foreaet aar &1 & 7
¥ @I ET 91T FIT B |

It Should be Expunged. Why does he
say so ?

MR. CHAIRMAN : Noted,

SHRI RAMAVATAR SHASTRI : That
should not go on record. (Interruptions)

s g FA wAwEre (TAT)
ug 1T 981 & FF 2w & 3gd ¥ Anr qEr
F1 @1 F A9 § | AfwA gHIT ST FdT
g gl U AW & fag,... ... gaTTT A
A GuT A &, IW F A & fAw
A1 Y e &1 A1 JiF A7 grar g, fwaAn
g9t FLAT 93AT & TG AT I AIGH
¥ qfed a1 areqa & HTAT FdeT YU FIAT
q1gar & | 98 &7 QATgHCT & IqET QU
qgf T AT € |
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AT A 98 § IR 98 eqwad |19
g ST =Jrfed | S AT qgr g€ qAeEg
gT 9gr Are(l o7 &g AAT ALY ATgd @
a7 a7 qref F difgeagy ¥ a7 &
g fa g7 4l &, av g9 q9g a9 |

Y FE AAT ATEA. IS (A aArawae
g | ST 9t a7 FT F fF gAIU &€
qgeq uF qu1 fou aqT Aw-aur § F#0q
FIAT | ZA IAHA T AW gL NI
AU

¥ g ft FzAr AEATE fF AT A
uq, dt. 7 <&, 9a99 &1 07, 3w fag
1T TF THATRIT HT FI qTEGT FI, T &1
I7e BECHATH FT TIT T | g7 AT & fag
EATRS w1 g7+ fFar M3, FiRdzon
#ara & faw s ffgw | S9r qma
FiazHe fFa1 91, | T @ 1983 & gA@!
AT FIFAT |

# agd sifas AT Fgar, =9 Weal &
U & g5 AT AT £ATT 29 T erwfad
F3ar g & &8t ¥ ag frar ar 5 ggay
1 100 w7 war fzar sira, afea s
zahl 75 w99 #1 faar 8 | F fages s ar
f oz w1 100 w97 & w¥ar 91fgw | g|
SHIZ & fo ag aga A Er zw WA &7
100 ®77 wiafgq #3@ 417 vd FTw,
1983 & SN HTT |

SHR1 A. K. ROY (Dhanbad): I like

~ that all the members irrespective of party

should follow the reasons which I am going
to place before the House. What should be
the basis of assessing the salary and allow-
ances of the Members of Parliament ? Why
should it be Rs. 500/- or Rs. 750 or Rs. 10,000

**Expunged as ordered by the Chair.
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(Shri & K, Roy)

whatever it is? There should be some rationale
behind it. After all, the MPs symbolise a
certain image, ideals before the society. What
type of ideals we are going to place before
the society so that they can follow them ?
Nothing has been said about it here. Are we
really poor ? How much does the nation
pay for an MP ? How much does the nation
spend for an MP ?  We must know about it.
We say we are poor ; we cannot pull like
this What type of a country are we living

in ? What is the cost on an MP each hour

during the parliamentary session ?

A It ww (At cow d
FI FIEC AEI &, TAFT FRE g |

SHRI A. K. ROY : You are not young
people like this side ; you are talking like
that.

SHRI BANSI LAL : I know you very
well. ’

18.00 brs.

SHRI A_ K. ROY : Each hour of 2
parliamentary session costs the countrY
Rs. 48,000/-. Each day of a parliamentary
session costs the country Rs. 3,39 lakhs-
Each question asked by a member and ans-
wered by the government means an expendi-
ture of Rs. 800/. (Interruptions) An M P.’s
monthly salary is Rs. 500/- and daily allow-
ance is Rs. 51/- when the House is in session.
They have not been increased since last year,
Their secretariat and postal expenses have
been increased from Rs. 500/- to Rs. 1,000/-,
There are free medical facilities for them,
Free medical facilities apart, free educaton
etc. etc. are there. And 15,000 telephone
calls are allowed free. An MP’s telephone
Bill roughly comes to Rs. 38,228 per year and
with all facilities we, M.P.s, cost the exche-
quer a lot. An M_P. costs about one lakh
- of rupees to the country, In this way, the
Members of Parliament, with all the amenities
and salaries, they are the highest paid in the
country. Even the President of India is not
paid so much.

Now-a-days even Ministers are getting
less tham the Members of Parliament. That
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is why there are so many vacancies of Minis-
ters in the country., I have been told that
no M P, isready to become a Minister., I
tell you, Sir, that No, 1, Safdarjang Road
has been completely empty. People are
afraid of going there. Anybody who goes
there will be caught.

I like to mention one thing—rather twor
things I am saying.

I am giving some constructive sugges-
tions to the Minister. Ope constructive
suggestions is that this House should... (Inter-
ruptions)

Two constructive suggestions I am
giving for the Minister. One is the basis_‘;of
calculating thc salaries etc., of Members
should be changed. My suggestion is that
the salary of a Member should be the per
capita income of the country. It should be
a variable salary, Just as for the employees
we suggest variable D.A. the M.P.s salary
should be variable salary. It should vary
with the cost of living : it will vary with the
per capita income. Because, the House is
the guardian of the country If the per
capita income of the people increases our
salary should increase. If the per capita
income diminishes our salary should dimi-
nish. Because we are all responsible people.

SHRI BANSI LAL : He is holding the
House to ransom.

SHRI A. K. ROY : Then, multiply it
by the number of members of the family of
the M.P. It should not exceed three, If
you have more than three children the faci-
lities will not be allowed,

Second point is, (Interruptions)
AN HON, MEMBER : What is your
basis ?

SHRI AX. ROY :
capita income.

The basis is per

SHRI BHIKU RAM JAIN (Chandni
Chowk) : On a point of informations, what
has it cost the exchequer for the time he has
taken for speaking in the House. (Inrerrup-
tions)
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SHRI A. K. ROY : Iam concluding
now. This is my first concrete and cons-
tructive proposal to the Minister that the
salary 'should be variable salary. Second
pomnt js, Sir, there should be a provision for
option. So, the third point is, they have
committed some procedural wrong by intro-
ducing the Bill today and passing it today
itself so that we have no time to give any
amendments.

. SHR] BANSI LAL :
whole day.

You wasted the

SHRI A. K. ROY : Option should be
provided to the Members. Those who need
more money they can fill up that form and
get the money Those who do not need
additional money they need not fill up the
form and they need not draw it,

So, it may be inserted in this amend-
ment that ‘Notwithstanding anything con-
tamed in the Bill in Clauses 1 and 2 an
option may be given to the hon. Members
and those who want may opt for the new
provisions.’

With these two constructive suggestions
I oppose the Bill,

MR. CHAIRMAN : Shri Bhogendra Jha.

S AR W (FEAAT) - ATAA T GAT-
afe T, gAR fux aga st & & zwfag
§ sfas gag g a7 ¢F 17 AT ATE
¢ fa®r aqaq oz 8 f& $7T 8§ F© F2d
g AR WAy g% Fgd &1 #Y Fw faa
g8 YAl ST &7 UF 7H fa@w qrvug
frarar f& o & wegs fawer &
At /i g & fau g #T AT
Srg &1 97 FifE g9Ir a8 qraed 98
fF gua &1 WY 17 faq a1 ga g F4r
TF | TH IE H AT F #iET grzFA O
AT F A F ATAT FIATE |

ATTY AFT M FT ST aTq @ E,
qu st Y sraE srag e fF AE
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qz & [Aq A war ag & faC gw
ST ggh T 9gF AT & | 6T gIeq °Q
Fgd § fF anfax segface gaer sar s74

8 At & st qar § fe = dr annd &Y

1 9t QA #71 9eqF gIew gL "EA 9Ig
qrd |1 77 ATAT qref & ferg Far & |

AT FiqFT g7 1T a7 faear qgy gl
JIfz0, ¢ 919 Fgrag § ar gurdr urel

F1 @4 | g Srasr o gafag gard 5%
AT W KI(AY | g0 T 99 FT JITGFAT
SATAT | SATET GGIINT Fq | AfHT (T
A1 AT g g & fF osTAse dfg
ad Fifan afed g qrad 1 UHT A
difee fsraa fF gaat &9 F37 & awgfa-
aq &1 9% | §4 St 97 fa@ar qr IgEt
sarg ot /AT S(1A Ag faar & graifE

AT AT T T 99T 3T & | ;T W A

qr9g qug ¢ fF & Faw fava & fag

Qar qgf 2 v@r g, fow [wraAr @ &

38 a1 &g @I fagst I@T g TEH!
arfrg a3 gd 9%T favug s & fag
AT T H |

s wege g Fgar (A1 A
YATHT AT, § g wFFIAT FT AFAL
@I g @ & aaEr [Earg f& 51 ¥
St gei o< oX faw @ & ag =g v g
fama ¥ | I9% gFET & UF TIAAC &I
FEAEUH] § agq AR FAFAAl qAAEH
giF # 1\ & @umwar g gg FgAIE0 grl
FIAT HFAT qTARE A LFATARCH T TG
28H QX A FX | gfaardr am ag & &
¥l FETTAT G FT g § AL
¥ T3 SAIRT QU 98d & | H S(AAr
SEar g fF avdt sl & gaml
¥, ST qgrEr 0 7 € ar fuwe gAE & awr
qT AT IFTE 7 A 9T 9T ¥ a3
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(ST ez T F1IAT)
TEAT B @1 ara gEd & AfFa sy 9
TATHT TF TgIAT &7 a1 ZTOaE F - @-
s few ag ¥ QX g —ag a0 qud
# AT AT @ & | A¥A THAHE & IS
Fir wfafadYy & T9W FAgi 7T 98 W b
ST qFHAT § AFT Faf 9% 3 981 § FE&i
X A HY TEAT ! AR ATAATT e
ug (Fer@) ¥ A AT AFAT § IR {0
9@ §%d § (F agi 9¢ 9 qr@ar< Fw7
T Brar & Arx Tmars w7 v faefrer
FrgziaT g ¥ A€ & TEY AvEd
qGH F AZA T FATEH 8, AW F, AI&A
7. 91, 8, fgw.9a wa@ dT SAR-FoH(T
& TATH & SgT X ¥ faewd fewiwed(q g |

Fa< FIT 98 & fF "9z aven w1 wiE
SIEH W{q 4 T80 g, e1q-21TH ST 2
THE [0 ATI6T qT FT FTH FAT
g fam s o 399t fefeasdiw &
TIA S AT aFT9a T 0T T79 FAIG,
5 AT 9T FAT AT F1E &1 717
FCT | ATT TAT FT aAF19T 8 v g = o)
feama FodT Mifgw | & 987 & wiwdy §
TAAT SATAT AZN Fg @1 E, H wigr fF
g W00 AT FA agr fewigedr gimare
T8, TT 9T HAT S FT AT HIEAT
=FIfg0 | UF Uw. 1. F1 I qrE|w oqr AT
AT F FATTAAN FIAT 747 8, gafan
qTFTT FY FIE GEALET AN FET
wifge, arfe ag «1 7l @F 9g9 aF i
a1 gfaar faa %) s@ gw, 4. &
@A g% @A F AT FAT qTAT v
ZEME FE WA qE @, TG Aafq
g1

™ HEES & H19 § @ faw &
femraa #@ g
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g, siar fr 3 s & fors fegr, &
ST 77 71 AE-AAFT W afa
qgr &7 o7, F9ifH a8 v 9IeqT  FT AYAT
wgar ¢ | T9H UF 99 O7T AL 98 &7
T ¢l ¢, I e qfE Ay | g A
1 97 43 g1 AT TUT 42 gi | Og FA
FUAGT &1 a1 F (AT gA 4reT AZA 2
@ ¥ @R dad FFA AL FEAT
rfgm, axife ag a1 2w & S #7 §AT
w7 F fao 3 v & gzeraw agf w6
€T a & fag agt ard &, ¥ @t @

cHgTET & few ey € 1 zafau gt

qAIXATT F WAAT E, g 1% § fF Hied)-
IO F FFAqT gART Aqd QATIH
F2AT TTAT & | T3 HIAATT TEEGT &1 TH-
faw & st & fF § sodT 97aT &7 ¥ar
FOAAT F I HT T%  TAH ATHT FIAT,
w2 feafesq 291 737 4% «1f9q § o< wgf
TF arfaq agl @, 9g ava =9 7 fawgy
TE g AEHAT, § FMF TAAIT gEEA] Fy
TG} FTH a91Z § | OF ard & a3f
97 &F AT AT § F A9 I 7T qg@i
AT 2, Y I ATTRT FIREITHT &1 T4
g1 IT A ad  FIEEAAGT @
AT 9T W FT KT AAAT AT AT
HAAT 93T o &1 afz g'vd ug ar
FAFHAE TF FAAT grar & | § ag ww=arn
2 % 79 as@ AT g7 war9 T @ §, @Y
At gazEl &1 wgfana faw, s @
qrzET gt wmifgn ) uF @i & &R
FEAT FTZAT §—aT I¥IT & FEEGIUT ¥
TaH fgear fani g | uw @ fo@id gawr
agdy fear stz ox T foegiv wmar
fatra-frar | og 1 elcaws sTam g fF
faTra &T7 ara &1 o7 ow 1T A7 97 g
& FIAETNM § | A7 HITE |} A OF AT F7
I #g & fF sawrar go faaq amr
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(=1 geT fag)
AAY ¥, WY Fg a1 g IAFT AUEF A ATYAT
zafan & angagarg f& 33+ fea A
Fi fadanrE g1 AR 1 S aike
UATIH qref AT §, IART FAT ITAT B...
(sm=aA) 317 3T 9F Fgy F AU aex
FIIE 2 | G FAT TSN — HTATE ATATG
HTH IART GIAT FAT 9371, {598 gz
gATY[ ©ITT &T ATAT @1 F AT §
qgi I 1 BIAT 2 |

(smaera)

St THEATT FUEAT ¢ AT W Far
FY, O FT\T g | (7T4917)

st gzt fag : aiFe garg faaar g,
3% AATAT §© A fAATr g | vF fesar
17 faadt & 1 g1 faa ST g, =raw
faq s & T 2\ JATIT AT Fo BT
g, 8 91 & qQIT FAT SATAT & | FLGIH,
§ g9y faaw faaza s a1 fF I70T
qret & feaa s &1 9I3T 91 wraar gy
qFAT g a1 IAFRT ra difdg, srq qiEf &
fastrs &9 7 FT |

awrafa ST, § Ar9ar g7 7g S gmy
A9 F FIT FGT @Al & w7 v sgare &
YT &1 AT FE R qa, q1 1 F e
ga<y g7 &, AfFT AR wAfIay &,
drE gAT & FAFRAY F gad g g
e aX ¥ @9 &1 FEAT AEN—ag
FZT fA9T @ & T 9gT =9 F qUg
AT 1 sarzee fgdse A 7 F@r o4v,
qg W1 A8 FT OT &, IT Y AT A F7
qrF & | 9% 9% WigAr @ e fF ozw
ras #1 §w wgfawa @ 9% 1 wfen
ST FIAT UF agd =131 d1 AT g,
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Fgi-wgl, feg-fog usy & IFT arawd
far SIw, 7z U U gEear @ Sy e
g FI5 WG T, A OA-ATT A HG
fF 7 3@q g &, g aa7 A AT AT
AT | AE ST ATEY AT T FIW 8§
59 &1 uFqe fas agl & & sna Frfas
graiT f& aq ®H &3 HT a1 T H 93
FT AR | WEAT AT AT T FT HfA
fazY qraar 7 g7 & a1 wfafadr am )

sy TIHETTL ST ¢ ) 407 o |

g fag . 9153z & 99 g
faaa S ar ga@ aig &, Fga & 5 gw &
FET B qT &Y, fFT Feal FT QT |

Y TRIEER mE 0 g8 a7 HIq &
AT FEd & |

qY g TEd (AeHILT) ¢ q FEd
g f® grew ¥ gm fadw #3, AfFT 99
g9 FET 8 |

A wwEaT e o v Fgl
FZAT § de! AIgL Fgdl § |

A g2 faz: § a@ g fqaE
FIAT Frzar § fF ogw § dfew e
Srfraa #l aid g § 3T ¥ g <@ FV
1T ¢ [F guR gaeaqor qF 9T gy A
T & @ AT FT AT FAAAT & FL TH |
= gfee & ag ya1g fFaraar € &l 3=
grdIz g fF wrAH agew 39 F1 gE)
WIFAT 0 | 39 FT g g7 CASH T
qIT &, 39 ¥ A6 AIA ARTT FY J4T

FL | ghaar faq a@r |
®

9T & §3El 9 Fgr ¢ & gwefe
gfegea giAT Fifgy, 1w 1 ufegad

#
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AT =J1fEd |

Y FA A SHAIRIA FI F1od TEL
T FN(AT |

A ger faz : FE-ST gAT AT,
Ig 99 & Haifas g |

TF arq & WA L q§ FZAT AGAT
g —SaF! GIaFT ggedl 51 gladr & fag
agd fe® § AT Igiv %31 & fF 97 F O
¥ z9 # §9 AL PraT w31 § 1 TG 1T §AX
ggeai 7 Y Fra=g & SIE gF " FEN
& AT Fg mer St qrEaEr g &
fan @9t za7 SegF & ¢ ST &1 Al UF
fooer gt =rfzg o fF sy o fas ar
g Sg&! wrfgw &1 | e IFd ST
“gema fe¥ g gT AT vFT § faw welr
J Frq FE® AT fF ST AT, FIAFT HTICE —
grasar g f&F &7 3 @ asr 7 W—39T &
fam Y 7 fpar st

w1 A9 fayas & fF @3 =@ 9%
STIAT 9T A FTF oA F 4997 F g
g ¢ § 1 gua-gad ’@AT =1fgd, ga
¥ IeqU & FT G IFAT AT |

MR. CHAIRMAN : By and large it
has been a very pleasant Bill. I shall now
put the motion for consideration of the Bill
to the vote of the House,

The question is :

*“That the Bill further to amend the
Salary, Allowances and DPension of
Members of Parliament Act, 1954, be
tdken into consideration.”

The motion was adopted.

BHADRA 4, 1905 (SAKA)
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MR. CHAIRMAN : The House will
now take up clause-by-clause consideration of
the Bill.

The question is :

““That clause 2 stand part of the Bill.”

The motion was adopted,
Clause 2 was added to the Bill.

Clause 1 were added Enacting Formula
and the Title.

MR. CHAIRMAN : The questionis :

-“That clause 1, the Enacting Formula
and the Title stand part of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and the

Title were added to the Bill,
SHRI BUTA SINGH : Sir, I beg to
move, M

““That the Bill be passed.”
MR. CHAIRMAN : The question is :

““That the Bill be passed.”

The motion was adopted.
18.20 hrs.
ARREST OF MEMBERS

MR  CHAIRMAN : 1 have to inform
the House that the following communication
dated 26th August, 1983, addressed to the
Speaker, Lok Sabha, by the Deputy Com-
missioner of Police, New Delhi District, New
Dclhi has been received to-day :(—

<] have the honour to inform you that
Smt, Gayatri Devi, Smt, Suseela Gopalan
and Smt, Pramila Dandavate, Members
of Lok Sabha along with their party
workers voluntarily violated Prohibitory
Orders promulgated under section 144 Cr.
P.C. at Irwin Statue at about 130 P.M.
to-day (i.e. 26.8.83). They were arrested
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(Mr, Chairman)

in case FIR No. 426, daied 76.8.1983,
under section 188 IPC, Police Station
Parliament Street, New Delhi and are
being produced before area Judicial
Magistrate.”

MR, CHAIRMAN : We now
Private Members Legislative Business,

take up

SHR1 BHOGENDRA JHA (Madhu-
bani) : What about Half-an-Hour ?

MR. CHAIRMAN : As deccided, we
shal! take that up thercafter,

18.21 hrs.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

Sixry-fourth Report

SHRT K, PRADHANI (Nowrangpur) : [
beg 1o move :

“That this House do agree with the
Sixty-fourth Report of the €ommittce
on Private Members™ Bills and Resolu-
tions presented to the House on the
24th August, 1983.”

MR, CHAIRMAN : The question is :

““That this House do agree with the
Sixty-fourth Report of the Committee
on Private Members’ Bills and Resolu-
tions presented to the House on the
24th August, 1983.”

The motion was adopted

CONSTITUTION (AMENDMENT) BILL*
(Amendment of article 315, erc)
SHRI HARISH RAWAT (Almora)

1 beg to move for leave to introduce a Bill
further to amend the Constitution of India,
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MR. CHAIRMAN : The question is :

“That Jeave be pgranted to
Bill further to amend
of India.”

introduce a
the Constitution

The motion was adopted

SHRI HARISH RAWAT : 1
duce** the Bil',

intro-

18.22 hrs.

IMPORT AND EXPORT TRADE BILL*

SHRI K. RAMAMURTHY (Krishna-
giri) : 1 beg to move for leave to introduce a
Bill to provide for the taking over the import
and export trade by the Central Government
or an agency sc¢t up for that purpose,

MR. CHAIRMAN : The question is :

“That leave be granted to introducec a
Bill to provide for the taking over of the
import and export trade by the Central
Government or an agency set up for
that purpose.”

The motion was adopted

SHRI K, RAMAMURTHY : 1 intro-
duce the Bill,

CONSTITUENT ASSEMBLY BILL*

SHRI K. RAMAMURTHY (Krishna-
girt) : 1T beg to move for leave to introduce
a Bill to provide for convening of a Consti-
tuent Assembly of India.

MR, CHAIRMAN : The question is :
““That leave be granted to introduce a
Bill to provide for convening of a
Constituent Assembly of India.”

The motion was adopted

SHRI K. RAMAMURTHY : I intro-
duce the Bill.

*Published in Gazette of India Extra ordinary Part II, Section 2 dated 26.8.1983.

**Introduced with the recommendation of the President,
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18.23 hrs.
CONSTITUTION (AMENDMENT) BILL*
(Amendment of Article 74, etc.)

SHRI K. RAMAMURTHY (Krishna-
giri) : 1 begto move f(or leave to introduce

a Bill further to amend the Constitution of
India,

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill further to amend the Constitution
of India ™

The motion was adopted

SHRI K. RAMAMURTHY : I intro-
duce the Bill.

18.24 hrs.

FORMATION OF A CENTRAL AGENCY
FOR CHECKING MISUSE OF RELI-
GIOUS PLACES BILL*

SHRI B.V. DESAI (Raichur): I beg
to move for leave to introduce a Bill to pro-
vide for the formation of a Central agency
for checking the misuse of religious places.

MR. CHAIRMAN : The question is :

““That leave be granted to introduce a
Bill to provide for the formation of a
Central agency for checking the misuse
of religious places.”

The motion was adopted

SHRI B.V. DESAI: I introduce the
 Bill.

MR. CHAIRMAN : Shri
Yerma-notl present.

R.L.P.

18.25 hrs,
DECLARATION OF ASSETS BY CIVIL
SERVYANTS BILL*
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SHRI K. RAMAMURTHY (Krishna-~
giri) : I beg to move for leave to introduce
a Bill to provide for the declaration and
public scrutiny of assets of civil servants,

MR, CHAIRMAN : The question is ;

“That leave be granted to introduce a
B.ll to provide for the declaration and
public scrutiny of assets of civil
servants.”

The motion was adopted

SHRT K. RAMAMURTHY : I intro-
duce the Bill,

18.26 hrs.

CONTRACTORS (ENGAGEMENT OF
A QUALIFIED OR CHARTERED
ENGINEER) BIL.L*

Y. wwA FATT WA (FHEAIT)
gamafa w@gs, § weAq w1 g o
Ffaoa Z71 § sFF(T a0 HEAT ST AT
el §fifare 71 sfqama: fAafe
frg st & faw g7aa #7789 fagqs &1
grEaTfad £77 &1 sgafa & .7 |

MR. CHAIRMAN : The question is :

“That Jeave be granted to introduce a
Bill to provide for the compulsory
engagement of a qualified or chartered
engineer by a contractor in certain con-
tracts.” '

The motion was adopted
sit. sifwer gare Azan: & - fadaw o
guEafag &3 g |
18 27 hrs,

MAGNETIC FUSION ENERGY
ENGINEERING BILL¥*

*Published in Gazette of India Extra ordinary, Part I, Section 2, dated 26 8.1983.
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. wiww AR Agar: (FHEAIR) -
gamafs #wgien, § g w@r g fF
WTH A TG & FearmF qgwg fawed
FA & fAFmE, aqaT AEAF  FIIFAL
& ®fas st aco, fAgaw oK ITAT F
fag goda F74 gg fagas &r queqrfaa
FI &1 wgafa & [T

MR. CHAIRMAN : The question is :

““That leave be granted to introduce a
Bill to provide for the development,
orderly transition from the current
research programmes, control and use
of magnetic fusion energy for the wel-
fare of the people of India ™

The motion was adopted

WY, wiwa AR Agar : § faugzs w1
qrEqIfaq FTE1 g |

18 28 hrs.

BAN ON EXPOSURE OF WOMAN'S
BODY IN ADVERTISEMENTS
BILLS---Contd.

SHRI MOHAN LAU PATEL (Juna-
gadh) : Sir, I have sought your permission to
place some posters* on the Table of the
House.

MR. CHAIRMAN: It will be examined.

st Wig®t ™ I : gEmEiq S,
Tq feaz A 7 swgzT ® Famn ar f&
zq faqas 1 F47 ArawmFaAr g1 AT H
I FT 2ITT FF U FIFT FT AT ATFST
FAT FA1EAT g ¥ gqrwa av &1 sym
Tgl faar SI1 aFar | TAfTST @Ry 93
ST [ &Y AT [T FIC JT AT ATIAT
fFar & awm =TT foed  faard
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are ) zafar #€ g W@ @F 8
faa® fas afeas sifaaT gv gw faig
TE FT TFT | AR TGN ¢ FT AT UG
¢ fF azwre & Areqw § Y X 9T
fean S & ST gTEIT & YUA HqA
fa=met &7 o7 sqw wwq ¥ 1 F QAT I
TA% qI ¥ AT FFATE |

gr &Y ax w149 foed faend sy &
g7 faa feedt &1 ggee &1 &1 afefere
fastr grar 2 & W1 feard srar & 1 fad
g0 # 59 IAF! AL 7@ qHT § | @lFA
"L qT AT TE[ 15 "qraar agf 1 0s
foox g 397 W & 919 27 47 9 fqF97 &7
g qrer g o1 f& &7 9% F1 F@r fE e
qIET 97 1T 1T {99 FT JI0G 34
7 ag faar % faar s Gar 15 geq [
dar g A gvg HT F AfFd fad=7
@I

fsar av frg awg & famreq &9
g Jg W A7 39 |

SE 99T F aR F g FAT I
ST I8 & | F1AT &1 qAT F fawg qFTA
ST ATEAN] & (7 fastraq qa § , UF
AR 919 & | g TrEFA FT Ffew B, WIET
frzgsadaamrmar g f&s fFag aw@ &
fasroa srawar Aear & g F 1 AT
qray & ST et @Y AEt, Ster & &Y o
fagr & 1" #a1 79 978 & faqmal @ 197
FI ggrar g1 faaqar g | §1 ga3 &1 9
FT 9QqT Tg1 9aar g & Iq%1 {1 §5 faax
qrar § TTSA H | UF gEU Uumafeddz
T 3@ | F W & & fog dare g

* The Speaker not having Subsequently accorded the necessary permission the papers were

not treated as laid on the Table
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afwT ot fow feeely ¥ FET F;ifs
qgi 9% A #1 grfgat agay & el
¥ fagraT TaadE F TAIIO AISAA] &
sarfea g & | 91 3rq A1 &1 wlasst

F§ ag sad IR Hfafqa § @ svd 9

= THIT & fasroadt axar gd qF qurt
Fifgd | Y& ool &t Fedt & Seal 9%
F7 fegr strar =rfed | feeq & @ &1 ¥
feqrg STt & IAFT 98w § S OgA!
FIfeq 1 ueeeT & fag o7 fwed § ¥ 8
q¥ 7g) faarg ST F1fgw, I 9T araeRd
TS JTAT TR |

g M H @ & fag 1 T F%
FIAAT aHT g AFT geafzadey Frg
W R W gFHIT FT BT IT qT &R
graval Agl § | & T # &S w= Y ar
gey X A% FIfsa 19 FId § ar g
SAFT qFT A, gfaa F o STAT AT A
SAF! T qAT | Fo A grr | AfE
AT { N a7 WA g, AgHI IF
qifad & gU & gew &1 fe@ar
ST 8, dtweg gwr 99 A wafwa @ &,
AFT I qT FIE wEy qgl, o W
agl fear A1 gFar § 1 & ar gEw 9+ T
TEAT FT FIUT TF fqa2 AT Frar< §,
FL Al 7T @IT T A1a7 § AferT qieex

¥, gl qx @@ fagroai &, hwed g
femre strd § Afwda 9@ 9 B A8 F
gry 1 QT A FAT B g | AW FI
gefa &1 aarg W@ & fau faqa v
qEET ATg FATAT 791 & ©9F g a1 &1
g oz faEme S g ar sEard ¥ oud
g ar qisiT ¥ sYd g, 9 a9 qrawar
AUMET € ¢ | K gugar g f& amAm
T ST IqE I TET = |

BHADRA 4, 1905 (SAKA)
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gg fadas «7 @gg ¥ Irmar ar aga
dt wfgar degrai A g 9T q94 fa9R
arg # W1 @ § fag & erad sqra &
ATAT Jrgar g | Segia 39 dracq fasmaat
& fears Y Foar JrHIw fe@gr § g9F
TR F FweaToit gEEIRgWA 7 qAT fIAE
drg WX 9EF a} ¥ g guarue
TART HATAT & GAIET fggr g
¥ Fga §1 ard & fagd ¥ &, 4
19 # FgT FAET ATZAT § -

"Board of Film Censors should include
representatives from such social and cultural
organisations as having faith in Indian culture
values and traditions.

Display of obscene female posters be
banned and offenders suitably penalised.

Films which are of educative value or

as highlighting the social evils should be en-
couraged.

TV, Indian drama and movies be pre-
ferentially screened so as to revive forgotten
values of Indian culture and traditions
instead of Western patterns.”

“Aifa q=7¢ T FT gF ST TET-
TgOT ¥ T {9AT OF HAVGEW famr @
¥ gumar g fF @ & 33 w9 qiad
ufaefadlst #) gearart AN gag-gaeqi a1
W S g WS g1 SEd SR 10
cIIge JIT g | AF F uw, O ¥ ggi
TATAT FATEAT § -

Neeti Manch :

“That it is unfortunate and deplorable
that the feminist groups all over the
country dedicated to the cause of wo-
men’s rights, equality and dignity. have
failed to check so far, this blatant ex-
ploitation of the eternal feminine grace,
beauty and mystery, degrading the
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(Shri Mohan Lal Patel)

woman’s body to a mere saleable com-
modity,

With these obscene advertisements
having found an almost all-pervasive
circulation through the newspapers,
magazines, cinema slides, posters, hoar-
dings erected all along the roads and
streets of cities, towns and even villages
and above all commercials at TV and
radio are playing a havoc to the taste
morals of the masses especially the
young ones with traceable minds.”

Hindustan Times of two days ago :

“WOMEN ARE DIGGING IN FOR
FIGHT.”

A Seminar on ‘“‘prevention of obscenity
in advertisements” has decided to pre-
sent a memorandum on the subject to
the Prime Minister and the Lok Sabha
Speaker requesting them to take ‘urgent
steps for getting the requisite law
passed wherever necessary’...

Through a resolution, the Seminar also
decided to carry out a -sustained wides-
pread campaign’ against the increasing
cultural pollution being brought about
in society by obscenity, nudity and per-
verted sexuality in the advertisements,
films videos and pornographic literature.

The Seminar decided to coordinate and
mobilise the various women’s organi-
sations ‘in this urgent and noble cause
as the cultural pollution is particularly
degrading and derogatory to women,
projecting their image as a mere com-
mercial commodity for sensuous exploi-
tation’

W g A v Wi gfear g,
fags o snfesa” F19 € s wageam™-
swesr % fawa”’ ¥ wfgarsy &' dwoe
ARTATZH A A TG WO FT g

fesdt &7 @ gy wfgdr deqrey 3
FA AlF TNT & AAH A WITT &I
gqrT A #1 gareeq fzar g, frad s
Tl 8 -
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”In the light of the above, we appeal to
the Government to take immediate
action—

[

—to revise the laws on obscenity and to
implement the existing laws ;

—to ensure that the films made and
shown do not have scenes of obscenity,
rape or other form of violence against
women and do not perpetuate the neg-
ative stereotypes ;

—to ensure that the making, showing
and advertising of soft pornographic
films be banned ;

—to ensure that no obscene hoardings
are put up on roads ;

—to see that the Doordarshan and the
A.IR. do not relay programmes which
are obscene and sexist.”

THY g9 AT GEd g [ WK 0
wfgar gegmen & ggar § 97 faare g
AT T AT YT FT g |

W arg ag Yfaz w1 &7 faT qgor #r
3% g | 3% fwewar & f9ad vsaEIsw-
dzg frg ww &, ¥ @y 0@ R, fad gw
@ 9g7 TFY | ITH J TF W) USAETS-
Iy AT TS &, T ¥FGAT T Y
% ggE Al =gedes d ) g A Oy
USAETITHCT BT . ST 399 WE gl
g f& gw A FTrw ¥ OF-AT9 93 F3
978 AE) 3G gHT | AMT gH AN H1 TG
@z ¥ I fv § 1 Ag ©r9, a1 OF faA
uEr e fe §qu &9 & % fawoa
BIq AT |

qraAd Il ¥ ALy wrEar g % 3
T fagas &1 gHIT FT F ARG &'
gepfa #1 FAQ @Y F gEAIT | 59
FITT &FT Jeddd FIA 97 25,000 TIQ
AT HR TF T A HF F) FATH
SATAT &1 TE 8 R IeAIE § fF M, T
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S ggA W, §T W FY @A F @S
am IR § =9 f@F 1 JEEr & gy
F Y QT GHYT & |

st o g fag  (feaerEnR):
qregaR, ATAAT geeg A o fawr 9w faar
2, g% @ fwar ST A1fEw |

awfy ANT : F  ATAAEA  AFAT
Y udede wEl §, AfwT gg wgh 9 TG
g |

st Tdm gwe fag o 3 AN Al
feeeft & ®rA9wE Fear J@d Fo
wfgar dearert g & sawA fwar wwr,

fora® wgr 4T - 47 ¥F@ USAElS-
Yrzd 97 I qieed | qg I wfgaArsi £
gFTT § Y IgT a0 IF T ¥ 37 @ 9
AT FT FSH I ATHFT 3FT faUT FT

WY & (| SAFT &HgAT & & gary o Iwanr

sgargy ¥ fwar o1 w@r &, g =) &7
ST ITAIT usFdiaReq # g1 @r g A1
foreaY ¥ Tt @Y X@T @ 9§ oT Jafwq & Frfas
Agt g | ag sa wAfgarst &t @17 § faq
% gIa # FTAT P TGN F | ATTT FAT
fame &1 uzadfafde Q@1 T AT [T
s FT UACIgA~= @l grr fame #t
fret wfgar & & grag ¥ § &< ag sus
W IY g8 gu § Faasr @y A a1 a7
gt § & @ W ¥ 39 998 gU W&
Y FE q A FLAT AfwT qTA AR A
zg aw &0 afgarst &1 fgme ¥ ueadi-
Tz ¥ @ W AT A & | W TR@
¥ [WR KT W gERN F g FW AT §
afFT IgF ceadfan=< & W arg | s
uF ufgdr geq & @A @E YT FY
WefFamag gFRaT @ |

BHADRA 4, 1905 (SAKA)
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ggias fHeul 1 I §, IFE
geeq Ogf WX #g WU fF swalR @

. fet fowewt #Y greaa ot @eqr ) o

fea faer w@ar g f& ueee & fau foew
g I ITF AT qreed giy § TR AH,
I JIOF 1T R FIS IIT &, I @
ar 989 g, Ar9ERT FAT A TEY et &
cotfas & faagre & ot 9 73 g9
qYg ® TEHET AT & | gar AgF FA) T
feeat &Y gargw Fr Frar g ? Are A
gaR difegr § &Nfawa qoicg o= d gra
T &<H AT w1 faerr §F & A7 gy
g AT ANTT F1 Jcqel AGaT AT &7
gaug WY faar S awar g

TG AT T dAH T & [F AT FT
quAEr gepfa & wfaxi # o ol
gfaar a1 g&§ & afs 3 3@+ gfaar
¥ o Sifew 97 39 § | 99 giaal
*F N8 uF wgr &t yraAr fqfga g sfE
THre X FeewAt § qqrg v § AfFA
fory ot &7 T A@ FTTH ad g | AR
Fgd FT AqAT U g [F ATARA I @
W@l & IEFHT AR ATSTardl a< I FHAX
gEAT g1 RIS JATHI AT TEr g ar %
AT ITIL AT L &1 TN AW A
gATR g=41 9T AY-HNT &1 FIATT 98 @I
g1 I@-3@ &I TSY FEd g [ g¥ o)
Ry g Fue fasaw § 1 gut asF A}
aefeal & wfegss X aNgaTfas gamg
qedr g | AT WA fF sA9T T F
uadtadee ¥ frdr afger #1 J&@ gr
g ofda a9 T fF fFET T St &7
F g ¥ "o ¥ ufgar asrgd g av
gr ¥4t grarg ? Ie¥ o aew QO
grit uw  gfear wt tar 7€) s & o=
¥ faw ag afear ez § )
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(= TS g f9g)

§ ggl 9T wgrUsg & oF 9 &1 A
AT HIAT ATEAN |

In Deshi vs State of Maharashtra case
D.H. Lawrence author of ‘Lady Chatterley’s
Lover in the courts they had raised the Cons-
titution at question under Article 19 of the
assured freedom of speech and expression but
qualified it by acknowledging the lawfulness
in the interest of decency and morality.

Sfeeq fggmangedr 7 ¢F 99 I3AT
T gfagra &1 97 19 F srq9q g
gr% ®¢ fzar f& ag stfasc @ 21 gFarn
&, o &9 Afvsafm FT gwg § )

F zg foa & g7 & 6 10 |
¥ 9 & Fgar Frghr f& e srw afgen
W W g T FT T @E
Jaa Ared Afqargfas Fga § ar
efrqm  afzmrert &7 agd arer & g, 2w
wisT # & FAQ@EAT §, 97 afAFre ¥ uF
Fsi1a Afgrarsit #1 gw@ iar § 1 I9F 919-
qre wfaar 9 gidr § 1 ag | AT Fd
a1y faw @ & fAadr § ) 97 T oy
g & AT JATAT &, AV & AT g TS A
FT QIS T gI, Afwd F FA-Ffagl & IR
YT FIQ-HW  Arfeafas war w1 qa
s g 1 fogy fawm gv a9d @ a=arn
T Y gwIT ¥ wEAe qar grav g,
fagsr a1 FIfEQ AT F1IT F ATSAH
¥ AFAT F7fEW |

18 52 hrs.
[ MR. DEPUTY-SPEAKER in the Chair]

“To prevent debasement of the individual
Virtues, the cultural standard and the
common security of mankind without
which democracy could not survive.”
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g ag T F1% ¥ AFa= gar-
%9 A FT dFAT ¢ 1 wfeeqw fggraigean
W T aid F A% ] fear @
AT g AFTA & 37 ag famr & 78 @
f arer fefegaaa WY searar far war §
FEY O IEFT EIATT EIIT | |TE 1T 9T
TH I & GEH(T AT GEIAT FT @I gq
g7 & A g faafag g W E 1 57 9%
Fr9rg faarar s 7 e A sua
fFu § 1 gatag setasrfaT &« a1t
T TG KT AE ATEET FIA & T
yare fFar g 1| afFT $5 g8t 94 A1,
ST AT & 9T AT FT JYAT FHAT &,
ST o9 Y &1 TSI FEAS §, AV
€79 8 fF ST a6 T a@d g QR AW
F @A FT 9419 FIAT 1T |

o fag & R AT oF I FHgao
qIgAT § 1 —
““Notwithstanding anything contained in
any other law, exposure of tender parts
of the body of a woman or depicting of
a nude or semin-nude or scantly dres-
sed in any manner in a magazine, news-
paper, book, pamphlet, poster, cinema,
television, slides, etc.”
U FZ¥ FT HIAT AZ 3 (F FIYA
F Fraad IYHT AT FY &G FEl TS G,
At & 9@ F@ T & 1 E¥ TH
Seord g1 g, fwa-fEa ey 3 @ A,
B9 I AT BIGH AN AT Fa 1 &
AT § oI F& a7 fF 50 & fAC GIHTIT HT
98 AT A1fRY |

7g v faw 3@ faa & ger g Al
g | AT mfgar geqre 31U S AFRQAT
ferar @ § Fafgead smpar ) T A
Ig IS WH &I JIT R 1 A TGP ATFL
Fg 6 AT AT HT 9T, FATA HATST
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FY T FA HITFA IF qIE &9 A T,
qrAg FAT AHAA U | AFAT HIT
dFATEN & fag scaqq Argms g fF emA
Frer feqt & g1 F F7g A=W AraAT
qar g, s &7 Jfed = g, qeadn
T & 9fXOrH aga gias gi ) gaId
a1 afe gAT F gAIT 7 AT ATFHWT
gxar aar ar swrf T agh vy g §
g9 99 T I q&1 qFHA | ATH T &7 AFT
T FT HST[T T AT A HT FATH FE
g, agi ot T wifeq gGred T A1 Hifwa
F &, FEr qar 4 g fw g @ & Al
FE X FMAT 9 |

g7 wWeEl & T F AT FT AR
AT g, AT A T FIGI UL GH AU
fa=TT IFT FT@ &1 AFTIIT [FAT |

A FAT FHE FAQ (FAFFAT) ¢
SqTEdeT WEIad, AT 92 qIga 9 At faw
gl dw fear @ & sa &1 gifexs guds
FIAT § A FA g9 1T &1 gur g [F
gAIX TF dGEIT TR A AT GIET &
fag, gardr ISId &I &1 & fag &
gqq & ATaTS I3T8 g | §F a@d g - ATSA
Fo Qdr Afa g7 o1 @ g F g
gueqT g 9gr 39 & fau &g | gfgarsn
1 gaeqr & fax wAfgag @9, Feaq
qanTe & FAT-A(HT 3§ TaTT FT gHIR
TF W1 A Tg 97 I & qgIT gUTT
19 fwar §, 387 fag & g% faa &7 gifas
FAGT HIET g |

sfY TrAEATT TR (TSAT): CF AG
qAF ATE g7 GAGT FY @ & |

sTYaey FAT T AN @ I FTA
aTew 7 &gr fe gArd Aqr Hftwet gfeax

BHADRA 4, 1905 (SAKA)
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TreY, I WA, AT FHIS SAIE4T,
gardr gepfa ox gfagra afgarsd a7
TSAT FIIAT ATEA & | 61 fAC eFmedn
F g7 gH A AAF FI1YT A1 §, AfHT
FTT § gH W1 TfREdT AT ARA §
U 39§ yfus faearg Ag g | 9 qF
gHTY GHTS sgaeql Ag FgAdl §, oq
aF FIE A°HT WG JI AF &4 §,
qg gE WA FLFET FY AEI qIT &, T
qF FIE F1gT A AT g7 < TFAT § |
g fau & Ugr gamda) § & 9 fagas
Tq AT ATE IAA ATAT § 98 TF qTHI-
fas oftaga, aaifsas  sgaeqarn, arwa
FIFET AV 9HAT FH{FET T & ferq
sraregy fag v arar g gEr faa &
=q fad &1 9797 FT @I § |

AT gH wa § fF wfgaret & nEs-
wa & fagga T % F1FA IAY U &
AT F§ FIAT ¥ g0 HATEHAE FIT AT

@ &, FfwT 3T F argerg H Afgarsy 93

AT, FATCHIT, BITATH! AT qgd 7
® &) ofgg & J13 Frar wfgared, aq
§ F19 FIF qrAT AAFL AfFATAT AT 4GI-
faet asfrat &1 arge fasaar gufsa g
TAT & | ST HEg & WIE AT 45 §-A AW
gaq faer aT 19 @ T Fg {F F47T g9
gz gfera §, & d93 & avax &1 q@ AG
FX TEIE, AfFA FqT TIET gAY Wi-agd
gfera § 7 arrer faAwresd &7 A1 g=4)
grar g IR S guetd qrfges I ®
fewrar & S ' Iag T FHATYU JroOaA
FIFL fa@r ar@r g g & QA
FROA AMAGY § TF a& WAT §1 gFMA, T8
a7 A # faA-va@ qgar A1 @r ]
T gae AfgeArat w1 ygwH, UF famraA
ST T @ & gewafa #1 AT #1798
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Cilucigcr i cat I CEd)

Igi aF fHaqz 1 GFag § - @
¥ g AT FJATAT AT § - AW AFAY
g fF3q sy garr s ga qar gl
JGH FH FAY GTA GIF HT FW g |
fe7 wfa faa €Yo dYo aT X fgaamad
% ga {57 f937 &1 wyewa @ &, f9T &
gAR TFa AT Fifaws F dgF AR
asfear F@q &, wararfaw g fF 9T &1
FYT 9A 9T T®L TESAT | FIAT &Y Y,
guR faeat ¥ % sr@ard & g ued & %
Fifeant 93 o fowenst femard s €
19.00 hrs.

zad e fmew & faaer faeror § <@r
g foF % s} 7T 1Y WY a8 § AT T FT
o 71T &1 fafear feeat ssq #Y fFa1 g
AT y@Irq A 98 99 AT g | ATT FITA
¥ T AT 9T Feud FAT G AT § AT
S N AT TFTHT HTH FI g AL
ARG & §, IT F gHEA FF Fifww
g Jrfgu | 5| awg &7 ) ag faw e
gET F gAY AT E, ar 2@ F F ¥ AW
U gATa ag g 5 fa famaat & ark & &

ag Agf gwAr =wifge afes s fax fage

9T feemg srd § f99¥ Q@ gww feEng
st & a1 s fafeay g sfaea faang
S & R S srwetw arfgen wEifora
frar ST §, 39 99 F IR F FS9 &
FIIT KA AT & a1 I1fgg 1 &
@ifaq F1PT &7 & TTET T FT AG! QAT
wrfeq afew s famqa F1g7 = faw
gt =fgy | g| wigw & fF g@ wgae
Jmx faw &1 s fager @ F fag
Foot A ag faagr @ smam afFT @
FT gg vaad 73 § {5 ug faw wv g
FT ATATA § ¢ WY wrgAT HEA faw
QI STeATE F1 o FT AT &, IAF AR
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R @R aw % Afgaret 7 v 1@
faw wraa Y a6 § oF sAuw fad T
¥ I1qt & fag garar wfge o & X
ot garfss gafqat € 7 & g fwar s
gF & faadt 3t § o< agf ) wF a
FATAT AT g 5 Qar faw g #a faargg
fog fer @ 3w &7 @ afgast 1 3@
feafesr & &t @l & feams @™
IEAT 98 | F a9 F1 qa@rs: fF et 9
yMET 1 qgIrse wigar afafa #1 aE
¥ TF AWIWSH AEIUST g & faar
Tar & 1 I9 A fREY qidf &1 gaErd qgr
g, frdl o &7 qam ag § sk A faan
srfa ar AAgaT &1 gITT g | g ar gHrd
o9 HT I g, o9 &7 ISR AH
TE IR gt @I g, f9@ar A qmw
UET T gY @Y & I 34 G757 &1 Ny
qg ATIE AT A7 @I g A QR 3o ¥ T
qaHe T 93, T9 & (AQ AT FT QU HIfwre
FAT YT | IS FEAGIT &1 FT GTAT
gs oY, 98 UF Tgad raye wear €, 9@
& WU FET & I FT o0 F qIH
& fag ®1r ae fad & o< 39 ax gl
1T FW § AT AFAL A § ATHA AT &
g1 § "fgarsit #1 SodT 6 grad g9 ¥
97T |

AT &g < B =@ faa &1 gwdq
FIAT § A T IIT qATST FT g |

g0 gAI AT (i)
SUTERET WIS, ag el & f& E@aeAar &
qe=TaT 3w ¥ feoral 7 g@wr §1 AR &
fag sga @ s fFY 1@ o garr &
Srg ATNT UL FT &1 fegr &1 Gl
g X stgt wfwai §, sasr qu fagr &
@T §-fFT g g8 Fg7 ¥ F1% fgas g
g & Tagear & qwETa Sgr g ATiawE
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®T ¥ 47 AAMGE &7 § §O  wAgql FY
q1e &, S=fa #T 91w &, Tgf ag W Gl &
fir g@ Afasar & A & aga A AT
g1 T gurd dfgwar agar ¥ aga
g < ag) & § fF g7 wF feat &
T3 A -1 fax fas@ o1 wE
Y g § S ARF § 3T X AT FE qFIT
¥ @ e & 797 99 A1 94 -A
N9 fRar AT @I g | A, Wi w7
geqar X dewfs F gagy fagrat o
i # A7 of| & w0 ¥ J@AT AR

TSAT & |

AT FEHT 19 AT TG § A1
fagreal ¥ 2@ «NfIc ar sl & @
sfsre, &g Afawar & faear T & 1Ay
gq @ A e ) Fgd F &
®qqT fRqaT amAr =ifge, TEr-FISr AR
gF T 9rfge, zad fag warg &3 &
afFa ag A, sagr AT GFF FfaFAn
& fgqie ¥ ws8 A F fgarg ¥ gArA-
grdr & dar frar gamg& §, ofeaw @
dar feg gu 97 ¥ arfaa 3, zEw) 9
feat &1 eqrA F3F war o gEfET &
FqT AT &7 AT TITA HT AR AGI
g afew Qw & A1 fatraz o7rg § ag fawae
FT IF I59T &, TAR AR AT G
FIANY, AAET FgIT ST @I ¢ | T8
§ Ay AT 3@ FrT ¥ WEHA AL AN
AFT orw AR gg I F Ay & 99
Frgg TOg AT J¢ aqrg A AqT JTYAT AT
g% QIS §IT T |

“frgt T THAT F A ATIT
Afawar g7 w8 FAred @ oaf & fAw
T w1 & qara A g 7 fawar g aa
# Aqrcg g WE | FIE FIHW FEAT AET
TEAT | THRIXA A 10 F IAT || A
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TRl T ;@ A AT STIQAT | UFH-qT
For FRAT fo it Y & 1T do1 § | A0
a9 & JATC AR A g T AT SATYAT
THA & F1H AEY gYar | faureal # foas
FHAE L 1| F W FiaTt F ¥ @A
8 | g9 ST AT T U Fsq BT ATAT
FIA H FITE W & |

Fga &7 arad g f dfawar gg I71g
gHICT T W & &9 ag I A H gH
feafearge agl QT arfge| 9 aF €9
w &t dfgw go Ag fa=r g 9w @
QE FT FTATT A! g GFHAT |

AT AT &Y qgTav fegr Arar g |
gl FH A FET g1 I FH & AWM
Tgrar W § 1 & 7g A8’ Fgar fw gEar
T8 @ ifgy AfwFa 7g 3 F@ar Fifgg
fr stresna ga four @ & | fav sreoont @
faer @@ 2 1 @WEd 2w 9N THSET HEAX
gear g + & T I F SgET AR A0
qrEar | F qed &1 €Feq aqrar g |
gt &rr A WY guI agl AdfEwar o7 |
feedt gegx # gia fedr adwr 1 =
Afag ag W R €3t & F@Fa grar 9
qX F€7 9gA @Al 4r wE Y I (A
IS &1 fzard #AT & | ATT A ATA gL
fadmr & 7 gawia & FU-A7 wu+ gfafzq
famaa &1 ag feamar T g f& sw @
F0 fFax F9g 9gd 0 | T HATIA
qET qF TEF AT | F9 F AT AT FE
g9 g @ § | Ge d19 War§ qar gar
TEAT § AT A9 Ar Fzefaac € @ T
g1 faax ot fodmar a9y & gL AL AT
U7 FAT § AT AT § fF AT A
A1 ®7A & frag gw1T g a%d § | A1
fradr a@ g1 a%ar § vau faasy s
4T (G &9 T4 H AX U &
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(st gQw FAR TTAR)

fadar ® o foes fewrd qmEr §
g7 ax fegae gafag gar =fgg 1 2@
FT AT AT ¢ fx f37 ot geee fawr
ZIaT 2 Sy q@y § O @Aq § WEE IW
¥ Y @ g1 AfteT a7 W IR g & AT
F@ 9% § o gqr wwar g fF Y agd
T1 YT o fored @t § o T W SATAT
gagy of,, gF &7 gqT IT G...FFgrwar
a1 91T ¥ gfrada I90 W@y o | aqr AL
Fa<fora Far a1 g ar agi W &5 feag
w7 gur ¥ 957 ¢ fF feqar qar g Qb
T SN AT A1 FIAT AT | T 9 AT B
gl fadar @ 9w & 1 1T A gfaad
gt AfeT fgaar ga & &gy gfaarg g
oy A1 fs9aT F1 GUT FW1 § AIG
wfad #Y QT & a9 AT 3T SIferT grav
g afe 9o% fag g 7 F5 JEAIEF
2y Y freyar & | Far QT A &1
g f& 2w &1 aga N} af=at gar ggArar
qg® fs9 & qvaqr &7 ¥ F7 G 7 GAAT
Fat, ATET T AT |@ig &7 feaarss, F14
qr U qfeq\ g | AfET qg FE AT
f& g T 918 #9471 AT agT Al g ¢ &l
gxar g fF g fexar Y faea a7 &
g9 TUAT G, S[ ATg TgAdl | HAT 4A
¥ F® FAT Al 48 T FIUF AFHAT
qgd S€A g1 A et g fE e &
afegar R a9 ST 9g4 90T &, 9%
TfRETT &1 1T WY eqra AT T | HITA
@ & AE =T | @S faq garsw
AR FAT ZHT A T F fag &3
W®E

F1E AT IO, fFarg & F T 9%
Ao AefFEar &1 argr AT AT Tw
g fadm | fasre &Y, &var F e Y, #rE
W AT §Y, AR GEA G, G A,
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FEHTT &1 g, ged g qIq ST &7
gFE g, agl W T FT Fgt A AW
fa= faerrr o< ag Wt AtSara &1 B
g3 &1 g ax W FIT qaers gt oafds
AT FT FWT | IE gF AT W ¥ 9A
W g 398 T Afas fawrae o wWr g
IR AT AFEIAT TATT & SqTearere &1
Uk ® fagr stEnarfegd s1ga 9 ey
afFa sigi-9gt fomt & fax ar dwex
A gl, IAFT ®IST FATT, SAFT AN
&1 1w, fadaren ox fafsfen £ srg,
W ¥ fus dt=ed gr AW gIAT 91
fa7 & d%w sargr fegmr war @ S+
fredt &1 @ a7 faar Jg) ¥ Fw
FIATT IIT gH HLA Rr | g ST
YA ATAAT g9 Aferd 7 w1 § ag g
grT X fad &1 & qugd #3a71 § |

SHRI KUSUMA KRISHNA MURTHY
(Amalapuram) : Whenever a Private Member’s
Bill or Resolution concerning any of the social
problems of our country comes up for discus-
sion, Goverament must take it very seriously.
Always, the Private Members’ Business
amounts to a verbal exercise in futility. But
whenever it relates to social problems,
Government must take it seriously,

There are so many social problems in
this country like dowry system, bonded
labour, untouchability, rape and the concept
of this obscenity exploited for commercial
purposes.

Our society suffers, not because of bad
Jlaws but because of bad implementation.
This is one area where we do not have any
dearth of a legal system, but of its implemen-
tation. My hon. friend Mr, Patel, when he
was moving the Bill, emphasized the need
for bringing about a fool-proof legal system.
Of course, it is, necessary ; but that itself is
not the solution. The solution lies in imple-
menting it, and implementing it very sin-
cerely.
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Actually, times and values have changed;
and are expected to undergo a significant
change. We all know that change is the law
of life; but the change should be for the
better, and should not lead to degrading of
human values, and human dignity.

Regarding the concept of obscenity,
which is the subject matter for this discussion
even legal experts are not able to come to a
proper conclusion, because the concept
differs from country to country, and from
generation to generation. But the basic
human dignity and human values remain the
samc everywhecre.  This is an important
aspect, Why ? Because this concept or issue
is being exploited in the name of freedom.
As my hon, friend correctly mentioned,
Article 19 of the Constitution refers to indivi-
dual freedom But freedom is a relative term.
Freedom does not mean licence. An indivi-
dual’s freedom should not restrict the free-
dom of his neighbour., Therefore, when one
is exercising his freedom, he should also keep
in mind the feelings of his neighbours, Man
is a social being, and he cannot run away
from society, So, he should not exercise his
individual freedom to the detriment of the
society, or to hurt his neighbour. This is an
important aspect.

Coming to this aspect of exposure of
woman'’s body, it is a serious problem relat-
ing to our social life. We come across it day
by day in various forms. In various guises
they are try to exploit this for commercial
purposes; and this is creating a social pro-
blem, particularly to the growing generation,
This is exercising a tremendous influence in
depraving and corrupting the youth of this
country. We think that the nation’s greatest
and precious asset is its youth; and they are
the future guiding factors of the nation. So,
Government has an important responsibility
to see that this problem does not corrupt
the minds of the youth. Government must
also take steps to see that the practices relat-
ing to obscenity are greatly restrained.

For that they must revise and upgrade,
if necessary, the whole legal system and try

to bring a comprehensive legal system from -

the government side, After making this ver-
bal exercise, generally the Private Members’
Resolutions and Bills are withdrawn. But
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this kind of a problem must be seriously
taken by the government and they must see
that a comprehensive solution is found in the
legal field. Not only that, after bringing a
comprehensive legal system, the government
must take care to see that it is properly
implemented; that is very important.

In this respect, 1 would like to bring to
the notice of the government that in the
name of tackling various problems, we come
across the exposure of women bodies, parti-
cularly the innocent tribal women, They pose
that they are trying to solve the problems of
tribals, but under various guises they expose
the bodies of the innocent tribal women. This
is a very serious matter; they need not do it
If they try to tackle various problems, there
are ways and means to do it They can under-
stand them; they can examine them_ They can
offer solutions and then implement them. But,
whenever, we come across those people, who
write books on tribal problems at every page
they try to expose the bodies of innocent
women. This is a very serious matter, | request
the government to take a serious note of this.
In this way, even today women bodies are
being portrayed in various degrading manners,

Once a serious exercise was made by
Khosla Enquiry Committee, but they had not
offered a proper solution, G.D. Khosla,
former CJ was on the Khosla Enquiry Com-
mittee on the films censoring in India. They
gave a serious thought to it, The Committee
also emphasised aesthetic values, I was not
able to understand the approach to this clear-
ly. But the main problem is how it is affect-
ing the society.

Some people argue in the name of reli-
gion, in the name of spirituality that this
obscenity was exploited very greatly; and
they cite the examples of sculptures in
Konarak and Khajuraho, We also see in
various advertisements that they try to immi-
tate these postures: and they also go 1o the
extent of immortalising them for their selfish
ends and commercial ends, This must be
taken a serious note of by the government.

But now-a-days, they try to take advant-
age of these postures for their selfish ends,
they try to corrupt the minds of the people
and the youths. Therefore, I would like to
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(Shri Kusuma Krishna Murthy)

strongly urge upon the government to take
a serious note of this situation, This happens
to be a social problem and the government,
if necessary, have to appoint a committee
consisting of a cross-section of the society
so that they can elicit correct information
and opinion basing on which we will have
the recommendation for the benefit of
government to formulate proper laws. After
enacting them, the government must take
serious note to see that they are proper-
ly implemented to eradicate social evils.
Thank you.

HY TREIT A (TEAT) @ a7
wgred, ¥ g7 fagas &1 q949 FIQT E |
ag Faw Afgersy F 37 577 & fawroEl
gy &1 garer g1 @, gary agt afgarst &
gfa gz &1 qara & | Afgars &
gfa garr gfsegior 7 g =1fge, ag
FgaasTEaTa g | AR & gfar d
gfsegror § | wa gfseion gwrsraner Qo
¥ & agi Faq ST qAT TAGIT ¥,
Staa & gT &7 H, Afgarent & gwr g m
gy agt fear Srar, afew gww @ wigar
29 g9 F fawrg & NI FW A
Ay o g1 ¥R 9rEr g g @ g,
sragrT # W feAud IaF gw @ § |
dr agi 9 39 J¥g & "geATd Ag! gl @
FUT FF' Y W AT AIFHIT BIA IART
AFAT g N g a@ &7 AT FAAT AGI
& 1 a1 uw g gfeeslo gursrasd) gewi o
afgars & wfa & A oF g@U gfesm
gefrarer i # & faad gw o wifae €
qerrarat Jwi ¥ #ga F fog afgersn &
guax & afgsx § | FB 71 F I
gfawrdt &1 ITT AfgAd FET AT
afFT g7 ®7 ¥ TAR AW ¥ A7 39 AR
¥ @y goh A AfgaArAl 1 A0 faeg
FY & WAT J7AT § | g TIY furwar &7
arg g ok fasgrg W B fe wgiEw
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wfgarst  # gHIT &1 AW oGgry ¥
feedardl & =7 # €917 F3 98 917 o7a-
B X oA 1T & A g @ & ady
asg & fF gar SsgrE & argar a1
AT A f Faﬁrrr_,_,%rﬁ #, q@ay ¥,
afswrsi & AT geaw wfgarsn ¥ av7 fay
gafea g § 1 39 gferwior & faes
T SATTE STEIAT FA(T 1 STETHAT § |
1 1 F1 gH FHIT T geady 1 Teq
g | gfFard ara ag) 2 fF foar S
ZHIR ea H ofT <@ & ag  gHTSrarE) }W
¥ Fgt o1 E g FifE gt gx ag g
LGN A I G L S S
FALIHT 9 § & 1 W & 1 o) gF uw
qraaeey efaiwa ¥ faafger & qfcw
ST &1 AYer fgar g, agi & Fa@r fw
sfaeawdt facga A @ gresl six
EHT 9T FF Q' & | dgl gEET agd
F=BT IAT A(AT g ferT gwrk 2w & g4
=QI qET AT STTAT |

st mew fagd amady (A3 faed) ¢

T wul g T WY A 4 |

st TwmEae et 0 A7 agi 9%
qeatT Ag) afer ge-wiw 1 ARGy
Y gred H 3@ | HY A FT AqAT dG
g f& g gATsT F1 gga@qr v | wfgarsi
& wfq a1 57981 T, 98 AT FATS-
geqT § JSI g2 & | FfAT gH &1qq
SET AT, g T FT AR fasd
feal g aga @ W (Hg @ § gurs-
gIrT & &7 ¥ A ITH g9 FW @A
afea gawr ghrardr g awr s
ST AT QHIS . SAIEAT qqAT HIT AT
auT-enaedT Ar foad arter &y
gay SqET gEaE faq @&ar | o



485 Ban on Exp. of Woman’s

gofrandy Juy F fwaar o wrwwr & o Afw
afgarent #1 IfFT gear qgY faaar g,
ITRT W fAaTT FY € ATAHT g AAS
&1 zEifaT =7 I #1919 & W |

srf@x & § F IIrIOT AT HIEAT § |
aifrga gfama & 1917 & =g wfqa &
Fgea # *ifa g5 | SegiA Hifa o 7 i
TR & FAF &7 A F17 a7 |

MR. DEPUTY-SPEAKER : Sex educa-
tion is a compulsory subject in the Soviet
Urion,

sy CRTEATT ey . geSFe a1 agl
Fr wmar =ifege, arfe us a3 # 97 |
T SrraFT SIBLO T WIE | AT §FATH
gHT aY gfaIg #1 gy agi W o
qarE goardl W feHET F1 qIE AT @
g @ zg mraw # WY ATWE! IO
AT A rArF-FE-fam I NTITE FIA AT
Fifge F1 | TTFT g gg fF JF gw
frarm & a1 919 &, us foarg & ga
A qry g, Fregdr S oWy 9ig & e
garenerst g W A & ar g9 8
afgarsi & wfa 1 gfezwor grar arfga |
...(s@Ag@)... # g Fg @1 91 =
qT A FE Fg& gs arq, fedgw arq,
ARIT AT 1T FE! AT ALl & ufa
ST SAST QAT IGAT 9T 3T Fafeay
RW@ I AfFF 7 Fgd gEdr F Arq w7
f& ag 1@ gAR AT # g 9T Al
g AT AR gF H A JA gEHdl § |
qEdl & g1 IFFT QR AT ¥ gAT fawar
TAT ) I e qArd &1 S &

qd W §, F qAIgfaat F @E

JEY FT FEE  T@AT
BEFI gX  eqrw T@Ar

gy B
Jrfge |
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WEF af &1 9gd IET JArFAET g g |
ST q9a AfTT W g A% 4 | qgT AR
qarT F1 9Iw §, afg gA AT g F
garsr ¥ wfgaren & @ fax 7 fwa ok
AFard I foer-F#4r 7 FI T& ar
@y 97 F fag oedt g fF g anrw
# oftada T gH syagk ¥ aftaad
1T g7, gfeeFior & aftadd amT ghm
FIPT F FXT A FTH FIET T | IGT
SAIET FA-AFRITT @S F3H g7 9 qE@
FY AIFAT FT T FT God g AT Afgarsn
F1 sfassr &1 JUIT-FIT@ AT FFS & |
TEY Fg F F JqAT AIT AT FGT g |

ot ghm TR (IeAleT) : SuTsY
wgled, AT - gAR gATA  §
qg¥aqar T SAF  FAdT 0GP @, | q@F
T&ET g, @A W g, wesr ot & e

- wgl @Ry § wAfa g A% AQwdm g,

agl sord  gLEdr WY g1 T wig & fEn
FIT FT G F Afqw 1 QAT F Fre
ST Al defwar a1 qF §7 FAEd
¥ F98 Tgq gq faa, safs agi afeas
tFA K WA ATl Fefwar &7 AT I,
faar sree @wid 1 @sfwar fgr san
g, SARI d@d ¥ QT AqqqAr g fF &1
BT FY 9T IA @ | TT X AL
aYzg wfgmfrar adf @y & afwq
wgll &, fHT FHIST T ar &1 Frar
g, s A% fewr 2] arr & §, o=
at-zd wiamfrar &1 3Iqures s § ar
SART HASAAAT &I g | THI NFHIT HI
feafg &1 &1g7 & 7gf AT 7 FHFAT § |
FIAT Frg 1T fRIAT & Far difeg
¥ guwar g & S9d g9 saEr A8 OF
qrEY g9 afvaH) gIdr & JI9E oy
ar @ & ofmw gear & sAsfar
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(= gl Taa)
-4 gAR AT &} 9g gFgdT J7 @l
g | AR ATAM F AT g7 UF IFC A
HIAT 99 AAT AT WG & | g7 AW 8
fF ag gard aawr §, 9afq § 1 29 fagx
¥ ar g9 9IFT JIAT g @1AAT 9897
AT HETAT TF IF T ®UT I 747
2w asfear s wagfal & w4t §,
37 & fqu GIFIT FT AT J1A1 AR
M IFAR ArfaF &7 @ fe@gsfade F3Er
arfgy, @fdT 97 ovss 9T &1 wglEHaq
Jrefan @ §, A ITRT KT AF
qIgar 2 AT ATHT HET IT H G
FIT FAT FI AF TFd g Al ATHT
qrgd W14, 41 941 S agd gfgwm
safag §, 9T F AIWa § F1% a9 g1 AT
qg Faal g%d g, AT & T a9AAT g
fe wgi wwa & a9 T Mefan g W@
g SE & AT [F QAT | IS TS
Frafaal &1 fawes (i fasdg gqmga
F A I THEeH Fwe A
usasfzsr 3@ §, WISH oA &I @A ,
37 & Ifw fagrga gfog s &, W@-
oy famreal &1 ssfod & & faa &
3@ F AsAr Jrar g 1 AfwT IT A
STYIT FT qFA & ATH 9T GZ 3 @I g |
¥ o1 wgrer & fa3ga sgar fF ag aw
g &7 @ fewr ¥ fag /3 S &1 g8
2g%qg g f& o wiefas & amg gr
gz fasit g @ 9@ & Qa1 Tfg@ 1 ™
¥ fau ofz ag fear 9F1T &1 WrdlTq &1
aFd § @ g §AT Tifgd | a9 AR
agi faY Qe g W § sw AW
g w7 # g, T FY 3qrg. 4. @
gl wardy § I & wiedw & a)
Ter frgerg § afsa N @z dex
AE 7 X ke fasree g
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37 & famma faseaa § f5 ae foa-faa
w1 SIF T AT 3T & qias fagaq &
faedt & %3 U e & A A uF &
F AT &wax sig fegary i § 0 5
F VFA & fad gfaq &7 Az & %7 §
T AT qS-TS g g ITH FITA &
ueE q WeTF FT qFA § |

fayar % fawg & 9T 9gq T© Fg0
@ g HET IS &7 e 9T
gag wae fwqr war &, ag areafasar g 1 -
ggT A1 FHT @ y=sr fEewl &1 F1e
FL @ AN, F1% W IF & FARIFAT
1 Ffsz @ IO § T IF & FI1E 2T,
afFT F@ 9T fwg A &1 g qA9T
gl g I 39 ¥ uqr gq grar g fw
98 §F9 F1 TAT3C T @r g A 999
F S F | G A1 g% I A
fageaor & atTaewix & 3@ fAgeor &)
AT qlF § Gy FIAT AEA |
SE & T3 TH TFITH §T fay fa
S # wfgarm @ e fex fex fF 3
fea gw1T & 39 *Y goaAdT § AT o T
& qgl grIT I &I HEIAT 1 Iq H
qEy &1 qg wigar &1 g2 @y JfSqy

¥=8 afgear & ATH 9 F1E AT BY
ar 3w g, AfFT AT Fedry AT A7
grfgca o7 @r g 99 A ar gf-agr & &%
& § 1 Jga € ¥ET Wadw sadl 9 v
¥=81 qIiga Badl oY, afeq 99 gE-a"
9 g q%g w7 wigw fasy aar @ -
IR W FET A FT AHEET SITAT g FC
fawr S @-3waa YT oI ge 7T fagy,
W & faEr oefifefors & ar#® wig
{GwTT I B9 T a1 A dvw ¥ faww
# ofafad s arel 7 o™ & A 4@
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Tqrwifas § Iga wedl faFar | 59 avg 7
grfges earvifas §  gard sAar 9T
qgd @I g9 STRAT | GHIR 9TH &9
gg AT & a9 F197 § q1asq g - 39
fawa & 19 &1 g&3 ¥ A& Fryar

FAT TG |

ST AT T gIHA FT WIRAT FT
g & g1 Mfam 1 F9 FT W IT HT
at g A UF gFT | S AT q&fEA)
FITEIIR 23T AT ST AFHTH 1LY AT @T
2Iq" &, g9 agd Ay agl g 9T &
qre %T%! 99T & AT ST & H9FT 419, _,

sft szt fagr ¥ a@rdY . 3 AT ag |

qisg Agl @ W fag g7 &1 AMH A A
g |

sy g | ¢ AT AT A1E AT
2 ? g@ ar qar smar 3 fF o AT
HEAFAT AE! 3 |

AY gz fagrdy awedy ;9T F1 AH
¥ FT AT IT, R AFIL GJ HT
ag T&T &1 qUF 8 7

WY gOW Ed : H AT AGl T @I
g |

gYo g @ (ATgAT) : AH
Y Y IT FTAFIIFZ AE@TE

st g Trag o # Are9Er ST A
qAG AF AAME | g A & FgaT § &
o ¥ a€ o= A § IT F qra9E Wl
¥ TIAT FY CAFRL FI Q@ &, IT H A
T A% gy 3 AfFT N T W
W § By g & wIFC F1 99 K 7@
FAT qTfgd | |
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ST UAEATT AR < TR 41
& 981 gFdr g | 37 & FAT H TF qr

gEar g |

St gam Ed ¢ GIHT &1 g9 faar
¥ FIO@ FET AMET | 7 WeRT & 919
§ q2q 9igg 1 U4 97 § ¥ ¥9 fa«
F1 g A

fto gelA AN (IIAFAT) : FAIT
fegdt sftw aga, A9 & fggeardT &
=9 fad@ 9 AT AGAT § Arfed 3T |IT
¥ g5 gu A TWIE, {Y grdr a1 §, ST
% fgat az adr a1q &7 T SFIET HGI
93 .

ga1a ag g f& & g7 «rm & wifgs
Fg1 g S 7g AT § fF al &7 swA
g fx Frxdiar & #7 gt Fifge ) &
qr ag A1Aar g f& dai &1 e & g7
my #, g gara ¥ @AY AT ¥ 7w
ggYy gt fF F qifqardz & a1 g’ afes
TTTIT & AT JHIA &, ggf 9T AT IAHT
yrA7T =ifge A IEg BT &l qIA
gl @R F1g FTUAIT T, g HITEAMAT 2T,
g FFTT BT AT AIg UAFAAT gl AT
qif9aIHE &7 | 39 2T qF AIZAT F ATHIT
grar wrfgn A1 faar-garg, @9 #18
wF gl 2 f& AT 93 & AT gravzar
Fr foeaat § fgeqr d3qr #T AFA1 8 |
gZaqe a7 a8 & fF fF9 g7 aF . AIq
FT AFIET 7 AT GFAT & 1 A8 FLAHA
g $YX § I Il T qAq qTEA
FTEAFIRY, g7 I3 A g8 5
S7EIN 99 87 a® F9H) GUET A& | HAN
e it & 5 w7 g AN #)
qraAT A1fET AT AYSTAISH F) AATT NG
gw ZX 9 Y ATSAeqW A & | g
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(571, gL §1)
7g & fr g% Ao g% aw AEE AT |
arfgg 1 it faama & gy el &
faegey & ainfeawr & Tga ardi &t faw=m
g Fasr B @y arwd &1 fasgar g
9 &0 fa=er § AT & gadl § Afwd
g @faai st gy aFar g1 gH &)
SAFT FEAL Y TA-TT FI 1A &1 AAT
g | fgrgear #ruw g awr Ag
? fr SY Y 3FeATSH €, SOFT W ALEE
Traa § A1 ST AFA FQ 8 | AT T
q¥ JTeAEsH g, gl Arsdzow WY § &<
ST AN Tt AT AT, Ag fgAwma
¥ & e gAT 91| I agF AT 71 Mg
HAIT 99 F1 a9 § agt 9T a1 Figl 9g=
7% IAHT A UF ATAT AfAT qF IGH
TE | Y ST WISHEIH § 99 &1 ArAAT AIiR
AT IHF W ¥ T 1T B aFA 2
T &1 W9 ARG o $F G959 |
el w & e # fggea ¥ de
qsr%wr At farerr- -1 &1 T gHcIg | A1R
ATH! & AT ASHI, SH & FI$ TH1AC AGT
gl gFdar N 39 H 1% g Agl ¢ FaIH
ST TETEH FNT A FI9 FATCT AT I
FT 9T ATCAT | qqrfE FEr o fa
® W g UAHAA &7 S g oS
IMEAAIT. AEAT ST Afqq &7 a9 o
FT AL F=IT I9q71 qar fwar fe s &
gl % Ug wEAT FAT | TGN I
4 OWRMA %X § A U F€L A7
Ter Far kt; grr Fa‘rga ar"r H\Tqrsé} g,
Feazarere E1Ls ‘{‘Tﬁ«r#ﬁﬁ K Tar %1
zafae & 73 wrar g Fr g @ rr”rgazwq
¥ & :mtr qsf%*sr:r &Y Sifgr aﬂt gtr
T m‘ﬁ w e A a’f'reﬂ Y aTrGfra"T

ot fen s S dwm oodwa g
a8y, afgarell #t F1- gaEaT 2 Fwrd
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gy 981 § [ifs J9 g9 I T AL
FT E, FTH A AAT WA & AR
asfral &Y qa7T W@d §, d ST R E
feer &1 wiF T ux fFew & @
FIA FT ATIT TSAT & AT FIIFIAIST &
famis ag <1t § 1 9T OF 19 F @A
g I UF AT #1 gHAJ &, a1 gHwAd
gISATA gar g HIT I IF  IqAT
Ut 781 gl g | feaAr @ 99 A
gIFr § S gH Al gwl &7 aunie
FwW g fagrr g waaAtragr 2 F
fra gz aF g7 AT 1 9Er & |

=) faafas & & @ysT 91 4% SFqr
FEAT 1 U JAFT A1 97 “fsmga’
gRATAIX @Ay &IfSTar &1 20 39
gger W fas@ar 91 AiX IF a T A1
SHFT A9 gg @A & fag fF zgx
ifay A 9T ASHT FT FGT AT 4T @ |
afFT e g miEe § w3faar #1 9
JETT TgT dI5 E I g fgegEam
¥ gz aee”) fwew ey a1 caig”
wa wferr faew & @ @ g afes
BHIR ES{1AT srary 31 agd orv8 AT
g ue’, dfear Tz @ § fomesr s I3T ¢
Tar @, wfET IFFT W 97 gF F4 A8k
q1T1, ITF uIfTad  w@Iw F7 I9 aF
F9 g ATGT ST IF ITP UIFIIHT
ART F1 JGAT T (1T | 99 aF T A=A
# e &1 garsw T FI

afay s fgrgea & sg a5 &)
fest g QAFAT Tifge | g7 a<eEw
ag @I9Ar g f& 3a1 usadtadz ot Nfa-
TATHR & FIE G & 37 781 |

ST TrATAAIY WIEAT Sy wig &1
% &7 | @1 g &4 agi 9 &7
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qteT FqgF fAar, AfFET agi ¥y uF feew
@A &1 ARl AL faar a1 | g qara
g f& ga 99 Feefasa & aqadr e
¥ Fiz aFd § yF favar g fx feegeam
SE AGA H FAET FA AGT HAT |
AT ®, wig # dreedrs 93 faw o
AT " fa@d gg ax A R F1 AM
qEfT i gnit | ad feew A O¥
>TaT g I A & agi ur a9% g, 9y
g9 gawa § f® F st #1 faar a¢
AT T &, W 9T ITHT TR IR
grar & | ¥7T 3T NI AIRT o gsadi-
SHT & wF Aal FT AT AMQT § fF gH
T R 3 Jfqa F Y axE A1 © &

§ qad e FT FIEET ITLFATR
dar g & gegia ag faa gy @ @ &
Srgar g f& oz 97 ga a9y a«iEd
M FT AT ggEr Tk | H fAaw oF
=S FZAT A1gAT g fF g& GHI AT A7
ggadfade & faw i = & s & &= v
aFdl 2 awx &1 fafewe faamd guod
qgT F 'T F AT FHAT T A TH gHIA
Y & ®T F WY AT FHAT g | T uE
qEATT gaEr wgT AT AGIT FT FH FI
R A ) F AR aqrar Ear § 5 a@
faedt Y aesita & T gy & wiat &
At g SrgAt) S sAISS agi @ agl
T & T og=y FTar § |

& T @M TAHE ¥ TF REATHT

# gHEA 9 AT | AT I AT @1 fE
TF" A F1 Q4 A qEAr AT g2 Ll

That was hung there for attraction.
The same method is adopted for advertise-

ment in various magazines.
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q17g9Y, S, gH AAa § fF e
®1 qE1T el 22 9% sEawTa g % §
Tsadfadz & fag, WS 1 FTaAHAL
AT U FT T § Af6T T §§ ¥ SATZF
AT A% AT § IF 9T qAF AqAT T
g | 9gad aga gi=ar |

ot germe STt (greea) ;| wrAdT
TRy S, ¥ IH [@EA F GEATAAY
gaem off 9¥d qrEd F a4 AT
faiy sq fagos &1 aFe & A4 sufq
% wfe wergala safoa 1 &

MR. DEPUTY-SPEAKER : I would
like to hear both the young and the old.

PROF. N,G. RANGA (Guntur) : We
would like to have one more hour next time.

MR. DEPUTY-SPEAKER : Does Shri
Chandra Pal Shailani come uhder the category
of the old or the young ? I think he comes
under the category of middle aged ones.

SHRI HARISH RAWAT : Older people
are younger by heart..

., . THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : Qur elder
Rangaji suggested extension of time by one
more hour, We have no objection.

Y werare TR v fagaw-
A F MO AEAT qTE T TG TG
@1 g, TG F=\I HraAw, £, AfFa
gFI%d ag & f st & g & dwifas g
® qd 78 earagIivh Agl AA gEar |
A Sl amrf:rur Tt ' afedr & wien
QA FATET &, F921, diad qrEAT qTfE
FAT § 4 famreal qx wfas & afas
ufa &< m’zﬂ g & %Y fadr ot
s @H’t%u a‘a'r m‘@raf“ﬁfwﬂ D
Wi AT M TG a’rar & %::f fm—
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(s FFRTTA AATAT)
aqf & fHT 12 o7 fAAAr g, wa g, 97
af=xwra gt ar g7 9T wife g 198 93fa
faa wfafgs gzt 1 7281 & 1 37 o7 af7-
F1e01 § A1FAHT F ARKACF A1 AT H AT
17 & fau, fammm &1 w7 &1 fazd &
fag stz o W a8 gran g, Gfcar wg
¥ IFT WL AT &, FAT IT HAIT AT
feagt & w121 wradr g, S¥F A FT
I AT g AT 27 =770 &1 IA FT
BT A1g F Fou Y q3 ATA0AT AT
STFT 979 g EIAifF IAET qar fAdqF
STET § | 39 AFTT AT aF GfEFrAT 9w
feg w®TT &1 QAT @10, T 9T AL
TRAITET § (a1 F79 F1 AT TV 2

F9g Avw afai<l & fexar arase
qrefaa 37 97 7% & 01 g vafq agA

a1 @ & 1 g A< afardt # o agfrat
qar g1 7% & 9T @ § gea7 grar &, 3 ol
grefas &3 a0 a8 & qAUAr @= FAM
& fau =fE gaar AAF0 7@ faq o 2
gr #1E @I AN AT g 1 AT F g A
frew €zrx wrefan #1@ 2, d58 o458
qfzar<t &1, stdrT gzl &1 agfFEar Far
&1 gg S =T qygat g faw ¥ gw
AW KA AT T &, A5 GEr HH gAY
IGHT AT FT @I F, g A oF fuear
7 faga § |

sgt g% fasradi #1 @Faeq g, I d
T R B FA & g I KT KT qG91
g AfFT swEw a9 giar § 99 gAR AW
#g@ A &1 9gfa mAwdr o1 wr e 5
qr5E FwgE Wt gAR 2w ¥ g uf §,
AT geA § F@l AT AT A &, I
g g1 ST # A1 g & g, 93 93
o ¥ @t g @ & ¥Emwada
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TiEt et dgral ¥ W Y @i ok Ate-
frar gdr & agl Y ag wafa Jgdr o
@I & | & g8 F8 T A E %Al § (&
T A WIAT AT GEAAr #1 Q4,
gegfa #1 3@ a7 39 gu & A feaat &1
AT gIWA FNAT AT 1 ATIA FIUTHAT
ITIET FT @7 T | agh Tea< &1 ghaal
qv fexat #Y av7 eaear § fagrar a1 @
AR a2-a5 ®fw gfaal &1 (9 399 o
g gFd & | & ga%y fgamad gy #3 @I
g1 afer gz e w97 5 Si=A
Fra  feagl & sfq 93w giad ol AT @
g FTAE AT a¥yar A g&Ffag &
agFa &, @ a3 A fg=e fEar s
Frfed |

wgl % fasmmadT 1 gy § § &g
TFT FTE AFAT 19 A1 "feqr freq #)
A FATX qI9 A T SATET qHT GF FQ
g1 HIT FT THET IET TSF WSF AT
GOT KT & | AL 9T @Y 1T § 37 AE
7 =S AT AWy A7 e g o @
faa fwenT & &z it forer & q19 9%
F6 Al g0 grar, Faa 9IS T T AN
aur fexmt & Sy &1 weua fEwr Srar
2 g fweR gzige madr § o grag
4 S g | foa fwewt @ stradt 3w
dgraar g, g faawad ¥ ag 39 ardy,
7% wifa® Aty fagms T &

9T S F graeg 7 ot fa=wre gt
o wFe fFr W &, & I A1y qwA
faam@ar § R aeFT &1 59 TR T 15

AFI AT AT |

JaeIY, 1970 ¥ foedr ¥ graey
efas fagme &g F 99 JEwTA
FAAT JAT THIRO FAL & g AT
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fog & fasroagramst R fagma gegd-
gatel ¥ adid &1 o f5 ag fasaat &
fay o sra-gfgar s faafor &1
gose & faF WAl ST HT I FHIAT-TA
st afasret & of srmgas famaet Y
qxF o1 & SAar dgar g fF #ar ag
i AwAT ST &y swAEmd ¥ g 7 afzar
N FT GIFR AT IIF T 2/ I H 13
srare-dfgar aam &r faw & o
e Bra AT TWIGHTL FHIW I ?

gfe Gar fwar aar @ wig 92w o
¥ oSy fagas qw fear @, 95 oY 94
Sg FAST AT FY ATGTAT HT LA
farr &Y IAFT Z=WT & qid g I
fasrgat & feagi & ofv-we@a 9T UF
AT B gzg fAe |

# SRz gl ® G § q91a
FEAr (& gua A gfeqr qra 73
Frer A9, 9y fasw 19, FIST, TATEA
graar zeqifg Frst &1 afaw A% & (@
IAF THIT H eIl § «IT QrEyl & 19
feagt &1 sig -7%7 qeg1¢ ®9g §, feagi
F SN FT GAT IIUA FId § A AT
F1 fa%r ¥ Ig&7 9gI7 Aq § ¢ ¥ AE
T Al #Y gA-qE A £ FATE FT A AT
ATATTT GTIET 9T & A IF%1 afgar
qrr & azer & gfzgr ga faaar § @R
arg & |97 qeare faadr §

7 FAT ST ¥ wgOY g fF zw avg
F fasreal & grasq ¥ § gIFIT F1 aE
uF § e §fgar Fawm F91F 1 &
Wt & arg F A9 a1T GHIE FETE |

PROF. N.G. RANGA (Gunlur) : Mr,
Deputy-Speaker, Sir, ] am in favour of the
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idea and the principal underlying this Bill
and I am very glad to find that from all
sections, from all sides, of this House there
is support for this Bill,

My hon. friends, several of them have
spoken at some length about the need for
according equal treatment in rights, duties
and responsibilities and also in property
rights and so on to our women, If we are
in favour of ensuring equal progress on the
part of our women, certainly we should see
that woman’s body is not made a commer-
cial proposition, Man’s body is not being
made a commercial proposition. Why ?
It is because woman is not so fond of seeing
man’s figure. But man seems to have the
terrible weakness for running after a
woman’s figure. This has been there throu-
ghout. It is a part of nature. But that
does not mean that we should turn it to
business.

I am an old man, possibly the oldest
here in this House. I have been exposed to
Western civilisation and culture at its best
as well as at its worst for the last more than
60 years.

20.00 hrs.

It was in 1920 that I went abroad and
for the first time I was a shocked to see
there, women on the sea coast, having their
bathing practices and enjoyments because 1
was not exposed to Western aspect of life tg
that extent and in that manner I was shog,
ked in the beginning. Then I have gpt
used to it. Our women also are gettigg
used to it when they go over there alang
with their husbands and parents, During
the last 20 years, large numbers of them
from LEast Africa, and lakhs of thefﬁ, have
gone to London and tens of thousands of
them are there in Canada and US.A,° Wo-
men of Sikhs and of Hindus are also in
various other Western countries. Those of
us who have an opportunity of going abroad
and especially to the West are able to see
how our women are behaving themselves,
they are dressing themselves and their men-
folk are encouraging them to dress them-
selves in our way or not dressing themselves
in Western ways, whatever it is, they know
how. You will be wonder-struck with the
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(Prof, N. G. Ranga)

kind of contrast that you find between our
women abroad and our women, some of our
women. not all women, in this Delhi and
Bombay. Here some of the young women
secem to take a big fancy to that wrong side
of Western woman’s culture or non-culture.
It is not so with our women in those coun-
tries, in England and Canada and America
and various other countries, in Germany,
and France especially where nudism has
been a fashionable thing for generations, In
all those countries our women do not run
after and they do not don those Biknis.
They do not, even though the Western
women, according to us, do it in their own
life among themselves, Why ? Because it
is not natural for our women, any how, to
run after the West., When our advertisers
here try to wuse our women as models and
clothe them with the shameful purpose
which my Hon. friend has just now said, of
selling substandard goods, substandard
clothes and substandard utilities, making
money out of it, are wc to encourage those
people ? Are we to be silent spectators to
that kind of advertisement ?

Reference has been made to Konarak
and Khajuraho and to various other reli-
gious places in India where we find these
nude pictures, Why were they made ?
Why were they displayed there ? They had
their own reasons. Who made them ? The
Maharajas who had plenty of money and
women made them. But now they lost their
fancy for these women. At that time, they
developed some kind of a fancy for any kind
of woman. Therefore, they allowed their
arthitects, their scuiptors and artists and
other people to indulge, to cater to their
taste and culture. All those things were all
wilfully done at that time.

By providing various modern facilities
by way of tourism and all the rest of it, we
are encouraging those Western folk to come
over here, That is not good. But it is
being done, But anyhow it is not affecting
our people. Our women and our men have
been looking at all these things and yet they
were not demoralised. They are not being
deceived and they are not getting themselves
wrongly excited because they are being pre-
sented and they were presented also there at
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that time, not with a view to excitement but
with various other views, artistic and all the
rest of it,

We have cabarets here in various cities.
But all the cities are not like. Go to Cal-
cutta. The Indian culture is there, Not as
as many women as you find here are running
after the western type of life becausc there
1S an atmosphere of culture which is
aggressive, which is self-confident, which is
self-reliant, which is able to the rest of
the country that they are confident about
the excellence of their culture. What do we
find now ? What is the type of progress we
are having all over the country ? There
were tribals in our country who were not so
very keen on dressing themselves too much.
Those people are now taking on more and
more clothing, There were people also in
Kerala; it was the fashion in those days not
to wear very much above the navel; even
there, they were wearing blouses. It is not
because of any advertisement, it is not be-
cause of any kind of campaign. In the
natural course of things, as they were deve-
loping their own economic condition and at
the same time their own social conception,
they began to wear first of all the mini
breast cloth, afterwards regular skirt, regular
bodice, regular jacket also; they are dressing
themselves. That is the tendency in our
country, They consider it to be progress.
Progress is not considered by thosc people in
discarding more and more of clothing but in
coming to have more and more of clothing.
You go anywhere else. Tribal people are
our own people. We have so many of our
working class people, Their tendency is to
have more and more clothing, Many
people may say that young people would not
find much fancy when women have more
and more clothing, In their own areas their
own men are taking fancy for their own
women,

There is also the great difference bet-
ween the west and the east, There, women
have to get themselves married indepen-
dently on the strength of their own bodics,
on the strength of their beauty, on the
strength of their culture and their other
qualities, With us, it is not like that. We
bave our family system. The English people
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also have their family system, That is why,
the Bonglish people are more steady than the
Americans The American family system is
crumbling. Go to Russia. What do we find ?
My hon. friend, Mr. Ramavatar Shastri, was
entirely right. The westerners consider those
people in Russia and in some of the Cem-
munist countries, south-east European coun-
tries too, to be growing more and more
conservative because from their point of view
these communists and socialists are wearing
more and more clothing. But, in fact, they
are not more conservative; they are more
progressive. You find mere women doctors
in Soviet Russia than anywhere else propor-
tionately and even absclutely alto. You
find more and more women cngineers in
Soviet Russia, They are progressing
in the way of not o¢nly women’s emanci-
pation but also in having a scnse  of equality
and self-reliance. In those countries, this kind
of nudity is not being cxploited, is not being
commercialised. Indecd, in China too, with
Mao it was said that they were becoming
more and more conservative and afterwards
with Hua, it was said, they were becoming
less and less conservative, Not so, Women
are hecoming more and more self-reliant in
those socialist countries. All credit to them.
1 would likec our women also to move in that
direction and progress in that fashion. And
if we look at it that way, theic would not be
this kind of excitement towards nudity.

This incitement of nudity has come from
the West; it is growing in the West because,
in their own way, they seem to think that
they are progressive, From any point of view,
after having seen them as well as our people
during the last sixty years-no one or two
generations or one or two decades and not
by simply making two or three visits or any-
thing like that but I have been a frequent
visitor-and I have family friends there too I
have taken my wife herself to West many
years ago. Why did 1 take her ? I thought
their society was absolutely demoralised in
some ways, and, in some ways, it was progres-
sive too, I wanted her to make her own choice.
-She made her choice in favour of Indian cul-
ture . And she became one of the leaders of the
Indian women movement under the leadership
of Shrimati Sarojini Devi Naidu, Kamaladevi
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Chattopadhyaya and several others. She was
one of the daughters of Mahatma Gandhi
and she became a freedom fighter. Our
women, as our friends said, have fought for
our freedom, These present-day women-some
of them-who are going after this kind of
Western nudism have not had the taste of
this kind of sacrifice or suffering. They do
not know what it is to be sacrifice. In a pro-
gressive movemcent, they have got to make
sacrificcs. Our own friend here, Mrs. Gopalan,
is also one of our freedom fighters, There
arc a number of women here. As1 said
sometime ago, we have our delightful friend,
Shrimati Dandavate. These are the people
who know what is 10 be sacrificed and what
is to suffer. They know how they should be
progressive too, They are equally progressive
and revolutionists too. We had Mrs, Patel.
In fact all our women in their own way are
progressive too. Therefore, the Government
has got to take a serious view of these things,
I am glad that my good old fiiend, revered
friend, Shri Satya Narain Sinha, was remem-
bered today. He passed away only recently.
He was one of our respected freedom fighters.
1 think he was once the Minister for Infor-
mation, Hc gave that advice at that time; he
also gave that assurance that some guidelines
would be fashioned out by Government and
necessary steps should be taken to implement
them.

How long are we going to take ?

MR. DEPUTY-SPEAKER : You can
complete it now, After that, the Minister
will intervene.

SHRI MOOL CHAND DAGA (Pali) :
Why should we not get a chance on such an
important Bill to speak ? Kindly give us a
chance. This is the last day of the session
and hence give the chance to us.

PROF. N.G. RANGA : Let it be exten-

ded to the next session.

SHRI MOOL CHAND DAGA : What
is the harm in that ?

SHRI M. M. LAWRENCE (Idukki) :
It cannot be.
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SHRI MOOL CHAND DAGA : Why
not ?

PROF. N G. RANGA : It can be taken
up next time if it i$ not to lapse,

MR. DEPUTY-SPEAKER : Mr. Law-
rence, for your information, even if this is
extended, your bill will have to be taken up,

PROF, N.G. RANGA : It need not be
lapsed.

MR. DEPUTY-SPEAKER : It will
lapse if it is not taken to-day, I shall allow
Mr. Daga and then the Minister will reply.
You complete it.

PROF. N.G. RANGA : Are you going
to close the debate ?

MR. DEPUTY-SPEAKER :
Have you completed ?

No, No.

PROF. N.G. RANGA : No, Sir.

MR. DEPUTY-SPEAKER : The ques-
tion is that this will have to be completed
to-day 1 shall give five minutes to Mr.
I.awrence to move his Bill.

There is only one more speaker. Mr

Daga is also allowed,

PROF. N.G. RANGA : That is not
my point. Is there no precedence that the
Bill may be taken up next time ?

MR . DEPUTY-SPEAKER : It cannot
be taken up. It should be taken up to-day
itself, This is also an important Bill.

SHRI MOOL CHAND DAGA : What
harm is there ?

MR. DEPUTY-SPEAKER This is
also an important Bill. Mr, Ranga you can
complete it now, You have done, I think.

PROF. N.G. RANGA : I thought that
it can be taken up next time.

MR. DEPUTY-SPEAKER : It
be.

cannot
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PROF. N.G. RANGA : Therefore, I
would urge upon the Government to give a
serious thought to this, V

Government means not only the Minis-
ters but also the administration. I would
make an appeal to the whole of the Govern-
ment-the Ministers as well as administration
especially Law Ministiry-to be a little more
energetic and less lazy and help us to see
that a proper Bill is brought forward in good
time. It is very necessary that be should pre-
vent our advertisers and their concerns, the
business people, cinema people and T.V.
people for exploiting nudism and see that
they do not exploit sex in the maaner in
which they have been exploiting for the
mundane purpose of making more money.
Till now no serious effort has been made to
prevent this kind of mischief. It is high time
that Government comes into it in a larger
way and play the same role that our mothers
are playing in our homes, Recently one
court simply said that censors should give
rcasons as to why a particular scene should
not be allowed to be exhibited. Therefore, I
expect the Government to give serious consi-
deration to this matter in all its aspects.
They may get it examined by an export
committee and then come forward with cons-
tructive proposals before the House,

sy HARTE SO0 0 JATEHE WE\T?RT,
UF avF faedr & eax Igd 47 @
A9A grat F JA o FI AT Agr Al FY
qEATL G799 9T A g% & I F1 fadgw
HTAT FL AT 81 AT I a® AR TH
it oF faa AT agi oy &1 AfFT §F
UF T FEAT AQAT g —ATT T &
ST qTEr I g g IF F1 aa F fAag
g fas zgi 9w fFar «war &, @z @ara
ag A8l g | AT o A9 fFAr A &

gAY & FIMT FIO qT ag A SART
I FT JIYIT |

HEHIT AT FTH FAT | AN ST
gAR ATT T Fgr g, § 59 19 ¥ «gwq
g g | T ot aw guw Ag qmr fE
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JeEATS T F1 FZT &, =18 AT Fra<arn
fire @1 wgd g | gk aaf #2237 & -

“Srfd T AIEAr ST,
g qa fav afafg & i

ST fag &7 q1aar @ar g, 99 &
ag =I5 44T g 1Al g | a8 9T &Y

qzr gar ? faq avnt & femm # Gy =et
F1 3G FT AIFVT g, FET 3T AT
G31 FIIT § | AT @YU H S gAT
ge5fq §, ST &1 @HIA I 1 N, AHIE
qT IF A A AqEAY | S dEHla grar g,
ITHT AIA-TI(A AT & |

gAR T7ed qigT & fgwra ¥ g amd
grag &g & swdAtaar g 7 qeAr
qigar g fF gg sweaar #ar 19 8,
FIAAT 47 HI & 1 gurY feweady @y A9
qay §, a1 FI7 A7 AvATAAr g | A1, AT
UFe ST AT T FAMEAT §, IAH AwqAd A
grar g | & ag w341 =[@ar g fF ama
A9 Fg AN g OFIAA AfFA AT AT
FIGT § T &1 Jeardl FHIAT ATET 3, a1
ag Fat g 1 fegegeary & @1l § sArar
ATFENT 9IT AT § T AIAT &I q@F &
fag otz g9 fag @ IFT &1 1T AT
YT AT E 1 qs faFwy qAT AWT J]W@A
@ & 3z g 0 F ag @AAan g oiw
fora¥ o &y qrAr ggAq & A Ag S
ST AT U F ATH FT, A FGE aH
SF g 9T gara g & fF ey arad
1 fe@rd #r S G1F Aidr @ 9IS fAg
FT fHAT AIQ | F47 g AAA F FrAT
HT qUiT A€} &, SA% At_d &1 qUA AEN
¥ T Far gAiR WA W @ qIg AY A
g § | T oF g ag &7 faw @ W
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TFATTX | FAT A TFIC & faaq §
ATATAAT AT AG-AIT AT qTq qECT BI
SO | ZATX AW F HFIL AT AN IR
wfrgT §, I7H gwidt wepla g X 4Ag
fraar anm &1 arwfog T & | AT TH
fasr ga¥ =rad ar war 8, foag & &ar
Tar g fF avER Sedt § Fa9 9O,
form §z@ g@ a1 T @@ g 19
ANTE T IJUAA ¥ F1 73T A7 AT TE
fFT AT Fgar a8 2 fF 38w &9 ¥ F19
AEN FAAT | AT HT T qAIAEF T @
ST I AT BT T A1 g | 39 faw
#q 78 a1 A2 8 afer 7@ B A9I7
¥ g UF O A1 GEH(T AT A ATRA
g | wara ag 98l § & g9 AT HeFfa
T gAY T GI9AT FAIgT & | Ag AT ATTW-
qT & F@ FIT §, 48 AT A_A AR
FFAT | AT & ASH AT I9 AF T FF aTd
AE FIT T YGA FLA Y |

UF WAANT q3TT ¢ 7 FILT 7 9
TZ AT §, 99 FT AT IATT IAT AT(ET

o\ gEEeT TN ¢ AT, AT & ar
AT 9891 | ¥ A %F 4T 92ar g | 949
ar 3% FI-a€ qIT TAT § AT AT TA
qYg #1 JIT AT, a5 #T F {IFT AT |
depfa dax o197 FIA FIGT § AT FIFA
FAY T ST FETAT T AT AT &,
gz JeEIl HIT AT AZN FHd | HTIRAFAT
AT &1 FZAAT g | ATATALT AT fa=mdy
q gUIST FIAAT & ATAT T84 T 0T
faar sitx wfre & ot gardr d3ar &, #@v
g 97 HTHT ATIHI 81 I H HIN-
IO FT AT g1 ST & g9 & YAAT
g X sewrdr ¥ Fiwowmrex grar g
...(zFTEE),.. T8 1983 g | &T 1890
F AAMT A g | gEpf@ 7Y AW
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(=Y g== =)
geddr &1 A & Ffsifaw ga & sy
F | T ATE § AT IH IR F
faer &1 FT ot A2 A1 TET GATT
qFAAr FIE, A1 FTA A qFAT| IT B
femrr & oF Fra@ &7 TE 1T A WA A
=Y J1q Fg A |

g fasrgq &0 T A1T ITRT FAT
Feu oY zurdl AsfEgr enEw H oW
AT &1 FAT IAFT AZAIT Fed ! HI
AT HEAT T HIE SRAAA = faa A
g1 AT A gEEAT AT A
A9 AAT | 2q9% i} F feqq qaw F1% &
AT 268-292 F T fa@Er a7 & 1 AT
Fer f& 7 s Y wEr § A SIS
=@l U war ag g afew wfxHt &
Y FT qUFT AT EAT § 1 TG ATTH
fagrr &1 @UET &1 AGWATT T A0S
FXA § T F ATT A AT HIAIAT
grar =rfgn eite gzt & SHa<T FAE] &
qiadr grAr =rfge | st 9w fa=rd
FT FATAT TT ATAT AT & | o1=00 &t {7
T30 & YU FH T T HIT FAT A A |
cl

# UF AT ATIHT AT GATE1 AZAT

f& @& & sarar s g2 AW &Y Q@ § a8

ugz F@FT qA T30 qIo9d gAT fF 37

FAT TELE TZ TS 2 FAPT AN FI | TR

HEWATT T JIT FLH  ATEATHATE F)
F F1T AT TEAAT A1EA & |

gq faa ¥ srwars & qfvamar ag)

aArE TE & | AN & AT I 1A FT
T Toa grar g | (T

zafan o sgar g fw oo 39 fae
FT HE@MHE! F& Foadl § AT A0 |
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feqr, @1 41, I@ITT gX 9E §igd X
gl asy At g 1 fear gl & siaw
FFIT g 1 safag Aw faaga g f& g@
fast &1 =179 FHae FfFg (Fa91T)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : Sir, at the
outset, I would like to thank all the hon.
Members who have participated in this dis-
cussion and expressed their views on the
question of exploitation of women in our
society. Although the Bill has a limited pur-
pose and relates to the question of : female
figure for advertsiements, it is quite natural,
that most of the Members have expressed
their views on other aspects and how women
are in general exploited in the matter of
dowry, rapc etc.

Before I touch upon this Bill, T would
like to say that the Government is fully
aware of thesc problems and we are taking
measures in this direction to stop these evils,
for example by amending the Civil Procedure
Code and the Indian Penal Code as also mak-
ing the Dowry law more stringent so that we
are able to achieve the desired objectives.

1 fully share the feelings of my friend,
Shri Mohan Lal Patel and other Members
that there should be no exploitation -of the
female form in any mannor and it should be
decried. 1 also agree with the Members who
have said that this tendency is on the increas-
ing side. Naturally, the question is how best
this tendency can be curbed. 1 must appre-
ciate Shri Daga’s way of argument. He has
presented the picture clearly. Law is certainly
thcre, but what is needed at the moment is
strong action and implementation of the |.aw.
We are directing our actions towards how we
can implement those laws. In this regard, a
strong public opinion will definitely go a long
way to improve the situation.

The Bill, as it is, secks to provide for
a ban on the exposure of women’s hody for
advertisement purposes. This is the sum and
substance of this Bill and it seeks to achieve
that objective through this Bill
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I admit that many advertisements do
excite mocbid interest, but it is not a fact
that all the advertisements which depict
women figure do so. We do admit that. But
the crux of the matter is that we are very
much concerned with obscenity and obscene
advertisement. There is a law to curb obscen-
ity in our Statute Book. I would like to
elaborate this point. We have already provi-
sions in the L.P.C. which prohibit sale, descri-
ption, publication, exhibition etc. of any
book, drawing, painting etc. that is obscene.
Section 292 and 293 of the I[.P.C. deal with
such things By an amendment of the Act in
1969, what is obscene has also been defined.
I have that with me. The punishment is
quite severe and it extends wupto two years
imprisonment and fine upto Rs, 2000 in the
first instance, or if the conviction is or a
second or subsequent offence, the imprison-
ment may be upto five years and fine upto
Rs. 5000. If such material is sold, exhibited
etc. to any young person below 20 years of
age, the punishment is still more severe-upto
seven years of imprisonment. So, stringent
measures are also there.

Thus, it will be seen that law takes care
of such advertisements, publications etc.
which are obscene.

I am sure what is in the mind of the
hon. Member is a ban on such advertise-
ments, which are obscene.

And it has some corrupting influence on
the society or the individual. But, Sir, the
Bill, as drafied, has become quite sweeping,
It imposes total ban on exposure of tender
parts of woman body or its exhibition or
depiction etc. Sir, it has rightly been said
that he has not explained what constitutes
the tender part of the body, In many respects,
the Bill, as drafted, has deficiencies.

He wants to impose total ban on the
exposure of woman’s body or its depiction
in a nude or semi-nude form or in any way
for any purpose, So, it is some ulimited
thing he has brought about in the Bill. This
is very sweeping. Sir, a book on medicine
may depict a woman body in a nude form.
There may be fine nude and semi-nude paint-
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ings. Should we object to such depictions ni
academic and medical books and in paintings
etc ? This is the question. I hope this is not
intended and that is why 1 feel that the Bill
has become more sweeping and to that extent
it is not desirable.

As I have already said, as far as obscen-
ity goes, there is already a provision in the
IPC in this regard,

One more thing, Sir. This Bill which the
Hon. Member has proposed, may also not
stand the scrutiny of our Constitution. The
Constitutional validity of the Bill may also be
challenged under Article 19(i) as some of the
Hon, Members have said.

Sir, I fully shar¢ the sentiments of the
Hon. Member who has moved this Bill. I
also share the sentiments of other Members
who have spoken in support of it that woman
must continue to get respect that befits our
cultural heritage. The tendency to exhibit
woman form for commercial purposes must
be curbed. For this proper enlightenment
and powerful public opinion in the country
is needed. In this regard about ten Hon.
Members have spoken and they have given
several suggestions while speaking. Sir, I
welcome those suggestions., If it helps us in
strengthening the provisions of the law,
naturally we will examine all these sugges-
tions, specially the suggestions given by
Rangaji. We will certainly examine them and
if needed we will make our law more strin-
gent.

With these words, I request the Hon.
Member not to press for this Bill and that he
should withdraw it.

WY AYZA U 92 T ¢ FAEAL WEIIA,
& o1 fagas T FRar & 3TET WETT AT
gz afy ot f& wredln defr § faq-
afafza st fazraz 2 @@, 3957 29 &9
AF T&7 7 937 T F3eq 7 g9 fAz &
W7 faar A7 AqA-q97T T IHE F AL
= fa= ®Y AN Far, § ITHT aga ATATA

g1
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Tl St A s gfeestor aqrar g |
SAAT Gred S e § arg e fREn
Tg1 a1 | gaFT gfez aga &+ §, AR
FAATT 9T W7 A AT J0Y Qv ggAsfi-
stz ¥ Far fea-fafaq agdt o1 & &
X THT T AT T@T a7 g9 wgl AEq !
ST W1 AT E7 "ieed § q@d g, 99
faa gz fas agt &, afwa strs g/ 9IS
FT Y g4 & a8 faw g & g 4g), e
St A g aFaar g fE e ® A uE
faga® za aix & aratTar § | § IaHT a8l
qgAT ATEAT § |

MR. DEPUTY-SPEAKER : Mr. Daga
has never agreed with any Bill that has been
moved in this House—whether official or
Private Member's Bill.

PROF. AJIT KUMAR MEHTA
(Samastipur) : Actually, his place should be
here.

SHRI MOHAN LAL PATEL : 1 am
quoting . It says :

““The new Socialist Government of
France has taken note of this protest.
Recently, Mr. Yvette Roudy, the Minis-
ter for Women’s Rights, introduced a
Bill which would outlaw  publicity
material deemed to degrade the female
sex. This, the French Government, said
is the first step to uphold women’s
rights. How to enforce the law, is the
problem. The amount of sexually-orient-
ed advertisements is so large that it
would be difficult to enforce the new
regulations,”

g W "=y 2 fFzaan ¥ g
qQra=T ANET T€L0 g 39 (a99F F gagq
¥ agd @ wraAg 01 A FIR FO FGT
g | ®IE 9T 39 q19 T q9gAq A8l & (% =9
TFTT &1 Sfaasg &< 487 ¢ | 97 & fasg
F1E A3l 2 AfFa gw @y IEa E fF
Frawt #§ FF o#r Qe fwer & sro )

agfFs ¥ #F TS & ©x
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qraey AT SEd | sEd fau wa
wgYET ¥ steArga fzav & AfEA & g
STFAT JIgAT § oo T oA A fa+e |
& waar gfee ¥ <@y gy ag W AR ¥
F1% Fa1 fadas e quT # oy a7 T8

MR . DEPUTY-SPEAKER : Mr. Patel,
are you withdrawing the Bill ?

SHRI MOHAN LAL PATEL : Yes.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave the granted to withdraw the
Bill to provide for a ban on the

exposure of Woman’s body for advertis-
ing purposes.”

The motion was adopted

SHRI MOHAN LAL PATEL : Sir, I
withdraw the Bill, '

20 44 hrs.

CONSTITUTION (AMENDMENT) BILL

(Amendment of Article 31DB)

MR, DEPUTY-SPEAKER : Now we go
to the next item. Mr. Lawrence. You can
move and speak.

SHRI M.M. LAWRENCE (Idukki) : I
beg to move :

“That the Bill further to amend the
Constitution of India, be taken into
consideration.”

I am moving this Bill to further amend the
Constitution of India, So many Bills are
being passed in the State Assemblies, aimed
at the well being of the down-trodden people
of India. We have proclaimed socialism as
our aim. But wec have one experience in res-
pect of many Bills passed by the State
Assemblies to ameliorate the conditions of

our farmers, as well as other sections of the
people...
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MR. DEPUTY-SPEAKER : Mr. Law-
rence, you can continue next time.

20.45 hrs.

HALF-AN-HOUR DISCUSSION

Sanctionihg of Bagmati Master Plan

MR. DEPUTY-SPEAKER : We now
take up the Half-an-hour discussion. Mr.
Bhogendra Jha.

SHRI BHOGENDRA JHA (Madhu-
bani) : Sir, this discussion arises out of the
rather evasive and incomplete answer even
to a question of mine on 22nd August 1983,
The major part of north India has suffered
due to drought and flood, and above all
power scarcity which can be solved on a
long-term basis, only by taming, training and
harnessing the Himalayan rivers, because
those very rivers do bring in floods and the
soft alluvial soil. They help those rivers to
change their course very often; and that is
why, a large scale damage is done. So, floods
and those very river drain out water to the
sea and drought i3 caused.

In North Bihar, the per capita consump-
tion of power has now come to 6KW per
head per year while in the whole of India, the
average consumption of power per head per
annum is about 35KW ; it was 24KW 5 years
ago ; it has come down to about 7KW now.
Youcan only imagine in what conditions
people are living there, Last year, there was
drought ; this year, there was drought and
rivers are flowing to the sea. In such a
situation, six important projects, prepared
projects are there. Rapti, Karnali and
Pancheshwar for which some sort of an agree-
ment was arrived at between our country
and Nepal; and Kosi, Bagmat: and Kamala
for which also an agreement was arrived at
earlier about two ot three decades ago. But
due to our shortsightedness, the Kosi high
dam, biggest of them, was not implemented,
because I was informed through a written
letter about 14 years ago that such huge
block of power was not required by us One
dam at Barasheter can generate 33 lakh KW
of hydel power, the cheapesthydel power any-
where available at present. So, that short-
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sightedness, we have to suffer now. At that
time, Nepal was pressing for the dam itself
because that alone was the remedy for all our
t roubles.

We went for embankments; we went for
barrage; left the dam for some future date,
because we did not require power at that
time, as it was said,

Similarly, with regard to Kamala, the
project was given up and only embankments
and a reservoir at Vijaynagar were built and
we erected a small barrage at Berjinia. All
these things harmed Nepal. Some villages in
which I lived earlier during the British rule,
those villages of Nepal had been washed
away by the Kosi.

Similarly, three years ago, Ghor Bazar,
the District Headquarter of Nepal was over
flooded during night and 30 persons died in
that flood during the night because of our small
barrage at Berjinia. So, due to this, there
has been a change in the power position also.
With the help of the World Bank, they have
got erected one small barrage at Godar which
has completely made our canal system,
Kamala Canal System redundant. On Bag-
mati, last year, on 18th October, 1982, to an
Unstarred Q. No. 2221.

I was told that the Government of India
is having talks with His Majesty’'s Govern-
ment of Nepal with regard to water resources,
for the development of common rivers bet-
ween the two countries, including the river
Bhagmati, until an agreed sharing of waters
of river Bhagmati is arrived at between both
the countries, no master plan can be prepared.
That was the commitment made to this
House.

So, that is the answer I have quoted,
But, now the position is, that a Master Plan
has been okayed, Practically it is no master
plan. Practically, it is no plan. Why has it
been okayed by the Central Government, the
Irrigation Ministry ? The planning Commis-
sion also has been rather compelled to agree
to it,
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And, I have got the answer given on
18-4-1983. The Bhagmati project at an esti-
mated cost of Rs, 185 crores and 70 lakhs
comprising an irrigation component, envisaged
construction of barrages, etc. etc. So this has
been done. And, as I have again been infor-
med, in May 1983 the Planning Commission
has okayed it. This had created a very serious
problem and I will like the Government of
India to understand it. The Government of
India has got two schemes or projects for
that; one is what is called the Master Plan
with a barrage at Ramnagar, embankment
on both sides and canals with the help of the
barrage at both the sides. Another one,
Neminaare project was to cost Rs. 225
crores which was a flood prevention measure
to build an embankment on the river, across
Bhagmati and Bhiga Bhagmati. These
rivers also merge into the same river Bhag-
mati. Rather, they are the tributaries and
they are two separate projects, costing about
Rs. 412 crores. These two projects clash with
each other. I am sorry that many people
here do not understand it; they do not know
the problem. Remember that one single
river Bhagmati crosses the railway line the
N.E.R. line, the M.G. line, at six places.
Thus in its serpentine manner, it crosses the
line at Bergania Sitamari, Muneri, Mahmad-
pur, Hayaghat and Badlaghat the place where
five bogies had sunk the year before last
and hundreds of people had died there. One
single river does like that and on this river.
India is building two big projects, one near
the embankment and the other a flood pre-
vention measure. On that very river, getting
disappointed with us, Nepal, with the help of
World Bank is also constructing a project, a
multi-purpose project at Nunther and a bar-
rage on the Raj Marg, about two kilometres
above the Raj Marg. What will be the result
of this 7 When there is dearth of water, and
it has been the case this year and again last
year, and also for two years, there is severe
drought, Then, the multi-purpose dam will
consume the entire water and your proposed
canal system based on the barrage, not on
the dams, will not get a drop of water; the
same fate which has been meted out to the
Kamala Canal system is awaiting this and
when there is rain coupled with floods when
you do not require water, surplus water will
be released by the dam in Nepal and there
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will be flood, So, your flood prevention
measures will collapse, Both these things will
become redundant. Neither will you get
water during drought nor will you avoid
getting flood water when you do not require
it. And this is being done and the assur-
ance was correctly given that until the agree-
ment with Nepal was arrived at this project
will not be taken up.

Now they have decided this. The USA
and other forces are very eager to disturb the
relations between the two neighbours, Nepal
is not only a friendly neighbour, but we are
just like two brothers geographically, terri-
torially, culturally, ethnically and linguistically.
People on both sides have got blood relations,
Due to ignorance and greed of the contractors
shared by some engineers and some politi-
cians because they must get something out
of the earth work, only embankment is sanc-
tioned. But this does not solve our problem.
Even the rivers also do not take cognisance
of these embankments. They change the
course, Now, the Kosi river is pushing east-
wards and eastern embankment is in danger.
The same thing had happened to Bagmati
when the embankment was constructed, For
30 miles the river changed its course and the
entire money and land were wasted. In such
a situation, multi-purpose dam at the foothill
is the only solution for controlling the river
and taking benefit. That can be done in co-
operation with both the countries. This will
solve the problem of hydel power for Bihar,
UP, and Bengal for generations to come,
because the dams on river Kosi and its tri-
butaries will generate hydel power upto 7000
MW. I understand that on Pancheswar there
appears to be some dispute. I would like the
Government to contradict it. Nepal perhaps
wants equal sharing. There cannot practically
be equal sharing. Nepal will not require more
than 20 per cent of electricity prodnced. But
as a sovereign country it is demanding that,
We are not agreeable to that. So, no final
agreement on Pancheswar is arrived at.
Because of that the Karnali project is also
being delayed. Rapti project is also being
delayed due to our proposed barrage at Ram-
nagar. Nepal is constructing a multi-purpose
dam which will ruin us. And for Nepal also
the Rajmarg barrage will not be of much
use unless Noonthar dam is constructed.
Similarly, Goddar barrage which was
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constructed by Nepal with the help of World
Bank, has done lot of damage to us. By this
the Kamala canal system has been paralysed
and made redundant. Nepal has also not
gained much. It will gain only when the
multi-purpose dam at Sisapani on river
Kamala is built. This can bec done in coopera-
tion with India alone. So, mutuality of
interest of the two countries and the people
is required, I met some Nepali officials. They
told me that they did not require so much
of electricity. I told them that all the Hima-
layan peaks can be connected through rope-
ways and that will become the most beautiful
and top tourist centre of the world. For us
also the power problem will be solved for
generations to come. In such a situation, I
wish that the Government of India should
take initiative at the political level. In this
very House, last year, late Irrigation Minister,
Shri Kedar Pandey, has assured this House
that the matter would be taken up at the
political level

21.00 hrs.

I do not know why this has not been
taken up, because the officers, with all their
capacity and expertise, cannot decide on
political action. Where something is to be
given to a neighbour in order to establish
better relations, so that the mutual interests
on a wider scale are served, no bargaining
with each other is required particularly with
a country like Nepal. As I have told you, it
is a full brother, nothing less than that.

In such, a situation, as I have said, the
latest reply that was given on the 22nd August,
out of which this discussion has arisen, says :

“In the talks at the level of Secretaries
held in Nepal at Kathmandu in April
1983, the Nepalese side reported that the
feasibility studies of Noonthar project
on the Bagmati had not yet been comp-
leted. A view in the matter can only be
taken after the feasibility studies are
completed and detailed report made
available by Nepal,”

Parts (c) and (d) of the question were :

“whether .even now it is proposed to
combine Bagmati Adhawara Projects
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into one, co-ordinating them with Nepal
for Dam at Noonthar to ensure irriga-
tion and flood control ; and

if so, the details thereof and if not,
reasons therefore ?”’

I tell you that it is already under cons-
truction. Though the ‘easibility report is not
ready, it is already under construction. You
are hurrying up; so also Nepal is hurrying
up., Do you want a riverine war ? Will that
solve the problem ? Our Minister went to
Bangladesh several times, and that is right,
to solve the problem at the political level.
Here the problem is easier if a decision is
taken.

I want this House and the Government
to know that there is problem for the Cal-
cutta port, which requires 39,000 cusecs of
water during the lean months. If only the
dam is constructed, we can supply more than
50,000 cusecs of extra water for Calcutta
port during the lean month and there will be
no problem for the port in such a situation,

Taking into account the power shortage
in the country, the chronic drought and
flood—there is one after the other, if not at
the same time—in such a situation, I would
like to know from the hon. Minister whether
the Government propose to take up this
matter at the political level so that all these
projects are finalized at one go. Ii is neces-
sary because here you will have to yield,
there they will be accommodating, that way
the mutuality of interests can be resolved. If
singly, separately, this issue is attempted to
be solved, that will not be possible because
the overall picture, overall interests, can be
taken into account only if all these things,
all these big projects, are taken up together.
So, this is n1y first question,

Secondly, can the Government assure
this House that unless first agreement with
Nepal is arrived at, the Bagmati Master Plan
will not be taken up ? I am told that it has
been finalized, it has been cleared by the

Planning Commission also, Do you want

to provoke Nepal ? Do you want to pro-
voke the local people on the Indian side ?
A delegation had come last week to Patna to
meet the Engineer-in-Chief of Bihar to find
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out whether these people” are prepared to cut
the eastern embankment in order to get
water The Engineer-in-Chief was hesitant
because, if he permits that, and then the next
day or the day after (loods come, or rains
come, what will happen? He was in a
dilemma, So, we require everything at the
same time—flood control, irrigation and
power generation—and we can get them from
the same source.

The Kosi catchment area is Sagargata,
known as Mount Everest in English. Then
there is Kanchenganga, the perenial source of
glaciers. This also falls there. So, whatever
happens elsewhere, you shall get the cheapest
supply of water for irrigation and hydel pur-
poses.

The same is the case with Nunther, For
the information of the Government, here I
would like to say that the Bhagmati river it-
self is an artificial river. Those who have
gone to Kathmandu might have seen that
Kathmandu was a big lake and some sage
engineer about 3000 years ago kept the
southern side of the Himalayas for living, It
looks as if 3 to 4 years ago it was cut and
then the water came down gushing, That
became the Bhagmati river linking Kathmandu
with India and that lake becamc habitable
with the help of the roofs being made out of
wood, the floor made out of wood and also
other things made out of wood. So, that was
‘Kathmandap’, Kathmandu. That building
is still there entirely made of wood on the
side of the river Bagmati and the temple of
Pashupatinath. That artificial river is heating
up. So, I would like the Government, in
today’s condition, to initiate it. I would like
to know whether the Government have got
the understanding that only multipurpose
dams can solve the problem. No earthwork
can soive the problem excepting that it creat-
ed conditions of loot for many engineers,
contractors and some politicians.

Sir, firstly, at the political level talks
can take place, secondly, there should be
multipurpose dams for the river Bhagmati
combining all the Indian projects with the
project of Nepal, so that the problem is
solved and costs are reduced.
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The same thing is with regard to Kosi.
Nepal apprehends that the Varaha Kshetra
dam may submerge the Varaha temple, the
Puranic temple, To my view it is not the
case, 1 think the updated project report that
has been prepared from our side takes due
care of that Varaha temple. I would like to
know whether the Government is in a posi-
tion to ensure that the temple will not be
submerged so that it can be easier for Nepal
to agree to that project also. 1 hope the
Government will make this clear so that the
people there may have some consolation and
some solace. Thank you,

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : Sir, with your permission 1 would
like to reply on behalf of my colleague, Shri
Ram Niwas Mirdha, Minister of Irrigation,
who has to leave because of an important
engagement,

I have heard the hon. Member, Shri
Bhogendra Jha carefully  Many rivers flow
from Nepal to India and coopetation between
the two countries in the area of water
management is necessary. Multipurpose dams
on Bhagmati, Kosi and other rivers would
provide durable solution to the problems of
flood irrigation and power in the interest of
both the countries. The problem of these
three rivers was discussed at the Secretaries’
Ievel meetings held in Kathmandu in April
1983, and these discussions were to be carried
further in the next meeting.

During the visit of the Prime Minister
of Nepal to New Delhi in February 1983, it
was agreed to set up a Joint Commission at
the Ministers’ level between the two countries
It is hoped that this Joint Commission will
be established soon and it would provide a
forum for discussing these matters at a high
political level The hon. Member wants that
the matter should be discussed at the high
political level. Steps have been taken, and [
suppose the hon, Member is satisfied with
what has been done by the Government.

So Wfwa AT AZAT (THEAYI) :
ARETH H! 10 48 § [F TIG ATTH!
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TG & a7 a1 FIHTI TEY &1, 3q79% gfee-
FIT FT ANIT WGI § AATHIA § gAA
fasrag 78 & 5 ¥ @e-dge =wam
g ¥ A9 § 1 IT60 Ffezevor QA &
arerTfas fagra qx &) wgar g, gwedr &
g & S &7 F9 R4 7 Fifaw agr #1
g | FIAT afarasr & 480 gAr, FAAT
&Y F g d garr, FJUAAN AT ATATY
q7 &1 qfeqy & fawa &« ag gra s
@I | A Mg @ A wEr E fF Ay
g H aig g9 747 grar ar fagre sl
g A8 gat TSAT AT HAT FT GHEF[ HT
HY gara1d FT gHAr a5 1 wgr a7 fF
THY g7 St qar gy faasr fagre &7
T AZY & | AT AT FIET T AQATGT
g o fFarare wig srfaa iy av gax
fagx & a1 #7 9ud § JI A1T AT
FEAFT HT BT 41T Iy W wifEa
FI AT ag rr g 9rig fwaAmEe | oeng
9 f& Alag wgar ©: fEArare qiq
s7fFT afgay sTgi HAT &I §IT a1 &l
& ANTE KT graa F70 gar

F1AT fTNITAT F WIAS KT GHIHA
taarar sar | Adrar ag & (& wrar o
FT OF T4 AT AT AATT 91 qg Al
AT FITIT T TAT AT FrAT AT FIAL
ST ETAT AT VAT qE A SATC @
TAT | IT AIFAAT & FrCor qre fagrT f
gfq QM N AT FT @1F AGN AT |

FETAAT A3 F ary ¥ S gfegrsar
g4 fearr & § IIT ITFT AT Fig
# a9 ® fafge Froar AT a8 Fr qrEr
st QA aferrsg’ growr gfee § g,
UF Sg A3 Y AMCAN | A I
Mg TF @17 I3 T HIT gL F1 qST=1
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¥ TTT F1 GHET @E[ AT | AT I
T AT g TATHT 99 qoIfaq g AN,
gaw #1 fegfa agt qar & srodr ) =@
ey AT wigar § 5 gagra #@

araadr 98 g gty sy FY greEar &
TR A HIT AT T THHT F AIG IAH

fag aragr feaar o &' Fwa gHET
9 |

AU SAF FEZHIT TAT 747 grar
ar 3ax fagre &1 faadr afzar g, srar
g FWHAT 8, UETF B SART F FL AT
AIETT A FAMT A 6 @ @ AT
7T FW AF AT KT @ g1 SHHT
AAIAT ag g W g fF TTF qraFE 9%
FUST ¥IAT a9 F74 & q17 A F13
®TIET ARl @l W@ & | HAAH T FT
wiggd grr fF 987 g3 a2 § afeq 9
AgYl ¥ UF T I HI AT ATF ASAFE
F1 A8 ¢ 9% & | 9g 991 qAqAT ILA1Q
faar srar | IHT FTFIC AAT ATIF GTHA ST
g9 FT AFIT g 98 185.7 FUST § AT
225 FLAE & ATTAAT AITH GIHA F1T qTAT
g AIFAT HTATT G &1 FAMAT &
g ar AT 410 FULT AT @ HLA
A9 ¥ AISATg g0 FRIT 9 9471 A4g) 98
g9l OF FATL HUY % 989 J1¢ | ATH
TG AT 9T |

JITAAT AT & 9747 F 57 fAsz § 9

oY 2 f fg & & 797 arg w1 9T 9g=ar
S

qIET fAFe S & q1F IT @1 § IEF
QY ®I A& AEN g ATTA ATT AT AT fIqT
afFT 397 IT AT &1 IATF T afFT F¢
fean adrsr ag g1 <@r & fo ag @y &«
FAT gl g @ AT I Ag T @IE |
gHT feafy & faued & fad @t w1 qET
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foor, g & a[1E ¥ Tear WY & R fad
HT @V T YT (AF1F | I qF AT
IR &9 &) UF SFHIE AAHT fFGT TFAT
#1 afweuqr g0 &I IT IF IGFT F1E
AT T g |

FIHEY 9T TITT Igr 7Y I T4AT |
3 T & gxafaar st gw @y wud
F AFderF 70,75 wia & faegarfad w7 o
dF gagifaa ag’ fear a7 gFEt € 1 ol
mSATeT ¥ gH fay a0 w7 ey guIeg
ARG

g g9 SIS0 FT @ gy Sax fagiT
& faw @7 HIS SFIIF JITAT G979 FT
groeT fag & 7 afz & sk am
3T G &1 AAT FEAT 18T & O F9
Tk FAHT AIFAAT FT ST T  THA 7

us-qus JISAT T afIo(9 qg grar
g fr 5o &7 F1 HAT I, IqF]
gfsewior Faa F@l A% fAq @ I0&w g,
Y gk A &7 faFrg qgr g 9rar
sa< fagre gawr fowsr g g, a@r
FHEAIGT ATATATT &1 qEI sqT€AT ALY 8§,
IAT ATIT IIF AET &) I T 3T
AwdiE & g g oar g3 20,25 fwEr
e grir AfFT s WA Az F QU
FIA ar 200 fHenrdiex gzat § | g F@t
F TIFIE@ F SFIEIT | FT GF FIO01 &
fArexr & fag a1 9119 FE sg19% af-
MNAAT FARX Fq 797 Q¥ Ia¥ f9g1T
FT faswma g 7

Y FFEAT WA (FATH) o @A
faamg @ T ot &1 F g @ F I
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¥ gr & f% 185.70 FUT TIA &I AT
afIsET F AT FrE F 7€ 1983
1T FT faar g s ewaner afansar
FT fagrk axFTT T Ao FT TG § |
T Y g fF W Aiwar s 3 os"
qiRatSaT &1 HY AT &7 )

¥ FFa gragar f@e1g ug qQig
fag=or afzais=r & grasa § ag A4
qigr fF g afegiaar & s #39 F
faq ora aF =1 FT F9 ge fF7 § A
afz sy & WY A8l fFar 7a1 g I ®9 I
gE F &7 fa=1z g, FifF g@ afgigar
HT GEI JTIG T AYTT T 7T T g |

qAST 7351 ST oF qarar g fF o
FELT F WG GIFHTT AT AT G
& &9 quu-gag g7 fafwys o ox
qITAT T W@y g | 39 Fraf=al &1 v
agrst fasar g

GqI-qI€ AT 7 WAAT FA FI
oo faar g fF a7ra FrrAdy & agra &
FAL W # dgIT WA qY FAw@T
fagd aEr & gFz & fgqr & gd O
AET [ AIT I ATITIHRAT TT a7 ds
3T & A ¥ qr9T &Y 78 HI T, 9T 59
grasg ¥ gIHEIX & FIg AEAHFA & 7

afg gt @ a<F1T #F1 77 gfafar g ?

a7 ¥ & g 1T A1gAT § fF s
1983 # Ffgat & @I 9T 13918 ¥
T & I AT AIG gL oY, @ =W
qAEAT & g & fog g A1 IwT & a=
ATAT FIFATT KT G S GATATT § |

1 femust dle wifes ;. Surexer
AgIed, 919 981 ™1 § fF S wiw ®
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st wfgar fgarag q, Aara @ 1Ay & AT
ITF QY &7 ITNT FW & fag &%
STTOF AISAAT FATS JIAT ar qgh | I
ar<y afear s AW AT fagre & AT
g e i & foq sidt § A fwY ag
9T g% & AT @1 g | gHIR /W H
forgat ot qrdt &, ITFT ITAT HIA HT
AT q47 FL ITHT SIANT FIT  FT
wair fFar s@r & SEF fag &1 Wl
TIAAT FATE AT HAT §, g FA77 H1 fA{e=q
® § GG HT qA19 WAT | gfewa ag
& & o queY strar &, SusT Feary faw
THIT 21, 4 S@AT J€A & | 7 AT ¥ FT
g fe dYdtfega daa qv gg qarq gd
FIAT IST | Defesa qga qx Al ag
T g FIA FT ifww £ A1 W@ A |
& 7g qar s« s faw fRgar arAy faar
ST gar g oY frgar qiAT gwrATE A
forar st @Far 8, aF gq I H ¥ W AT AT
FA197 gATFAT T, a8 FATE AT TFHAT Q|

off garAT ¥ qor & fF 1983 & ¥we-
A F1 Afzr gy, gaF qg fafaees
F1 difer & A 97 @Y § A _ITH 4T
Sy Sr W@ g gl s ¥ar Qi
g &1 99 9% fafqee @ @R
fafaezz 71 Mfaa 1M, @Y 3@ gara &1
g HLA AT FHAT FX | A(FT  T9 997
zq g & 1§ Q@ A7 79T TG §

Y. mfata AT Agar : 77 Tg qIAT
fewar gt & f& fRaar arT Iadsy grar ?

=\ facrer &Y. aifest ST 9F qAI
aw fae &< arq-=iq F I gg HAAT

FL A fF &7 feqar ot § AT AT
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feaar ot 8, 97 9% g *gAT T §
fe faamr arAt faemn

21.24 hrs.

FORMATION OF A COMMITTEE OF
MEMBERS OF PARLIAMENT TO
BRING ABOUT RECONCILI-
ATION BETWEEN NIRAN-
KARIS AND AKALIS

TUA WANGW : ATAAA  WEEST, HA
sa fe7 fatwrfeat & srft ar A f5 37
ST AT FT 97 & arfaarde & FJea<y #1
FHAY IATT A, I FIF-F=1T FL A FTAGT
F) AMTH TF & T FT F gawl & foU
Tq qfvss F1 g FT & |

F arfagrde #1 a1% § #7927 ©AII 4
FTENE :-

YTC-TALT ATL., TH, €F7
FTARE Feas(d I

ST FeESH T 18T

51 ST, UF. T

Y XqATag TUTET

ST G AAITA

T ZHATEA AT A

ot g, dt. faga

sYqdT HIAS ATAAT

Now, the House stands adjourned sine
die.

21.25 hrs.

The Lok Sabha then adjourned sine die.





